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APPLICATION ON BEHALF OF THE INTERVENOR
The Applicant/Intervenor is a company incorporated under the provisions
of the Companies Act, 2013. The Applicant is a green field project of Essel
Mining & Industries Limited, located in Angul District of Odisha. The
Applicant is a Mine Developer & Operator for Mahanadi Coalfields Limited

(‘MCL’), i.e., the Respondent No. 2 in Appeal No. 7/EZ/2024 (hereinafter

referred to as ‘Appeal’).

The Appellant has preferred the Appeal seeking prayers inter alia to quash
the Environmental Clearance (EC) dated March 6, 2024 bearing
Identification No. EC23A01010R5745830N granted by the Ministry of
Environment, Forest and Climate Change (‘MoEF’), i.e., the Respondent No.
1 to the project proponent MCL with respect to Subhadra Open Coal Mines.
The said mine, allocated to MCL is slated for operation with a production

capacity of 25 MTPA over an area of 1111.85 hectares in Odisha.

The Applicant is making the instant application for intervention in the
Appeal proceedings since the Applicant has a direct interest in the ongoing
project being carried out at the said mines. The Applicant states that the
Applicant and the project proponent MCL have entered into a Coal Mining
Agreement dated June 17, 2022 (‘Mining Agreement’) whereby the
Applicant has been appointed as a ‘Mine Operator’ for inter alia development

of the said mines, operation and maintenance thereof, and excavation and
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delivery of coal to the project proponent MCL. The entire commercial
operation and business sustenance of the Applicant company is directly
dependent upon the operation and development of said mines. The
Applicant craves leave to refer to and rely upon a copy of the Mining

Agreement at the time of hearing of this application, if necessary.

As per Clause 5.1.5 (e) of the Mining Agreement, the Applicant was obligated
to procure issuance of the EC from MoEF and make payment of statutory
costs and fees towards such procurement on behalf of MCL by acting as the
project proponent’s ‘Pure Agent’. Further, as per Clause 29.1.6 of the Mining
Agreement, the Applicant and MCL agreed to appoint the Applicant as a

‘Pure Agent’ of MCL by entering into a separate agency agreement.

Pursuant to the above, the Applicant and MCL entered into a Pure Agency
Agreement dated June 17, 2022 (‘Pure Agency Agreement’). As per Clause
2(a) of the Pure Agency Agreement, the Applicant was obligated to procure
issuance of the EC from the MoEF on behalf of the project proponent. A

copy of the Pure Agency Agreement is annexed hereto and marked as

Annexure A.

In view of the aforesaid facts, it is submitted that inasmuch as the Applicant
herein is vitally interested in the instant project and also has the necessary
first-hand information in connection with the procurement of the EC on

behalf of MCL by acting as the project-proponent’s ‘Pure Agent’, it is
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imperative that the Applicant is allowed to intervene in the instant

proceedings.

Further, it is also relevant to mention that MCL has vide letter dated
September 5, 2024 intimated the Applicant about the instant Appeal,
provided a copy thereof and instructed the Applicant to intervene therein
and make submissions in defense. A copy of the email dated September 5,

2024 issued by MCL in this regard is annexed hereto marked as Annexure

B.

The brief facts relevant for the present application are mentioned herein

below:

(a) The Subhadra Open Cast Mine (Utkal-A Coal Mine) was allocated to
M/s Mahanadi Coalfield Limited (MCL) by the Ministry of Coal through
order number NA- 103/1/2021-NA dated November 18, 2021. The
project is situated in the villages of Gopal Prasad, Kumunda, Nisha,
Kankarei, Raijharan, under Nisha P.S. Angul, Tehsil, Talcher Sadar
and Chhendipada in the Angul District of Odisha. The instant project
falls under Category- A of Activity 1(a) of the Schedule to the EIA

Notification, 2006 dated September 14, 2006 as amended from time to

time.

(b) MCL submitted an application to MoEF for the Terms of Reference

(ToR) for Subhadra Open Cast Project.on.October 13, 2021. The MoEF
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considered this proposal during the 215t meeting of the sectoral Expert
Appraisal Committee (EAC), held on October 27, 2021, through video
conferencing. Following the EAC's recommendation, the MoEF granted
the Terms of Reference on November 22, 2021 (ToR), for preparing the
Environmental Impact Assessment and Environmental Management
Plan (EMP) reports, including public consultations, as per the
provisions of the Environmental Impact Assessment (EIA) Notification,
2006, and subsequent amendments. The final approval would remain
subject to compliance with standard ToR conditions for opencast coal
mines and additional conditions, such as collection of one-season
(non-monsoon) primary baseline data on environmental quality. A copy
of the Terms of Reference dated November 22,2021 is annexed hereto
and marked as Annexure C. Subsequently, MCL submitted an
application for an amendment to the ToR on December 11, 2021 to
MoEF. The sectoral Expert Appraisal Committee (EAC) reviewed the
amendment request during its 24th meeting on December 30, 2021
and its 25th meeting held from January 18-20, 2022. Based on the
EAC's recommendations, the MoEF approved the amendment on
February 28, 2022, while maintaining all conditions stipulated in the
original ToR dated November 22,2021, annexed hereto and marked as

Annexure C 1

goa
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As per the terms of the Pure Agency Agreement, for the purpose of
obtaining the EC, the Applicant appointed Vardan Environet, a QCI-
NABET accredited lab based in Gurgaon, Haryana to conduct EIA
studies for the project and to carry out Baseline Monitoring
Environmental Study in accordance with the guidelines of EIA issued
by the MoEF and the Central Pollution Control Board, New Delhi. A
copy of the work order dated August 11, 2022 issued by the Applicant
to Vardan Environet is annexed hereto and marked as Annexure D. A
copy of the QCI-NABET accreditation of the Vardan Environet is

annexed hereto and marked as Annexure E.

As per condition Specific Condition No. (x) of the ToR issued by the
MoEF to the project proponent (MCL) with respect to the said mines,
the allottee was under obligation to collect one-season non-monsoon
primary baseline data on air quality for the purpose of obtaining EC.
Accordingly, one season non-monsoon data was collected by Vardan

Environet between October to December 2022 at the interval of twice

in a week.

The location of the ambient air quality monitoring were eight villages
located around the project site as mentioned in Table 3.5 of Chapter 3
of the EIA report submitted by the project proponent. The locations are

gla, Korada, Kalikatta,

namely Pidhakhamana, Tangarsahi, -
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Golabandha, Kumunda, Malibrahmani, , for detection of Benzene
levels present in the air during the relevant period October 3, 2022 to
December 31, 2022. In this regard, copies of Table 3.4 and Table 3.5
of Chapter 3 of the EIA report submitted by the project proponent are

annexed hereto and marked as Annexure F.

Subsequently, Vardan Environet submitted its test reports to the
Applicant on January 9, 2023 reporting Benzene levels to be below the
limit of quantification (BLQ) during the relevant period of time, ie.,
between October 3, 2022 to December 31, 2022. The test results clearly
show that the level of Benzene in all the locations was below the limit
of quantification (BLQ). The term “Limit of Quantification” is related to
the least count of the equipment, i.e. the smallest measurement that
the equipment can take accurately, and in line with the National
Ambient Air Quality Standard prescribed limit both within the core and

buffer zone of the said mines. Copies of the test reports dated January

9, 2023 submitted by Vardan Environet is annexed hereto and marked

as Annexure G.

The said test reports dated January 9, 2023 would indicate that the
level of quantification of Benzene is 0.5 microgram per cubic meter

according to the test equipment of Vardan Environet and that the

results indicate that the Benze eIt

el was below the level of
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quantification (BLQ) and therefore the same has been reported as
“‘BLQ”. Further, as per the National Ambient Air Quality Standards
published by the Central Pollution Control Board Notification dated
November 18, 2009, the limit of Benzene in ambient air is 5 microgram
per cubic meter. Therefore, the test reports would indicate that the
level of Benzene is in conformity with the required standards for
obtaining the EC. A copy of the Notification dated November 18,‘ 2009
published by the Central Pollution Control Board in this regard is

annexed hereto and marked as Annexure H.

It is further submitted that the testing of Benzene was done as per the
Indian Standard: Methods For Measurement of Air Pollution (IS: 5182
(P-11): 2006 RA: 2017) published by the Bureau of Indian Standards,

a copy of which is annexed hereto and marked as Annexure I.

As per the said standards, three test methods have been described out
of which one of the methods is Gas Chromatography with Flame
Ionization Detector (GC-FID), which was used by Vardan Environet for
testing of Benzene. The analysis of benzene in ambient air was done as
per IS 5182 (P-11): 2006 RA: 2017 Standard using the GC-FID
Method. Reference may be had to chapter 3 of the EIA report, at table
no. 3.8 where test method of benzene has been clearly mentioned as

GC-FID Method and technical protocol of IS: 5182 (P-11): 2006 RA:

82?%_
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2017 has been followed and the same was already part of the EIA
Report available in the public domain. In this regard, reference is also
brought to the Guidelines for the Measurement of Ambient Air Pollutants
(National Ambient Air Quality Series) published by the Central Pollution
Control Board which explains the GC-FID methods, a copy of which is

annexed hereto and marked as Annexure J.

It is submitted that due process was followed by Vardan Environet for
testing the environmental parameters. The sampling, transportation,
preservation, and handling protocols were followed as per the Quality
Standard Procedures of the laboratory. It is pertinent to note that
accreditation by NABL is granted to a laboratory after verification of
completeness and implementation of the Quality Standard Procedures.
A copy of the Quality Standard Procedures implemented by the

laboratory is annexed hereto and marked as Annexure K.

It is relevant to note that in accordance with applicable guidelines, a
Public Hearing for the project was conducted on August 25, 2023,
under the chairmanship of Shree Pratap Pritimaya, O.A.S. (S), ADM,
Angul, at the ground near Pirakhaman Primary School under Kankarei
Gram Panchayat of Chhendipada Tehsil in Angul District. During this
hearing, issues raised by the public in respect of the project were

addressed, and an action plan to address these issues was devised and
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included in Chapter 7 of the Final EIA/EMP report submitted on the

PARIVESH portal on October 12, 2023.

The proposal for grant of EC of the project was then submitted to the
MoEF vide proposal number IA/OR/CMIN /445297 /2023 on October
12, 2023, seeking prior EC as per the provisions of the EIA Notification
2006 and its subsequent amendments. This being an application for a
Greenfield project a strong Environment Management plan was also
drafted and submitted along with the proposal for grant of EC. The
proposal was appraised by the Expert Appraisal Committee (EAC) in
its 3 meeting held on November 16-17, 2023. After detailed
deliberation, the EAC deferred the project, requesting additional

information.

It is noteworthy that the required information was duly submitted on
the PARIVESH portal, and the proposal was reconsidered by the EAC
in its 6th meeting on January 17-18, 2024. The EAC discussed various
project-related issues, including public hearing concerns, the
Environment Management Plan (EMP), , plantation, mineral
transportatiori, water requirements, and the diversion of nallah within
the mining lease area. After thorough deliberation, the EAC

recommended the proposal for grant of Environmental Clearance

subject to stipulation of specific and standard EC conditions under the
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EIA Notification, 2006, and its amendments. Relevant extracts of the

Minutes of the 3rd and 6% EAC Meeting are annexed hereto and marked

as Annexure L.

It appears that in the meanwhile, a purported representation against
the project was received from the Appellant herein at MoEF, New Delhi
via e-mail dated February .0, 2024, alleging that the results reported
in respect of Benzene in all the villages for December 2022 need review.
The allegations stated that the Benzene concentration in these villages
varied between 2.2 to 6.£ micrograms per cubic meter, with the
maximum being found in Golabandha. However, these allegations, did

not contain any evidentiary proof or any supporting documents to

substantiate the same.

Further, it is submitted that the EAC duly considered the
representation and requested project proponent to clarify the issues
stated in the representation. In response, MCL submitted a detailed
clarification, wherein it has been categorically stated that as per the
analysis reports, Benzene levels in the air were below the limit of
quantification (BLQ) during the relevant period of time, i.e., between
October 3, 2022 to December 31, 2022. It was clarified that the
parameter Benzene was reported to be below detection limit, which is

0.5 microgram per cubic meter in all the stations/locations. It is
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submitted that project proponent MCL responded diligently and
promptly to the queries raised by the Appellantbefore the MoEF. A copy
of the email issued by the General Manager of the project proponent

MCL to the MoEF is annexed hereto and marked as Annexure M.

The above reply of MCL was deliberated by EAC in its 7th meeting held
on February 12-14, 2024 and it has been well documented in Agenda

7.14 of the 7th EAC Meeting.

In the 7t EAC Meeting, based on the submission/reply of MCL, the
EAC noted that the EIA/EMP report was prepared by the NABET
Accredited consultant and MCL also submitted an undertaking in
Form-1 that "data and information given in the application and
enclosures are true to the best of my knowledge and belief and I am
aware that if any part of the data and information is found to be false or
misleading at any stage, the project will be rejected and clearance given,
if any, to the project will be revoked at our risk and cost." Therefore, in
the absence of any merit in the complainant, the Ministry may take
further necessary action as per the recommendation already given by
the EAC. Consequently, the MoEF granted Environmental Clearance
vide letter dated March 6, 2024 to MCL for the Subhadra Open Cast

Project. Copies of relevant extract of Minutes of the 7th EAC Meeting

831 -
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held on February 12-14, 2024 is annexed hereto and marked as

Annexure N.

After completion of all necessary steps prescribed in the relevant
guidelines, the MoEF finally granted the EC to the project proponent
on March 6, 2024 in favour of Subhadra Open Cast Mines). The same

has been challenged by the Appellant by way of the Appeal.

The Appellant has alleged, in the Appeal, that the EC was issued
despite a concern raised by him before the MoEF regarding potential
inaccuracies in the test reporté of Benzene within the baseline data
and failure to consider such baseline data might result in unjustified
determinations regarding the environmental impact of the project. In
this regard, MCL through its email has already responded to the query

raised by the Appellant before the MoEF, which has been annexed

hereinabove.

The Appellant has further alleged there were alternative findings
indicating that during December 2022, the Benzene concentration in
the locations/stations/villages ranged between 2.2 to 6.4 micrograms

per cubic meter, with the highest concentration observed in village

Golabandha.
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In this regard, the Applicant refers to the Environmental Impact
Assessment (EIA) report with respect to a Thermal Power Plant at
village Malibrahamani operated by Jindal Steel and Power Limited
located adjacent to the Subhadra mines. It is submitted that both these
projects are located adjacent to each other. A copy of the google earth
pictures obtained from the PARIVESH Portal is annexed heretb and

marked as Annexure O.

It is clear from the above EIA report of Jindal Steel and Power Limited
that baseline monitoring for such project was conducted for a similar
period of time, ie., from December 2022 to February 2022. It is
submitted that ambient air quality monitoring including inter alia
sampling and analysis of Benzene has been carried out at 8 locations
in the 10KM study area and that Benzene has not been detected as per
the EIA report. A copy of the relevant extract of the EIA report and
analysis report for the Thermal Power Plant of Jindal Steel and Power

Limited is annexed hereto collectively and marked as Annexure P.

Further, at that relevant time, the data from 2 Continuous Ambient Air
Quality Monitoring Stations (CAAQMS) established by the Central
Pollution Control Board (CPCB) being (1) Hakimpara, Angul and (2)
Talcher: Angul which fall within close proximity of the Subhadra Open

Cast Coal Mines is also provided from the CB’s website. In all the
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reports from Hakimpada, the benzene concentration was found "None,"
whereas in Talcher station (where air pollution is much higher than
the Subhadra Area) the benzene concentration was reported to be "very
much less" than the prescribed standard of 5 micrograms per cubic
meter (ug/m?®) during the same monitoring period (October 3, 2022, to
December 31, 2022). Copy of the Reports from the two stations are

annexed herewith and collectively marked as Annexure Q.

The Appellant has further alleged that the test reports submitted by
Vardan Environet neither bear the NABL symbol nor claim the
issuance of report under NABL accreditation and therefore such
discrepancy renders the validity of such report null and void,
regardless of the laboratory’s accreditation status. In this regard,
reference is placed on Chapter 12 of the EIA report submitted by the
project proponent to the MoEF, ie., Disclosure of Consultant where
details of the QCI-NABET accreditation of Vardan Environet for
preparation of the EIA report and NABL accreditation and MoEF
recognition of Vardan Environet have been explicitly mentioned along
with copies of the accreditation certificates. The allegation in respect of
accreditation is therefore baseless. A copy of Chapter 12 of the EIA

report is annexed hereto and marked as Annexure R.
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The Appellant has also alleged that neither the test reports nor the
Environment Assessment Committee’s (EAC) minutes of meeting
declare which method was used to measure the Benzene levels. In this
regard, reference is placed on Chapter 3 of the EIA report submitted by
the project proponent wherein Table 3.8 clearly indicates that Gas
Chromatography with Flame Ionization Detector method and technical
protocol of Indian Standard. Methods For Measurement of Air Pollution
(IS: 5182 (P-11): 2006 RA: 2017) published by the Bureau of Indian
Standards has been followed. A copy of Table 3.8 of Chapter 3 of the
EIA report submitted by the project proponent is annexed hereto and

marked as Annexure S.

Reliance is placed on the 6th EAC minutes of meeting published on
February 24, 2024 wherein he EAC has also explicitly mentioned that
Gas Chromatography with Flame lIonization Detector method and
technical protocol of Indian Standard: Methods For Measurement of Air
Pollutionv (IS: 5182 (P-11): 2006 RA: 2017) published by the Bureau of
Indian Standards has been followed. Further, in this context it is
relevant to clarify that the term “Limit of Quantification” (LOQ) is
related to the least count of the equipment, ie., the smallest
measurement that the equipment can take accurately, and it has
nothing to do with the Indian Standards 5182 (Part 11). Since the

permissible amount of benzene in air‘én-annual average is 5 pg/m3
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and the least count of the squipment which was used for measurement
of benzene has a least count of 0.5 pg/m3 and if the quantity of
benzene in the ambient air is nil or less than 0.5 1g/m3, in such cases
the result is mentioned as Below limit of Quantification, which has
been done. Thus, so long as the tests are carried out according to the
methods and using the instruments as prescribed by the relevant
Indian Standards IS 5182 (Part 11), the inability to measure extreme
low levels of benzene has nothing to do with compliance or non-
compliance with relevant Indian Standards IS 5182 (Part 1 1). Rather
this is an attempt by the Appellant to mislead the Hon’ble Tribunal.
Relevant extract of the 6t EAC minutes of meeting is already annexed
hereinabove.
It is clear from the above stated facts and circumstances that due standard
operating procedures have been followed by Vardan Environet for
conducting the Environment Impact Assessment for the project. The level
of Benzene in the ambient air kas been correctly reported as below the level
of quantification (BLQ). The MoEF has satisfied itself as to the correctness
of the test report and the EIA report submitted by the project proponent

pursuant to which the EC was granted to the project proponent MCL.

The Appellant has failed to establish any cause of action and therefore the

present Appeal challenging the EC granted-has-no legs to stand on. The

836 |
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present Appeal has been filed with the aim of harassing the Applicant and

MCL and ought to be quashed by this Learned Tribunal.

As stated above, the en‘gire commercial business and operation of the
Applicant Company depends upon the EC being granted to the project
proponent. Further, since the Applicant entity has procured the issuance of
EC from the MoEF which is the subject matter of challenge before this

Learned Tribunal, no orders can be passed by this Learned Tribunal in the

absence of the Applicant.

In light of above facts and circumstances, the Applicant is a necessary party
to the Appeal proceedings and ought to be impleaded as a party to the

Appeal proceedings for proper adjudication thereof, and the instant Appeal

should be dismissed.

13. The application is made bona fidz and in the interest of justice.
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PRAYER
a. In view of the facts and circumstances stated hereinabove, it is humbly
prayed that Your Lordships may be pleased to allow the instant
application and allow the Applicant to intervene in the instant Appeal.
b. Dismiss the instant Appeal with costs as being completely without merit.
c. Pass such other or further orders or orders, direction or directions as this
Learned Tribunal may deem fit énd proper.

And your Applicant as in duty bound shall ever pray.
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VERIFICATION

I, Sanjay Baid, son of Shri Champa Lal Baid, aged about 46 y¢
Shree Niket, 32/1A Ramkrishna Samadhi Road, Flat G-2, Kolka
working for gain as a Director at Subhadra Coal Mining Limited (‘Applicant’),
am the authorized signatory of the Applicant by virtue of Board Resolution
dated 8% February 2024, do hereby verify that that the contents of paragraph
1 are true to my personal knowledge, the contents of paragraphs 2 to 5 and
paragraph 6(partly) are based on records maintained by the Applicant and the
contents of paragraph 6(party) and paragraphs 9 to 13 are my humble
submissions before this Hon’ble Tribunal and that I have not suppressed any

material fact.

Date: September 9, 2024

Place: Kolkata

For SUBHADRA COAL MINING LIMITED,

! Director

Signature of the Applicant

Identified by me

AbvocaTe

Enrolment No.: ? ;@@g; Bag E 002X
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5ee Clause 29.1.6)

PURE AGENCY AGREEMENT |

k%n Pure Agency Agreemex;&t (the “Agreement™ is entered into 17" June, 2022(the
“Effective Date”), by and between Mahanadi Cealfields Limited represented by General
Maﬁagcr with an address of Subhadra Area, Mahanadi Coalfields Ltd., Mear Biju
Maidan, PO/Dist. Angul 759 122, Odisha(the “Recipient of supply” or “Prineipal”) and
Subhadra Ceal Mining' Limited, with an address of Industry House, 18" Floor, 10,
Camac Street, Koikats"?{éﬁ%}l?, West Bengal, (the “Service Provider” or “Pure Agent”),
collectively the “Parties.” 5 :

WHEREAS, the Parties have entered into an agreement dated 17 June, 2022 (“Project
Contract”) to undertake development and operation of the Mines, subject to and on the terms
and conditions set forth thereunder;

WH%IREAS, pursuant to the Project Contract, the Principal desires to engage the Service
Provider to be its representative to perform the Services as detailed in this Agreement on
Prin%%ipa}’s behalf and the Service Provider agrees to represent the Principal and perform the
San%ces;

NOW, therefore, in consideration of the promises and conditions contained herein, the Parties
agree as follows: '

\ L Interpretation,
e '

a) In this Agreement, the capitalised terms shall, unless the
requires, have the meaning ascribed thereso under the Projeg
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{by  The rules of interpretation as set out under the Project Contract shall apply
ruitatis mutandis to this Agraement

2. Bervices,

Pursuant to the Project Contract and this Agreement, the Service Provider agrees to
perform the following specific services (the “Servieces”) on behalf of the Principal:

a.  procure issuance of the environmental clearance from the Ministry of Enwronmunt
Forests and Climate Change, Government of India;

b.  procure issuance of the forest clearance and Applicable Permits from the Ministry
of Environment, Forests and Climate Change, Government of India; and

e. undertake the Rehabilitation and Resettlement of the PAPs in accordance with
Applicable Laws, R&R Policy and the Project Contract.

3. Conditions for Authorisation.

The Principal hereby appoints the Service Provider as its agent to perform the Services
on Principal’s behalf subject to the following conditions:

a.  the Service Provider shall incur all legal and necessary expenditure or costs in the
course of supply of the Services, which amounts shall be paid by the Principal in
the manner provided under clauses 5 and 6 of this Agreement;

prt as set out under clause 5 of this Agreement, the Services and all rights,
}‘)’/& interest, title, claims, benefits, properties, documents or information in connection
Vtth or as a result of the Services shall vest with the Principal and the Service

Qﬁﬁ%& Prowder shall not have any right or claim whatsoever;

c. the Service Provider shall not use the Services and for its own purpose or interest;

d. the Service Provider shall not directly or indirectly use the Principal’s
authorisation or facilities in any manner or commit any act or omission in
furtherance of any activity, which constitutes a violation of any Applicable Law
or which may result in any investigation, prosecution or legal action; and

¢ the Service Provider shall ensure that the Services are rendered and obligations
are performed by the Service Provider pursuant to this Agreement with utmost
care and diligence in accordance with the Project Contract, Applicable Laws and
this Agreement.

4. Scope of Authority. v

\Q@bnbjea to the terms and conditions of this Agreement and Project Contract, the
V&Pmnmpa} s authorisation to the Service Provider is strictly limited to the Services and

accordmgiy, the Service Provider shall not have the authority to bind the Principal:d
v “anner whatsoever beyond the Services and/or tenure of the Agreement stated here

Cgoes

842




5.  Expenses.

NG

The Service Provider shall be entitled to reimbursement for the actual costs and expenses
incurred by it during the course of performance of the Services in the following manner:

{a)  The Service Provider shall submit with the Engineer in charge: (i) tax
invoice(s) indicating the amounts claimed for reimbursement, in accordance
with the GST Laws; (ii) complete details of all direct and documented R&R
Costs and/or statitory cost and fees incurred by the Service Provider; (iii) along
with underlying invoices in the name of the Principal evidencing. such
incurrence; and (iv) any other documentation in support of such costs and
expenditure, as may be desired required by the Principal and/or the Engineer in
charge;

(b)  The Service Provider shall submit the documents mentioned at (a) above for
certification/ acceptance for payment by the Engineer in charge, on: (i) in
relation to the R&R Costs, on 2 monthly / quarterly basis; {1i) in relation to
Statutory cost and fees for procurement of environmental clearance and forest
clearances, after completion of such Service. '

6. Payments.

The Service Provider shall be paid by the Principal within 30 (thirty) days from the date
of receipt of all details and documents, as specified under clause 5 of this Agreement, by
the Engineer in charge’s office or receipt of Engineer in charge’s certification and
approval for payment by the Principal, whichever is later,

Pl e T
Wi@pmsentaﬁans and Warranties, ‘

¢

,\?\’“%

) - ) .
w‘%&z‘v other person, organization, or business or any law or governmental regulation.
o , )
Sl

The Parties represent that they are fully authorized to enter into this Agreement. The
performance and obligations of either Party will not violate or infringe upon the rights of
J(hany third-party or violate any other agreement between the Parties, individually, and any

In addition, the Parties acknowledge and agree that the Principal has entered into this
Agreement on the basis of representations and warranties provided by the Service
Provider under the Project Contract. Accordingly, the representations and warranties set
out under Article 7 of the Project Contract are incorporated herein by reference.

Confidentiality & Intellectusl Property.

During the course of this Agreement, it may be necessary for the Principal to share
proprietary information, including trade secrets, industry knowledge, and other
confidential information, to the Service Provider for performance of the Services. The
Service Provider shall not;.~

Page3 of &
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2.

(@

(b)  use any of this proprietary information for its personal benefit at any time.

share any of this proprietary information at any time and/or

The Service Provider acknowledges and agrees that all copyrights, trademarks and
service marks and rights in the name of or licensed to the Principal shall be and remain
the sole and complete property of the Principal and the Pure-Agent shall not acquire or
claim any right, title or interest of any nature in any such copyright, trademark, or
service mark. The Parues agree that this provision shall survive a termination of this
Agreement.

Term and Termination.

(@) Term: The Agreement shall be coterminous with the Project Contract, uniess
terminated earlier in accordance with sub-clause (b) below.

Termination: .

()

The Principal may, at any time during the term of the Agreement, terminate
this Agreement with a prior written notice of 30 days to the Service
Provider.

Subject to the Principal’s right to terminate the Agreement s set out in (i)
above, the Partics agree that the provisions on termination as set out under
Article 37 of the Project Contract shall mutatis mutandis apply to this
Agreement.

Inderanity.

The Service Provider undertakes to indemmnify and hold harmless the Authority and its
affiliates, successors and assignees, and their respective - officers, directors and

employees and agents, from and against any and all claims, losses, damages, liabilities,

penalties, punitive damages, expenses, reasonable legal fees and costs of any kind- or"
amount whatsoever, to the extent arising from or relating to: (a) the Service Provider’s
breach of this Agreement, representations and warranties, obligations or covenants
provided herein; (b) the Service Provider’s negligence, misconduct or frand while
fulfilling its obligations under this Agreement, including without limitation, the
Services; and (iii) any claim brought by a third party (including but not limited to a
Government Instrumentality) in relation to the Services or the Service Provider’s actions
and omissions under this Agreement. The Parties agree that this provision shall survive
the termination of this Agreement.
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11.

2.

13.

15,

16.

Limitation of Liability.

UNDER NO CIRCUMSTANCES SHALL EITHER PARTY BE LIABLE TO THE
OTHER PARTY OR ANY THIRD PARTY FOR ANY DAMAGES RESULTING
FROM ANY PART OF THIS AGREEMENT INCLUDING, BUT NOT LIMITED TO,
LOSS OF REVENUE OR ANTICIPATED PROFIT OR LOST BUSINESS, COSTS OF
DELAY OR FAILURE OF DELIVERY, WHICH ARE NOT RELATED TO OR TEIE
DIRECT RESULT OF A PARTY"S NEGLIGENCE OR BREACH.

Farties’ Relationship.

This Agreement shall not be interpreted or construed to create an association, joint
venture or partnership between the Parties, or to impose any partnership obligation or
liability upon either Party, and neither Party shall have any right, power or authority to
enter info any agreement or undertaking for, or act on behalf of, or to act as or be an
agent or representative of, or to otherwise bind, the other Party.

Miseelianeous.

The provisions with respect to Articles 46.1 (Governing law and jurisdiction), 46.2
(Waiver of Immunity), 46.12 (Third parties), 46.13 (Successors and assigns), 46.14
(Notzce,s) 46.16 (¢ ozmierpam) of the iject Contract shall apply muatis mutandis to
this Agreement.

everability.

If for any reason whatever, any provision of this Agreement is or becomes invalid,
illegal or unenforceable or is declared by any court of competent jurisdiction or any
other instrumeniality to be invalid, illegal or unenforceable, the validity, legality or
enforceability of the remaining provisions shall not be affected in any manner, and the

;,?* Ggg&mes will negotiate in good faith with a view to agreeing to one of more provisions

w}nch may be substituted for such invalid, unenforceable or illegal provisions; as nearly

qﬁi ,‘;‘ s is practicable to such invalid, illegal or unenforceable provision.

- Waiver.

Any failure by either Party to exercise any right, power or privilege under the terms of
this Agreement will not be construed as a waiver of any subsequent or further exercise of
that right, power or privilege or the exercise of any other right, power or privilege.

Legal Fees,

In the event of a dispute resulting in legal action, the successful party will be entitled to
its legal fees, including, butnet limited to its attorneys” fees.
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17. Entire Agreement.

The Parties acknowledge and agre¢ that this Agreement represents the entire agreement
between the Parties with respect to the subject matter hereof. In the event that the Parties
desire to change, add, or otherwise modify any terms, they shall do so in writing to be
executed by the Parties.

IN WITNESS WHEREOF THE PARTIES ABOVE NAMED HAVE EXECUTED
AND DELIVERED THIS AGREEMENT AS OF THE DATE FIRST ABOVE
WRITTEN: '

On behalf of the PRINCIPAL
/

é

Slgned: ::,/// dﬂ,«“
By: \v/}f PV R 7R
Date: o Lot | 2622

{

On behalf of the SERVICE PROVIDER
Signed: el e
By:

Authorized Signatery

Date: 17 June 2022
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Office of the General Manager
(Subhadra Area)

NEAR BIJU MAIDAN
Po/Dist: Angul - 759122 (Odisha)
Website .www.mcl.gov.in
mail Id: gmsubhadraarea@gmail.com
gm-subhadra.mcl@coalindia.in
Phone No-06764-296537

"I 2023 INDIA
Sttt

Ref No: MCL/ GM(SA)/ 2024/ 141 Date: 05.09.2024
To,

The Project Head

M/s SCML(MDO)

Camp : Bhubanpur, Parang
Near Pitabali Temple
Angul-759143

Mail Id: scmi@adityabirla.com

Sub: Direction to M/s Subhadra Coal Mining Limited [MDO, Subhadra Opencast Project, MCL
(Utkal - A Mine)] for taking action to intervene in the matter of the appeal No - 07/2024 (IA No.
38/2024) of Sanjaya Kumar Mishra vs MoEF&CC & Ors and defend its interest as Pure Agent of
MCL in the capacity of MDO of Subhadra Opencast Project (Utkal - A Mine), MCL as per the
Contract Agreement dated 17.06.2022 as any adverse order by the Hon'ble National Green
Tribunal, the Eastern Zone Bench, Kolkata shall adversely impact interest of M/s SCML

Ref No: email dated 03.08.2024 at 5.16 PM
email dated 16.08.2024 at 9.39 PM

Meeting at 5.30 PM on 05.09.2024 in the office of MCL'’s appointed Advocate Shri Ayan
Poddar at Kolkata

Dear Sir,

As it has already been communicated to M/s SCML that Sanjaya Kumar Mishra has filed an appeal
in the Hon'ble National Green Tribunal, the Eastern Zone Bench, Kolkata vide No. 07/2024 (IA No.
38/ 2024) against MoEF&CC & Ors challenging the grant of Environment Clerance of Subhadra
Project by MoEF&CC, New Delhi on 06.03.2024. Since the interest of Mahanadi Coalfields Limited
is involved in this case, MCL has already appointed advocate/ reputed counsel soas to intervene in.
this case and defend its interest. Being the Pure Agent of MCL in the capacity of MDO of Subhadra
Opencast Project (Utkal - A Mine), MCL as per the Contract Agreement dated 17.06.2022, the
interest of M/s Subhadra Coal Mining Limited (M/s SCML) is also fully involved in this case as any
adverse order by the Hon'ble National Green Tribunal, the Eastern Zone Bench, Kolkata shall
adversely impact the Environment Clearance of Sushadra Project (Utkal-A Coal Mine) resulting into
gross deficiency in the execution of the contract on the part of M/s Subhadra Coal Mining Limited.

Therefore, M/s Subhadra Coal Mining Limited is again directed to take immediate action to
intervene in this case by independently appointing reputed counsel to defend its interests in the
Hon'ble National Green Tribunal, the Eastern Zene Bench, Kolkata as the cause of this case has

H

arisen by the acts of M/s Subhadra Coal Mining Limited and its consultant(s).

Yours faithfully,

General Manager
Subhadra Area




Forwarded for kind information to:

) CMD, MCL — The Authority
) D (P), MCL

) DT (OP), MCL
) D (F), MCL

) DT (P&P), MCL

) GM (E&F), MCL

) GM (CMC), MCL
(8) GM (L&R), MCL
(9) GM (P&P),MCL
(10) GM (Legal), MCL

(1
(2
(3
4
(5
(6
(7

(1) MD, M/s Essel Mining & Industries Ltd
(2) Head (Coal Mining), M/s Essel Mining & Industries Ltd

Copy to

1) PO, Subhadra Project/ SO (Min/ P&P), Subhadra Area
2) SO(Personnel), Subhadra Area

3) SO(L&R), Subhadra Area

4) SO (Survey/ E&F), Subhadra Area
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File No. J-11015/72/2021- TA-II(M)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
| Indira ParvavaranBhawan,
Jorbagh Road, N Delhi -3
Emzul Ik.bokolia@nic.in Tel: 01124695363

Dated: 22°¢ November, 2021
To,

The Chief General Manager (CP&P)
M/s Mahanadi Coalfields Limited
PO - JagrutiVihar, Burla,
Sambalpur-768 020 (Odisha)

E-mail: camenvt2014/@email.com

Sub: Subhadra Open Cast Mine with production capacity of 25 MTPA in mine lease area of
1111.85 ha of M/s Mahanadi Coal field Limited located at Village Gopal Prasad,
I{umuda, Nisha, Kankarei, Raijharan, Nisha P.S Angul, ’i‘ehszl Tachler Sadar and
Chhendip‘ida, District Angul (Odisha) For Terms of Reference- reg

Sir, : ~
This has reference to your Online Proposal No. IA/OR/CMIN/232524/2021 dated 13™
October, 2021, on the above-mentioned subject. :

2. The Ministry of Environment, Forest and Climate Change has considered the proposal for
grant of Terms of Reference 1o Subhadra Open Cast Mine with production capacity of 23 MTPA in
mine lease area of 1111.85 ha of M/s Mahanadi Coal field Limited located at Village Gopal Prasad,

Kumuda, Nisha, Kankarei, Raijharan, Nisha P.S Angul, Tehsil Tachler Sadar and Chhendipada,
District Angui (Odisha). : y :

3. The proposal was consxden,d by ihc %ect@r&l E\p@rt Appraisal .C Gmmltiu. (EAC) in' the

Ministry in its 21" EAC meeting held on 27 October, 2021 through Video Conferencing. The

details of the project, as per the documents submitted by the ;}mjmt pmpommt and also as informed

during the mwunq, are reported to.be as under: - : : L

(i) " The project area is covered under Surv ey of India Topo sheet \’0 {”4“%13 & F45T1 on RF
1:50,000 and is bounded by the geographical coordinates ranging from latitude
20°35756.225” 10 20°58°47.344™ N and longitudes 84° 58°42.383" to 85° 0'50.476" L.

(i)  Coal linkage of the project: Basket Linkage to consumer all over India

(iii) No Joint venture cartel has been formed.

(1v) Project does not fal] in the Critical lv Polluted Area ( CB«“‘ q
dated 13th January 701 0 has nnposed momim um éf g

¥ Moﬁi«&CC vide its OM
i jent c%em*?;nee._;
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(v} Employment generation: 2108 manpower will be deployed which will provide direct
employment and other near about 5.000 people will also be attracted to an economically
resurgent area providing servicefeducation etc.

(vi} The project is reported to be beneficial in terms of

»

Improvement in physical Infrastructure and infrastructure like roads, school
building, provision of drinking water, community hall. plantation etc.

Increase in emp}oyment Potential. _

Contribution of Direct tax, sales tax, Royalty etc to the National Exchequer.
Overall economic growth of the country. '

(vii) Total mining lease area as per block allotment is 1111.85 Ha. Mining plan (including
Progressive Mine closure plan} has been approved by the MCL Board vide letter no.
MCL/SBP/CS/BD-235/Exct/2021/111767 di- 07.06.2021. '

(viii} The land usage pattern of the project is as foliows:

Pre-mining land use details (Area in Ha)

Outside
. . ‘Within ML
8. No Land Use Hain - ML Total
Area
Area
1 Agricultural Land 800.50 - 800.30
2 Forest Land 125.24 -- 12524
3 Wasteland 92.64 - : 92.64
4 | Grazing Land 58.67 - 58.67
5 Surface Water Bodies 6.28 - 6.28
6 | Settlement 0.00 - $.00
7 (Others(specify) 2827 -~ 28.27
g (Old Excavation Area(East NA N NA
Quarry)
9 10ld Excavation Area(West NA N NA
Quarry)
10 | Old OB Dumps NA - NA
11 | Roads and Mine Infrastructure 0.23 - 0.23
12 | R&R colony NA - NA
13 i Staff Colony NA - NA
14 | Green belt NA -- NA
15 | Balance Area 0.00 - . 0.00
Total Projeet Area 111185 1111.85
Post Mining
. Land use (Ha)
- Sl Land Use Plantation/ | Water | Public | Undisturbed | Total
No Agriculture | Body... Use
1 | External OB Dump 2417 3T B e - 24.17
2 | Top Soil dump 8.97 Vil e TS N - 8.97
(€7 2EEE N4\ Page 20713
AR F LN 3
Wt SR 08
Bh L Me i Sy
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i{z‘ &% \\ ., ::::ﬁ é «% " ef&aj;/!fj
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ac1

Excavation 522 | = = 130.68 | 84502

3

4 Roads - . 15.72 - 15.72

5 Built- up Area 117.26 - 37.35 - 154.61

6 Green Belt 6.89 - - — 6.89

7 Undisturbed Area - - - - 0.00

8| Safely Zone 11.79 - - - 11.79
Rationalization Area

9 Df&’ﬁl‘sxf)xllﬁeiexv 3 B R.47 B 242
River/Nala/Canal

10 | Water Body - 3536 | - - 35.36

1T | Staff Colony - - - - 0.00
Total Area 884.32 3536 | 6149 ' 130.68 1111.85

(ix)  Total geological reserve reported in the mine lease area is 1108.39 Mt with 791.04 Mt
as mineable reserves. Out of total mineable reserve of 791.04 Mt, 768.83 Mt are
available for extraction. Percent of extraction is 97.19%. ‘

(x)  9seams with thickness ranging from 0.13 to 35.26are workable. Grade of Coal is G- 13,
Stripping ratio is 0.93 while average gradient is 3.480

(x1)  Method of mining operations envisages by Opencast Mining Method Coal winning by
Surface Miner, pay loader& tipper and OB removed by Shovel-Dumper combination.

(xii)  Life of mine is 36 vears (as on 1.04.2022

(xiii) The project has one temporary external OB dumps in an area of 24.17 ha with 30 m
height and 103.72 Mm3 of OB which will be re-handled and simultaneously backfilled
into the de-coaled area {internal OB dumping). An area of 715.24 ha is proposed for
internal OB dump. Total 716.90 Mm3 of OB material is envisaged for backfilling in
internal OB dump.

(xiv) Total quarry area is 881.28 ha out of which backfilling will be done in 715.24 ha while
final mine void will be created in an area of 35.36 ha with a depth of 30m. Backfilled
quarry area of 715.24Ha shall be reclaimed with plantation/grass/agriculture.

(xv)  Transportation of coal has been pr oposed by tippers /pay loader in mine pit head. from
surface to siding by close conveyor and at sidings by RLS with railway.

{xvi) Reclamation Plan in an area of 884.32ha, comprising of 24.17 ha of temporary external
dump, 715.24 ha of internal dump, 6.89 Ha of Green Belt. In addition to this, an area of
138.02ha. included in the roads/infrastructure and built-up area. top soil dump has also
been proposed for green belt development.

(xvit) 125.24 ha of forest land has been reported to be involved in the project.

(xviii) No National Parks, Wildlife Sanctuaries and Eco- Sensitive Zones have bcen reported
with 10km boundary of the project.

{(xix) The range of ground water is varying between 3.42 mbgl to 10. 17 mbgl during the pre-
monsoon in core zone and between 2.25mbg] to 10. 90mbgl in buffcr zone. If)urmv the
post monsoon period it is varying between 1. 37mb0L;m»* ‘

between 2.15mbgl to 7.80mbgl in buffer zone. Tot
is 5.525MLD




{xx)  The seasonal nallah, Ghurudia Nallah is flowing within the mine boundary and Singhada
Jhor in extreme north boundary of the mine. It is planned for diversion of Guhuridia
Nallah in the eastern boundary of the mine and Singhada Jhor will be straighten in north
boundary.

{xx1) No court cases, violation cases are pending against the project of the PP.

(xxii) The project does not involve viclation of the EIA Notification, 2006 and amendment
issued there under.

(xxiii) The project involves 1425project affected families. R&R of the PAPs will be done as
per Orissa Rehabilitation and Resettlement Policy 2006.

(xxiv) Total cost of the project is Rs. 3955.65 Cr. Cost of production is Rs.678.00 per tonne,
CSR cost is Rs.2.00 per tonne or 2% of the average net profit of the Company of the
three immediately preceding financial years whichever is higher. R&R cost is Rs.405.46
crores. Environment Management Cost is Rs 76.12¢rores.

4. The Expert Appraisal Committee in its 213 EAC meeting held on 27" October, 2021, through
Video Conferencing has recommended the proposal for grant of Terms of References (ToR). Based
on the recommendations of the EAC, the Ministry of Environment, Forest and Climate Change
hereby grants approval to the Terms of References for Subhadra Open Cast Mine with production
capacity of 25 MTPA in mine lease area of 1111.85 ha of M/s Mahanadi Coal field Limited located
at Village Gopal Prasad, Kumuda, Nisha, Kankarei, Raijharan, Nisha P.S Angul, Tehsil Tachler
Sadar and Chhendipada, District Angul (Odisha), for preparation of EIA/EMP reports with public
consultations, under the provisions of the Environment Impact Assessment Notification, 2006 and
subsequent amendments/circulars thereto, subject to the compliance of the following terms and
conditions as specified/notified in the standazd ToR applicable for opencast coal mines, along with
the additional conditions as under:-

Specific Conditions

(i) ~ Public Consultation, including public hearing, shall be conducted through concerned SPCB as
per the provisions/procedure contained in the EIA Notification, 2006 for information of the
stakeholders about the present coal mining operations inviting comments and their redressal.
All the issues raised and PP reply shouid be incorporated in EIA.

(i)  Stage-I Forest Clearance for diversion for non-forestry activity shall be submitted at the time
of submission of EJA.

(iif) PP should submit the real time aerial footage and video of the Mining lease afea made through
drone with a special focus on the area adjacent to the rivers.

{(iv) PP shall not divert the Singhada Jhor stream and will not disturbed the forest area or green
patch located towards North eastern boundary for next 20 vears of the mine life. Adequate
protection measures shall be proposed in EIA Report. Accordingly. a distance of about 60 mts
along Singhada stream shall be left to avoid any pollution, thus the Mine plan shall be
revisited/relooked.




(v) A detailed hydrological survey of the Ghurdia nallah/Stream, regarding its catchment area,
flow volume and length of the streteh to be diverted to be provided with proper diversion plan
mn EIA/EMP report.

(vi) A water reservoir and forest area is located towards South West directions so the extra measure
adopted for combating the pollution should be mentioned in EIA/ EMP report.

(vii) PP shall clarify the area of the project with allotment of block from MoC and Mine Plan.
Further. PP shall reduce the area of project implementation by excluding the green patch
towards the North eastern boundary.

(viii) PP shall submit alternate land for grazing purpose with water bodies of same area mthm 5km
of project area.

(ix) PP shall prepare the Mining Plan in such a manner that condition prescribed by EAC shall
intact from environment point of view. EIA-EMP shall accordingly be prepared on the
suggested stipulation with pomt wise compliance & in accordance with rcnommuadatmns of
Mining Plan

(xi) PP shall explore the possibilities of utilization of OB material for different purposes {(in
construction of roads, manufacture of artificial sand, aggregates. use for farmers ete.) and
accordingly Plan shall be included in EIA/EMP Report.

(xii) PP shall submit design details of all Air Pollution control equipment (APCEs) to be
implemented as part of Environment Management Plan vis-a-vis reduction in concentration of
emission for each APCEs,

coai till raﬂway sxdmg. \30 transponanan 01; coal by tmcks/dumpus shall be proposed in
EIA/EMP.

(xiv) No trucks or vehicles used for transportation of Coal to be passed by village roads or roads
located near to the villages

(xv) PP has to adopt the adequate route or dedicated route causing least hindrance to existing traffic
and its budgetary proviéioa should also be provided in EIA report.

(xvi) PP to engage the adequate capacity of dumper size/trucks in order to reduce the fleet size.

(xvii) PP shall submit detailed project report for implementation of railway siding for evacuation of
coal with its target date of completion. Target date should be such that rajlw ay siding should
be operational within 2 vears of commissioning of mine operations. Forest Clearance shall be
submitted if railway siding land comes under forest land.

‘L
},«u

853




(xviil) Wind rose pattern in the area should be reviewed and accordingly location of AAQMS shall
be planned by the collection of air quality data. Monitering location for collecting baseline
data should cover overall the 10 km buffer zone i.e. dispersed in 10 km buffer area.

(xix) Project proponent to prepare Environmental Cost Benefit Analysis for the project in EIA/EMP
Report.

(xx) PP shall provide the details of mining technology/methodology proposed to be adopted for
coal mining operations and its associated environmental benefits of using from Climate
Change perspective by ie. the likely emissions of greenhouse gases from the mining
operations to be estimated with the modelling for future prediction related to the climate of
that study area.

(xxi) Detailed Social Impact Assessment shall be prepared in villages for Rehabilitation and Re-
settlement. R &R Activity shall be proposed with timeline and allotted fund with the approval
of District Commissioner/collector.

(xxii) Permission for ground water withdrawal shall be obtained from Central Ground Water
Authority (CGWA) only for mining activity.

(xxiil) Heavy metals including other parameters in surface water quality shall be analyzed and
provided in EIA Report. Further, detailed mineralogical and chemical composition of the
mineral and percentage of free silica from a NABL/MoEF&CC accredited laboratory

(xxiv) PP shall be submitting R &R in respect of SCs /STs and other weaker sections of the society
in the study area, a need based sample survey, family-wise, should be undertaken to assess
their requirements, and action programs prepared and submitted accordingly, integrating the
sectoral programmes of line departments of the State Government.

(xxv) PP should clearly bring out that what is the specific diesel consumption ~ (Liters/Tonne of
total excavation & mineral) and steps to be taken for reduction of the same. Year-wise target
for reduction in the specific diesel consumption needs to be submitted,

(xxvi) PP shall provide provision of integrated mine plan and mine reclamation cum land form /
land scape plan for both underground and open cast coal mining projects. The plan must show
the predicted post mining reclaimed and reformed surface by regarding and reshaping to
reduce its height as close to the original surface level and proper sloping benching and
terracing of external dup should be clearly brought out in the post mine closure plan. This
would also include water management strategies such as surface water catchment and drainage
paths etc. of post mining land surface. The final mine void shall be reduced and brought as
near as ground so that land can be restored and reclaimed

{xxvii) PP shall propose to use LNG/CNG based mining machineries and trucks iox mining
operation and transportation of coal.

(xxViii)PP shall submit letter from PCCF that mine does not fall under corridors of any National
Park and Wildlife Sanctuary and does not involve any violation of forest area and wild
sanctuary with certified map showing distance of nearest sanctuary

(xxix) Details of toe wall and garland drain to be constructed along the OB-dtimyg

-




(xxx) Reclamation to be done using geo-texturing technique of the dumps close to habitation and a
cause of visual intrusion.

{xxxi) Impact of proposed project/activity on hydrological regime of the area shall be assessed and
report be submitted. Hydrological studies as per GEC 2015 guidelines to be prepared and
submitted.

(xxxii) PP should bring out the awareness campaign to be carried out on various Environmental
issues, practical training facility to be provided to the environmental engineer/diploma holders,
mining engineer/diploma holders, geologists, and other trades related to mining operations.
Target for the same needs to be submitted.

(xxxiii)Details of Fog mist sprayer (static water sprinklers) at coal stock yard and along the
permanent haul road. '

(xxxiv)Details of black topping of permanent haul roads.

(xxxv) The PP should submit the photograph of monitoring stations & sampling locations. The
photograph should bear the date. time. latitude & longitude of the monitoring station/sampling
location. In addition to this PP should submit the original test reports and- certificates of the
labs which will analyze the samples.

(xxxvi)The socio-economic study to conducted with actual survey report and a comparative
assessment to be provided from the census data of 2011-part B to be provided in EIA/ EMP
report also economic status of the study area and what economically project will contribute
should be clearly mention. The study should also include the status of infrastructural facilities
and amenities present in the study area and a comparative assessment with census data of 2011
part A to be provided and to link it with the initialization and quantification of need based
survey for CSR activities to be followed.

{xXxXVil} A detailed traffic study along with presence of habitation in 100 mts distance from
both side of road, the impact on the air quality with its proper measures and plan of action with
timeline for widening of road. The project will increase the no. of vehicle along the road which
will indirectly contribute to carbon emission so what will be the compensatory action plan
should be clearly spell out in EIA/ EMP report

4.1.  This grant of Terms of References(ToR} for the said project is further subject to the general
conditions as under

(1) All documents should be properly indexed, page numbered.

(i)  Period/date of data collection should be clearly indicated.

(1) Authenticated English translation of all material provided in Regional languages.

(iv)  After the preparation of the draft EIA-EMP Report as per the aforesaid TOR, the proponent
shall get the Public Hearing conducted as prescribed in the EIA Notification 2006 and take necessary
action for obtaining environmental clearance under the provisions of the EIA Notification 2006.
(v)  The letter/application for EC should quote the Ministry’s file No. and also attach a copy of
the letter prescribing the ToR.

(vi)  The copy of the letter received from the Mini stry on the ToR prescribed for the project should
be attached as an annexure to the final EIA-EMP Report.
(vil)  General Instructions for the preparation and presentation before the FA

v
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of Coal Sector should be incorporated/followed.

(vili) The aforesaid ToR has a validity of Four years only.

(ix)  Grant of ToR does not necessarily mean grant of EC.

(x)  Grant of ToR to the present project does not necessarily mean grant of TOR/EC to the
captive/linked project.

(xi}  Grant of ToR to the present project does not necessarily mean grant of approvals under the
Forest (Conservation) Act, 1980 or the Wildlife (Protection) Act, 1972.

(xii)  Grant of EC is also subject to circulars issued under the EIA Notification 2006, which are
available on the Ministry’s website: www.envfor.nic.in

5. Standard ToR: The EIA/EMP report should contain the information in accordance with
provisions & stipulations as given in the standard ToR for Opencast coal mine projects (please visit
the following link to download the Standard ToR:

;hz'fp:/x"enw‘mm?zentcieaz‘ance. nic.in/writeregddata/standardiorreference. pdf

6. You are required to submit the final EIA/EMP prepared as per TORs to the Ministry within
4 years as per this Ministry's Notification vide S.0 751 (E) dated 17" February, 2020 for considerin g
the proposal for environmental clearance.

7. The consultants involved in the preparation of EIA/EMP report after accreditation with
Quality Council of India/National Accreditation Board of Education and Training (QCI/NABET)
would need to include a certificate in this regard in the EIA/EMP reports prepared by them and data
provided by other organization(s)/laboratories including their status of approvals etc. vide
Notification of the MoEF dated 19" July, 2013. '
| A

(Lalit Bokolia)

Director
Copy to:

1. The Additional Principal Chief Conservator of Forests, Regional office (EZ), Ministry of
Environment & Forests, A-31, Chandershekharpur, Bhubaneswar- 751023 (Odisha).

2. The Secretary, Department of Environment & Forests, Government of Orissa, Secretariat,

Bhubaneswar {(Odisha).

The Chairman, Orissa State Pollution Control Board, Parivesh Bhawan, A/118,

Nilkanthanagar, Unit VIII, Bhubaneshwar - 751012 (Odisha).

4. District Collector, Angul, Government of Odisha.

Monitoring File /Record File 7. PARIVESH Portal

(8]

o

(W
(Lalit Bokolia)
Director
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(iif)

(iv)

(i)

Annexure
Generic TOR for an opencast / UG coalmine project
An EIA-EMP Report should be prepared for a peak capacity of ...... MTPA over an area of
...... ha addressing the impacts of the underground coalmine project including the aspects

of mineral transportation and issues of impacts on hydrogeology, plan for conservation of
flora/fauna and afforestation/plantation programme based on the generic structure specified
in Appendix III of the EIA Notification 2006..Baseline data collection can be for any season
except monsoon.

A Study area map of the core zone and 10km area of the buffer zone (15 km of the buffer
zone in case of ecologically sensitive areas) delineating the major topographical features
such as the land use, drainage, locations of habitats, major construction including railways,
roads, pipelines, major industries/minss and other polluting sources, which shall also
indicate the migratory corridors of fauna, if any and the areas where endangered fauna and
plants of medicinal and economic importance are found in the area.

Map showing the core zone along with 3-5 km of the buffer zone) delineating the agricultural
land (irrigated and unirrigated. uncultivable land (as defined in the revenue records), forest
areas (as per records) and grazing land end wasteland and water bodies.

Contour map at 3m interval along with Site plan of the mine (lease/project area with about
3-5 km of the buffer zone) showing the various surface structures such as buildings,
infrastructure, CHP, ETP, Stockyard, township/colony (within/adjacent to the ML), green
belt and undisturbed area and if any existing roads, drains/natural water bodies are to be left
undisturbed along with details of natural drainage adjoining the lease/project and
modification of thereof in terms of construction of embankments/bunds, proposed
diversion/rechannelling of the water -courses, etc., highways, passing through the
lease/project area, ’

Original land use {agricultural land/forestland/grazing land/wasteland/water bodies) of the
area. Impacts of project, if any on the landuse, in particular, agricultural
land/forestland/grazing land/water bodias falling within the lease/project and acquired for

- mining operations. Extent of area under surface ri ghts and under mining rights.

S.N. | ML/Project Area under Surface | Area Under Mining | Area under Both
Land use Rights (ha) Rights (ha) (ha)

1. Agricultural land

2. Forest Land

3. Grazing Land
Settlements

Page 8 0f13
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{vii)

(viil)

(xii)

|5 Others (specify) | |

Area Under Surface Rights

S.N. | Details Area | Forest Agr.  Wasteland | Settle | Other
(ha) Land land ments | s
1. Buildings
2. Infrastructure
3. Roads
4, Others (specify)
TOTAL

Study on the existing flora and fauna in the study area carried out by an institution of relevant
discipline and the list of flora and fauna duly authenticated separately for the core and buffer
zone and a statement clearly specifying whether the study area forms a part of the migratory
corridor of any endangered fauna. The flora and fauna details should be furnished se parately
for the core zone and buffer zone. The report and the list should be authenticated by the
concerned institution carrying out the study and the names of the species scientific and
common names) along with the classification under the Wild Life Protection Ml 1972
should be furnished.
Details of mineral reserves, geological status of the study area and the seams to be worked,
ultimate working depth and progressive stage-wise working plan/scheme until end of mine
life should be reflected on the basis of the approved rated capacity and calendar plans of
production from the approved Mining Plan. Geological maps should also be included.
Impact of mining on hydrology, modification of natural drainage. diversion and channelling
of the existing rivers/water courses flowing though the ML and adjoining the lease/project
and the impact on the existing users and impacts of mining operations thereon.
Collection of one-season (non-monsoon) primary baseline data on environmental quality —
air (PMyg, PMos, SOk, NOy and heavy metals such as Hg, Pb, Cr. AS, ete), noise, water
(surface and groundwater), soil along with one-season met data.
Map of the study area (core and buffer zone) clearly delineating the location of various
monitoring stations (air/water/soil and noise — each shown separately) superimposed with
location of habitats, wind roses, other industries/mines, polluting sources. The number and
location of the stations should be szlected on the basis of the proposed impacts in the
downwind/downstream/groundwater  regime. One station should be in the
upwind/upstream/non-impact non-polluting area as a control station. Wind roses o
determine air pollutant dxspczcmn and 1mpacts thuuof shall be ducrmmed

water should be as per IS} s’zandarcic, and CPCB classﬁ“ camon of Qurtace water w hez‘ ever

apphcab}_e
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(xil)

(xiv)

(xv)

(xvi)

{xvii)

{xviil)

(xix)

(xx)

rainwater harvesting and measures for recharge of groundwater should be reflected wherever
the areas are declared dark/grey from groundwater development. »

Study on subsidence. measures for mitigation/prevention of subsidence, modelling
subsidence prediction and its use during mine operation, safety issues.

Detailed water balance should be provided. The breakup of water requirement as per
different activities in the mining operations, including use of water for sand stowing should
be given separately. Source of water for use in mine, sanction of the competent authority in
the State Govt. and impacts vis-a-vis the competing users should be provided.

Impact of choice of mining method, technology, selected use of machinery - and impact on
air quality, mineral transportation, coal handling & storage/stockyard, etc, Impact of blasting,
noise and vibrations.

Impacts of mineral transportation — within and outside the lease/project. The entire sequence
of mineral production, transportation, handling, transfer and storage of mineral and waste,
and their impacts on air quéiiiy should be shown in a flow chart with the specific points
where fugilive emissions can arise and the specific pollution control/mitigative measures
proposed to be put in place. Examine the adequacy of roads existing in the area and if new
roads are proposed, the impact of their construction and use particularly if forestland is used.
Details of various facilities to be provided in terms of parking, rest areas, canteen, and
effluents/pollution load from these activities. Fxamine whether existing roads are adequate
to take care of the additional load of mineral and their impacts.

Examine the number and efficiency of mobile/static water sprinkling system along the main
mineral transportation road within the mine, approach roads to the mine/stockyard/siding,
and also the frequency of their use in impacting air quality.

Impacts of CHP, if any on air and water quality. A flow chart of water use and whether the
unit can be made a zero-discharge unit.

Conceptual Final Mine Closure Plan along with the fund requirement for the detailed
activities proposed there under. Impasts of change in land use for mining operations and
whether the land can be restored for agricultural use post mining.

Table 1 Stage-wise Cumulative Plantation

SN YEAR* | Green Relt External Backfilled QOthers TOTAL

Dump Area {Undisturbed
Area / etc)

Area | No. of | Area | No. of | Area | No, of | Area | No. of | Area  No.of
(ha) |trees | (ha) |Trees | (ha) Trees | (ha) Trees {ha) | Trees

f—,

1% year

[\

3" year

) th

year

ol

10% yr

1 5‘“’ yr

2 Oih yr

3 Sm vr

30% yr

ol o) o)

34" vear
{end of
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mine
life)

10 | 34-37"
Year
{Post-
mining)

*As a representative example

(xxi) Occupational health issues. Baseline data on the health of the population in the impact zone
and measures for occupational health and safety of the personnel and manpower for the mine
should be furnished.

{xxii) Details of cost of EMP (capital and recurring) in the project cost and for final mine closure
plan. The specific costs (capital and recurring) of each pollution control/mitigative measures
proposed in the project until end of mine life and a statement that this is included in the
project cost.

(xxiii)Integrating in the Env. Management Plan with measures for minimising use of natural
resources — water, land, energy, raw materials/mineral, etc.

(xxiv)R&R: Detailed project specific R&R Plan with data on the existing socio-cconomic status
(including tribals, SC/ST) of the population in the study area and broad plan for resettlement
of the displaced population, site for the resettlement colony, alternate livelihood
concerns/employment for the displaced people, civic and housing amenities being offered,
etc and costs along with the schedule of the implementation of the R&R Plan.

{(xxv) CSR Plan along with details of villages and specific budgetary provisions (capital and

recurring) for specific activities over the life of the project.
(xxvi)Public Hearing should cover the details as specified in the EIA Notification 2006, and
include notices issued in the newspaper, proceedings/minutes of public hearing, the points

raised by the general public and commitments by the proponent made should be présented

in a tabular form. If the Public Hearing is in the regional language, an authenticated English
Translation of the same should be provided.

(xxvii) Status of any litigations/ court cases filed/pending in any Court/Tribunal on the project
should be furnished. , '

(xxxvi)Submission of sample test analysis of: Characteristics of coal - this includes grade of coal
and other characteristics — ash, S and heavy metals including levels of Hg, As, Pb, Cr etc.

(xxxviii) Copy of clearances/approvals — such as Forestry clearances, Mining Plan Approval, NOC
from Flood and Irrigation Dept. (if req.), ete.

(A) Forestry Clearance

Total ML /| Total Forest Date of | Extent of  Balance area | Status of
/Project Area | Land (ha) FC forest land | for which FCis | appl. for
{(ha) vet  to  be | diversionof

' obtained forestland

if more than one,
provide details of
each FC

Page 12 of 13
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(B)  Mining Plan / Project Approval: Date of Approval of Mining Plan/Project Approval: Copy
of Letter of Approval of Mining Plan/Project Approval
{xxxviil} Corporate Environment Responsibility:

a) The Company must have a well laid down Environment Policy approved by the
Board of Directors.

b)  The Environment Policy must prescribe for standard operating process/ procedures to
bring into focus any infringements/deviation/violation of the environmental or forest
norms/conditions.

¢) The hierarchical system or Administrative Order of the company to deal with
environmental issues and for ensuring compliance with the environmental clearance
conditions must be furnished.

d) To have proper checks and bal ances, the company should have a well laid down system
of reporting of non-compliances/violations of environmental norms to the Board of
Directors of the company and/or shareholders or stakeholders at large.
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F No. IA-J-11015/72/2021- IA-TI(M)
- Govermnment of India

Ministry of Environment Forest and Climate Change

(Impact Assessment Division)

Indira Paryavaran Bhavan,
JorBagh Road, New Delhi-110 003
Email: Tk.bokolia@nic.in Tel: 01124695363

Dated: 28" February, 2022
To,
The Chief General Manager (CP&P)
M/s Mahanadi Coalfields Limited
PO - JagrutiVihar, Burla,
Sambalpur-768 020 (Odisha)
E-mail: c;zmenvﬁ(}l4@Q111aif.com

Sub: Subhadra Open Cast Mine with preduction capacity of 25 MTPA in mine lease area of -
1111.85 ha of M/s Mahanadi Coal field Limited located at Village Gopal Prasad, Kumuda,
Nisha, Kankarei, Raijharan, Nisha P.S Angul, Tehsil Tachler Sadar and Chhendipada, _
District Angul (Odisha) - For Amendment in Terms of Reference — reg.

Sir, ' _
This has reference to your online proposal No. IA/OR/CMIN/244489/2021 dated 11%
December, 2021 and further MCL vide no. 2022/963 dated 10.01.2022 for amendment in

recommended in MoM (Agenda 24.6) of 24" EAC meeting held on 30th December, 2021 to the
above project. . .

2. The Ministry of Environment, Forest and Climate Change has considered the application. It
is noted that the proposal is for grant of Amendment in Terms of Reference to Subhadra Open Cast
Mine with production capacity of 25 MTPA in mine lease area of 1111.85 ha of M/s Mahanadi Coal
field Limited located at V illage Gopal Prasad, Kumuda, Nisha, Kankarei, Raijharan, Nisha P.S
Angul, Tehsil Tachler Sadar and Chhendipada. District Angul (Odisha).

3. Project proponent has requested for amendment in ToR for specific conditions. The EAC

has deliberated and final ‘recommendation in terms of amendment in those conditions are given in
table below

Sr. No. | Conditions as per granted | Final recommendation of EAC : N
ToR

(iv). | PP shall not divert the PP shall protect the green patch and Singhada Jhor for
Singhada Jhor stream and initial 10 years and accordingly fencing will be laid
will not disturbed the forest down all along thf; bowndar,
areéa or green patch located 7

towards  North eastern

Page 1 of 3
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boundary for next 20 years
of the mine life. Adequate
protection measures shall
be proposed in EIA Report.
Accordingly, a distance of
about 60 mts along
Singhada stream shall be
left to avoid any pollution,
thus the Mine plan shall be
revisited/relocked

(vii)

PP shall clarify the area of
the project with allotment
of block from MoC and
Mine Plan. Further, PP
shall reduce the area of

project implementation by

excluding the green patch
towards the North eastern
boundary

(xiii)

Inpit convevor belt with
silo loading should be
proposed and installed for
transportation of coal till
railway  siding. No
transportation of coal by
trucks/dumpers shall be
proposed in EIA/EMP

PP may transport coal through haul road by
trucks/dumper till the conveyor belt system from the in-

pit point to CHP within mine lease area is established. |

Further from CHP to silo loading to railway siding to be
proposed. PP will have to propose air pollution
mitigation measures along the haul road in terms of
plantation, fog cannon/ Mist spray etc in order to reduce
the air pollution and the same is incorporated in
EIA/EMP report

{xxvii)

PP shall propose to use
LNG/CNG based mining
machine and trucks for
mining  operation and
transportation of coal

PP shall prepare feasibility report for implementation of
LNG/CNG dumpers and explore to use it for its mining
operations

4. The proposal was considered by the sectoral Expert Appraisal Committee (EAC) in its 24"

held on 30" December, 2021 and 25™ EAC meeting during 18 -20 January, 2022. The Expert
Appraisal Committee (EAC) recommended the project. Based on recommendations of the EAC,
Ministry of Environment, Forest and Climate Change hereby accords approval for amendment in
Terms of Reference to Subhadra Open Cast Mine for production capacity of 25 MTPA in mine
lease area of 1111.85 ha of M/s Mahanadi Coal field Limited loca cd-at Vill ige Gopal Prasad,

pada, District

, ge 2 of 3
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Angul (Odisha) under the provisions of EIA Notifications, 2006 and its amendments therein with

below points wise amendments on selective TeR conditions by replacing the respective conditions:
5. All the conditions stipulated in Terms of Reference dated 22™ November, 2021 shall remain
unchanged.

This issues with the approval of the competent Authority.

o
(Lalit Bokolia)
Director

Copy to: -

1. The Additional Principal Chief Conservator of Forests, Regional office (EZ), Ministry of
Environment & Forests, A-31, Chandershekharpur, Bhubaneswar- 751023 (Qdisha).
The Secretary, Department of Environment & Forests, Government of Orissa, Secretariat.
Bhubaneswar (Odisha).
3. The Chairman, Orissa State Pollution Control Board, Parivesh - Bhawan, A/118,
Nilkanthanagar, Unit VIII, Bhubaneshwar - 751012 (Odisha).
4. District Collector, Angul, Government of Odisha.
5. Monitoring File /Record File 7. PARIVESH Portal )
(Lalit Bokolia)
Director

b
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d
WORK ORDER
WO/CPC/SCML/22-23/06 Date: 11 August 2022
M/s Vardan Environet
Plot No.82A,
Sector-5,Gurgaon-122051,
Haryana.

Kind Attention: Mr. Anshul Yadav (E-mail: anshul@vardan.co.in; +91 9953147268)

Subject: Work Order for Consultancy Services for obtaining Environment Clearance (EC) for Subhadra

Open Cast Coal Project, under Mahanadi Coalfield Limited, Anqul, Odisha

References: .

a) SCML RFQ vide email dated 20th July 2022

b) Vardan Offer vide email dated 23rd July 2022

c) Discussion between Vardan and SCML held on 26th July 2022.

d) Vardan conformation on payment terms vide email dated 28th July 2022,

e) Vardan conformation on delivery schedule vide email dated 01st August2022.
f) Vardan conformation on LD clause vide email dated 04th August.2022.

a) SCML confirmation on Vardan offer vide email dated 9th Aug 2022

h) Vardan accepténce on the offer vide email dated 10th Aug 2022

Dear Sir,

SCML is pleased to issue this Work Order No.: WO/CPC/SCML/22-23/06 (hereinafter referred to as “Work
Order”) to M/s Vardan Environet (hereinafter shall referred to “Vardan”) towards Consultancy Services for
Environment Clearance (EC) for Subhadra Open Cast Coal Project under MCL (hereinafter referred to
SCML) in Angul district, Odisha (hereinafter referred to as “Site” as the context may require and as per defined
terms & conditions, agreed Scope of work and instructions specified herein below:

1.

c)

Service Provider's Scope of Work: .

The detailed scope of work (inclusive) to be carried out for obtaining Environmental Clearance as per
the latest guidelines of Ministry of Environment and Forests (MoEF & CC) is furnished below. The scope
of work will cover all the points mentioned in Approved Terms of Reference (ToR) by Expert Appraisal
Committee, MOEF&CC, GOI:

Collection of primary/secondary data, Baseline Environmental Study at site and in the buffer zone,

impact prediction using approved models and preparation of draft EIA/EMP report as per approved
TOR.

Collection of Baseline data for One Season non-monsoonal of Air, Water, Soil, Noise & other

environmental parameters etc. including one season meteorological data as per the requirement of

MOEF&CC and approved TOR.

Any other data required for Preparation of EIA / EMP Report such as ecosystem services, biodiversity
study and cumulative impact assessment study, socio economic survey etc. of the Subhadra OCP
covering core and buffer zone. :
Letter from PCCF that mine does not fall under corridors %fai’f éLE’g_r»k and Wild Life Sanctuary
and does not involve any violation of forest area & ) L
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h)

distance of the project with respect to the nearest National Parks , wildlife Sanctuaries Elephant/Tiger
Reserve & their corridors

Photographs of the baseline data collection for the air quality, water, soil, noise monitoring etc. and other
studies with geotagging.

Preparation of draft EIA/EMP as per generic structure of S.0.1533, published by MoEF&CC and
amendments thereof and submission to SPCB, Odisha for public hearing. '

Assistance during public hearing and preparation of documents required for public hearing such as
executive summary in Odia & English both. / :
Preparation of final EIA/EMP as per generic structure of S.0.1533, published by MoEF&CC & applicable
amendments incorporating the proceedings & redressal mechanism and final submission to MoEF&CC.
Facilitate uploading of the EC application & other relevant documents in Parivesh Portal in co-ordination
with SCML/MCL.

Preparation of power point slides & mock presentation for the internal review by SCML/MCL.
Presentation before "Expert Appraisal Committee"(EAC), MoEF&CC for environmentai clearance.
Provide Clarifications to the points raised by EAC through EDS/ADS or any other report desired by the
authority and obtain Environmental Clearance from Ministry of Environment, Forests and Climate
Change. ’

Coordinate with Statutory / Government officials in expediting the approvals wherever and whenever
required to obtain the EC

Baseline Study

The different environmental components to be studied including Soil, Meteorology, Air Quality, Water
Quality, Noise Level, Land use, Flora & Fauna & Socio-economic etc for one full season comprising of
3 consecutive months(except monsoon). The Study area is within a radius of 10 Km from Subhadra
OCP core zone.

Ambient Air Quality: Air quality should be monitored at appropriate stations around the project site
including the core zone, 24 hourly samples should be collected for PM10, PM2.5, SOx, NOx, CO.
Sampling protocol will be as per NAAQ standards and CPCB guidelines.

Meteorology: Meteorological data for the past decade to be collected from the nearest observatory of
IMD. Meteorological data (wind velocity, wind direction, temperature, humidity & rainfall etc.) shall be
generated continuously at one station throughout the monitoring period. An automated meteorological
station will be set up during the study period and hourly meteorological data will be collected & record
to be maintained.

Water Quality: Appropriate number of Surface water and ground water quality sampling stations have
to be monitored on a monthly basis. Samples should be collected and analysed as per the 1S:10500.
All the parameters will be compared with relevant CPCB standards.

Soil: Soil characteristics including physical and chemical properties should be assessed through
sampling and analysis. 05/06 locations shall be selected as per the MOEF&CC guidelines and
samplings would be carried out once and analysed for all relevant parameters.

Noise: Noise levels should be monitored at appropriate locations in the study area on a 24 hour basis
and equivalent noise levels should be submitted. The frequency of sampling is once in a season.

Flora & Fauna: The flora & fauna data should be collected and authenticated from a reputed institution.
The flora & fauna in the study area should be characterised based on the literature survey and field
investigation during the study period.
Socio-economic Study: Socioeconomic survey will be cargie ' fi the:proportionate stratified
and random sampling method. The primary data should b Bd throL “guigstionnaire and the

Page 2 of 15




10.

secondary data from census records, statistical hand books, top sheets, health records and relevant
official records available with government agencies.

Hydro-geological Study: Study of hydrogeology of the site and the study area. Study of dréinage
pattern and existence of natural and artificial water bodies in the study area, Study of existing ground
water potential of the area including the study of depth to water table. )

Traffic Study: To assess the existing traffic through the study area, traffic density need to be calculated
at 5/6 locations as per IRC: 64-1990. Monitoring should be carried out on hourly basis for 24 hours
continuously, once during the study period. '
Consultant will provide all study reports separately i.e. Baseline study, Traffic study, Cumulative impact
assessment study, Eco-system service & Biodiversity study.

Cumulative Impact Assessment Study

Consultant shall carry out a study on physical, biological, socio-economic aspects as well as mining
methodology adopted for coal blocks in the study area and assess the potential impacts and risks (direct
as well as indirect/ induced) due to proposed/ongoing mining activities and shall suggest appropriate
mitigating measures for managing the same. This study will describe the Cumulative Impact
Assessment Study based on cumulative impacts considering mitigation measures proposed/
recommended additionally and shall justify opening of new coal mine vis-a-vis demand.

The scope includes

Scoping of impacts using the questionnaire checklist supported by GIS delineates some areas that are
potentially vulnerable to cumulative impacts due to proposed/ ongoing projects.

Intensity and dispersion of particulate matter along the transportation routes were predicted through air
quality modelling in all scenario. .
Study included identification of pollution sources, mapping of the impact area, selection of the optimum
transportation system and routes, cumulative air quality impact analysis using a dispersion model, and
forecasting of future traffic congestion using a system dynamic model.

Description of details of proposed coal block/ongoing coal mine and its distance from project depicted
through suitable map.

Suggest the Mitigation/Management plan as identified sources and impacts

Recommendations for mitigation measures for physical, biological, and socio-economic impacts as well
as mining technology adoption.

Recommendation for carrying capacty of the area including operation of coal blocks adopting
sustainable mining practices and number of coal blocks sustainable for area as per cumulative impacts
onflora, fauna, air, water etc. after considering cumulative mitigation measures. Study shall also include
justification for requirement of opening of new coal mine vis-a-vis demand.

Ecosystem Services & Bio-diversity Study

Consultant will submit the Ecosystem services study report and Biodiversity study report with
recommendations and mitigation measures for study area comprising of ongoing and upcoming Coal
blocks broadly covering following aspects. '

Baseline status in terms of biological including mining management, allied activities as well as mining
practices adopted for existing/proposed coal mines- Biological environment (flora & fauna with special
reference to endemic/threatened species population reported from the study area along with details of
existing forest cover in the study area), mine management-&-aflied., \ctivities (Operation, Dump
management, technology adopted in operational mif T fiop:: Reclamation etc.) for
existing/proposed mines. " N
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The Scope include

Rapid baseline assessment for floral & faunal diversity "Enlisting of floral & faunal diversity from ground
survey and secondary documents "Categorizing species as per IUCN Red list & Wildlife protection Act.
Ecosystem Service shall be developed for the project to highlight the ecosystem available within project
area and in the periphery and the ecosystem services used by the project.

Mapping of ecosystem services in Project Study Area

The level of dependencies, impacts and management measures initiated for management of ecosystem
services.

Identify direct dependency on the Biodiversity and Ecosystem Services (B&ES) with no alternative
available

ldentify direct dependency on B & ES with short-term alternative.

[dentify Low direct dependency with many alternatives

Identify not dependent on B & ES for any project operation

Prepare Ecosystem Services matrixes for project.

Status of mining practices in existing/proposed coal blocks including reclamation method proposed.
Recommendations for mitigation measures for physical and biological impacts as well as mining
technology adoption.

Environmental cost benefit analysis for the project

Responsibilities of SCML

.Provide necessary technical documents available with SCML/MCL for Preparation of Draft and Final

EIA /EMP report as-and-when required during the process.

Provide approved Mining Plan

Provide ground water clearance(NOC) from Central Ground Water Authority

Provide Ghurudia Nala Diversion & Straightening of Singdajhor Study Report & its approval from the
Dept. of Water Resources, Govt. of Odisha

Provide Drone Videography & Report of the Subhadra OCP.

Provide Stage-I Forest Clearance of the Subhadra OCP before filing final EIA report
Arrangements for Public Hearing.

Service Fee:

Service Fee for SoW mentioned under Clause 1 shall be Rs.30,00,000/- (INR Thirty Lacs only)

Service Fee is inclusive of Travel, Lodging, Boarding and All Incidental Expenses for carrying out above
scope of work at Site.

GST shall be paid extra as applicable rates.

Payment Terms:

Payment of the Service Fee along with GST shall be paid on milestone basis as under:
10% of the Service Fee shall be paid upon site mobilization

20% of the Service Fee upon completion of Base line data study and submission of analysis report
10% of the Service Fee Submission of draft EIA/EMP report

10% of the Service Fee upon forwarding of the Public Hearing proceedings from Memb. Secy., OSPCB
to MoEF&CC, New Delhi

20% of the Service Fee upon submission of final EIA report to MOEF&CC o

20% of the Service Fee upon receipt of recommendation of Environment-Cle
10% of the Service Fee upon grant of Environment clearance.

Payment shall be made within 10(Ten) working days post submiss
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All the payment shall be made subject to tax deducted at source (as applicable)
Mode of payment shall be RTGS/NEFT/Met-banking.

Completion Period:

Timely completion of respective milestones / activities covered under Scope of work is essence of this
work order.

Service Provider shall be responsible to complete the scope of work on or before 10th June 2023.
Detailed Activity wise time schedule is arnexed as Annexure |.

Liquidated Damage

SCML reserves right to levy Liquidated Damage @0.5% (half percent) of Service fee (excluding GST)
for every week of delay, or part thereof from schedule completion period as per Clause-5 subject to a
maximum of 10% (ten percent) of Service fee (excluding GST).

Contact Details
Service Provider Details:

Contact Person Mr. Anshul Yadav

Contact No. +91-9953147268

Email ID anshul@vardan.co.in

PAN:- AAKFV1538L

GSTIN:- ' 0BAAKFV153EL1ZT

SCML Details:

Billing Address Subhadra Coal Mining Limited ,

HIG -51, Nandan Kanan Road,
Jayadev Viher. Opp. Pal Heights,
Bhubaneswar, Khordha, Odisha, 751013

GSTIN No 21ABICS45550127

PAN Number ABICS4555J

Contact Person Mr. Bimal Barel

Project Head Subhadra Coal Mining
Email ID bimal.baral@adityabirla.com
Contact No. +01 7440024704

Service Provider’s Responsibilities:

All expenses of Service Provider's Tezm for travel, accommodation, boarding, and other necessities
required for the completion of the assicrment shall be borne by the Service Provider himself , unless
otherwise mentioned in this order.

All documentation charges, stationary charges, computer charges incurred for the activities related to
the assignment shall be borne by the Service Provider.

Service Provider shall deploy adequate resources to perform the activities in this Work Order
satisfactorily in.accordance with the var'cus provisions/rules under the applicable laws

Service Provider shall discharge SCML from all obligations in relation to all personnel engaged by the
Service Provider in connection with the execution of the Work Order awarded to him in accordance with
all the applicable laws in force from time to time. In no case, SCML shall be liable for breach of any
provisions of all the applicable laws with respect to non-payment of wages or compensation of any

description due or payable to employees of the Service Provider or for any-of Service.Provider's failures
in the discharge of his obligations to its amployees. =

o

869



8.5

8.6

8.7

8.8

10.

Service Provider shall arrange for the entire SHE (Safety, Health & Environment) for the execution of
the Work Order. Besides that the Service Provider shall have to follow all the instructions and
comprehensive SOP issued in respect of Safety Measures by SCML's Representative.

Service Provider shall take requisite precautions and used his best endeavour to prevent any riotous or
unlawful behaviour by or amongst his workmen and other employed on the works and for the
preservation of peace and protection of the inhabitants and Security of property in and around the plant.
Service Provider shall at its own cost observe, perform and comply with the provisions of all statutory
enactments, rules, regulations and bye laws framed there under as are applicable, during the execution
of work and shall maintain such registers, documents, records etc. as are'required under various
statutes, for production of the same before the Employer and or other statutory authorities prescribed in
this behalf, as and when required. Non-compliance of the provisions/stipulations of these Acts/Rules
shall render the Service Provider liable to payment of necessary compensation/penalty, as deemed fit
by SCML. It shall be sole responsibility of the Service Provider to ensure all kinds of statutory payments
to his workers and submission of returns etz., to various statutory authorities in time. In case of Service
Provider's default in making statutory payment in time, SCML reserves the right to deduct necessary
amount from the Service Provider’s bills towards such payment.

Service Provider's employees / Agents are solely the employees / Agents of the Service Provider and
must not be considered to be the employees / Agents of SCML. :

All other terms shall be as per General Terms and Conditions annexed to this order.

Order Acceptance:

Please accept the Work Order within 7 (sevan) calendar days from the date of issuance this Work.Order
by sending a copy of this Work Order duly stamped and signed by Service Provider (i.e. scan copy by
email/ hard copy).

For SUBHADRA COAL MINING LIMITED

Digitally signed

PARVES 2124

oy Accepted

H GAR 2022.08.11

17:46:11 +05'30"

Parvesh Garg FOR VARDAN ENVIRONET
AUTHORISED SIGNATORY Digitally signed by ANSHUL YADAY

¢ DN:ic=IN, st=Haryana,
2.5.4.20=3e9decbatb? 2fc742fd6e8a4af836f026
ffa0ad06b81adad58475a7d70f81e23,

postalCode=122050, street=PLOT NO 82A,IMT

MANESAR,GURGAON,Gurgaon,Haryana-12205

S,
serialNumber=24ae6c36b2(dBe64f2f6f0c52d0e

.- 3b1d6b076825¢1b41427a07b 1 bBGER]BI0T6,
ous=Sales, 0=VARDAN ENVIRONET, cn=ANSHUL

YADAV
Date: 2022.08.12 13:54:25 +05'30"

ANSHUL YADAV
(Authorized Signatory)
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GENERAL TERMS & CONDITIONS

General Terms and Conditions shall apply to this Work Order and in the event of any conflict with any
specific terms and conditions of Work Order, the later shall prevail.

"In case the Suppliers are registered under #Micro, Small & Medium Enterprises Development Act#,
they have to confirm the same along with copy of registration" while sending the invoice.

Prices shall remain firm and binding throughout the subsistence of the Work Order and shall not be
subject to any variation and/ or escalation for whatsoever reasons, except mentioned otherwise in this
Work Order. Statutory variation in Taxes & Duties, change in interpretation/application of any existing
Taxes & Duties and/or imposition of any new tax/duty/levy in India after the Effective Date of Work Order
shall be to “The Company” account.

General Responsibilities of Service Provider:;

Service Provider shall at its own cost and risk obtain all license approval as may be required for the
execution of the activities under the Work order and submit all necessary documents to “The Company”
Service Provider shall ensure, at their cwn cost and expenses, proper insurance policy for its workmen
at all time during the Work Order period for the purpose of Workmen Compensation Act 1923 and submit
a copy of the same to the company on demand.

All personnel engaged by the Service Provider in connection with the execution of the Work order shall
be the employee of the Service Provider and no claim shall lie against “The Company” in respect of
non-payment of wages or compensation of any description due to employees or for any of the Service
Provider’s failures in the discharge of obligations to its employees. The Service Provider shall discharge
all obligations in relation to all personnel engaged by the Service Provider in connection with the
execution of the Work order awarded in accordance with all the applicable laws in force from time to
time.

Service Provider shall issue Employment Card / Letter, Identity Card, Salary Slip, P. F. Numbers etc. to
all the personnel deployed as per this order. Service Provider shall submit a copy of P.F. & Gratuity
Registration Certificate with list of employees before authorized person of “The Company”

All personnel engaged by the Service Provider in connection with the execution of the Work order shall
have to follow all the instructions and Standard Operating Procedures (SOP) issued in respect of Safety
Measures by “The Company”

Service Provider shall at his own cost observe, perform and comply with the provisions of all statutory
enactments, rules, regulations and bye laws framed there under as are applicable, during the execution
of work and shall maintain such registers, documents, records etc., as are required under various
statutes, for production of the same before the “The Company” and/or other statutory authorities
prescribed in this behalf, as and when required. Non-Compliance of the provisions/stipulations of these
Acts/Rules will render the Service Provider liable to payment of necessary compensation/penalty, as
deemed fit by “The Company”. It will be the sole responsibility of the Service Provider to ensure all kinds
of statutory payments to his manpower and submission of returns etc,, to various statutory authorities
in time. In case of Service Provider's default in making statutory payment in time, “The Company”
reserves the right to deduct necessary amount, statutory dues, arrear of wages, damages etc. from
the Service Provider’s bill towards such payments.

Service Provider and his authorized representatives shall carry out all such duties and in such manner
as specified under this Work Order or under any oral/written instruction issued by authorized person of
“The Company” from time to time.

It shall be the duty of Service Provider to see that his Representative(s) are properly performing their
obligation under this Work Order.

Service Provider's employees / Agents are solely the employees / Agents-oft
must not be considered to be the employees / Agents of “The Comggﬁy

Service Provider shall comply with all local labour and law empio f staff /
employees. E -
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3.11. Service Provider shall comply with any changes to the statutory legislations including applicable
labour laws regarding the minimum wages, allowances, statutory contributions or other amount
payable by Service Provider to its employess.

3.12. Notwithstanding anything contained herein above, the Service Provider shall provide on monthly
basis all the relevant documents / receipts/ challans /proofs to “The Company” on account of deposit
of PF, ESI and all statutory payments that are required to be deposited by the Service Provider in
connection with each and every person providing service to “The Company” through the Service
Provider.

3.13. If it is found that any amount on account of statutory dues (PF, ESI, Gratuity, Bonus etc.) is due and
payable by the Service Provider, such amount even if it is paid by “The Company”, “The Company”
shall be indemnified by the Service Provider and shall be adjusted from the amount due and payable
by “The Company” to the Service Provider or from the Security Deposit of the Service Provider lying
with “The Company”.

3.14. Service Provider shall be responsible for payment or submission of all statutory payments as per
Work Order in respect of the personnel deployed by the Service Provider at the Premises of “The
Company”, including but not limited to wages, overtime dues, Bonus, Provident Fund, Employees'
State Insurance, Workman's compensation, Gratuity and terminal benefits and for compliance of all
statutory laws, bye laws, rules and regulations relating to provision of the Services and deployment
of requisite per$onnel on the Premises.

3.15. Service Provider has to produce the copy of the License of the Service Provider under Labour
(Regulation & Abolition) Act, 1970 and other relevant Acts as applicable, towards deployment of his
personnel at the site, at the time of execution of the Work Order. Non- submission of the same by the
Service Provider shall be liable for breach of the terms of the Work Order, for which all payments
shall be withheld by “The Company”, till the same is regularized.

4. Safety Measures:

i.  Service Provider shall provide, at their own cost and expenses, necessary saféty appliance, personal

: protective equipment’s to all workmen in order to prevent accident during carrying out the work.

ii.  “The Company” shall not allow any body to do any act which may cause breach of statutory safety
provision.

i.  Incase, if Service Provider fail to provide safety devices and medical facility for the workmen at site, the
“The Company” may make suitable arrangement and recover the cost of the same from Service Provider's
bill.

iv.  Service Provider shall ensure that all its employees duly maintain and strictly follow all COVID 19 related
protocols as instructed by “The Company” and the Government.

5. Service Provider shall deploy only trained and adequately skilled work force (No child Labour) for the
execution of this contract,

6. Any person (engaged by Service Provider) who is found undesirable / incom petent, shall be removed
by Service Provider on his own or as per the instruction of “The Company”, from the site without any

financial implications of the same on the company. '

Service Provider shall not engage any ex-employee of the company.

8. “The company” shall have the right at its sole discretion to discontinue the work fully/partly for any
reason whatsoever and shall have no liabilities for any damages or compensation on account of
loss/profit to the Service Provider.

9. Service Provider shall at all times be responsible for any damages or trespasses committed by its-agent
and employees in carrying out the work and shall further be responsible for the acts and omission of his
employees, whether at work site or in the company's premises.

10.  Service Provider shall do the house keeping of the work place wh%@xfé;
daily basis and handover the site in a mann=r as instructed by th "5’&
at the end of the contract. ‘
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11.  Service Provider shall keep the separate record of all challan duly signed by “the company's” Security
Department in respect of all items brought by it inside and get the same verified by the stores and
concerned HOD, jointly, wherever required. At the time of full and final settlement, Service Provider
would be relied upon Nen-maintenance of the record shall be risk of the Service Provider.

12, Material provided to Service Provider for carrying out the work will be under its custody. Balance material
after completion of job shall have to be returned by Service Provider to “The Company” without any.
extra cost.

13.  Service Provider shall make necessary arrangement to safeguard company's property, material, tools
and tackles/equipment to be consumed during the execution of the contract.

14.  Service Provider shall be fully responsible for all the damages to “the company” caused by its workmen
and “The Company” shall be entitled to recover from Service Provider's account.

15. Compliance with Laws:

Service Provider shall at his own cost, observe, perform and comply in its execution of this Agreement
with all applicable labor and any other laws applicable to Scope of Work undertaken by Service Provider,
including but not limited to the following:
i.  Contract Labour (Abolition & Regulations) Act 1971.
ii. Employee Compensation Act, 1923 and Rules made thereunder.
ii.  The Payment of Wages Act, 1936.
iv.  The Employees Provident Fund Act, 1952 & Employees Provident Fund Scheme 1952.
v.  Employees State Insurance Act 1948
vi.  The Payment of Bonus Act 1965.
vii.  The Payment of Gratuity Act as and when applicable.
vii. ~ The Mines Act 1952 as applicable
ix.  The Mineral Concessicn Rules 1960 as applicable.
X.  The Mines Vocation Training Rules 1966. .
xi.  Industrial Disputes Act in relation to matters of settlement of various disputes of retrenchment /
lay off, Service conditions of Employees and Maintenance of perfect industrial peace etc.
xii.  Air and Water Pollution Acts.
xii. — Indian Electricity Act and Rules made thereunder (if applicable.
xiv.  Information Technology Act, 2000.
xv.  Industrial Safety Rules.
xvi.  Labour and any other legislation that may be applicable or may become applicable during the
validity period of Work Order

16.  Confidential Information:

16.1. All Confidential Information acquired by Service Provider from the “The Company” under this Agreement
shall be and remain the exclusive property of the “The Company”. The Confidential Information shall be
solely used for the Approved Purpose intended by the Parties, unless a different purpose is hereafter
authorized in writing by the “The Company’. The Confidential Information has commercial value and
undertakes that it shall not use any Confidential Information in any other manner that is contrary to the
terms of this Agreement.

16.2. Service Provider shall not disseminate, divulge or in any way disclose, and shall use its best efforts not
to allow disclosure of any Confidential Information of the “The Company” to any third party except to its
employees and directors (“Permitted Recipients”) on a need-to-know basis for the Approved Purpose
and who agree, in advance, to be bound by this Agreement. Recipient is responsible for the compliance
by its Permitted Recipients of the terms and conditions of this Agre%enit‘wﬁé"‘rfa&ywbreach or threatened
breach by any of its Permitted Recipients. The Confidential | i) maﬁ;@g\ I ot h\erwise be made

available or disclosed or any access granted to any other persc rorwritten consent of the
“The Company”.
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“The Company” reserves the right to exclude Service Provider or any third party if found to be in breach
of clause 16.1 or 16.2 and to take any action in pursuit of remedy for such breach as may be deemed
appropriate. :

Intellectual Property - All materials provided by “The Company” for the purposes of this project/contract
are copyright to and will remain the copyright and intellectual property of “The Company” and all rlghts
therein are reserve.

Service Provider is required to advise “The Company” of the identity and role of any and all third parties
necessarily having access to information provided in confidence by “The Company”, prior to providing
any access to such third parties.

Right to Audit : “The Company” reserves the right to get the documents/products/services (related to
the contract/order) audited by “The Company” and / or third parties and at such frequency or phase of
implementation or iri the post - implementation phase as it may deem fit. Service Provider is required to
assist in such audit and make available your resources and / or documentation for such audit. Service
Provider would be informed of such audit in writing by “The Company” before the commencement of
the audit.

Documents: ‘

All activities performed pursuant to this Work Order shall be properly documented and “The Company”
shall have all right to inspect any information and or document or retain copy or use the documents or
information provided by the Service Provider in connection with the Work Order.

Indemnification:

Service Provider shall indemnify “The Company” against all third-party claims of infringement of
Patent, Trademark, or industrial design rights arising from use of the Goods or any part thereof in the
country of “The Company”.

Service Provider shall ensure compliance of all statutory obligations and make payments of all the
levies. “The Company” shall not be responsible for any non-compliance and penalties and
consequences arising out of the Service Provider's non-compliance/non-payment.

Service Provider shall indemnify and hold the “The Company” harmless from any loss, liability,
damage, cost and expense which may arise out of or result from (i) claims by third persons against
“The Company”; or the acts or (ii) omissions of the Service Provider, its agents or employees in
connection with this Work order; or (iii) any defects in any material or Service supplied by the Service
Provider ; or

any breach or default in the performance of the obligations of Service Provider hereunder including
any breach of warranty Service Provider 's indemnification obligations hereunder shall apply to the
extent that any claim is caused by the negligence or misconduct of the Service Provider 's personnel
or agent during the subsistence of this Work order.

Service Provider shall indemnify, save and hold harmless the “The Company” and its employees and
officers from and against any and all suits, actions or administrative proceedings, claims, demands,
losses, damages, costs and expenses of whatsoever nature, including fees and expenses, in respect
of death or injury of any person or loss of or damage to any property, arising in connection with the
execution of the supplies under this Work order and by reason of delay or negligence or failure on
Service Provider's part or by any of Service Provider's sub-vendors or its employees, officers or

agents. Service Provider shall also be responsible for taking all the required insurances connected
with the Scope of the Supplies. ~

Assignment & Sub-letting:

No part of this Work Order nor any share or interest therein shall in any manﬂeu@r:dgggee be transferred,
assigned or sublet by the Service Provider directly or mdtrectlyk 9% wOr corporation
whatsoever without the consent of “The Company” in writing. ‘
GST Compliances:
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i.  Service Provider shall raise the Tax Invoice/Bill of Supply, as applicable considering the nature of
supply, along with prescribed documents for movements of goods in the prescribed forms and manner
as per applicable GST Laws. Service Provider shall be responsible for classification of supply to -
discharge appropriate GST on the supply and would confirm that the GST amount charged in tax invoice
is declared in its returns and payment of taxes is also made.

ii. Where GST is required to be discharged under reverse charge mechanism by the recipient, then same
shall be mentioned on Tax Invoice by the Service Provider. In case of any advance payment, Service
Provider shall raise the necessary document and ensure the compliances as required under GST laws.

fi. Where ever applicable, “The Company” shall deduct Tax at Source under the GST Laws at the rates
prescribed from time to time.

iv.  Service Provider agrees to comply with all applicable GST laws, including GST acts, rules, regulations,
procedures, circulars & instructions thereunder applicable in India from time to time and to ensure that
such compliance is done within the time prescribed under such laws. Service Provider should ensure
accurate transaction details, as required by GST laws, are timely uploaded in GSTN.

v.  Incase there is any mismatch between the details so uploaded in GSTN by Service Provider and details
available with “The Company”, then payments to Service Provider to the extent of GST relating to the
invoices/s under mismatch will be retained from due payments till such time the accurate details are
finally reflected in the GSTN in terms of GST laws and that the credit of GST so taken by “The Company”
is not required to be reversed at a later date along with applicable interest.

vi.  Any loss of input tax credit to “The Company” for the fault of Service Provider shall be recovered by
“The Company” by way of adjustment in the consideration payable or otherwise.

vii.  “The Company” has the right to take action to recover monetary/financial/economic loss mcludmg
interest and/or penalty suffered by it due to any non-compliance of applicable GST laws e.g. incorrect
declaration, charging of wrong GST rate, failure/delay in Deposit, failure/delay in upload of transaction,
confiscation of goods by Govt. due to improper documents during movement etc. by the Service
Provider.

vii.  Supplementary invoices/debit note/credit note for price revisions or otherwise to enable “The Com pany”
to claim tax benefit on the same shall be issued by the Service Provider for a pamcular year before
September of the succeeding financial year.

ix.  Any reduction in the agreed contract/purchase price resulting from introduction of any new law, towards
change in applicable tax rate, including eligible credits, in respect of goods and services to be supplied
under the Work Order/Contract, then the Service Providers agree to pass on the benefit to “The
Company” by way of commensurate reduction to the contract/purchase price to reflect the financial
impact of such “Change in law”.

x. Work Order shall be void, if at any point of time you are found be to a black listed dealer as per GSTN
rating system and further no payment shall be entertained.

24. Termination and Suspension:

A) Termination

0] “The Company* may at any time on breach of this Work Order by the Service Provider, give the Service
Provider a written notice of such breach. If the Service Provider does not take measures which are
considered appropriate by the “The Company”, within a period of 15 (Fifteen) days after issuance of
such notice to remedy that breach, then the “The Company” may terminate this Work Order at any time
thereafter stating therein the date of termination. In that case, “The Com pany” shall be entitled to recover
payment if any made against this Work Order and exercising the option to clalm damages for non-
delivery of services and/or non — performance of the contractual terms . -

(i) “The Company” reserves the right to cancel the whole or part of thef'"” y 4t.its discretion
without assigning any reason whatsoever at any time by givin . \
days. Service Provider shall stop the performance of the Wor O ¢  de tion and




B)
(i

(i)

hand over all the drawings, documents and equipment including all the rights of work to the “The
Company”. In such an event, “The Compary” shall pay the mutually agreed cost incurred by the Service
Provider till the date of termination as fina Payment against submission of necessary documents. No
consequential damages shall be payable ky the “The Company” to the Service Provider in the event of
such termination.

Suspension

“The Company” may suspend the work in whole or in part at any time by giving Service Provider notice
in writing to such effect stating the nature, the date and the anticipated duration of such suspension. On
receiving the notice of suspension, the Service Provider shall stop all such work, which the “The
Company” has directed to be suspended with immediate effect. The Service Provider shall continue to
perform other work -in terms of the Work Order, which the “The Company” has not suspended. The
Service Provider shall resume the suspended work as expeditiously as possible after receipt of such
withdrawal of suspension notice.

During suspension, the Service Provider shall not be entitled for any claim whatsoever arising out of
any loss or damage or idle labor caused by such suspension.

25. Representations and Warranties: Service Provider hereby represents, warrants and covenants that:

a)

b)

d)

9

26.

b)

It has necessary power and authority to enter into this Work Order and to perform the obligations
contemplated hereunder and to abide by the duties and obligations to be complied hereunder. and the
Work Order is executed by a duly authorized representative.

It has the necessary and complete infrastructure to duly perform the obligations contemplated under
this Work Order and abide by the duties and obligations hereunder to the reasonable satisfaction of “the
Company”

It has obtained and remained as valid necessary registrations including registration, permissions all
authorizations and/or licenses required in law for the purpose of providing the supplies contemplated
hereunder and that it complies with the requirements of all relevant legislation during the subsistence of
this Work Order. A copy of the relevant documents in support thereof should be produced as and when
demanded by the “the Company’.

It shall not perform its services in violation of any conditions and warranties prescribed by manufacturer
under this Work Order. ‘

It will perform the obligations contemplated in this Work Order in a prudent and professional manner
with reasonable care and competence. It shall duly render the services and perform the obligations
under this Work Order.

It will maintain all registers and records, as may be required by the various legislations applicable to the
services to be provided pursuant to this Work Order.

It has the sufficient technical skill, expertise, infrastructure, systems and qualified personnel and
resources to undertake and execute the supplies under this Work Order: and

It will provide the services in good faith with due care, skill and diligence, in a professional manner in
accordance with accepted standard practice and with the terms of services agreed on between the
parties as set out in this Work Order:

Risk Purchase

In case, Services are not rendered within the stipulated schedule or are not according to the specification
required by the “The Company” or not found satisfactory owing to any reason, “The Company”
notwithstanding Liquidated damage clause. reserve the right to invoke this clause and '

is entitled to procure the same from the MARKET on its own and adjust the costs and expenses of such
procurement from the deposit made by the Service Provider and/or the “The Company” is entitled to
recover the balance from the Service Provider. e —

Engage any other agency, paraliel to the Sarvice Provider, to ¢
risk and cost of the Service Provider and recover the cost/exs
the “The Company” from the Service Provider; or

—




d)

27.

238,

29,
29.1.

29.2,

28.3.

30.

b)

©)

d)

31.

32.

33.

Cancel the Work order and get the balance work done from any other agency at the risk and cost of
Service Provider and recover the cost/expenditure that would be incurred extra by the “The Company”
from Service Provider.

All above stated in (a), (b) and (c) options are available to the “The Company” without prejudice to the
“The Company’s” right to take action or/and proceed against the Service Provider. in accordance with
General or/and specific laws applicable.

Amendment- No amendments or modifications of this Work order shall be valid or binding upon the
parties hereto unless in writing.

Independent Service provider:

That this Work Order is on “Principal to Principal basis” and it shall not create any employer/ employee
relationship nor shall this Work Order be deemed to create any partnership, joint venture between “The
Company” and "Service Provider".

Further, that all employees/personnel, executives engaged by "Service Provider" shall be in sole
employment of "Service Provider" and "Service Provider" shall be solely responsible for payment of their
salaries/ wages statutory payments etc. _

Under no circumstances shall “The Company” shall be liable for any payment or claim or compensation
of any nature to the employees and personnel of "Service Provider"

Force Majeure:

If either party is prevented from the performance of its obligations in whole or in part for reasons of
Force Majeure, viz. acts of God, acts of Government, acts of Public enemy, war, insurrection, embargo,
blockade, explosion, earthquake, floods, epidemics/pandemic, provided however, such events are
beyond the control of affected party.

Notice in writing, of happening of any such eventuality is given by the affected party to the other party

within 7 days from the date of occurrence of Force Majeure. Both parties shall mutually decide the

revised time frame for execution of the contract. Neither of the Parties to the Work order shall claim
compensation for the loss thus incurred. ‘

If Force Majeure event continue beyond the period of 6 months the parties shall hold consultation to
chalk out the further course of action, either party reserving the right to terminate the Work order.
Dispute Resolution

The Parties hereto shall endeavor to settle all disputes and differences relating to and/or arising out of
the Work Order amicably.

In the event, the Parties fail to resolve any dispute amicably, the same shall be referred to Arbitration
provided the claim amount is more than 2 crores. The said proceeding shall be governed by the
Arbitration and Conciliation Act 1996 or any amendment thereof.

The place of arbitration shall be Kolkata, West Bengal, India and the language of the arbitration shall
be English.

The Parties hereto agree that the Service Provider shall be obliged to carry out its obligations under the
Work Order even in the event of a dispute is referred to Arbitration. It is further clarified that the “The
Company” shall be entitled to retain any sum or portion of basic Work Order Price, which has become
due and payable, for any unfinished supplies/works or any subject matter under arbitration '
The Parties hereto agree that the Service Provider shall be obliged to carry out its obligations under the
Work order even in the event of a dispute. It is further clarified that the “The Company” shall be entitied
to retain any sum or portion of Basic Work Order Price, which has become due and payable, for any
unfinished supplies/works or any subject matter under dispute

Governing Law and Jurisdiction: This Work Order shall be construed in .accordance with and

governed by the laws of India and in the event of any litigation the Courts at Kolkata shall have exclusive '

o

jurisdiction to adjudicate any dispute arising between the paﬂ:’féé“@i thissWigrk-Qrder.

General Lien
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34.

35.

36.

37.

38.

ADITYA BIRLA

Whenever any claim or claims for payment of a sum of money arises out of or under the contract or
against the contractor, “The Company” shzll be entitled to withhold and also have a lien to retain such
sum or sums in whole or in part from the security, if any, deposited by the contractor and for the purpose
aforesaid, “The Company” shall be entitled to withhold the security deposit, if any, furnished as the
case may be and alsc have a lien over the same pending finalization or adjudication of any such claim.
In the event of the security being insufficient to cover the claimed amount or amounts or if no security
has been taken from the contractor, “The Company” shall be entitled to withhold and have a lien to
retain to the extent of such claimed amount or amounts referred to above, from any sum or sums found
payable or which may at any time thereafter become payable to the contractor under the same contract
or any other contract pending finalization of adjudication of any such claim

Severability:

If any provision of this Work order is found to be unlawful and inconsistent with the applicable laws, then
such provision shall be deemed to be severed from this Work order and replaced by the applicable legal
provision and every other provision of this Work order shall remain in full force and effect.

Entire Agreement:

This instrument contains the entire agreement between the Parties and is merged herein with all prior
and collateral representations, promises, and conditions in connection with the subject matter hereof.
Any representation, promise, or condition not incorporated herein shall not be binding upon either party
and this Work order supersedes and is in lieu of all prior or contemporaneous agreements or
arrangements between the Parties with respect to the subject matter hereo

Waiver and Failure to Assert Right - The Parties may at any time waive any of the provisions of this
Work Order, but any such waivers shall be reduced to writing and duly executed and delivered by
authorized representatives of the Parties hereto. The failure of either Party to enforce at any time any
of the provisions of this Work Order shall not constitute or be construed to be a waiver of such provisions
or of the right of such Party thereafter to erforce any such provisions.

Notice- Any contractual notice, report, certificate or other communication to be given to Parties under
this Work Order shall be in writing and shall be sent by registered post or courier with acknowledgement
or mailed by first-class mail to the parties at their respective addresses mentioned herein or such other
address as Parties shall nominate in writing for that purpose and shall be effective upon receipt.

Language: All documents, instructions, operation and maintenance manuals, communications shall be
in English language. -
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Annexure I — Detailed Activity wise Completion Schedule

Target
Si - Completion
No. Activity date (On or
Before)
Preparation of the draft EIA EMP repor: by the EC Consultant and Application
1. to Memb. Secy, OSPCB for conducting Public Hearing along with submission 20-01-2023
of Draft EIA EMP (10 Copies)
5 Baseline Data Collection along with additional study mentioned in the above 31.12-2022
scope -
Follow-up with the Member Secretary, OSPCB & District Collector,
Supintendent of Police, Sub-Collector, Tahsildar, Block Development Officer
3. and concerned Inspector In Charge, Angul for finalisation of Public Hearing 03-02-2023
(PH) Date & Venue and facilitate Notification of PH by Member Secretary,
Odisha State Pollution Control Board (OSPCB)
4 Conducting Public Hearing in schedule date & venue and onward intimation 06-03-2023
’ to the Memb..Secy, OSPCB, Bhubaneswar
Forwarding of PH Proceedings by the Regional Officer, OSPCB (Angul) to
5 Member Secretary, OSPCB and Forwarding of PH Proceedings by the 15-03-2023
’ Member Secretary, OSPCB to Memb. Secy., MOEF&CC (with copy to Project .
Proponent)
6 Preparation of Final EIA/JEMP Report incorporating the issues, demands & 20-03-2023
‘ time bound action plan of PH for prepzration of Final EIA/EMP report
Submission of Form-2 and Final EIA/EMP report to MoEF&CC through
7~ | PARIVESH portal 25-03-2023
Scrutiny of EC Application and Final EIA/EMP report, and compliance of
8. EDS/ADS raised (if any) and Confirmation of the Acceptance of the EC 10-04-2023
Proposal by MoEF to Project Proponent through email
9 Submission of Hard copy of online generated Form-2 and Final EIA/EMP 15-04-2023
‘ report to MOEF&CC, New Delhi e
10. Preparation of Power point Presentation along with other data & information 20-04-2023
11. | Presentation before Expert Appraisal Committee (EAC), MOEF&CC 15-05-2023
12, Seom'plsance of EDS raised, if any and Re-Presentation to MoEF&CC, if 31-05-2023
quired
13. | EAC Recommendation for the Grant o Environmental Clearance (EC) 07—06-2023
14. | Grantof EC 10-06-2023
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National Accreditation Board
for Education and Training

Vardan Environet
Plot No. 82-A, Sector 5, IMT Manesar, Gurgaon-122051, Haryana

The orgonizotion is gccredited as Cotegory-A under {}w QCHNABET Scheme for Accreditation of EIA Consultont
Orgonization, Version 3: for preparing EIA-EMP reports in the following Sectors

Sector [as per}

NABET WMnEFCL
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Sector Description
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Dated: Apr. 13,2022 MABET/EIAS2023/5A 0158
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QUALITY COUNCIL®
OF INDIA

Creating an Ecosystem for Quality

National Accreditation Board
for Education and Training

Vardan Environet LLP (formerly Vardan Environet), Gurugram

Plot No. 82-A, Sector 5, IMT Manesar, Gurugram, Haryana-122051

The organization is accredited as Category-A under the QCI-NABET Scheme for Accreditation of EIA Consultant Organ/zatlon
Version 3: for preparing EIA-EMP reports in the following Sectors —

S. s Descrinti Sector (as per) Cat
No ector Descaption | NABET | MoEFCC | ~o©
1 Mining of minerals including opencast/ underground mining : 1 1(a) (i) A
2 |Offshore & Onshore Oil and gas exploratxon development & production 2 1(b) B
3 |River Valley projects 3 1(c) A
4  |Thermal power plants ‘ : ~ 4 1(d) B
5 [Coal washeries = : . ; 6 2 (a) A
6 |Mineral beneficiation = ... 7 2 (b) A
7  |Metallurgicaliindustries (ferrous & non—ferro;s) 3 3 (a) A
8 |Cement Plants . 9 3 (b) A
9 |Coke oven plants . ‘ L , ‘ 11 4 (b) A
10 |Chemical fertilizers: i ‘ ‘ 16 5 (a) A
11 |Petro-chemical complexes o L 18 5(c) . A
12 [Synthetic organic chemicals industry. ‘ - 21 5 {f) A
13 |Distilleries - o 22 5 (g) A
14 |Sugar !ndljstry . - . 25 5 (j) B

Oil & gas transportatlon pipeline, passmg through national parks/:
15 - 3 27 6 (a) A
sanctuaries/coral reefs /ecologically sensitive reas mcludmg NG terminal. .
16 |lsolated storage &: handhng of hazardous ch 28 - B
17 |Airports . 29 7 (a) A
Industrial estates/ parks/ com lexes‘ nes (EPZs):
18 Special economic zones (SEZS) grotech pa . ‘( 3 7( A
19 |Highways ~ L 7 (f) A
20 |Building and construction projects 8{(a) B
Townships and Area develo’pment prbjééts , 8 (b) B

The Accreditation shall remain in force sub/ect to contlnued compllance to the terms and conditions mentloned in QCI-NABET’s letter of
gccreditation bearing no. QC//NABET/EN\(/ACO/23/2751ﬁ dated May.01,:2023. The acereditation needs to.be renewed before the expiry
date by Vardan Environet LLP (for merly Vardan Envi ‘ne' Gurugram followmg due process of assessmen . S

Sr. Director, NABET Certificate No.
Dated: July 05, 2024 NABET/EIA/2326/RA 0284 Rev.01




882

REPORT ONCUMULATIVE IMPACT ASSESMENT
M/s. MAHANADI COAL FIELDS FOR SUBHADRA COAL BLOCK OF 25 MILLION TONNES PER ANNUM CAPACITY OVER AN AREA OF 1111.85 HA. AT VILLAGE KANKAREI,
LIMITED PIRAKHAMAN, BALICHADRAPUR, RAJHARAN, KAUNSIDHIPA, GOLAGADIA, CHHOTABERENI, KUMUNDA, BHALUGADIA, BAGHUABAL VILLAGES
AND JAIPUR RF, TEHSIL TALCHER SADAR & CHHENDIPADA, DIST-ANGUL, ODISHA STATE)
Table 3.4: Ambient Air Quality Monitoring Stations
| Project Site , 20°57'36.707" N 84°59'28.969" E - e
A2 | Village Tangarasahi 20°57'33.378"N | 84°57'59.721"E | 1.27 w Cross wind direction
‘ ' : : Down wind to first
e : : i predominant wind
A3 ‘VﬂbgeKOSMa -1 20°58'49.664" N | 84°58'15.542"E 1.02 NW direction and up wind for
: ‘ - |'second  predominant
, : wind direction
A4 | Village Korada : 20°57'29.610" N | 84°53'53.934"E 8.4 w Cross wind direction
‘A5 | Village Kaliakata 20°54'11.191" N | 84°59' 6.014" E 3.34 g | Lrosswind direction and
: P R located near to Highway
- : , : - : I 3
A6 | Golabandha 20°51'27.956"N |  85°0'1.713"E 8.45 g Grosswind direction an
, e , located near to Highway
T ’ - : : P d
A7 | Village Kumunda 20°58'53.749" N | 85°1'31.201"E 1.40 ng | Cross wind direction an
: ‘ Forestarea
. . ; i : ; . Crosswind direction and
Malibrabmani 20°55'31.211" N 84°59'40.727" E 1.02 S : : ;
: , : , ~ , | located near to Highway
Down wind to first
, ’ predominant wind
9.75 - NW | direction and up wind for
: . : , second predominant
srahmanbil : 21°3'6.807" N 84°56'1.189"E : ' wind direction
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REPORT ONCUMULATIVE IMPACT ASSESMENT
M/s. MAHANADI COAL FIELDS FOR SUBHADRA COAL BLOCK OF 25 MILLION TONNES PER ANNUM CAPACITY OVER AN AREA OF 1111.85 HA. AT VILLAGE KANKAREI,
LIMITED PIRAKHAMAN, BALICHADRAPUR, RAIJHARAN, KAUNSIDHIPA, GOLAGADIA, CHHOTABEREN!, KUMUNDA, BHALUGADIA, BAGHUABAL VILLAGES
AND JAIPUR RF, TEHSIL TALCHER SADAR & CHHENDIPADA, DIST-ANGUL, ODISHA STATE)

‘ ‘ o ig Upwind to first
Kalamchhuin ‘ 20°57'44.854" N |  85°3'23.808"E ' SE | predominantdirection

Down wind - to  first
, : : o : predominant wind
All , : ; e 14.72 | direction and up wind for

e : | , ; : - second predominant
Chhota Golagadia 21°5'25.346"N | 84°54'32.736"E NW | wind direction ‘

A12 | Dera o 20°56'52.525" N | 85°9'16.387"E 15.3 E  Cross wind direction

Source: Primary On-site Data Collected by Vardan Enviro Lab
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Final EIA Report for Subhadra Open Cast Coal Mine with production
capacity of 25 MTPA in mine lease area of 1111.85 ha of M/s Mahanadi
Coalfields Limited located at Village Kankarei, Pirakhaman, Balichandrapur,
Raijharan, Kaunsidhipa, Golagadia, Chhotabereni, Kumunda, Bhalugadia,
Baghuabola villages and Jaipur RF, Tehsil Talcher & Chhendipada, Dist-Angul,
Odisha State).

Table 3.5: Ambient Air Quality Monitoring Stations (October to December 2022)

AL | Projectsie | 20°5736707'N [ 8059289698 | - | - | Coremme
A2 ,VVV111age Tangarasahl | 20°57'33.378" N 84°57'59721" E| 127 | w L Cl 0ss wmd dxrectlonyf ,
... .. o Down wind to flrstpredommant
o i v e . - . - . wmd dlrectlonandupwmd for
A3 . Vllla’ggyKQsala_r,,,, , 2 ,5'8 49'664QN[, 84 58]5542 E'z , e | N : second pledommant wmd o
""'A4,, o ‘Vj]lage,}('orada' 20°57'29.610" N f84° 53 53 934" E 84 | W P . Cross wmd dlrectmn ;
A5 | VillageKaliakata | 20°54'11.191"N '84° 59’ 6014"E | 334 s | Crosswind direction and located
o 2 : , = , _ nearto Highway ,
A6 |  Golabandha | 20°51'27.956"N 7~85’° 01713 | sas | g | Crosswinddirectionandlocated
, . L : . = e - near to Highway
A7 | VillageKumunda | 20° 58'53.749"N | 85°1'31.201'E | 140 | NE e dl;engonand Forest
e . 5 . ' " 0  o ' - ,‘ - Closswind direction and located,
A8 1 M hblabmam | 20°55! 31 211 N ”84.59:4(’)’.727 E ’  ,’:1.02’ S iUy
: Baseline Monitoring Report Vardan Envirolab
sVa nviroNet
M/s Vardan EnviroNet | page No. 90

Document No.: 2022_VM_005_Final EIA




Laborato

4

ry: Pi

ot €
ot No, 824,
150 9001 | 1S0O 14001 | ISC 45001

Sector- 5, IMT

Manesar, Gurugram - 122051 {Hr}

Sample No:
Name & Address of the Projeets

Sample Collected By:
Sample Description:
Location:

VEL/SOCM/AAG1-026

Test Report

M/s Subhadra Open Cast Mine,
At Village Gopal Prasad, Kumuda, Nisha, Ref. No:
Kankarel, Raijharan, Nisha P.§ Angul, Manitoring Period:

Tehsit TachlerSadar ane Chhenipada,

District- Angul, State- Oddisha
Vardan Envirolab Representative
Ambient Air Quality Menitoring
Project Site (Pidhakhamana) (A1)

Report No:
Reporting Date:

Equipment Used:
Protocol Used:
Paramcter Required:

YEL/AA001-026

£49/01/2023

NIL

October 2022 to Decomber 2022
RDS & ¥FPS with all accessories
18-8182& CPCB Guidelines
Asper TOR Letter

 RESULTS

Date PMi | Pihg NG, $0; <o Orone NH; | Bendine | Bi@) P | Arseaic Nickel | Lead | Moreiy
efm) | Qi) | Qi) | Qo)) | g | g | qugm Grg/ne) | g/ | (ngi’) | gty | ugm® | (nmd)
07.10.2022 67.8 426 36.8 41.3 0,89 24.3 337 *BLQ *RLQ *BLO *BLQ *BLAQ *RLOQ
09.10,2022 66,9 45.1 372 40.9 0.92 231 32.9 *BLQ “BLQ *BLOQ BLQ *BLOQ BLG
11.10.2022 64.2 44.7 359 39.8 .86 215 35.6 *BLQ *BLOQ *BLQ *BLQ | *BLO *BLOQ
14182022 65.8 439 34.1 386 0.99 24,6 361 *BLQ *BLQ *BLO *BLQ *BLQ *BLO
18102022 1 080 46.2 36.6 425 1.03 252 315 "1 *BLQ *BLQ *BLOQ *BLOQ *BLG BLOQ
21102022 643 45.1 33.2 40.7 .87 26.7 349 *BLQ *BLQ *BLO *BLQ *BLO *BLQ
25.10.2072 714 44.7 327 43.7 0.93 220 32.8 *BLQ *BLOQ YBLOQ “BLO *BLOQ *BLOQ
28.10.2022 70.8 43.9 319 44.3 1.04 239 335 *BLO *BLQ YBLQ “BLQ *BLQ *BLQ
01.11.2022 66,8 42.1 384 42.6 .95 24.6 T34 *BLQ *BLGQ *BLOQ *BLO *BLO “BLQ
04.11.2022 67.2 44,7 365 41.9 4.89 229 357 *BLQ *BILQ BLO BRI *BLGQ *BLQ
08112022 | 723 | 459 378 308 1.03 212 364 ) *BLQ | UBLQ | UBLQ | BLQ | SBLG | *BLO
1112022 | 709 | 429 339 4356 .86 24,6 39 | *BLQ | *BLQ | *BLQ | *BLQ | *BLG | YBLO
15.11.2022 | 658 | 437 | 328 | 394 103 27 |32 | *BLQ | *BLQ | "BLQ | BLO | *BLG “BLO
18.11.2022 | 660 | 445 316 384 130 254 391 UBLQ | UBLQ | YBLQ | YBLQ | “BLO | *BLO
2112002 | 672 | 453 345 408 .94 246 387 1 UBLQ | *BLQ | *BLQ | *BLQ | “BLO FBLO
25112022 | 689 | 463 35.7 423 0.87 26.1 36.2 | *BLQ | BLQ | *BLQ | *BLQ | BLO *BLO
29.11,2022 712 43,7 36.4 413 102 250 32.8 *BL.Q *BLQ *BL.O *BLO BLO *BLO
62122002 | 795 1 421 386 45 1.09 247 3L9 1 UBLQ | *BLQ | *BLQ | *BLQ | BLQ *BLY
06.12.2022 72.6 459 37.6 409 .90 238 320 *BLO *BLO *BLQ ;"BLQ “"BLQ *BLO
649.12.2022 69,3 44.6 33.9 398 0.86 219 337 *BLQ | *BLO *BLO *BLQ | *BLQ *BLOQ
13.12.2022 68.4 46,7 328 38.6 1.05 24.6 346 *BLQ | *BLO “BLQ BLQ | *BLQ *RLO
16122022 | 672 | 438 | 316 | 412 | 083 | m5 TR “BLQ | *BLQ | *BLQ | BLG | YBLO | BLO
20422022 | 666 | 448 346 36 .87 361 362 | *BLQ | *BLQ | *BLG | *BLO | FBLG BLO
23122002 | 654 429 358 427 1.06 250 3421 UBLQ | *BLQ | BLQ | *BLQ | “BLO "BLO
27122022 | 646 | 451 36.7 425 0.86 243 353 | *BLQ | *BLQ | *BLQ | "BLG | FBLO B
30122022 | 687 | 46.8 384 410 0.94 25 326 1 YBLQ | *BLQ | *BLQ | *BLQ | *BLQ *BLO

",‘\”j:;’éf“ 100 | 60 8 | s 4 180 | 400 5 1 6 20 1 -

Note- Arsenic (LOQ- B.1ng/m'y, Benzine (LOO- U,Spgén-‘), Benzo pyrene (LOQ- 0. 5ng/m), Lead (LOQ- 8.3 ughn’), Nickel (LO1)-, )
BelowlLimit of Quantification, *LOQ- Limit of Quantifica .
& ( o
o)

Torms & Conditions
+ The msiaseporied roleta onfy to the samples Yested. Jn
+This foek mpor in Sl o i port shalinot be fepindned
» Yo confirm i authentioity
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of te festad

Sinad al lsbBwandan
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.nn
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Ph: 0124
o

-4343750, 9953147268, 9810355569 | E-mail: lab@vardan.
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Laboratory: Plot No. 824, Sector - 5, IMT Manasar, Gurugram - 122051 {Hr)
180 9001 |-150 14001 | 150 45001

* Latoratory Is not sible for the authenticlly of ined ooty for spacific peried

« Tha report no, with Suffx A-Amendad Reporl. - §
«msiesmpodm!m{bemi«w&:&ywmdmwmmmmmmmnmbmnmmkm( i
= Giving oprions ooz not imply sndor olthe losted & Underng ol

Test Report
Sampie No: YEL/SOCM/AAH27-052 Report Noz VEL/AAN27-452
Name & Address of the Project: M/s Subhadra Open Cast Mine. Reporting Date: 09/01/2023
) At Village Gopal Prasad, Kumudz, Nisha, Ref. No: NiL

Kankarei, Raijharan, Nisha P.& Angul, Monitoring Period: QOetober 2022 to December 2022

Tehsil TachlerSadar and Chherdpada, Equipment Used: RDS & FPS with all accessories

District- Angul, State- Odisha Protocol Used: i8-8182& CPCRB Guiddlines
Sample Collected By: Vardan Envirolab Representative Parameter Required: Ay per TOR Letter
Sample Description: Amnthient Air Quality Monitoring
Location: Tangarasali (A2)

EESULTS
Date PMuy PMz NO» SO, CO Ozent NH; Benzéne | Bla) P Arsenic Nicket Lead Mercury

(i) b Gy | (uefd) | Queie) | (mgm®) | emed (pyn®) | e | egm’) | (ngm® {ngm®) | () | (el
07302002 1 623 384 316 359 0.83 19.6 316 *BLQ | *BLO | *BLO *BLQ | YBLO | "BLO

09102022 | 618 41.2 0.8 36.2 (.91 215 30.5 *BLOQ | *BLQ | *BLQ *BLO | *BLQ | “BLO
11102022 6’7.4 40.6 295 347 079 183 327 *BLG | *BLQ | *BLO YBLO | *BLQ BLQ
14102002 | 689 42.7 320 33, 0.83 224 33.9 *BLQ | *BLQ | *BLQ YBLQ | *BLQ *BLO
8
7

t
18.10.2022 66.3 39.5 276 389 096 2R 28.2 *BLQ | *BLQ *BLY *BLQ | *BLO *BLOQ

5 0.87 155 0.6 *BLOQ | *BLO *BLOQ *BLO | *BLQ *BLG
25.10.2022 59.8 36.7 3.5 35.6 .88 213 31.2 *BLOQ | *BLQ *BLQ *BLGQ | *BLQ *BLAQ

21102022 | 047 38.4 29.4 3

28102022 | O53 | 375 1 289 | 364 107 | 265 | 298 | *BLO | BLQ | "BLQ | *BLO | BLQ | BIO
ora1z0zz | S0 1 395 1 324 381093 | 180 | 326 | VBLQ | *BLQ | BLQ | BLO | *BLO

“BLQ
0a112022 | 649 4138 275 29 0.95 2.6 337 1 *BLQ | *BLQ | *BLQ | *BLGQ | "BLO | *BLO

08112022 | 652 | 403 | 306 | 384 0.85 194 1 305 | FBLQ | *BLQ | *BLQ | *BLO | *BLO | *BLG

11112022 | 618 | 3985 | 318 | 398 0.92 188 | 298 | *BLQ | *BLQ | *BLQ | "BLQ | *BLO | BLO

18112022 | 627 384 | 293 382 0.97 21.2 326 *BLG | *BLQ | "BLO *BLO | *BLQ | *BLQ
18112022 1 638 6.2 326

347 .51 226 | 34 | UBLQ | *BLQ | 'BLQ | *BLQ | *BLQ | BLG
22112022 | 645 | 384 368 | 336 | 080 267 | 284 | *BLQ | *BLQ | *BLO | *BLO | *BLO | *BLO
25112022 | 657 | 405 | 3Le | 358 0.79 a4 | 336 | *BLQ | *BLQ | *BLQ | *BLQ | *BLO | ¥BLG
20112022 | 629 | 412 | 278 | %5 | 004 226 | 325 | YBLQ | *BLQ | "BLQ | "BLQ | *BLQ | *BLQ
0212202 | 594 | 427 | 294 | 392 1 686 51 312 | UBLQ | CBLQ | CBLQ | BLQ | PBLO | YBLG
06122022 | 619 | 389 1’5 | 374 | 093 WE | 306 | *BLQ | *BLO | BLO | *BLQ | FRLG LG
09.122022 | 698 | 367 | 327 | 36& 1 057 193 294 | *BLQ | *BLQ | BLO | *BLG | *BLO | FBLO
1322022 | 627 | 387 | 312 | B35 o5 2z 326 | *BLQ | "BLQ | *BLQ | “BLQ | *BLQ | *BLO
16122022 | 663 | 390 97 | 354 0.88 2L5 | 337 | RBLQ | BLQ | “BLQ | JRLQ | *BLO | *BLO

“BLG | *BLO | *BLO
“BLG | BLO | TBLO

0122007 | 658 | 414 316 347 0.95 189 | 312 | 7BLO RO *BLO

2322022 | 642 1 407 1 308 | 328 | 085 | 212 | 289 | *BLQ | *BLO | "BLO

27122022 62.9 422 329 376 9.96 185 0.6 *BLQ *BLGQ *BLQ *BLQ *BLQ *BLO
30.12.2022 615 39.1 7.3 394 0.79 20.1 294 *BLQ *BLQ YBLO *BLQ “BLO *BLO
Limit as per o )

NAAQS 160 G0 80 80 4 130 400 5 H 6 20 1 -

Note- Arsenic (LOQ- 0.1ng/m*), Benzine (1.0

Q- 0.5pg/m®), Benzo pyrene (LOQ- 0Ang/m, Lead A00Q- 0. 1ngm), Nickel (1LOG-
Siing/md); Mercury (LOQ- in [

) BLQ- Below Limit of Quantification, *LOQ- Linit of Quantification

2™,
/
F Vs
o Gl
Terms & Conditions K\ * oy
« Th st epored ol only 1o s semples eted, ncaes SaA LRI fo e sampn s eceied.
«T?ﬁnmmpmhmgqhmmmmmmmnycm Bl proval of the Inboratory

. by the fab. % e el scceple any fabiity caused y tha se or misuse of the fast roport,

Ph: 0;24~4343?50 9953147268, 98;9355569 | E-mail: lab@vardan.co.in | bd@vardan.co
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e 3 O TR ¥ B M o 7 Z
Laboratory: Plot No. 82A, Sector - 5, IMT Mane
150 9001 | ISO 14001 | 1SO 45001

Terms & Conditions .
» The rosuls topodted relsle onty to the Sampios feaied In case £ tothe sample 98 resehad, -
* This tes roport in £k on'in parl, shall not ba foproduced Sa any zourt of law BTG prioe wﬁt&sﬁgxwal of the izboratany.

» mfwm o avthonticity of !?e’sceﬂh?ui!o of analysis, pleass nonteet s Hirough ama at g
. ratory s pot rep of e ey of § pind tost report, The est samples will be retalned ondy f SemtA pork
«The tepor no, with Suffix A-Amendod Roport. ot ¢ e pord

+This trst report Wil not bo ised for pubiiclty or anverieing of media Withot? prior writfan pesmission of X
+ Giving opinions doas nal imply sodarsamen o s 4 M Al

Test Report
Sample No: VEL/SOCM/AANS3-QTS Report No: VEL/AA/S53-078
Name & Address of the Project:  M/s Subhiadsa Open Cast Mine, Reporting Date: 95122023
. At Village Gopal Prasad, Kumuda, Nisha, Ref. No: NIL
Kanokarei, Raijharan, Nisha P.S Angul, Monitoring Period: October 2022 to Decemabor 2022
Tehsil TachlerSadar and Chhenipada, Equipment Used: RIS & FPS with all accessories
District- Angul, State- Qdisha - Protocol Used: 15-5182& CPCR Guidelines
Sample Collected By: Vardan Envirolab Representative Parameter Required: As per TOR Letter
Sampie Deseription: Ambient Air Quality Menitoring
f.ocation: Kosala (A3)
RESULTS
Pate My PMo NOy $0, CG Quone NH; Bemzine | B P Arsenic Nickel Lead Mereury

Gnd) | ) | g | Gey) | (mae® ey | (g | (g | gy 1 (g {ng/m®y | (uaiy | (ngim®

03.10.2022 | 638 416 3y 37.6 6.7 23.6 316 *BLY | *BLQ | *BLO *BLQ | BLQ YBLOQ

06.10.2022 | 049 46.8 335 KR .83 212 36.5 *BLQ | *BLQ *BLOQ *BLQ | *BLO *BLO

10102022 | 673 43.7 30.2 394 0.92 105 323 *BLQ | *BLQ | *BLQ *BLO | *BLOQ | *BLQ

13102022 | 662 42.6 2.6 339 475 20.8 29.5 *BLQ | *BLQ | *BLO BLQ | *BLQ *BLQ

17.10.2022 | 084 355 L6 357 (.88 20.6 28.3 *BLQ | *BLQ | *BLO *BLOQ | *BLO | *BLO

20162022 | 693 387 a2q 36.1 8.92 227 334 *BLQ | *BLGQ | “BLO *BLO | *BLO BLQ

24100002 | 653 43.6 34.5 304 076 216 32.6 *BLQ | *BLQ “BILQ *BLQ | *BLG YBLOQ

27.00.2022 64.7 4.8 339 36.7 0.9: 234 30.8 *BLQ | *BLQ | *BLO YBLQ | *BLO *BLQ

3ta02022 | 838 | LT 3161 352 1087 |95 | 346 | BLQ | “BLQ | BLQ | VBLG | VBLO | VBLO

03a12022 | 893 | 3841208 [ a5 T 093 |26 | 328 | PBLQ | BLQ | PBLQ | BLO | FRLO | TBLG

67112022 | 681 | 376 29.0 416 077 205 312 | *BLO | *BLQ | "BLQ | *BLQ | "BLO | *BLO

10102022 1 667 39.2 324 389 0.84 29 30.9 *BLOQ | *BLO | YBLO *BLQ | *BLQ *BLOQ

4112022 | 653 | 417 1 3.6 ] 394 0.9 B4 | 284 | VBLQ | *BLQ | *BLQ | *BLQ | *BLO | 7BLO

17.11.2022 62.9 425 335 364 079 2L5 326 *BLOQ | *BLQ | *BLQ BLQ | *BLO BILO

21.11.2022 | 615 40.5 34.2 375 0.88 2.6 29.1 *BLO | *BLQ | *BLO BLQ | *BLO *BLO

24112002 | 643 38.0 316 413 ] 094 19.8 317 “BLQ | *BLQ | *BLO | *BLQ | *BLO *BLOQ

8112022 | 657 41.9 328 40.8 .86 215 30.0 BLQ | *BLQ | *BLO YBLQ 1 YBLQ | *BLO

01,12.2022 66.8 42.2 29.5 384 0.93 206 3.7 BLO | *BLQ | *BLO YBLQ | *BLQ *BLO

05122022 | 683 | 437 327 356 0.78 22§ 342 | *BLQ | "BLQ | *BLQ | *BLQ | "BLO | *BLQ
08122022 | 694 | 384 334 3] .80 239 36 | <BLQ | VBLQ | *BLQ | *BLQ | *BLO | *BLO
12122022 | 638 | 395 2% 348 0.9z 212 | 325 | BLQ | BLQ | *BLQ | FBLQ | *BLQ | BLO
15122002 | 645 | 407 | A28 393 0.78 705 205 | BLQ | *BLQ | *BLQ | BLQ | *BLQ | "BLO

19.12.2022 63.8 418 312 41.6 .93 198 284 *BLGQ | *BLQ *BLYQ *BLQ | *BLQ *BLOQ

22.12.2022 65.2 423 304 40.5 (.88 2.6 325 *BLO | *BLQ YBLOQ BLQ | *BLOQ *BLO

*BLOQ *BLOQ
29.12.2022 61.0 423 33,7 394 .78 20.8 30.6 *BLQ BLG *BIAQ *BLO “BLO *BLO
Limit as per

NAAQS 100 Gl 80 86 4 186 4040 5 i 6 24

26.12.2022 66.3 37.6 29.6 38.0 .94 21.2 31.2 *BLQ | *BLQ | *BLQ *BLOQ

i -

Note- Arsenie (L.OQ- f.1ng/m), Benzene {LOO- 0.5/, Beo pyrent (LOO- B.3ng/mY), Lead (LOQ- DI pg/ny’
Sng/m’, Mcrc"n&%%g?l{ig’m%ﬂmQ Below Limit of Quantification, *LOQ- Limit of Quantification~7% &

(¢}

hvardan coin

g bossicy,
1ormeieﬂadsampbbylmiab‘Um}e:mM&m,mm.bmunamwwwmmmmdwkmremrt

750, 9953147268, 9810355560 |
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Laboratory: Plot No. 82A, Sector - 5, IMT Manesar, Gurug
1809001 | 1SO 14001 | 150 45001

I N

Sample No:

) VEL/SOCM/AANT9-104 Report No: VEL/AAN79-3104
Name & Addressof the Project:  M/s Subhadra Open Cast Mine, Reporting Date: 0970172023
At Village Gopal Prasad, Kumuda, Nisha, Ref. Nos NIL

Test Report

Kankarel, Raijharan, Nisha P.S Angul,

Monitoring Period:
Tehsil TachlerSadar and Chilienipads,

Equipment Used:

Qetober 2622 to December 2022
RIS & FPS with all aceessories

District- Angul, State- Odishs
Vardan Envirolab Representative
Ambient Air Quality Monitoring

Protocol Used:
Parameter Required:

15-5182& CPCB Guidelines

Sample Collected By: As per TOR Letter

Sample Description:

Location: Korada (A4)
RESULTS
Pate PMp PM;x NO; 80, CO Ozone N Benzéne | B(uy P Arsenic Nickel Lend Mercury
(efd) | () | oY) | (agmd) (mg/m®) | qug/m®y | (ugi®) | o) | (ngim®) (ng/m®) (ngan’y | (egm®) | (agim)
03.102022 | 536 281 239 26.4 0.63 14.2 28.3 *BLOQ | *BLQ *RLQ *BLQ | BLQ | *BLO
06102022 | 512 29.6 212 238 0.59 151 29.1 *BLQ | YBLQ | *BLQ *BLO | *BLQ | *BLQ
10102022 | 587 30.5 208 21.2 0.61 184 27.6 BLQ | *BLO YBLQ BLQ | *BLQ | *BLO
13302022 | 549 32.4 24.6 30.6 0.57 176 25.8 YBLGQ | *BLQ “BLO BLQ | *BLQ | *BLO
171020202 | 561 31.6 235 28.4 4,60 16.1 261 *BLQ | *BLQ | *BLO *BLQ | *BLQ | *BLG
.g02022 | 527 29.4 25.1 276 0.58 17.8 29.3 *BLOQ | *BLQ | *BLO *BLQ | *BLO | *BLO
24162022 | 534 328 229 26.9 .62 18.9 287 *BLQ | *BLQ | *BLQ *BLQ | "BLQ | *BLO
27102022 | 568 315 24.2 22.6 .50 15.7 277 *BLQ | *BLQ | *BLQ *BLQ | *BLQ | *BLO
31.10.2022 | 552 309 236 218 0.61 16.8 S 263 ) *BLQ | *BLQ | *BLO *BLO | *BLGQ | *BLO
03112022 | S42 29.1 218 245 0.54 184 25.4 *BLO | "BLQ | *BLO BLOQ | ABLQ | *BLO
07112022 | 519 284 20.8 23.9 0.63 16.6 294 *BLQ | *BLO *BLQ *BLQ | *BLQ | *BLQ
10.112022 | 527 326 25.9 25.7 0.59 159 28.1 *BLQ | "BLO | *BLOQ BLQ | YBLOQ | *BLO
14112022 1 538 317 24,6 26.8 0,62 172 26.2 *BLQ | *BLQ | *BLO BLQ | *BLQ | *BLO
17.11.2022 | 546 30.8 237 27.2 0.57 180 25.4 *BLO | *BLQ *BLO *BLO | *BLO | *BLO
21112022 | 856 288 225 28.4 0,62 17.3 284 *BLQ | *BLQ | *BLQ *BLQ | *BLQ | *BLO
24112027 | 538 29.4 21,2 29.3 0.59 168 29.7 *BLQ | "BLQ | *BLO *BLQ | *BLQ “BLG
28112002 1 829 325 23.6 21.6 .63 15.9 263 BLQ | *BLQ | *BLQ *BLQ | "BLQ | *BLO
01.12.2022 561 30.6 247 305 .52 17.1 284 BLQ | *BLQ | *BLO YBLO | *BLO *BLO
05022022 | 543 311 25.1 25.6 8.60 186 291 BLQ | BLQ | *BLO *BLQ | *BLO *BLO
08.12.2022 | 528 29.4 2.6 27.2 8.58 189 26.8 BLQ | YBLO | *BLO *BLOQ | YBLO *BLGQ
12122002 | 516 325 22.8 29.4 8.63 7.7 259 *BLQ | *BLO “BLO *BLQ | *BLQ *BLG
15.12.2022 530 310 24.6 30.0 0.50 16.2 28.2 BLQ | *BLQ | *BLQ *BLO | *BLO "BLO
19022022 | 529 30.9 239 22.6 0.63 18.0 275 *BLQ | *BLQ | *BLO *BLQ | BLO RLQ
27.12.2022 554 294 229 237 0,55 16.% 296 *BLG | *BLQ *BLQ *BLQ | *BLO *BLG
26.12.2022 51.6 28.6 0.8 24.9 0.61 159 26.7 FBLQ | *BLQ | *BLO BLQ | *BLO *BLOG
26.12.2022 56.4 325 21.8 251 0.59 184 25.8 BLQ | *BLQ | *BLQ *BLO | *BLG *BLQ
"f‘i;‘;‘)’:“ 100 50 80 80 4 180 | 400 5 1 6 20 1 -
s
Note- Arsenic ;Jugéipfﬁg\t}z?s;:éxte {LOQ- 0.5pz/m®), Benzo pyrene (1.OQ- 0.5ng/m%), LeadLOG-
5.0ng/m’),. 1L.0Q-} n%ﬁ*‘}%ﬁ{@ Below Limit of Quantification, “LOQ- Limit of Quarf infi 5
e ) o .
| (CheRkBLBs | o0 | LA
i e L j % 4 g
# Ed
* g s
€ <
Terms & Condltlons - o Ly e
= The results teparted resats only o memmm,msem&%ﬁ%%mw@mwmm 3 received.
* Thistestssport i flon i part, sl nat be teproduced i any caunt of kv wibout prior witss apprval of the laboralory,

~To tonfim e autbwnticily of this. corfionts of analysis, plosss contactys thiough srsal at inbEivardon.oo.n

+ Laboratory s not ibls for the Wity of ph 2 ‘Nmm\‘fhetmsaxmless\i!Eﬁmfnhedmy!otspec‘mcpom

« The repont no, with Sulfx A-Amendsd Report.

~ This tot report Wil not ba usad for publiclly of advertisiog of medin parpose without prior yitten) peertistion on the faboratory.

+ Giving opsions doos 1ot inply endorsetnent of the testad sampla by B lab, Under no ciroumatances, tha leb acnpls any fobilly caused by tho use o flsuse of tha test ropord,

Ph: 0124-4343750
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Laboratory: Plot No. 824, Sector - 5, IMT Manesar, Gurugram - 122051 {Hr)
IS0 8001 | 150 14001 | 150 45001

o G W ww i B Y s 1

Sample No:

Name & Address of the Project:

Sample Collected By:
Sample Description:

Test Report
YELISOUM/AA/105-130 Report No:
M/s Subhadra Open Cast Mine, Reporting Date:

At Village Gopal Prasad, Kumuda, Nisha, Ref. No:

Kankarel, Raijharan, Nisha P.S Angul, Monitoring Period:
Tehst TachlerSadar and Chhenipada, Equipment Used:
District~ Angul, State- Odisha Protocol Used:
Yardan Envirolab Representative Parameter Required:
Ambient Alr Quality Monitoring

VEL/AA/1058-130

(49/01/2023
NI

October 2622 to December 2022
RDS & FPS with all accessories

18-5182& CPCR Guidelines

As pey TOR Letter

Location: Kalikatta {A%)
RESULYS
Bate PMyg PI\'[:{; NO, SOy <0 Ozone Nils Benvdne | Blo) P Arsenic Niekel Lead Mercury
gim’) | i’y | Gy | gei® | ) | g | gemd) | e | ogmd) | em® | i) g’y | (gimY
03.10.2022 63.4 38.4 28.6 359 0.86 20.3 28.6 *BLY | *BLQ *BLQ “BLQ *BLQ *BLQ
06.10.2022 61.2 349.6 29.4 33.6 0.76 21.2 32 *BLQ *BLQ *BLQ *RLO *BLQ *BLQ
10.10.2022 60.9 354 36,9 37.8 0.82 194 ang *BLY | *BLQ *BLO *BLOQ *BLQ *RLQ
3102022 | 94 | M2 | 263 | 362 | 075 | 185 | %5 | “BLO | 5L | BLO *BLQ | *BLQ | *BLQ
102022 | SL0 | 376 1 258 | 348 | 0.81 176 | 284 | *BLQ | *BLQ | "BLQ | *BLQ | *BLQ | *BLQ
20102022 | 643 ) 368 | 284 1 339 | 073 | 212 | 321 | BLQ | *BLQ | *BLQ | *BLQ | *BLO | BLO
24102022 | 058 | 405 [ 305 | 325 | 0489 183 | 319 | *BLQ | *BLQ | *BLQ | *BLQ | *BLQ | *BLQ
amipa022 | 629 | 389 | 279 | 376 | 047 194 | 308 | *BLQ | *BLQ | *BLQ | *BLQ | *BLQ | “BLO
31102022 | 636 | 393 254 367 6.84 204 274 | YBLQ | *BLG | YBLQ | *BLQ | *BLQ | *BLO
o310 | 641 | 367 | 291 352 0.75 210 269 | *BLQ | *BLQ | *BLQ | *BLQ | *BLO | “BLO
07.11.2022 62.8 35,2 31.2 34.9 0.88 18,6 312 *BLQ | *BIQ “BLOQ “BLOQ BLO *BLQ
10.31.2022 60.9 346 26.7 32.8 0.76 17.5 327 *BLQ *BLQ *BLO *BLQ “BLQ YBLG
14,11.2022 59.8 38:1 9.4 357 0.82 19.3 30.5 *BLQ | *BLO SBLO *BLG *BLO *RIQ
17.11.2022 58.3 376 283 362 0.76 215 29.8 *BLOQ “BLO “BLOQ “BLQ *BLQ *BLQ
21.11.2022 62.7 38.1 260 379 .86 26,0 312 *BLQ *BLQ *BLG *BLOQ *BLQ *BI1.Q
24112022 | 634 39.2 307 2.8 .76 18.6 27 *BLQ | *BLQ *BLOQ BLQ | *BLO “B1LO
28.11.20272 647 405 29,1 349 0.84 19.4 305 *BLQ *BLOQ BIG BLO *BLQ *RLQ
01.12.2022 6540 388 27.3 356 0,79 21'.2 284 *BLQ *BL.Q *BL.O *BLE “BLQ *BLQ
05.12.2022 619 36,7 281 348 (.83 17.3 29.6 BLAQ | *BLO *BLO *BLO | *BLO *BLO
08.12.2622 58.6 372 293 325 0.77 21.2 32 *BLO | *BLQ | *BLO *BLQ | *BLQ *BLO
12.12.2022 62.9 40.2 316 337 .82 20,6 30.6 “BLQ *BLQ *BILOQ *BLO *BLOQ *BLO
15.12.2022 63.7 39.6 28.3 376 0.76 18.5 324 *BLQ *BL.G *BLQ *BLQ “BLOQ *BLO
19.12.2022 64.2 354 297 354 0.41 19.7 265 *BLQ *BLQ *BLO *BL.Q *BLQ *BLO
22.12.2002 61.9 34.6 28.4 349 0.78 2 28.4 “BLQ *BLOQ *BLOQ *BLQ *BLOQ “BLO
26.12.2022 60.0 38.7 25.6 325 0.89 20.6 27.2 *BLO *BLQ *BLO *BLO “BLO *BLQ
29.12.2022 593 39.1 318 336 0.74 18.6 29.1 *BLQ *BLQ *BLG BLQ *RLO “BLQ
proves el ERTTRN BN I 4 180 | 400 | s 1 5 2 i -
Note- Arsenic (1D é:g’geé%m {1OQ-0.5ng/m’), Benzo pyrene (LOQ- O.5ng/m?), Lead (LOQ- Ui
S0ng/m’), Mey 270 u;;?@g}.\?- Below Limit of Quantification, *LOQ- Limit 4)1‘Quantiﬁgﬁ?h’, o
4 o
Terms & Conditions ; & / £ /
B e s e e

» To confi: the ruthonticlly t."f i;is <certificale of analysls, pleass portast Famel A1, Lo .
*+ Laboratory s not responsitis for the sulhenticly of pholocopied st rapart, The T6sT Samplas ) e setai Tor spacih ped
« Thevsport no, with Suffie A-3manded Report < 3 s relsned oy o dpocfic gaed

+ This st ropurt wiff et o weed for publicty of sdverte

* Giving ophéons does tiotimply sndorvement of the Jos!

adwnphbjibe fals Undar no croumsiances, the lab aceepts env Sabljty caised by iy use of misuse of the 3est report.

ng 0t dia ptiposs without pror witen parmission on the Iadorsiary,

08 287D €optovalof B bsbosatory.

ail: lab@vardan.co.in |
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Terma.& Conditlons 3
+ The tesults recorfed ralalo only Lo the samples tested, In'ag
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Laboratory: Plot No. 824, Sector - 5, IMT Manesar, Gurugram - 122051 {Hr)
1SO 8001 | 1SO 34001 | 150 45001
Test Report
Sample No: VEL/SOCM/AA/M31-156 Report No: VEL/AA/31-156
Name & Addressof the Project:  M/s Subbadra Open Cast Mine, Reporting Date: (9/61/2823
At Village Gopal Prasad, Kumuda, Nisha, Ref. No: NIL

Kankarel, Raijharan, Nisha P.8 Angul,
Tehsil TachlerSadar and Chihenipada,

District- Angul, State- Odisha

Sample Collected By:
Sample Description:

Vardan Envirolab Representative
Ambient Air Quality Monitoring

Monitoring Period:
Equipment Used:

Protocol Used:
Parameter Required:

Qetober 2022 to December 2022
RDS & FPS with all accessories

18-5182& CPCB Guidelines

Asper TOR Letter

Location: Golahandha (AG)
RESCLTS
Date PMy; PMzs NO: 50, <o Ozone NH; } Benzéne | B P | Arsemic | Nickel Lead | Mercury

) | ) | e | e | ongmd) | o | emd) | g (p/m®) 1 (aglw® | g | (ugim® | pim®)
07.10.2022 | 684 493 387 42.6 100 26.4 339 | "BLQ | *BLQ | *BLQ | *BLQ | *BLQ | *BLQ
09.10.2022 | 695 484 36.1 46.2 .91 24.9 342 | *BLQ | *BLQ | *BLQ | *BLO | *BLQ | *BLO
a2z | 713 46,5 39.4 44.1 104 27.8 387 ) *BLQ | *BLQ | *BLQ | *BLQ | *BLQ | *BLO
14302022 | 709 457 387 1 436 112 28.1 37.1 *BLQ | *BLQ | *BLQ | BLQ | *BLQ | *BLQ
18102022 | 724 502 412 429 0.96 29.6 368 | *BLQ | *BLQ | *BLQ | *BLQ | *BLO | *BLQ
21102022 | 734 519 40.6 44.7 1.09 27.1 352 | UBLQ | *BLQ | *BLQ | *BLQ | “BLQ | *BLO
25102022 680 493 384 45.1 107 245 39.1 *BLQ | *BLQ | *BLQ | *BLO | *BLQ | *BLO
28102022 | 712 48.7 39.1 46.7 1.13 253 371 ) BLQ | *BLQ | *BLQ | *BLQ | *BLQ | *BLO
01.11.2022 70.9 46.6 36.2 45.6 .91 26.8 36.5 *BLQ | *BLQ *BLQ *BLQ “BLO “BLQ
04112022 | 667 419 357 435 112 27.8 384 1 BLQ | *BLQ | *BLQ | YBLQ | *BLQ | “BLO
08112022 | 694 | 482 | 412 | 428 108" | 291 3840 | *BLQ.| *BLQ | *BLQ | *BLQ | *BLQ | *BLO
11112022 | 725 | 516 08 359 100 260 349 | *BLQ | *BLQ | *BLO | *BLQ | *BLQ | *BLG
15112022 | 734 504 39.9 46.2 0.90 258 3.2 BLQ | YBLQ | YBLO | BLO | PBLO | *BLO
1811207 | 709 485 385 425 1.08 24.6 37.4 *BLQ | YBLOQ | *BLQ | *BLQ | *BLQ | *BLO
22312002 | T2 465 1 364 44,6 1.14 273 36.6 BLQ | *BLQ | *BLQ | *BLQ | *BLQ | *BLO
1 2s112002 | 684 | 407 353 457 0.99 274 352 | *BLQ | *BLQ | *BLQ | *BLQ | *BLQ | *BLO
20112022 1 695 513 345 46.7 1.02 28.6 343 *BLQ | *BLQ | *BLQ | *BLQ | *BLQ | *BLO
02122022 | 725 505 384 46.9 1.10 29.4 379 1 YBLQ | *BLQ | *BLQ | *BLQ | *BLQ | “BLO
06.12.2022 | 687 46.3 39.6 459 1.03 28.8 362 | *BLQ | *BLQ | *BLQ | YBLQ | *BLO | *BLO
09122022 | 93 | 450 412 137 1.14 256 384 | UBLQ | *BLQ | CBLQ | *BLQ | *BLQ | BLQ
13022022 1 674 49.8 46.0 42.5 .96 24.7 39.1 *BLG | YBLG | *BLQ | *BLO "‘B‘LQ *BLO
6.422022 1 700 | 475 384 160 1.06 285 375 1 "BLQ | *BLQ | “BLQ | *BLQ | *BLQ | 'BLO
20122002 | 703 51,2 376 44.9 111 29.4 386 | BLQ | YBLQ | BLQ | BLQ | *BLO | *BLO
23122022 | 684 50.8 362 433 0.96 26.8 342 "BLQ | *BLQ | *BLQ | *BLQ | *BLQ | BLO
27122020 | 698 49.6 354 44.1 112 272 338 | *BLQ | *BLQ | *BLQ | *BLQ | *BLO | SBLO
30122022 | 723 48.4 394 45.9 0.98 26.6 379 1 *BLQ | *BLQ | *BUQ | *BLQ | *BLQ | “BLO

L os | 100 60 80 80 4 180 | 400 5 1 6 20 1 -

Note- Arsenic (1O

= Ddugim®); Benzine (LOQ- 0.5pg/m®), Benzo pyrene (LOQ- 0.5ng/m®

5.0ng/m®), Merp x@@%}@;&%’n SBLQ- Bdow Limit of Quantification, *LOQ- Limit o
: <3 o

NG

sk M
o 10 prpose withot prioe writien permison on the labualory..
samplo by tho lab. Under o clrcumstanices, e fab scoeps any Babiity caused by tho use of miwiss of the lest report,

¥ Lead (LOQ- 0. pgi
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Laboratory ector - 5, |
150 9001 | 150 14001 | 15O 45001

Test Report
Sample No: YEL/SOCM/AA/IST-182 Report No: VEL/AA/157-182
Name & Address of the Project:  M/s Subhadra Open Cast Mine. Reporting Date: 049/01/2023
At Village Gopal Prasad, Kemuda, Nisha, Ref. No: NiL
Kaukarei, Raijharan, Nisha P.S Angul, Monitoring Period: October 2022 1o December 2022
Tehsil ‘TachlerSadar and Chhenipada, Equipment Used: RDS & FPS with all accessories
District~ Angul, State- Gdisha Protocol Used: I8-5182& CPCB Guidelines
Sample Collected By: Vardan Envirolah Reprasentative Parameter Required: Asper TOR Letter
Sample Description: Ambient Air Quality Menitoring
Location: Kumunda (A7
RESULTS
Date PN Mz NG,y §O; T Ozone NH, Benzéne | By P Arsenic Nickel Lead Meroury

ey | (pym® | i | (reied) | (mefmt agf) | gy | g | m® | ey | oy | o pgm®y | (ng/m®

05.10.2022 | 584 339 278 316 0.73 18.3 284 *BLQ | *BLQ | YBLQ *BLO | YBLQ | TBLQ

08102027 | 5941 327 263 30.8 0.59 20.4 29.6 BLQ | *BLQ | *BLQ *BLOQ | *BLQ *BLQ

12102022 61.2 375 28.1 359 .82 167 312 *BLQ | *BLQ | *BLQ *BLQ | *BLQ *BLO

15102002 | 007 364 283 334 076 17.5 306 *BLQ | *BLQ | *BLOQ *BLQ | *BLO | *BLO

19102022 | 628 35.1 245 34.8 0.69 202 6.7 *BLQ | *BLO "BLO YBLQ | *BLO | *BLO

22102007 | 634 359 26.8 308 0.76 18.8 25.2 *BLQ | *BLQ | *BLO *BLQ | *BLQ BLO

26.10.2022 38.4 33.0 273 28.6 0.85 19.1 28.1 *BLO | *BLQ *BLQ *BLOQ *BLGQ *BLO

29.10.2022 576 374 269 346 .79 16.2 289 *BLQ | *BLQ YBLQ *BLQ | *BLO *BLOQ

02112022 | 562 36.8 254 KA 6.30 7.6 31.2 *BLQ | *BLQ | *BLO *BLQ | *BLQ *BLO

05.11.2022 59.1 384 30.5 300 8.59 205 30.8 *BLQ | *BLO | *BLO *BLQ | *BLQ | *BLQ

09.11.2022 | 618 | 349 9.6 291 0.33 187 284 | *BLQ | *BLQ | “BLQ | *BLQ | *BLO | BLO
12112022 | 624 | 337 1 243 286 0.77 19.6 276 | "BLQ | *BLQ | *BLD

"BLQ | “BLO | "BLG
16.11.2022 | 608 | 328 781 350 082 2021 284 | UBLQ | *BLQ | *BLQ | *BLQ | *BLQ | BLO

19.112022 | 630 | 35 26.9 337 | 049 184 262 | *BLQ | *BLQ | *BLQ | *BLQ | *BLO | “BLO

23112022 | 638 | 364 24.7 345 0.85 197 284 | *BLQ | *BLQ | *BLQ | *BLQ | "BLO | BLO

2612022 | 872 | 372 5.3 30.9 .70 165 290 | YBLQ | *BLQ | "BLQ | 'BLQ | "BLO | BLO

30112022 | 594 | 381 26.1 339 .30 175 312 ) BLQ | UBLQ | *BLO | BLO | *BLO

*BLO
03122022 | 615 | 329 272 287 0.78 154 306 | *BLQ | *BLO

*BLQ | *BLQ | *BLO | *BLO
07122022 | 628 | 337 289 3340 032 193 84 | BLQ | *BLQ | *BLQ | *BLQ | "BLQ | *BLQ
*BLQ | *BLQ | *BLQ | *BLG | *BLO
*BLQ | *BLOQ | “BLQ | “BLQ | “BLO
17122002 | 568 | 374 247 | 346 D50 175 286 | *BLQ | *BLQ | *BLQ | *BLG | *BLO | "BLO
21422027 | 594 | 386 253 251 0.56 191 267 | *BLQ | *BLQ | *BLQ | "BLO | *BLO | *BLO
24120020 | 615 | 349 763 326 057 20.0 277 | *BLQ | *BLQ | *BLQ | *BLQ | *BLQ | YBLO
28122072 | 608 | 335 271 368 0.35 | 184 305 | *BLQ | *BLQ | *BLQ | *BLQ | *BLQ | *BLG
31422022 | 625 | 321 281 357 0.76 16.7 280 | *BLQ | *BLQ | *BLQ | *BLQ | *BLQ | YBLO

Limit as per

NAAQS 106 6 80 1] 4 180 400 5 1 [ 20

10.12.2022 60.8 346 30.7 319 0.75 20,0 29.8 *BLO

14.12.2022 63.4 352 29.8 308 0.4 16.4 305 *BLO

Nofe- Arsenie (L ’ yﬁ;’}z;ﬂgwnzéne 00 0.5p5/m™), Benzo pyrene (LOO- 9.5ngfm), Lead (1O
: afi “

?‘**“&“@%‘Q“ Below Lizsit of Quantification, *LOO- Limit qunaxgﬁ{&{ :

REA

Terms & Conditions 3
* Tha results roporiad reiatn onfy 1o the samples tested. In case’ 5 o the sample 28 reseind,

* This testapod In Kk on in !, shgl ot b roproiuced i any Ok Piaw 3 VE5proval of the Waboratery
» o confrm tha autherfcly of tis cartficatn of analyss, plesss MM%W‘E Evarndan oo i
« Laborstory is net Ibte for the authenticty of phy k D itnd

pled st s wid bn retained ondy Jor specic por
+ Theraport 0. vith Sl A-Amerdod Raport ) yotpecipuned
xmwmmmmmwmwmmwmammmwm £ jor on the Ind

+ Giving opinions toas o

Imply srdorsement of the fested sampla by the lab. Undsrno choumatanicns, the lsb &coopls s Sabilly causad by e use of misus of e fesf raporl.

Ph: 0124-4343750, 9953147268, 9810355569 | E
o .




892

Laborawry Plot No. 82A, Sector - 5, IMT Manesar, Gurugram - 122051 {Hr)
150 9001 | 150 14001 | 150 45001

Test Report
Sample No: VEL/SOCM/AA/183-208 Report No: YEL/AA/183-208
Name & Address of the Project: M/s Subhadra Open Cast Mine. Reporting Date: 09/01/2023
At Village Gopal Prasad, Kumuda, Nisha, Ref. No: NHL
Kaunkarel, Raijharan, Nisha P.8 Angul, Monitoring Period: QOctober 2022 to December 2022
Tehsit TachlerSadar and Chhenipada, Equipment Used: RDS & FPS with all accessories
District- Angul, State- Odicha Protocol Used: 15-5182& CPCB Guidelines
Sample Collected By: Vardan Envirolab Representative Parameter Required: As per TOR Letter
Sample Deseription: Ambient Air Quality Monizoring )
Location: Malibrabmani (A8)
RESULTS
Date PMyy PV NO, $Ox CO Ozone NI, Benzdne | B(a) P Arsenie | - Nickel Lead Mercury

Wg/m®y | gy | ) | () | (ugim® | (uefm® | (ugimh) (rg/m®) | oz | (ugind) mgim®) | (ugm® | (ngfm)
03.10.2022 68.4 459 359 423 0.89 257 349 *BLO | *BLO | *BLY *BLOQ | 'BLO *RLOQ

06.10.2022 69.1 46.7 362 41.2 0.93 23.2 33.6 *BLQ | *BLQ | *BLQ *BLO | *BLO *BLQ
10.10.2022 67.2 47.2 34.7 46.8 1.03 273 2.8 *BLQ | *BLQ | *BLQ *BLQ | *BLQ *BLQ
13102022 1 716 482 391 45.4 116 234 37.5 *BLOQ | YBLQ | *BLQ *BLQ | *BLQ *BLQ
17102022 | 708 44.6 40.5 44.9 4.97 2.6 38.6 “BLQ | *BLQ | *BLO *BLO | *BLO *BLAQ

20102002 1 134 451 38.8 437 106 237 342 *BLQ | *BLQ | *BLQ *BLQ | *BLO *BLO

24102022 | 741 46.9 376 42.6 0.98 274 35,6 *BLQ | *BLY | *BLO BLO | *BLQ | "BLQ

270202 | 728 478 354 40.8 Lo6 26.1 361 *BLQ | *BLQ | *BLQ BLG | *BLQ *BLO
1102022 734 48.2 326 41.7 .80 24.40 340 SBLG | *BLQ *BLQ *BLQ | PBLO *BLQ

03112022 | 7LD 475 1 343 42,6 118 3.6 379 *BLQ | *BLQ | *BLOQ *BLQ | *BLQ | *BLQ

07112022 | 684 | 462 338 438 | 5.03 257 384 | *BLQ | *BLQ | *BLGQ | “BLO | *BLO | "BLQ
10112002 | 705 | 459 383 e .89 761 25 | SBLQ | *BLQ | *BLO | *BLO | *BLO | *BLG
14112022 | 63 | 443 39.6 451 .92 72 349 | *BLQ | *BLG | *BLO | *BLO | *BLO

*BLG
17112022 | 67.8 476 405 43.9 119 245 357 *BLQ | *BLQ | *BLO *BLOQ | *BLQ *BLO

21112022 | 725 | 4840 384 453 1.02 233 362 | *BLQ | *BLQ | “BLQ | *BLQ | *BLQ | *BLO
24112022 | 716 | 469 376 462 0.98 26.9 378 | *BLQ | *BLG | “BLG | SBLQ | *BLO | *BLO
28112022 | 708 | 478 321 440 1.05 774 381 | *BLQ | *BLO | "BLO | *BLO | *BLO
01122022 | 746 | 451 37 a5 0.89 243 329 1 BLQ | FBLO | BLO

“BLO
*BLQ | “BLO | *BLO
05122022 | 736 | 443 345 306 .96 731 334 | BLQ | "BLQ | *BLQ | *BLQ | *BLQ | *BLO
“BLO
12122022 | 746 | 472 364 a7 1.07 26.7 375 | *BLQ | *BLQ | *BLQ | *BLQ | “BLQ | *BLO
15422022 | 708 | 489 3738 453 5.89 75 381 | *BLO | “BLO | "BLQ | *BLO | *BLO
19022022 | 684 | 450 394 450 0.94 739 349 | *BLO | YBLO
29122022 | 693 1 aag 402 3% 142 54 364 | "BLQ | “BLO

08.12.2022 1 7258 46.8 358 42.8 113 250 356 *BLQ | "BLQ | *BLOQ *BLQ | *BLQ

*BLQ
*BLG *BLQ | *BLO *BLO
*BLQ *BLQ | *BLQ *BLQ

*BLGQ ¥BLQ | "BLQ *BLQ
29122022 1 718 47.2 376 415 0.89 20.8 337 *BLQ | *BLQ | *BLO *BLOQ | *BLQ *BLQ

Limit as pey

NAAGS 100 60 80 80 4 380 400 5 1 & 20

26122002 | 672 | 468 387 429 117 4.6 328 | *BLO | *BLO

Note- Argenie H%m tne (LOQ- 0.5ne/m’y, Benuo pyrene (LOG- 0. Sngim®), Lead {(LOQ- 0] f; ’
2

Shngim®), I\ {1.00- In«hu ,%* KQ' Below Limiv of Guantilication, *LOQ- Limit of Quzumﬁc

Terma & Conditions
« Thn reailis reporied eiate oty o the samples testod, fww; % ; 5 bty tn tho sampde a5 roceived,
= This tesk repottin Tulon s o, shati pot be reprodusisdia iy codlts v aap'pmalome?abmm
‘{:oonﬁmmummo{&{%wmzednm Poase contact US Trovg t iohesdan co.dn

boralory is ot of phy “taxtmmm\sammww taned only 1 i
+Therepartro, with SufcA-kmended Report, ~ > - ol ool for o it

-m;wmpo’tw%mtbamwmwwwﬂngwmfawmmwmwwmwwmaﬁmmmmmzm
Gmngomons Gous notimply endatsamint of the te:w: sample by).he {2b. Under nn wwrm,tames the lb pecapls my Fmtycsuwd by B uea of mizuse of the fesl feport,




Laboratosy Plot No. 824, Sector - 5, IMT Manesar, Gurugram~122051 {(Hr)
150 9001 | 1SO 14001 | I1SO 45001
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Sample No:
Name & Address of the Project:

Sample Collected By:
Sample Description:

VEL/SOCM/AARND-234

Test Report

M/s Subhadra Open Cast Minz,
At Village Gopal Prasad, Kumruda, Nisha, Ref, No:

Kankarel, Raijharan, Nisha P.S Angul, Monitoring Period:
‘Tehsil TachierSadar and Chhenipada, Equipment Used:
District- Angud, State- Odisha
Vardan Envirolab Representative
Ambient Air Quality Monitoring

Report No:
Reporting Date:

Protocal Used:
Parameter Required:

VEL/AA209-234

09/01/2023

NL

October 2022 to December 2022
RDS & FPS with all accessories
IS-8182& CPCB Guidelines
Asper TOR Letter

Location: Bratunanhil (AD)
RESULTS
Date P PMas NO, $0; [&8) Ozone NH; | Bemzéne | B@)P | Awmenic | Nickel Lead | Mercury
) | g | Gy | Gty | engin) | Qe | e | e | oogind) | eemd) | omgmd | gemd) | e
05.10.2022 56.9 339 26.1 286 0.77 17.1 28.1 *BLQ *BLO *BLQ *BLOQ *BLO *BLO
08.10.2023 §5.2 325 283 312 0.80 19.2 27.6 *B1.Q *BLQ *BLO *BLQ *BLOQ "BLO
12.10.2022 57.8 348 294 30.8 0.68 188 26.2 *BLQ | "BLO *BIQ *BLOQ BLO “BLO
15102022 62.9 367 221 336 0.91 9.6 293 *BLQ “BLO *BLY *BLL BLOQ *BLY
19.10.2022 60.7 312 24,6 324 0.63 54 304 BLQ | *BLQ *BLO *BLO *BLO *BLO
22102022 61.3 328 253 28.7 0.72 373 28.8 *BLQ | *BLQ YBLO *BILO *BLOQ *BLOQ
26.10.2022 586 372 272 0.1 (.80 i8.1 26,7 *BLOQ | *BLQ *BLG *BLOQ *BLOQ *BLOQ
29.10.2022 59.4 356 26.8 26.7 .76 19.6 27.9 *BLQ | *BLQ *BLOQ “BLQ *BLG “BLO
02.11.2622 57.3 34.9 24.1 278 0.67 i7.2 30.6 *BLOY | *BLO *BLO *RLO BLOQ *BLQ
05.11.2022 55.4 36.4 293 329 0.74 154 29.4 *BLY | *BLQ *BLQ *BLOQ *BLQ *BLO
09.11.2022 | 620 328 227 33 0.69 167 285 | *BLQ | “BLQ | “BLO | *BLO | *BLQ | *BLO
12112022 | 572 345 250 316 0.77 181 1 306 | *BLQ | *BLQ | *BLQ | *BLQ | *BLQ | *BLO
16112022 | 389 | 362 2956 308 0,90 192 280 | *BLQ | *BLQ | "BLQ | "BLO | *BLO | *BLO
19110022 | 562 1 339 284 295 0.69 170 276 | *BLQ | *BLQ | *BLQ | *BLQ | *BLGO | *BLO
23112022 | 588 | 374 173 274 a4 163 269 | *BLQ | *BLQ | *BLQ | *BLQ | *BLQ | “BLG
26112022 | 612 23 264 310 0.65 54 284 | BLQ | *BLO | FBLO | SBLG *BLQ | *BLO
0.112022 | G0.9 | 316 28337 072 18.0 35 | *BLO | BLQ | *BLQ | "BLQ | “BLO | "BLO
03122022 | 621 342 243 295 .80 17.6 284 | *BLQ | *BLQ | *BLQ | *BLO | *BLO | *BLO
07122022 | 558 336 238 284 069 194 261 | *BLQ | *BLQ | *BLQ | *BLO | *BLO | *BLO
10122022 | 567 345 227 272 0.93 17.7 297 | *BLQ | *BLQ | *BLQ | “BLQ | *BLGQ | *BLO
14.12.2022 54.3 37.0 25.1 315 04.66 183 28.4 *BLQ BLO *BLO BLQ BLO *BLQ
17.422022 | 584 | 318 26.4 308 9714 165 276 | *BLQ | YBLQ | *BLQ | *BLO | BLQ | *BLO
21122021 | 626 32.8 272 326 0.68 184 293 | *BLQ | *BLQ | *BLGQ | *BLQ | *BLO | *BLO
24.12.2022 572 334 260 278 0.78 41‘5.2 264 *BLQ *BLY *BLOQ *BLQ *PLQ *BLO
28.12.2022 59. 354 258 264 .92 197 30.6 *BLGQ | *BLO *RILQ *BLO *BLO *BLQ
31122072 | 608 36.7 245 321 0.68 165 281 | *BLQ | *BLQ | *BLQ | *BLG | *BLG | *BLO
“:’;‘;:g” 100 80 | 80 80 4 180 | 400 5 1 6 20 1. -
Notes Arsenicd 3 %E; renadne (LOQ- D.8ugm?), Benzo pyrene (EOQ- §.5nz/md). Lead ¢
‘Sngim™), ] (LOQ\- }xt, . "’Q\}LQ Below Limit of Quantification, *1OQ- Limit of Quanh
1o Ve
A ~
Jorms & Conditions Y ,j

+ Thi feis reparted relate only 1o the sampins lestsd. In castsy
= This tost rspart I 1k on o o, sl ol be mproduced in any o0t

~Townﬁrmmosmwdmoamfwwmw:,p%mw fact By
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Yot T e Rl e G Rl
Laboratory: Plot No. 82A, Sector - 5, IMT Manesar, Gurugram - 122051 {Hr)
1SO 9001 | 1SO 14001 | ISO 45001
Test Report
Sarople No: VEL/SOCM/AA/235-266 Report No: VEL/AA/235-260
Name & Address of the Project:  M/s Subhadra Open Cast Mine, - Reporting Date; 09/01/2023
At Village Gopal Prasad, Kumuda, Nisha, Ref. No: NIL
Kankarei, Raijharan, Nisha .S Angul, Monitoring Period: Qetober 2022 to Decembyer 2022
Tehsil TachlerSadar and Chhenipada, Equipment Used: RDS & FPS with all accessories
District- Angal, State- Oddisha Protocol Used: 18-8182& CPCB Guidelines
Sample Collected By: Vardan Envirolab Representative Parameter Required: As per TOR Letter
Sample Description: Ambient Ale Qualily Monttoring
Location: Kalamehhuin (A10)
RESULTS
Date PMi PMia NO, 80, CO Ozone NH; Benzéne | B{my P Arsenfc Nicke! Lead Mereury

(gfn?) | (pgin) | (ngind) | (ugimd g/’ | (ug/m® | (ugmd) | Ggm?) | em) {(ng/mY) (ng/m’) | ugm™ | (np/mY
05.10.2022 67.3 423 34.6 384 .82 236 34.6 YBLQ | *BLQ *BLO *BLQ | *BLQ *BLO

08102022 | 659 | 405 | 3391 372009 202 | 820 | YBLQ | *BLQ | “BLO | BLG | FBLO | BLG
12102022 | 704 | 398 | 308 1 dle [ 093 | 2257 [ 308 | BLQ | *BLQ | BLO | YBLO | FBLG | WG
15402022 | 72| 4T T 327 | 406 | 083 | 246 | 35

51| PBLQ | “BLQ | "BLQ | *BLQ | *BLO | FBLO
102022 | 662 | 437 1 361 1308 1093 [T 23T | 336 | *BLQ | YBLG | YBLO | WBLG | RTO T ERG
2002022 | 994 | 46 | 28 ] 3611086 | 240 | 328 | *BLQ | "BLQ | BLG | YBLO | BLG | TRLO
26002022 | 43 | 412 ] 34 13851 GST | 213 | 346 | UBLQ | “BLO | FBLQ | BLQ | LG | RRLG

2000022 | B8 | 40| 83 1@l TR T 03 [ 312 | UBLQ | YBLQ | BLQ | YBLO | YBLG VRO

02412002 | §71 | 436 | 349 | 4n6 | 090 | 236 | 306 | *BLQ | “BLQ | FBLQ | "BLQ | LG | RRLG

osat2o2z | 669 | 427 0 306 V40707 | 245 | 325 | *BLO | *BLQ | BLQ | Q| TBIG BLG

09.11.2022 9.1 41.2 32.8 384 0.83 0.7 337 *BIQ | *BLQ *BLOQ BLQ | BLQ | *BLO

12.11.2022 s 409 345 39.1 691 219 342 BLQ | *"BLO | *BLO BLQ | *BLO | SBLO

16.11.2022 712 43.6 337 376 1088 212 351 *BLQ | *BLQ *BLQ *BLG | BLQ | YBLO

19,11,2022 67.8 398 326 64 .97 23.6 3.6 *BLQ | *BLQ *BLO *BLQ | *BLQ | *BLQ

23.11.2022 65.4 435 36.3 3587 .85 24.8 325 *BLY | *BLQ *BLGQ BLQ | *BLO “BLQ

26.11.2622 64.9 44.2 358 42.1 .99 20.7 309 *BLQ | "BLQ *BLQ YBLO | *BLOQ *BLOQ
30.11.2022 63.2 1 416 349 40.8 8.79 21.6 326 *BLQ | *BLO *BLQ *BLO | *BLO

BLO
BLO

*BLG | *BLO | YBLO
10122022 | 662 | 418 30.40 367 0.83 243 3.6 | UBLQ | *BLQ | *BLQ | *BLO | *BLQ | YBLO

14.12.2022 | 718 | 429 36.8 375 0.98 210 350 | *BLQ | *BLQ | *BLQ | “BLQ | BLO | “BLO
1122022 | 704 | 437 389 | 418 .81 6.8 327 | BLQ | *BLQ | *BLQ | *BLQ | "BLQ | “BLO
21122002 | 694 1 446 345 405 9.79 243 3.6 | BLQ | *BLQ | *BLQ | 'BLQ | *BLO | *BLO

*BLQ | *BLQ *BLG | *BLQ *BLO

03.12.2022 | 684 40.7 328 3.5 .84 235 315 *BLQ | *BLQ *BLQ *BLQ | *BLQ
07122022 67.9 395 334 384 0.96 225 345 *BLQ | *BLQ *BLO

24022022 | 673 | 38 | 326 | 423 1 090 236 | 305 | “BLQ

28122022 | 65.0 41.2 33.8 388 (.89 224 316 “BLQ

*BLO *BLG *BLQ *BLQ *BLO
31.12.2022 64.2 42.6 347 36.4 0.97 28.5 325 “BLOQ *BLOQ *BLQ *BLQ *BLO *BLO
Limit as per

NAAQS 100 66 80 80 4 180 400 5 1 6

20 i -

Note- Arseni f 3, Benzéne (LOO- 0.5pg/m"), Benzo pyrene (LOQ- 0.5ng/m®, Lead
5.0ng/m®), ’R’W\")"{BLQ- Below Limst of Quantification, *100- Linis of Quafit
f o [

Y

Terms & Conditlons WY,

» The resuls reported elats ooy 1o the samples tesind. g 115
+ This ot raport in fu o in paut, shelt vl ba Teprotused | i

A e

ity whis offanitten apotoval of the laboratory,
~TommmmMMW§muledam,QWM&w'ﬂ Dottt ot dBeardan.con
+ Laboratory s not e for the Sciy of pholocopiod fest 14 s Jost hos v be refained only for specifie poricd
« The taport nio, with Suffs A-Amendid Raport, ’ K
+ This test report wi ot bs weed for publicity or advartising or madia pumpose Wit priot writen p fon 69 the hibotatosy
»G&v&wgapmdmmnmmmdmnms‘olmmtadsampk;byinam.umwmamm&afm,mhbnmmwmmmm&ymmwmlwseaimIosmport
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150 8001 | 1SO 14001 | 150 45001

Sample No:

Name & Address of the Project:

Sample Collected By:
Sample Descripfion:

VELISOCM/AA/261-286

Test Report

M/s Subhadra Open Cast Mire,
At Village Gopal Prasad, Kumuda, Nisha, Ref. No:
Kankarei, Raijharan, Nisha 7.5 Angul, Monitoring Period:

Tehsit TachlerSadar and Chhenipada,

District- Angul, State- Odisha
Vardan Envirolab Representative
Ambient Alr Quality Monitering

Report No:
Reporting Date:

Equipment sed:
Protoco! Used:
Parameter Required:

VEL/AA/2G1-286

49/0172023

NiL

October 2022 to December 2022
RDS & FPS with all accessories
18-5182& CPCB Guidedines

As per TOR. Letter

»mmmmmm&mwymmmmmcm
» Thin st report In Rl on i pet, sttt not be teproduced in any oot g
~To confrmm the scthorticty of tis certfioate of analysis, planss oo kgt ¢

the iclty of photosapied test Tencit- The Yast R

Location: ChhotaGelagadia (A11)
RESULTS
Date Py, [SI NO: S0; €O Gizone Ny | Benzine | Blay P | Arsemie | Nickel Lead | Mercury
gim®) | gmh | agmd) | ) | (meie® Qo) | i) | e’ | emd) | gimh | e’ Gy | (ng/m¥)
07102022 | 503 27.6 193 23.6 0.59 155 27.3 BLQ | *BLQ | *BLQ BLQ | "BLG | *BLO
09:10.2022 51.2 284 18‘4 21.2 0.63 17.1 26.2 *BLQ | *BLQ *BLQ *BLQ *BLO “BLOQ
11.10.2022 49.6 269 213 223 0.71 153 259 *BLQ | *BLQ “B1G *BLQ *BLQ *BLQ
1 4" 1026022 48.5 284 207 249 6.69 7.7 28.1 *BLQ *BLQ *BLQ BLQ “BLOQ “BLO
18.10.2022 51.6 26.3 22.5 25.7 4,72 162 278 *BLQ | *BLO BLO *BLQ | *BLQ *BLO
21.10.2022 50.7 27.1 18.6 26.3 G.58 35.9 26.2 *BLQ | *BLQ *BLG *BLQ YBLQ *BLQ
25.10.2022 48.3 25,6 216 242 0.60 .6 259 *BLQ | *BLO “BLQ BLO *BLAQ *BLOQ
28102022 | A9 26.9 19.5 153 070 154 28.1 BLQ | *BLO | *BLO BLQ | *BLQ | *BLO
01.11.2022 S1.6 258 20,7 24.6 0.59 7.0 7.6 *BLQ | *BLQ *RLO *BLQ *BLOQ BLO
04.11.2022 527 27.2 223 231 0.62 16.7 26.5 BLQ | *BLQ *BLO *BLQ *BLOQ “BLG
08112022 | 50.0 273 213 228 0.71 158 391 UBLQ | *BLQ | VBLQ | *BLQ | *BLQ | YBLO
1112022 | 495 | 281 195 259 0.66 169 75 | *BLQ | *BLQ | *BLQ | *BLQ | *BLGQ | FBLO
15112022 | 486 | 269 187 200 0.72 174 260 UBLQ | BLQ | FBLQ | FBLQ | "BLG | BLO
18112022 | 512 | 284 21.6 249 0.63 16.6 A1 1 *BLQ | YBLQ [ *BLQ | *BLQ | *BLG | YBLO
22112022 | 506 26.9 03 267 459 154 252 UBLQ | BLO | YBLQ | BLO | *BLO | FBLO
25112022 | 816 275 226 228 071 79 373 BLQ | UBLQ | YBLQ | BLQ | “BLO | RLO
29112002 | 520 256 194 235 0.68 168 6.9 | UBLQ | *BLQ | *BLQ | *BLQ | “BLO *BLG
02122022 | 486 272 185 212 057 157 35 1 UBLQ | BLQ | BLQ | FBLO | "BLGO | *BLO
06122022 | 495 | 281 200 209 0.66 163 FTT | UBLQ | UBLQ | YBLQ | BLQ | *BLO | BLO
09122022 | 512 273 19.5 257 0.72 177 265 | *BLQ | *BLQ | *BLQ | *BLQ | YBLO SBLO
13122022 | 4856 258 213 258 0.63 159 283 | UBLQ | "BLQ | *BLQ | "BLQ | *BLO “BLO
16122023 | 494 | 269 206 26.1 0.59 152 69 ) *BLQ | *BLQ | FBLQ | BLQ | BLO | YBLO
20122022 | 5316 | 284 184 242 0.68 159 32| UBLQ | UBLQ | "BLQ | BLQ | *BLO | “BLG
93322072 | 508 | 278 229 238 072 | 154 28} UBLQ [ UBLQ | VBLQ [ "BLQ | FBLG | FBLO
27.12.2022 52.6 26.8 215 221 4.57 155 264 *BLQ | *BLO *BLO *BLQ *BLOQ *BLQ
a0,32.2025 | 509 284 208 21.6 .69 159 289 *BLQ | *BLQ | *BLQ *BLQ | *BLQ | *BLQ
grovviall TV P 80 80 4 180 | 400 5 ! 6 2 1 .
Nete- Arsenic (LO enzine (LOQ- 0.5upm™, Benzo pyrene (LOQ- 0.8ng/mY, Lead (LOQ~
Rdag/m®), Merey giiij« Below Limit of Quantification, *1.OQ- Limit of Quantifi
i )
Tarms & Conditions ! . m&« s gl s s

+ Laboralory is ot ibla for

<+ Theroporng, with Suffix A-Amendod Repor,

*This iegtmportm!mhmﬂmq«m@amhmMmﬁwﬁwmn pemiesion on the ksboratory.
ndarzamant of thy lestest =asmpio by the feb. Nndar fa cissumatancas, the lob sceepts any bty catzad by the uss o misuse of e fast raport,

< Giving opinions dags not imply o
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p % ’”; e %{»&4 gg@ % R@&%‘% } :
Laboratory: Plot No. 824, Sector - 5, IMT Manesar, Gurugram - 122051 {Hr)
1SO 9001 | 1SO 14001 | IS0 45001

Test Report

SampleNo: VEL/SOCM/AA287-312 : Report No: VEL/AA/ZBT-312
Name & Address of the Preject: M/« Subhadra Open Cast Mine, Reporting Date: 09/01/2023
At ¥illage Gopat Prasad, Kumuda, Nisha, Ref. No: NIL,
Kankarei, Raijharan, Nisha P.S Angul, Monitoring Period: QOctober 2022 to Decomber 2022
Tebsil TachlerSadar and Chhenipada, Equipment Used: RDS & FPS with all accessories
Distriet- Angul, State- Odisha Protoco! Used: 1S-5182& CPCB Guidelines
Sample Colleeted By: Vardan Envirolab Representative Parameter Required: As per TOR Letter
Sample Deseription: Ambient Air Quality Monitoring
Location; Dera (A12)
RESULTS
Date A PMax NO: SOy Co (zone Nt Benzéne | Blo}p Arsenic Nickel Lead Merenry

ag/mY) | g | ) | i) | (mafod) gmY | (e | (pgm®) | o) | o) (ng/m®) | (uem®) | (ag/m)

05.10.2022 76.3 50.6 384 43.6 .98 28.4 384 *BLO | *BLQ | *BLQ *BLQ | *BLQ *BLQ
08.10.2022 771 49.3 390 - 42.8 1.03 29.1 396 *BLQ | *BLQ | *BLO *BLQ | "BLQ *BLQ

12.10.2022 739 527 3.6 449 117 272 40.2 *BLQ | *BLQ | *BLQ *BLQ | *BLOQ TRLG

15.10.2022 74.5 SL6 44.5 47.6 .24 26.3 375 *BLO | *BLQ *BLQ *BLQ | *BLQ “BLG

19.10.2022 72.8 47.8 35.6 484 1.09 30.5 364 *BLQ | *BLQ | *BLO *BLO | YBLO *BLQ

2102022 | 763 483 375 46.5 0.99 284 355 *BLQ | *BLO | *BLQ *BLQ | *BLO *BLQ

26.10.2022 774 52.4 384 452 107 27.6 38.1 *BLQ | *BLQ | *BLQ *BLQ | ¥BLQ “BLQ

20.10.2022 789 50.6 36.2 44,1 137 29.4 395 *BLQ | *BLQ *BLO *BLOQ | “BLO *BLQ

02.11.2022 754 SLY | 391 43.9 1,23 26.7 374 *BLQ | *BLQ “BLY *BLQ | *BLO “BLQ

05.11.2022 76.0 524 40.8 42.7 .97 30.8 408 *BLOQ | *BLQ *BLO BLQ | “BLO *BLO

09.011.2022 | 89 | 493 | #76 | 41g 1091272 1 389 | UBLQ | *BLQ | "BLO | YBLQ | *BLQ | *BLGO

12412022 | 772 | 485 | 384 | 448 127 | 284 | 397 [BLQ | *BLQ | *BLQ | *BLQ | “BLO | *BLO

16412022 | 763 | SLD | 399 1467 | 110 | 261 | 362 | *BLQ | "BLG | FBLO | TBLG *BLQ | “BLQ

19112022 | T84 | 96 | 405 | 459096 | 283 | 372 | BLQ | VBLQ | YBLQ | *BLO | VLG "BLO

Btz | 739 | 527 | 398 372 108 | 205 38 | *BLQ | *BLQ | "BLQ | *BLO | *BLO | FBLO

26112002 | 725 48.3 365 48.6 119 30.8 40.5 *BLO | *BLQ | *BLQ BLQ | *BLQ | *BLO
011202 | 740 507 391 46.5 1.2% 284 386 *BLQ | *BLQ | *BLO *BLQ
03.12.2022 78.6 49.6 BT 45.4 .98 29.6 391 BLQ | BLQ | YBLO

“BLO | *BLO
*BLQ | *BLG | BLO
*BLQ | *BLQ | *BLQ | *BLQ | *BLO
*BLQ | "BLQ | *BLQ | *BLQ | "BLQ | *BLO
14322022 | 742 | 513 394 437 1.22 291 384 | “BLQ | *BLQ | *BLQ | *BLO | "BLG | YBLO

17122022 | T38| E08 375 16 1.04 286 31 | *BLQ | FBLQ | *BLQ | *BLO | *BLO | YBLO
31120622 | 728 | 496 00 445 5.57 302 1 400 | PBLQ | BLQ | *BLQ | *BLO | *BLQ | SBLO
24122022 | 758 | 485 | 386 6.8 116 276 | 372 | BLQ | *BLQ | *BLQ | *BLQ | *BLO | VBLO

*BLO *BLQ *BLOQ *BLQ
31.12.2022 73.9 524 36.2 47.2 Lis 281 358 YBLQ *BLO BLO *BLOQ *BLO *BLO
Limit as per -

NAAQS 160 60 86 84 4 180 4116 5 1 G

07.12.2022 715 48.5 354 44.2 1.06 30.0 37.6 BLQ
10.12.2022 769 51.2 38.9 42.9 1.18 28.7 36.5

28122022 | 781 | 513 | 357 | 481 124 | 268 | 364 | *BLO | “BLO

28 1 -

. Note- Arsenic (LOSST TN

Benzine (LOQ- 0.5ugm™), Benzo pyrene (LOQ- §.5ng/mY), Lead [EXs;

S50ng/nv), Mext { g\; FBLQ- Below Limit of Quantification, *LOQ- Limit of Quantifidui
%\ oy (
ed By “/(&f:p

Terms & Gonditions g
»The dests mported retata onty Yo tie samples losiad. 1 4 bty o the sampls as rooeived,

* This fegt soportin fuor in pan, 2half not ba toproduced n 84 2 appma!sm?’iabg;i;y.

“To gaoafwm e mdhenticly of this cartfioata of analysis, tlesse'sdd 5 bivardan.eon

+ Laboradory is ot responsile for the authenticity of pholacopied Eobsel s vl be relabiod 1 £

= The report no, with Suffix A-Aented Reporl. * DN Folenod ony o spactgaad

3 mismmwth!m!beMfwwmuwmmm“mmmmmﬂwnmcmm wmksionmmhmm.

«mgopMsmmeéomtdm lestod campla by the lab, Undor po gircumetarices, the b accapts any Habiity canised by tha wes of misnte of 819 st report.




NATIONAL AMBIENT AIR QUALITY STANDARDS
CENTRAL POLLUTION CONTROL BOARD
NOTIFICATION
New Delhi, the 18" November, 2009

No.B-29016/20/90/PCI-L—In exercise of the powers conferred by Sub-section (2) (h) of
section 16 of the Air (Prevention and Control of Pollution) Act, 1981 (Act No. 14 of 1981), and
in super session of the Notification No(s). S.0. 384(E), dated 11" April, 1994 and S.0. 935(E),
dated 14 October, 1998, the Central Pollution Control Board hereby notify the National
Ambient Air Quality Standards with immediate effect, namely:-

NATIONAL AMBIENT AIR QUALITY STANDARDS

Concentration in Ambient

Air
Time . Ecologically
S. Pollutant Weighted IIld}lStl‘lj:ll, sensitize area Methods of
No. Residential, . Measurement
average (notified by
Rural and
Other Area Central
Govt.)
) 2) 3) “) (5) (6)
Annual* 50 20 Improved West and
1 Sulphur Dioxifie Geake
(SO»), pg/m’ 24 hours** 80 80 Ultraviolet
fluorescence
Annual* 40 30 Modified Jacob &
) Nitrogen Dioxide Hochheiser (Na-
(NOp), ng/m’ 24 hours** 80 80 Arsenite)
Chemiluminescence
Particulate Matter | Annual* 60 60 Gravimetric
3 (size less than 10 TOEM
pwm) or 24 hours** 100 100 Beta attenuation
PMoug/m’
Particulate Matter |  Annual* 40 40 Gravimetric
4 (size less than 2.5 TOEM
microns) or PM:2s | 24 hours** 60 60 Beta attenuation
pg/m’
_ |8 hours ** 100 100 UV photometric
5 | Ozone (O3) ug/m’ 1 hour ** 180 180 Chem%luminescgnce
Chemical method
Annual* 0.5 0.5 ASS / ICP method
after sampling on EPM
3 2000 or equivalent
6 | Lead®b)pgm’ | )\ s 1.0 1.0 filter paper .
ED, =




€9) @ 3) 4 &) )
*F i i Inf
; Carbon Monoxide 8 hours 2 2 I};Igr[l) D1sperswe(N DnI 1;&)1
(CO) mg/m 1 hour** 4 4 Spectroscopy
= PP
. Ammonia (NHy) Annual 100 100 : E]}ée;n;lsgllnescencbelue
pg/m’ 24 hours** 400 400 methg p
e Gas chromatography
based continuous
Benzene (CgHjy) « analyser
? pg/m’ Annual > > e Adsorption and
desorption followed by
GC analysis
Benzo (a) Pyrene Solvent extraction
10 .(BaP) - Annual* 1 1 follow.ed by HPLC / GC
particulate phase analysis
only ng/m’
Arsenic (As) AAS / ICP method after
11 FSENIC AAS Annual* 6 6 sampling on EPM 2000
ng/m or equivalent filter paper
) AAS / ICP method after
12 | Nickel (Ni) ng/m’ |  Annual* 20 20 sampling on EPM 2000
or equivalent filter paper
* Annual arithmetic mean of minimum 104 measurements in a year at a particular site
~ taken twice a week 24 hourly at uniform intervals. '

*x 24 hourly or 8 hourly or 1 hourly monitored values, as applicable, shall be complied with
98% of the time in a year. 2% of the time, they may exceed the limits but not on two
consecutive days of monitoring.

Note:

Whenever and wherever monitoring results on two consecutive days of monitoring
exceed the limits specified above for the respective category, it shall be considered
adequate reason to institute regular or continuous monitoring and further investigation.
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Environment Protection and Waste Management Sectional Committee, CHD 32

FOREWORD

This Indian Standard (Part [1) (Second Revision) was adopted by the Bureau of Indian Standards, after the draft

finalized by the Environment Protection and Waste Management Sectional -Committee had been approved by the
Chemical Division Council.

The aromatic hydrocarbons, namely, benzene, toluzne and xylene have many industrial uses, most notably as a solvent
for numerous materials and as a fuel additive. They are also used in the manufacture of various chemicals, rubber,
insecticides, pharmaceuticals, explosives, etc. Though they are very useful chemicals, they are also extremely hazardous.
They are highly flammable. While benzene is well known to be carcinogenic, there is recent evidence of carcinogenicity
of toluene and xylene at high concentrations in experimental animals. It should also be noted that any future
epidemiological observations of cancer risks associated with toluene or xylene would have to take account of the

suspected effects of benzene impurities. Regular and systematic procedures for inspection are, therefore, necessary to
ensure safety against the hazards involved.

This standard was first published in 1982 and revised it in 1993 based on the development of the analytical procedures
to introduce a newer method having a different type of collection, desorption media and use of N,
N-Bis-cyanoethylformamide (BCEF) for determination of benzene only. The Committee responsible for the formulation
of this standard further decided to revise it based on the experience gained during the last decade as well as technological
development in the field. During the revision method for determination of toluene and xylene are incorporated. The
revised methods include both active and passive sampling using low flow pump. Apart from the conventional CS,

desorption, the moderntechniques of automated thermal desorption without use of organic solvents is also incorporated
in this revision.

"There is no 1SO Standard on the subject. The standard is prepared based on the measuring techniques available and use
in India.

The Committee composition responsible for the fermulation of this standard is given at Annex A.

In reporting the results of a test or analysis made in accordance with this standard, if the final value, observed

or calculated, is to be rounded off; it shall be done in accordance with IS 2 : 1960 ‘Rules for rounding off numerical
values (revised)’.
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Indian Standard

METHODS FOR MEASUREMENT OF
AIR POLLUTION

PART 11 BENZENE, TOLUENE AND XYLENE (BTX)

( Second Revision )

1 SCOPE

This standard (Part 11) prescribes active and passive
sampling techniques with three gas chromatography based
analytical methods for measurement of benzene, toluene
and xylene in air.

2 REFERENCES

The following standard contains provisions, which
through reference in this text constitute provisions of this
standard. At the time of publication, the edition indicated
was valid. All standards are subject to revision and parties
to agreements based on this standard are encouraged to
investigate the possibility of applying the most recent
edition of the standard indicated below:

IS No. Title

4167 : 1980 Glossary of terms relating to air

pollution (first revision)

3 TERMINOLOGY

For the purpose of this standard, definitions given in
IS 4167 shall apply.

4 METHOD 1 (ACTIVE SAMPLING USING
ACTIVATED CHARCOALTUBES, DESORBED BY
CARBON DISULPHIDE)

4.1 Principle

The charcoal tubes are available in different sizes and
contain varying amount of activated charcoal. The ambient
air is sucked through the tube using a low flow sampler
used for collection of BTX sample in a way that results in
an enrichment of the relevant substances in the activated
charcoal. Desorption of the adsorbed benzene is done using
carbon-disulphide (CS,). The substances desorbed in the
CS, are analyzed by capillary gas-chromatography. A flame
ionization detector (FID) is used for analysis while
quantification is performed using the internal/external

standard.

4.2 Apparatus

4.2.1 Low Volume Pump — Portable, battery powergd

pump with a low flow controller with operating range
between 5 to 500 ml/min (£0.2 mi/min) to suck the air
sample.

NQOTE — Wherever necessary intrinsically safe pumps may be
used.

4.2.2 Sampling Sorbent (Sample) Tubes — Glass lined
(or fused silica lined) stainless steel tube or stainless steel

sorbent tubes of 6 mm O.D., 8.9 cm long tubes with a

6 cm of sorbent bed of 200 mg of activated charcoal
(coconut shell) or other suitable adsorbent. A typical
sorbent/sample tube is shown in Fig. | and Fig. 2.

Modular glass or stainless tube (OD 6-8 mm length
10-15 cm) packed with chromatography grade coconut
shell activated charcoal, chromatography grade. Tube
must have provision for fitting of backup section with
provision to measure pressure drop across the tube during
sampling. The minimum quantity of charcoal required in
front section is 200 mg and in backup section 50 mg. Glass
beads or any other porous inert material must be packed
in inlet part of front section for uniform distribution of
sucked air through tube at the time of sampling.

4.2.3 Gas Chromalagraph — Any suitable gas
chromatograph with flame ionization detector (FID) with
fused silica capillary columns having a length of 25 m or

more, an internal diameter of 320 um or below and with a -

stationary phase film thickness less than 1.5 pm as follows
or equivalent may be recommended:

Capitlary 624 Column : Coating: cyanopropyl phenyl
polysiloxane, Length x 1D :
30 m x 0.25 mm, Film thickness
(d): 1.4 pm '

Capillary Column

: Coating : 5 percent phenyl, 95
percent dimethy! polysiioxane

Length x 1D : 25 m x 0.20 mm,

Film thickness () = 0.33 um

~oating: Fused Silica PONA
B, Length x ID : 50 m x 0.21]
, Film thickness (d):0.5pm
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HIGH-PURITY
GLASS wOoOL

GLASS TUBE

BACKUP SORBENT LAYER

SEALING CAP

PRECISION
LOCKSPRING

SORBENT LAYER

FOAM SEPARATOR

PRECISION SEALED TIP

F16. 1 SORBENT/SAMPLE TUBE FOR ACTIVE SAMPLING FILED WITH
ACTIVATED COCONUT SHELL CHARCOAL (CSC)

Capillary Column : Coating : Fused silica 100
percent dimethyl polysiloxane,
Length x ID : 30 m x 0.32 ID,

Film thickness () : 1.0 pm
4.3 Reagents

4.3.1 Suitable Adsorbent — Chromatographic grade
activated charcoal (coconut shell) or other suitable
adsorbent, that is, Chromosorb 106 or other suitable
adsorbent having particle size in the range 60 to 80 mesh.

4.3.2 Carbon Disulphide (CS,) — Chromatographic
grade, Purity > 99.9 percent (GLC), Residue < 0.000 5
percent, Benzene 0:001 percent, H,0 <0.02 percent.

4.3.3 Benzene — Chromatographic grade, Purity > 99.9
percent (GLC), Residue < 0.000 3 percent, H0<0.02
percent.

4.3.4 Toluene — Chromatographic grade, Purity > 99.9
percent (GLC), Residue < 0.000 3 percent, H,0<0.02
percent.

4.3.5 Xylene — Chromatographic grade, Purity > 99.9

percent (GLC), Residue < 0.000 3 percent, H,0 <0.02
percent.

4.3.6 Carrier Gas — Helium or Nitrogen of purity
> 99.9 percent, H,0 < 0.02 percent, Residues < 0.000 3
percent.

4.4 Sampling

4.4.1 Selection of Sorbent Tube — Samples are collected
in glass sampling tube filled with a activated charcoal

(coconut shell), Chromosorb 106 or other suitable
adsorbent. ~

4.4.2 Sample Tubes Labelling

Sample tubes are labelled with a unique identification
number and the direction of sampling flow. If empty sample
tubes are obtained without labels, it is important to label
and condition them before and after they are packed with
adsorbent prior to use them for sampling,

FRONT SECTION

BACKSECTION

Y

FIG. 2 INLET AND QUTLET OF THE SorsenT/SampLe Tuse
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4.4.3 Sampling Procedure and Sampling Rate

A sample is collected by opening a tube at two ends,
connecting it to a sample pump, and pulling air through
the tube with the pump. Airborne chemicals are trapped
onto the surface of the sorbent:

a) Two tubes are used in series tc take care of
breakthrough (if any) compatible to the thermal

DIGITAL

LCD j

IS 5182 (Part 11) : 2006

charcoal or activated charcoal/silica gel for storage and
transportation of multiple tubes. Store the multi-tube
storage container in a clean environment at 4 = 1°C,

4.5 Procedure

4.5.1 Calibration

SAMPLE INLET

= | = —-———

V.

SAMPLING TUBES

L

000
000

O . BUILTIN

ROTAMETER

LOW FLOW PUMP

FiG. 3 Low FLow SaMPLING PumpP wiTH SAMPLING TRAIN

desorber. The sampling is carried out using low
flow sampler. The schematic diagram of sampling
train s given in Fig. 3.

b) Keep the tube in a vertical position during sampling
to prevent the possibility of channelling that can
lead to under sampling.

c) The arrow on the tube indicates air flow direction
and should point to the tube holder and pump. If
no arrow is present, the smallest section should be
near the tube holder.

d) Sampling flow rate in the range of 20-100 ml/min
is required (x2 percent) for ambient air.

¢) A sample component may breakthrough from the
back end of tube, if excessive flow rates are used.
Sample is to be discarded, if the breakthrough is
observed more than 10 percent. If analyzed
concentration in backup section is more than

10 percent of front section, sample needs to be
discarded.

The'tube is then sealed with push-on caps, and sent to a
laboratory for analysis.

4.4.4 Storage of Blank and Sampled Tubes

Seal clean, blank sorbent tubes and sampled tubes using
mnert fittings and PTFE ferrules. Wrap capped tubes
individually in uncoated aluminum foil. Use clean, sealable
metal cans containing a small packet of activated

Prepare a mix stock standard solution of 50 ug/ul of
benzene, toluene and xylene each gravimetrically using
amicro syringe in the eluting solvent that is CS,.Prepare
further diluted solutions of concentration range of 10, 1.0,
0.10 pg/ul with CS, from stock standard in a clean vial.
Make up to 1 m! solution. Introduce immediately 1 pl
standard solution into the injector of GC directly and plot
the curve between the concentration and response (peak
area). Prepare fresh standard solutions with each batch of

samples. A typical chromatogram of standard mixture is
given in Fig. 4.

4.5.2 Analytical Procedure

Samples collected through active sampling (sorbent
tubes) are extracted or desorbed by conventional
solvent (generally 1-5 ml of carbon disulphide) using
-ultrasonication for 15 min to remove analyte from the
sorbent material. Desorbed samples are analyzed using
gas chromatograph (GC) fitted with capillary column and
flame ionization detector (FID). A single tube may
provide enough samples to permit several analyses.

The following set of conditions is generally used:
a) Gas flow:

Nitrogen : 30 ml/min (FID ma

(Column flow

Hydrogen : 30 ml/min

Air : 300 mi/min
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Fic. 4 TypicaL CALIBRATION CHROMATOGRAM OF BENZENE, TOLUENE AND XYLENE
(Using column PE 624 at 0.017 4 nug/ul concentration of analytes)

NOTE — Instead of nitregen, helium may also be used as carrier 4.6 Calculation

gas for flow setting and corresponding retention time of anatytes .
may vary. Amount of analyte compound found. on tube can be

converted into mg/m?, by using the formula:
-Capillary column 624, Coating: cyanopropy! phenyl

polysiloxane, Length x ID : 30 m x 0.25 mm, Film Volume of air (m’) (sucked through = ¢,
thickness (d ) : 1.4 um the adsorption tube) =5
where

b) Temperature programming

i S = samplingrate, in ml/min; and
Injection port 1 250°C

¢t = sampling time, in min.

FID :300°C
Column/Oven : 50°C (hold for 3 min) , rampl @ 10°C/ Concentration (Lg/m’)  Cx p, x 103
min to 140°C (1 min) ramp 2 @ 20°C/min to 240 (1 min) (at ambient condition) = V<V

2 3
where

Injection-volume: 5 pul, Total run time: 19.5 min, Sphit- 10 C = amount of compound found injection sample

. volume fi tandard e, i I8
* Benzene RT 6.80 min, Search window : 1.00 s, rom s ard curve, in pg/p

3.00 percent V, = total volume of the sample extracted in ml;

V,= volume of sample extract injected into GC, in

» Toluene RT - 9.18 min, Search window: 1.00 s,
ul; and

3.00 percent

| . . .
+ Xylene RT 11.37 min, Search window: 1.00 s, ;= volume of air sucked through the tube, in m

3.00 percent Blank value is to be subtracted from the amount of

compound found in-the-sample.

NOTE — Temperature programming and retention time {RT) of
analyte may vary column to column to get appropriate resolution
of analyte peaks. Injection volume and split may alse vary %

. . . . +
according to nature and probable concentration of analyte present 101.3 (273 )
in the extract. v " 273 x P




where
C= concentration at ambient condition, in pg/m®;
T = temperature of the ambient air, in °C; and

P = atmospheric pressure, in kPa.

5 METHOD 2 (ACTIVE SAMPLING USING
TENAX/CHROMOSORB 106 SORPTION
TUBES, DESORBED THERMALLY)

5.1 Principle

Thermal desorption tubes filled ‘with Tenax TA or other
suitable adsorbent as Chromosorb-106, etc, are used for
adsorption of benzene, toluene, and xylene in place of
charcoal tube. The ambient air is sucked through the tube
using a-low flow personal sampler in a way that results in
an enrichment of the relevant substances on the adsorbent.
These tubes are directly connected to the automated
thermal desorbers coupled with the gas chromatograph
-equipped with capillary column and flame ionization
detector. The thermal desorption technique offer the
advantage of a greatly improved analytical sensitivity, as
solvent is not used in this process and the collected sample
isnot diluted. In most cases analytical recovery is close to
100 percent and desorption efficiency corrections are not
required.

5.2 Apparatus

5.2.1 Sampling Device : Low Volume Pump — Intrinsically
safe, portable, battery powered pump (SKC, PA, USA or
equivalent make) (see Fig. 3) with a low flow capable of
accurate and adjustable flow controller with operating
range between 5 to 500 mi/min to suck the air sample
with great accuracy in the range of 20-100 ml/min is
required (2 percent). The time programmable, built in
flow-indicator, rechargeable battery operated low flow
pump with adjustable run time up to 8 h should be preferred
for sampling of BTX.

FiG. 5 Sorsent/Sampre Tuses oF STAINLESS STEEL OR GLASS FILLE
WITH ADSORBING MATERIAL (TENAX OR 5O ) AND PROTECTING CAPS

IS 5182 (Part 11) : 2006

5.2.2 Sampling Sorbent (Sample) Tube — Automated
Thermal Desorption (ATD) tubes of stainless steel filled
with absorbing material are required. Stainless steel or
glass sorbent tubes (seeFig. 5)0f8.9 cmlong, 6 mm O.D.

with a 6 cm sorbent bed in the central portion packed -

with greater than 200 mg of solid adsorbent material
(that is Tenax TA, Chromosorb106 or any other suitable
adsorbent).

NOTE — To be suitable for thermal desorption, sorbent must meet
exact specifications that include low contaminant background,
high thermal stability and sufficient adsorptive strength to retain
components of interest and should also release them quickly when
heat is applied.

5.2.3 Automated Thermal Desorption Apparatus
(Two-Stage Thermal Desorption)

Two-stage automated thermal desorption is recommended
to use heat and a flow of inert (carrier) gas to extract
volatiles from a solid adsorbent matrix directly into the
carrier gas and transfer them to downstream system
-elements such as the analytical columan of a GC.

Two-stage automated thermal desorption is used for the
best high resolution capillary chromatography (that is,
analytes desorbed from the sorbent tube must be refocused
before being rapidly transferred to the GC analytical
column). ~

Typical key components and operational stages of a two-
stage desorption system are presented in Fig. 6 and Fig, 7.

5.2.4 Focusing Tube

The narrow (typically <3 mm ID) tube containing a small
bed of sorbent, which is maintained near or below ambient
temperature and used to refocus analytes thermally
desorbed from the sorbent tube. The focusing trap is
typically packed with 20 mg of Carbopack™ B (60/30
mesh) and 50 mg of a Carboxen™ 1000-type sorbent
{60/80 mesh).
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Once all the BTX have been transferred from the scrbent
tube to the focusing tube, the focusing tube is heated
rapidly to transfer the analytes into the capillary column
of GC in the form of a band of vapor.

5.2.5 Electronic Cryogen Systems

Automated thermal desorber have electronic systems to
cool the focusing tube or cold trap. Other non-automated
desorber require typically cryogens, that is, liquid
nitrogen. liquid argon, or liquid carbon dioxide to cool

the focusing tube.

The cryogen-free trap cooling option with a multistage
Peltier electrical closed cycle coolers is used. At its low
temperature, the trap must provide quantitative analyte
retention for target compounds as well as quantitative and
rapid desorption of target analytes.

5.2.6 Thermal Desorber — GC Interface

The interface line is leak-tight and lined with an inert




material such as deactivated fused silica. Alternatively,
thread the capillary column itself through the heated
transfer line/interface and connected directly into the
thermal desorber.

Place the sealed tubes on the thermal desorber (Perkin
Elmer Model ATD 400 Automated System or equivalent).
Heat the interface between the thermal desorber and the
GC uniformly.

Other thermal desorbers may have different arrangements
for automation. Alternatively, use equivalent manual
desorption.

NOTE —- Use of a metal syringe-type needle or unheated length
of fused silica pushed through the septum of a conventional GC
injector is not recommended as a means of interfacing the thermal
desorber to the chromatograph. Such connections result in cold
spots, cause band broadening and are prone to leaks.

%27 High Resolution Capillary Column Chromatography

Any suitable gas chromatograph equipped with flame
ionization detector (FID) with fused silica capillary
columns having a length of 25 metres or more, an internal
diameter of 320 pm or below and with a stationary phase
film thickness less than 1.5 um as follows or equivalent
may be recommended:

Capillary 624 Column : Coating: cyan.opropyl phenyl
polysiloxane, Length x 1D :
30 m x 0.25 mm, Film thickness
(d): 1.4 pm

Capiltary Column : Coating: 5 percent phenyl
95 percent dimethyvl
polysiloxane, Length % 1D :
25 m x 0.20 mm, Film thickness
(d}:0.33 ym

Wall Coated Column
CB, Length x ID : 50 m x 021
mm, Film thickness (d 3105 pm

Capillary Column : Coating: Fused silica 100
' percent dimethy! polysiloxare,
Length x ID : 30 m x 0.32 mm,

1.0 pm film thickness

5.3 Reagent

5.3.1 Carbon Disulphide — Chromatographic grade,
Purity > 99.9 percent (GLC), Residue < 0.000 5 percent,
Benzene < 0.000 1 percent, H,0 < 0.02 percent.

5.3.2 Benzene — Chromatographic grade, Purity > 95,9

percent (GLC), Residue < 0.000 3 percent, H ,0<0. 02
percent.

5.3.3 Toluene — Chromatographic grade, Purity > 95.9

: Coating: Fused Silica PONA
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percent (GLC), Residue < 0.000 3 percent H,0 <0.02
percent.

5.3.4 Xylene — Chromatographic gradev Purity > 99.9
percent (GLC), Residue < 0.000 3 percent, H,O < 0.02
percent.

5.3.5 Carrier Gas — Helium or Nitrogen of purity > 99.9

percent, H.O < 0.02 percent, Residues <0.000 3 percent.
5.4 ‘Sampling

5.4.1 Sampling Location — Site should be free from any
obstacle to free flow of the air in the vicinity.

5.42 Selection of Sorbent Tube and Sorbent Mesh
Size — Samples are collected in SS or glass sampling
tube filled with Tenex TA, Chromosorb 106 or other
sujtable adsorbent (two in series to take care of
breakthrough, if any) and compatible to the thermal
desorber. The sorbents of particle size in the range 60 to
80 mesh should be used for tube packing.

5.4.3 Conditioning the Tube

Condition newly packed tubes for at least 2 h (30 min for
preconditioned, purchased tubes) at 320°C while passing
at least 30 ml/min of pure Nitrogen or Helium carrier gas
through them.

Tube conditioning before reuse of sample tube is also must.

Once conditioned, seal the tube with brass, 1/4 inch fittings
and PTFE ferrules. Wrap the sealed tubes in uncoated
aluminium foil and place the tubes in a clean, air-tight,
opaque container,

A package of clean sorbent material, for example, activated
charcoal or activated charcoal/silica gel mixture, may be
added to the container to ensure clean storage conditions.

Store in a refrigerator (organic solvent-free) at 4+1°C, if
not to be used within a day. On second and subsequent
uses, the tubes will generally not require further
conditioning as above. However, tubes with an immediate

prior use indicating high levels of pollutant trace gases

should be reconditioned prior to continued usage.

NOTE — Other sorbents may require different conditioning
{emperatures.

5.4.4 Sample Tubes Labelling

Sample tubes are labelled with a unique identification
number and the direction of sampling flow. Stainless steel
tubes are most conveniently labelled by&qgmymg GIass
tubes are best labelled using a temyéﬁ ity
If empty sample tubes are ob{;a{
important to label them befo
after packing with ads
sampling.
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5.4.5 Sampling Procedure and Sampling Rate

A sample is collected by opening a tube at two ends,
connecting it to a sample pump, and pulling air through
the tube with the pump. Airborne chemicals are trapped
onto the surface of the sorbent:

a) Two tubes -are used in series to take care of
breakthrough (if any) compatible to the thermal
desorber. The sampling is carried out using low flow
sampler. The schematic diagram of sampling train
is given in the Fig. 3.

b) Kecp the tube in a vertical position during sampling
to prevent the possibility of channelling that can
lead to under-sampling.

¢) The arrow on the tube indicates air flow direction
and should point to the tube holder and pump. If
no arrow s present, the smallest section should be
near the tube holder. :

d) Sampling flow rate in the range-of 20 - 30ml/min
is required (+0.2 mU/min) for ambient air.

(¢
~—

A-sample component may breakthrough from the
back end of tube if excessive flow rates are used.

Sample is to be discarded if the breakthrough is observed
more than 10 percent.

NOTE — Asample component may breakthrough from the back
end of tube if excessive flow rates are used. The sample is to be
discarded, if the breakthrough is observed more than 10 percent,

5.4.6 Sampling Period

The sorbent tubes are exposed in field for previously
determined period (generally between 1 - 4 h or so). Before
and after sampling the samples are stored and transported
to field/laboratory in sealed containers.

NOTE — Exposure period may be shortened for highly potiuted
area that is near gasoline dispensing station, garage, refinery or
other direct emission source.

§5.4.7 Blank and Sampled Tube Storage

Seal clean, blank sorbent tubes and sampled tubes using
inert, fittings and PTFE ferrules. Wrap capped tubes
individually in uncoated aluminium foil. Use clean,
sealable metal cans containing a small packet of activated
charcoal or activated charcoal/silica gel for storage and
transportation of multiple tubes. Store the muiti-tube
storage container in a clean environment at 4 + [°C,

5.5 Procedure

5.5.1 Cdlibration

A standard solution of the compounds of interest in the
efution solvent is prepared gravimetrically, using a micro
syringe, by adding pure compounds or pre-weighed blends

to flasks partially filled with the elution solvent (CS,).
Prepare Benzene standard solution and a blank
0.043 5 ug/mi, 0.087 pg/ul, 0.174 pg/pl, 0.261 pg/ul and
0.348 ug/pl.

I pl each of standard solution was injected into the
sorption/sample tube, which is desorbed thermally, and
analyte is transferred to capillary GC directly. Plot the
curve between the concentration and response (peak area).

Multi-point external calibration is used on ATD-GC taking
5 levels of BTX standard solution using CS, as a diluting
solvent or introduction of a fixed volume gas phase
standard (optional).

Typical chromatogram for benzene, toluene and xylene is
given in Fig. 8 and typical calibration graphs for benzene,
toluene and xylene is given in Fig, 9.

5.5.2 Analytical Procedure

Remove the sorbent and extract the trapped chemical from
sample tubes using heat. Samples collected through this
technique (sorbent tubes) may be desorbed by Automated
Thermal Desorber generally by 2-stage desorption
technique on ATD-GC. The desorbed samples are
transferred to gas chromatograph (GC) directly and
analysed using capillary column and flame ionization
detector (FID). No solvent is required in this process.

a) Desorption of the sorbent tube onto a focusing
trap — Place the sealed tubes on the thermal
‘desorber (Automated system or equivalent),
Heat the interface between the thermal desorber and
the GC uniformly.

Desorption of the sorbent tube (typically
200-300°C for 5-15 min with a carrier gas flow of
30-100 mi/min and refocusing of the target analytes
‘on a focusing trap held at near-ambient or sub-
ambient temperatures.

Reverse the flow direction of N, or He gas, set the
flow rate to at least 30 mi/min, and heat the tube to
325°C (in this case) to achieve a transfer of BTX
onto a focusing tube ‘at a temperature of 27°C
or so.

NOTE — Analytes should be desorbed from the tube in
backflush mode, that is, with the gas flow in the reverse direction
to that of the air flow during sampling.

b) Rapid desorption of the focusing trap — Rapid
desorption of the focusing trap (typically 40°C/s to
a top temperature of 250-350°C, with a hold time
of 10-15 min at the top temperature and
cartier gas flow of 30-100 ml/miz
transfer the analytes into the andly
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trap initiates the analytes to run through GC column.
Different thermal desorbers may have different
arrangements for automation. Alternatively, use
equivalent manual desorption

NOTE — Components should normally be desorbed from the
focusing trap in backflush mode, that is, with the gas flow
through the cold trap in the reverse direction to that used during
analyte focusing.
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¢) Sample splitting —If the sample loading is high, it
is usually possible to eliminate sufficient water to
prevent analytical interference by using sample
splitting.

Sample may be split either: (a) between the focusing
trap and the capillary column (single splitting) during
trap (secondary) desorption, or (b) between both the

® 3 3
< ©w «©
Q. a Q
' + +
I L
T ! I
w w
g g Y
m N jus’} E
g 3 s
o = x
8A Typical View

00 05 10 15 20 25 30 35 40

88 Overlay View on ATD-GC-FID System
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tube and the focusing trap during primary (tube)
desorption, that is, double splitting. It may, in fact, be
necessary to split the sample in some cases to prevent
overloading the analytical column or detector due to
excess water accumulation or during the analysis of
high concentration/large volume air samples.

400000

NOTE — Sampile splitting is one of the key approaches to water
management. Moisture management by sample splitting is
applicable to relatively high concentrations (10 ppb) or large
volume air samples.The mass of water retained by the sorbent
tube during sample collection may be sufficiently reduced by the

split-alone to eliminate the need for further water management
steps, ’
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d) Trap desorption and GC/MS analysis — After each
tube is desorbed, rapidly heat the focusing trap and
apply pure Nitrogen or helium carrier gas. Sampls
splitting is necessary to accommodate the capillary
column. Analytes are transferred to the column in
a narrow band of vapor.

The GC run is initiated based on a time delay after
the start of thermal desorption. The analytical cycle
and ATD and GC conditions are described as
follows:

1} ATD Conditions

i) Purge time: | min (After leak test air is purged
to reduce analyte oxidation).

i1) Tube oven temperature : 300°C, Desorb time is
12 min,

ii1) Cold trap low temperature : =30°C.

iv) Heat rate of cold trap: 40°C/s up to 225°C fer
20 min..

v) Heated valve temperature: 6 Port rotary valve:
200°C.

vi) Transfer line temperature: 225°C.
vii) Inlet and Outlet split: 50 and 20 m!/min before
and after cold trap respectively.

(These vary depending on nature and probable
concentration of analyte in the sample).

2) GC Conditions

1) The ambient laboratory temperature should be
between 10°C and 35°C with a relative
humidity 20 percent to 75 percent with no
condensation, The GC-ATD will operate safely
between 15°C and 32°C.

i) Capillary Column, coating: 5 percent phenyl
95 percent dimethyl polysiloxane, Length x ID
:25m x 0.20 mm, d,=0.33 pm,

iii) Detector: Flame ionization detector (FID) at
260°C.

tv) Air and H, Gas: 400 ml/min and 40 ml/min
(10: D).

v)  Carrier Gas: Nitrogen.

vi) Attenuation and Range: — 6 and 1.

vii) Injector: Off.

viii) Oven initial temperature: 50°C hold for 2 min.
Ramp | —-8.0°C/min to 140°C hold for 3 min.
Ramp 2 - 16.0°C/min to 250°C hold for 3 min.

ix) Run Time : 30.25 min.

x) Benzene RT 4.57 min, Search window : 1.00s,
3.00 percent. :

xi) Toluene RT 6.04 min, S
3.00 percent.

xli} Xylene RT 8.00 min;
3.00 percent.

913




IS 5182 (Part 11) : 2006

NOTE — Temperature programming and retention time (RT)
of analyte may vary column to column to get appropriate
resolution of analyte peaks. Injection volume and split may
also vary according to nature and probable concentration of
analyte present in the extract.

Conditioning of sorbent tubes reuse — All volatiles
should be stripped from the sorbent tubes during
the thermal desorption process leaving them clean
and ready for reuse. The tubes should be resealed
to ensure they are kept clean and ready for
immediate reuse.

e

5.6 Calculation

Amount of analyte compound found on tube can be
converted into mg/m? by using the formula:

Volume of air, in m’ (sucked

through the adsorption tube) =~

106

where
s = samplingrate, in ml/min; and

t = sampling time, in min.

Concentration, in pg/m’

C
{at ambient condition)

2

3
where

C,=amount of anlyte compound found on sample
tube in pg; and

V, =volume of air sucked through the tube, in m’.

Blank value is to be subtracted from the amount of
compound found in the sample.

Concentration, in

Cx1013Q73+7)
mg/m? at (STP)

273 x P

where

C, =concentration at ambient condition, in mg/m’;

FiG. 10 Passive DIFFusion SampLER TuBk FoR BTX witH TRANSPORTATION BOTTLE

12

7T = temperature of the ambient air, in °C; and
P = atmospheric pressure, in kPa.

6 METHOD 3 (PASSIVE SAMPLING USING
COCONUT SHELL ACTIVATED CHARCOAL
PASSIVE DIFFUSION SAMPLER TUBES)

6.1 Principle

Controlled diffusion with an activated charcoal tube is used
to enrich the substances targeted for analysis. A diffusion
sampling system comprises a sampling layer and a
diffusion path in-front of this layer. The diffusion path is -
filled-with porous cellulose acetate, to prevent convection
currents. The sample is taken by exposing the tube to
ambient air (protected from rain). During this exposure

time, the analytes stream into the activated charcoal due

to the concentration gradient between the air and the
desorption layer hand are adsorbed by the charcoal. Once
the sample has been collected, the tubes are taken to the
laboratory where desorption is done and the substances
dissolved in the CS, are analyzed using capillary gas

chromatography (GC) equipped with flame ionization
detector (FID).

6.2 Apparatus

6.2.1 Sampling Device — Passive diffusion sampler or
Sorption diffusion tube (Fig. 10) of known dimensions
(length, internal diameter etc), or standard make [Orsa-5,
Drager, Lubeck. Germany; Radiello diffusive sampler,
Fondozione Salvatore Maugeri (FSM), Italy; SKC
diffusive sampler series 5, P4, USA or other equivalent
make] filled with known amount (generally 400 mg or so
but less than 600 mg ) of coconut shell activated charcoal
(crystalline form, mesh size between 30 and 80 mesh)
and of known diffusion constant, uptake rate and
desorption efficiency (for benzene toluene and xylene)
provided with protecting hood .and passive diffuser tube

PU FOAM
ORSA SAMPLER

TRANSPORT JAR

PU FOAM




holder to protect the tube from rain and direct sunlight.
Suitable diffusion barrier like acetate cellulose is provided
atends of diffusive sampler tubes. All the supporting parts
thatis diffusive tube body, tube holder, clip etc should be
made of stainless steel or polycarbonate or polyethylene.
The glass bottles (see Fig. 10) are used for storing and
transporting the sample tubes before and after sampling
to/frem field and laboratory.

6.2.2 Gas Chromatograph — Any suitable gas
chromatograph equipped with flame ionization detector
(FID) with fused silica capillary columns having a length
of 25 m or more, an internal diameter of 320 pum or below
and with a stationary phase film thickness less than
1.5 pm as follows orequivalent may be recommended.

Capillary 624 Column : Coating: cyanopropyl phenyl
polysiloxane, Length x ID :
30 m x 0.25 mm, Film thickness
(d): 1.4 um
Capillary Column : Coating: 5 percent phenyl,
95 percent dimethyl
polysiloxane, Length x ID :
25m x 0.20 mm, Film thickness
(d): 0.33 um
Wall Coated Column : Coating: Fused Silica PONA
CB, Length x ID : 50 m x 0.21
mm, Film thickness (4,) : 0.5 um
Capillary Column : Coating: Fused silica
100 percent  dimethyl
polysiloxane, Length x ID :
30 m x 0.32 ID, Film thickness
(d): 1.0 um

6.3 Reagents

6.3.1 Carbon Disulphide (CS,) — Chromatographic
grade, Purity >'99.9 percent (GLC), Residue < 0.000 5
percent, Benzene 0.000 1 percent, H,0 < 0.02 percent.

6.3.2 Benzene — Chromatographic grade, Purity > 99.9

percent (GLC), Residue < 0.000 3 percent, H,0 < 0.02
percent.

6.3.3 Toluene — Chromatographic grade, Purity > 99.¢

percent (GLC), Residue < 0.000 3 percent, H,0 <0.02
.percent,

6.3.4 Xylene — Chromatographic grade, Purity > 99.9
percent {(GLC), Residue < 0.000 3 percent, H,0 <0.02
percent.

6.3.5 Carrier Gas — Helium or Nitrogen of purity > 99.9
percent, H,0O <0.02 percent, Residues <0.000 3 percent.
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6.4 Sampling

6.4.1 Sampling Location

The sorption diffusion tube with tube hood is placed with
the pillar at the height of 1.8-2.1 m at desired location.
Site should be free from any obstacle to free flow of the
air in the vicinity.

6.4.2 Sampling Rate

The sampling is performed through natural diffusion
(sampling rate generally range between 5 and 10 ml/min).
The analyte is adsorbed-on to activated charcoal.

6.4.3 Sampling Period

The diffusive samplers are exposed in field for

previously determined period [generally for a fortnight
(15 days) or so].

NOTE — Exposure period may be shortened to a week or few
days only for highly polluted area that is near gasoline emissions
or dispensing station, garage or so.

-6.4.4 Sample Diffuser Tubes Labelling — Sample tubes

are labelled with a unique identification number.

6.4.5 Blank and Sampled Tube Storage

Before and after sampling the samples are stored and
transported to field/laboratory in sealed glass bottle. Store
these tubes in storage container having clean environment
maintained at 4 - 5°C,

6.5 Procedure

6.5.1 Calibration

Prepare a mix stock standard selution of 50 pg/ul of
benzene, toluene and xylene each gravimetrically, using a
micro syringe in the elution solvent that is CS,. Prepare
further diluted solutions of concentration range of 10, 1.0,
0.10 pg/pl with CS, from stock standard in a clean vial.
Make up to one millilitre solution. Introduce immediately
1 ml standard solution into the injector of GC directly and
plot the curve between the concentration and response

{peak area). A typical chromatogram of standard mixture
is given in Fig. 11,

6.5.2 Analvtical Procedure

Samples collected through passive technique (sorbent
diffusion tubes) may be desorbed by conventional solvent
(generally carbon disulphide). The samples extracted in
carbon disulphide are analysed on Capillary GC equipped
with flame jonization detector (FID). 1 ul of each standard

solution is injected into the column. GC conditions are
given as follows: e %

GC-FID conditions

Capillary column : Wall ¢y
d.- 0.5 pm
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Fic. 11 STanparRD CHROMATOGRAM OF BENZENE, TOLUENE AND XYLENE
(Using CP_Silica PONA capillary column 50 m x 0.2 mm ID, film thickness d- 0.5 pm)

Length xID:50m x 0.21 mm
Gas flow:

a) Nitrogen : 30 ml/min ( Make up + column),
(Column flow: 1 mi/min)
b) Hydrogen : 30 ml/min
c) Air : 300 mi/min
Temperature programming:
Injection port : 250°C  FID : 300°C
Oven : 60° - 230°C @ 10°C/min
Typical Injection volume: 2 pl, total run time: 20 min.

» Benzene RT 8.06 min, Search window : 1.00 s,
3.00 percent

o Toluene RT 9.86 min, Search window : 1.00 s,
3.00 percent

¢ Xylene RT 11.78 min, Search window : 1.00 s,
3.00 percent

NOTE — Temperature programming and retention time (RT) of
analyte may vary column to column to get appropriate resolution
of analyte peaks. Injection Volume and split may also vary
according to nature and probable concentration of analytz
present in the extract.

6.6 Calculation

Calculations are given as follows:

C

=(M-M, Y<K, x1000/DExDxt

RSA

where

C = concentration of the measured compound/

14

analyte, in mg/m®;

g
i

determined mass of the measured
compound, in ng;

Mo = weig§t of analyte organic vapour on blank
tube, in ng;

Krsa = cquipment constant of the diffusive sampler
(that is 0.8 cm*! for Drager’s ORSA
5 diffusive sampler);

1000 = conversion factor to get ug/m’ from, in mg/
m?; .

DE = desorption efficiency (that is 0.98 for
Drager’s ORSA 5 diffusive sampler);

D = diffusion coefficient in cm¥s at 25°C and
1013 kPa (Benzene 0.085 9 cm¥s, Toluene
0.076 4 cm%s, Xylene 0.072 7 cm?¥s for
Drager’s ORSA 5 diffusive sampler); and

H = sampling duration, in seconds.

Alternatively -following formulae may ‘be applied for
calculations:

C=(M-M,, ,YDE x Ux 1

where
C = concentration of the measured compound,
in pg/m’;
M = determined mass of the

compound, in ng;

M, = weigh.t of analytej
tube, in ng;




i

DE
U

desorption efficiency (0.98);

uptake rate in Vh at 25°C (benzene 0.387 ¥/
h, toluene 0.343 /h, xylene); and

sampling duration, in hours.

¢

Concentration (mg/m®)

C,x 1013273+ 1)
at (STP) =

298 x P

where
C, = concentration at ambient condition, in pg/m?;
T =temperature of the ambient air; in kelvin; and
P = atmosphcric pressure, in kPa.

7 CONVERSION OF CONCENTRATION IN PPB

Cppb] = C [pg/m’] x 24.1/M

where
24.1= molar volume at 20°C in litres; and
M = molar mass.

8 INTERFERENCES AND LIMITATIONS

8.1 Interference from Sorbent Artifact and Minimizing
Artifact Interference

Stringent tube conditioning and careful tube capping and
storage procedures are essential for minimizing artifacts.
System and sorbent tube conditioning must be carried out
using more stringent conditions of temperature, gas flow
and time than those required for sample analysis.

NOTE — Areasonable objective is to reduce artifacts to 10 percent
or less.of individual analyte masses retained during sampling.

8.2 Artifacts from Long-Term Storage of Blank Tubes

Literature reports of the levels of artifacts on (a) Carbotrap/
pack™ C, Carbotrap/pack™ B; and Carbosieve™ Sii|
multi-bed tubes; and (b) Tenax® GR tubes by workers
when sealing the tubes using metal Swagelok®-type caps
and PTFE ferrules with multi-tube, glass storage jars are
reported to be between 0.01 ng after 1-2 months and
0.1 ng after six months respectively. Artifact levels reported
for other porous polymers are higher, for example, 5 ng
for Chromosorb 106 after one week.

Some varieties of charcoal contain metals which will
catalyze the degradation of some organic analytes during
thermal desorption at elevated temperatures thus producing
artifacts and resulting in low analyte recoveries,

8.3 Artifacts Generated During Sampling and Sample
Storage

8.3.1 Active Sampling

Benzaldehyde, phenol and acetophenone artifacts are
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reported to be formed via oxidation of the polymer Tenax
when sampling high concentration (100 - 500 ppb) ozone
atmospheres.

Tenax should thus be used with-an ozone scrubber when
sampling low levels (< 10 ppb) of these analytes in areas
with appreciable ozone concentrations.

Carbotrap pack type sorbents have not been reported to
produce this level of artifact formation. Once retained on
a sorbent tube, chemically stable VOCs, loaded in
laboratory conditions, have been shown to give good
recoveries, even under high ozone concentrations for
storage of a year or more.

8.3.2 Passive Sampling

The uptake rate of diffusive samplers is not significantly
affected by air movement, provided the air velocity
exceeds a threshold value which depends on design.
Generally, air velocities greater than 0.1 ms™ and below
10 ms™ are sufficient for the passive sampling,

8.3.3 Temperature correction for sampled air volume

is to be made, if sampling is performed below 20°C or
above 30°C .

9 DETECTION LIMITS AND MAXIMUM
QUANTIFIABLE CONCENTRATIONS OF AIR
POLLUTANTS

The method of detection limit is defined for each system
by making seven replicate measurements of a
concentration of the compound of interest near the
expected detection limit (within a factor of five),
computing the standard deviation for the seven replicate
concentrations, and multiplying this value by 3.5 (the
Student’s ¢ value for 99 percent confidence for seven
values).

Detection limits for atmospheric monitoring vary
depending on several key factors. They are:

a) Sample storage condition,
b) Injection volume,

¢) Minimum artifact levels,
d) GC detector selection, and

€) Volume of air sampled. The volume of air sampled
is in turn dependent upon a series of variables
including SSVs, pump flow rate limitations and
time-weighted-average monitoring time constraints.

Generally detection limits range about sub-ppb for BTX

in one litre air samples using the GC- FID Det sction
are greatly dependent upon the pro;ger n@anag

water for GC-capillary analysis of ¥0jatile organrcs inair,
using sorbent technology.
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9.1 Safe Sampling Volume (SSV)

Usually calculated by halving the retention volume
(indirect method) or taking two-thirds of the breakthrough
volume (direct method), although these two approaches
do not necessarily give identical results. The latter
definition is generally used.

9.2 Breakthrough Volume (BV)

The volume sampled when the amount of analyte collected
in a backup sorbent tube reaches a certain percentage

{typically 5 percent) of the total amount collected by both
sorbent tubes.

10 QUALITY ASSURANCE (VALIDATING THE
SAMPLE COLLECTION PROCEDURE)

10.1 Blanks

Artifact levels on laboratory and field blanks should be at
the low or sub-nanogram level for carbonaceous sorbents
and Tenax® and at the double digit ng level for Porapaks®,
Chromosorb®. If artifact levels are considerably above
this, careful attention must be paid to the tube conditioning
and storage procedures.

Artifact peaks, which are 10 percent or more of the area
of average component peaks, should be marked as artifacts
in the final data reports.

10.2 Performance Criteria for the Monitoring Pump

‘Records of the pump flow rate delivered against the pump
flow rate or pressure selected -on a pump should be
reviewed at least once per three months. If the performance
of any pump has been found to have changed significantly
over that time; for example if completely different pump
settings are required to deliver the same pump flow rate,
the pump should be serviced by the manufacturer or their
approved agent.

10.3 Performance Criteria for the Solid Adsorbent
Sampling of Ambient Air '

There are four performance criteria, which must be met
for a system. These criteria are:

a) A method detection limit of 0.5 ppb,

b) Duplicate (analytical) precision within 20 percent
on synthetic samples of a given target analyte or
vapor it 2 typical vapor mix in humidified zero air,
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¢) Agreement within 25 percent for distributed volume
pairs of tubes taken in each sampling set, and

d) Auditaccuracy within 30 percent for concentrations
normally expected in contaminated ambient air
(0.5 to 25 ppb).

10.4 Calibration-of Response

The multi-level calibration procedures and calibration
frequencies should be followed forthis. It is.also advisable
to analyze a single level calibrant (i.e. tubes loaded with
analyte masses in the mid-range of those expected to be
collected during sampling) approximately every tenth
sample during an analytical sequence, as a check on system
performance.

10.5 Analytical Precision of Duplicate Pairs

The measure of analytical precision used for this method
is the absolute value of the relative difference between
two identical samples (same flow rate over the same-time
period from with a common inlet to the sample volume).

The analytical precision is expressed as a percentage as
follows:

Analytical precision = [(X~ X )/X x 100]
where '

X, = ameasurement value taken from one of the two
tubes used in sampling,

X, = ameasurement value taken from the second of
two tubes used in sampling, and

X = average of X and X..

The analytical precision is a measure of the precision
achievable for the entire sampling and analysis procedure
including the sampling and thermal desorption process
mentioned above and the analytical procedure,

10.6 Accuracy

A measure of accuracy is the degree of agreement with

audit standards. Audit accuracy is defined as the relative
difference between the measurement result and the nominal
concentration of the compound:

Audit accuracy, percent =

(Spiked value — Observed value) x 100
(Spiked value)
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Background

Guidelines for Sampling and Measurement of notified Ambient Air Quality ‘
Parameters (NAAQS 2009)

Under the provisions of the Air (Prevention & Control of Pollution) Act, 1981, the
CPCB has notified fourth version of National Ambient Air Quality Standards
(NAAQS) in 2009. This revised national standard aims to provide uniform air
quality for all, irrespective of land use pattern, across the country. There are 12
identified health based parameters, which are to measure at the national level
and with a view to have data comparison, need for uniform guidelines for

monitoring, sampling, analyses, sample flow chart, data sheet based on standard
method has been felt.

The methods prescribed in the notification for respective parameters are the
combination of physical method, wet-chemical method and continuous on-line
method. Therefore, to meet the NAAQS requirement, a combination of both
manual and continuous method is invariably required at each monitoring
location, besides good laboratory set up and infrastructure.

In addition to the above, an in house exercise for applicability of all prescribed /

recommended analytical methods was also felt necessary. After review and

demonstration in the Central Laboratory, Delhi, guidelines are being prepared
and documented, as under: '

1. Volume -I: Guidelines for manual sampling and analyses (along with
sample flow chart and data sheets);

2. Volume-II: Guidelines forreal time sampling and analyses

Note: Guidelines are laboratory and infrastructure specific thus may not be applicable
uniformly andneed to develop based on infrastructure and expertise

i
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NATIONAL AMBIENT AIR QUALITY STANDARDS (2009)

Pollutants Time Concentration in Ambient Air Methods of Measurement
Weighted Industrial, Ecologically '
Average Residential, | Sensitive Area
Rural and {Notified by
other Areas Central
Government)

Sulphur Dioxide Arnual * 50 20 -Improved West and Gaeke Method
(SO1), pg/m3 24 Hours ** 30 80 -Ultraviolet Fluorescence
Nitrogen Dioxide Annual * 40 30 -Jacob & Hochheiser modified
(NO2), ug/m? 24 Hours ** 10 80 (NaOH-NaAsO:) Method

-Gas Phase Chemiluminescence
Particulate Matter Annual * 60 60 -Gravimetric
(Size less than 10um) 24 Hours ** 100 100 -TEOM
or PMyq, ug/m3 -Beta attenuation
Particulate Matter Annual * 40 40 -Gravimetric
{Size less than 2.5um) 24 Hours ** 60 60 -TEOM
or PMa s, pg/m? -Beta attenuation
Ozone (Os) 8§ Hours * 100 100 -UV Photometric
pg/ms 1 Hour ** 180 180 -Chemiluminescence

~Chemical Method
Lead (Pb) Annual * .50 0.50 -AAS/ICP Method after sampling on
ug/ms3 24 Hours ** 1.0 1.0 EPM 2000 or equivalent filter paper

-ED-XRF using Teflon filter
Carbon Monoxide 8 Hours ** 02 02 -Non dispersive Infrared (NDIR)
(CO), mg/m3 1 Hour ** 04 04 Spectroscopy
Ammonia (NHz), Annual * 100 100 -Chemiluminescence
pg/m?3 24 Hours ** 400 400 -Indophenol blue method
Benzene (CcHsg), Annual * 05 05 -Gas Chromatography (GC) based
pg/m? continuous analyzer

-Adsorption and desorption followed

bv GC analysis
Benzo(a)Pyrene (BaP) Annual * 01 01 -Solvent extraction followed by
Particulate phase only, HPLC/GC analysis
ng/m?
Axsenic (As), Annual * 06 06 -AAS/ICP Method after sampling an
ng/m? EPM 2000 or equivalent filter paper
Nickel (Ni), Annual * 20 20 -AAS/ICP Method after sampling on
ng/m? EPM 2000 or equivalent filter paper

%

uniform intervals.

Annual Arithmetic mean of minimum 104 measurements in a year at a particular site taken twice a week 24 hourly at

24 hourly or 8 hourly or 1 hourly monitored values, as applicable, shail be complied with 98% of the time in a year. 2% of
the time, they may exceed the limits but not on two consecutive days of monitoring.

NOTE: Whentever and wherever manitoring results on two consecutive days of monitoring exceed the limits specified above
for the respective category, it shall be considered adequate reason to institute regular or continuous monitori ng and further

invesligations.

1l
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Guidelines for Automatic Measurement of benzene (BTX) in ambient air
(Gas Chromatography based Continuous Method)

1.0  Purpose

The purpose of this protocol is to provide guidelines for monitoring of Benzene
(Benzene, toluene, Ethyl benzene M+P xylere and O-Xylene) in ambient air by online
real time monitoring instruments.

2.0  Principle

The principal of operation of volatile organic compound is based on chromatographic
separation in the gaseous phase of measured compound, coupled with a photo
ionization detector for detection of these compounds. The sampling gas is drawnintoa
sampling tube at regulated flow. This is heated and ventilated by carrier gas, this way
desorption is done. Transfer of adsorbed compound from sampling tube to pre
concentration tube is carried out with a carrier gas. The sampled VOC are re adsorbed
in very small volume of adsorbent, which is known as pre concentrator. A strong and
fast increase in temperature of graphitized carbon at 350 c together with ventilation of
carbon with carrier gas enables desorption of the compounds, which are injected into
column. The nitrogen is introduced at inlet of pre concentration tube, which causes
displacement of sample in the column. The separation of each compound takes place in
this column. The output is measured by a PID detector and the concentrations are
displayed on the instrument.

3.0 Instrument/Equipment

VOC Analyser - for measurement of Benzene in the ambient air is used for the
measurement of this compound.The analyser should be complete with analyser
section, sample pump, amplifier/control section, meter, and recording system. The
analyser shall meet the performance specifications as prescribed.

4.0  Sampling

When sampling the outside ambient from an enclosure, utilize a sampling line or probe
extending at least 1 metre from the enclosure, and protected against the entry of
precipitation. Place the analyser in an enclosure with atmospheric control so the
temperature remains constant at 25° C + 3° C. Record the temperature and pressure of
the atmosphere sample.

41  Operation of the Analyser

Connect the analyser with sampling line. Check if dust filter is required to be-replaged.

41
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Put on the power supply. Analyser is pre programmed or can be re-configured in
configuration mode where range, date time, language, measuring cycle etc can be
programined. Return to main menu. Put the analyser in instantaneous mode and let the
instrument to come out of warm up mode. Put the instrument on sample mode it will
start the measurement of VOC present in the ambient air. The instrument will monitor
Benzene, toluene, Ethyl benzene M+P xylene. Data will log in station computer.

5.0 Calibration

5.1 Requirements-Priorto Calibration or Zero/Span Check

a) The analyzer under calibration should be in operation for at least overnight so
thatitis fully warmed up and stabilized.

b) Allow the analyzer to sample test atmosphere with known Concen’uation of
pollutants.

c) During calibration, the analyzer should be operating in its normal sampling

mode and it should sample the test atmosphere through all filters, scrubbers,
conditioners, and other components used during normal ambient sampling and
through as much of the ambient air inlet system as is practicable.

d) Complete all operational adjustments of the analyzer.

5.2 Standardsand Equipment

The calibration of ambient air quality measuring BTX analyzer require a stable,
homogeneous gas mixture having the concentration suitable for measuring range of
the analyzer to be calibrated. All such test concentrations must be derived from local or
working standards that are certified and traceable to primary standards. Built in bench
or dilution system is used for calibration.

5.3  Pressure Regulators forthe BTX Cylinders

A two-stage regulator with inlet and delivery pressure gauges will be required for the
Benzene calibration standard cylinder. Procure regulators for each cylinder if
individual cylinders are to be used for individual calibration points. Ensure the
cylinders have a non-reactive diaphragm and suitable delivery pressure. Consult the

supplier from whom the BTX cylinders are to be obtained for the correct cylinder fitting
sizerequired for theregulator.

54  Flow Controller/calibrator

The flow controller can be any device (valve) capable of adjusting and regulating the
flow from the calibration standard. If the dilution method is to be used f,ol,;g.,ai;:bma
second device is requxrcd for the zero-air. For dilution, the contr
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of regulating the flow + 1%.All the modern dilution system/ calibrators have the high
precision and accuracy in maintaining the critical flows. The calibrator has the facility
to calibrate the instrument with gas cylinder or permeation bench. Out put of the
calibrator is connected with the span port of the analyzer.

5.5 Zero Gas

Zero gas is defined as gas, which does not contain the parameters to be monitored (any
impurity). The concentration of zero gas must be zero in respect of pollutant being
calibrated. :

56  SpanGas (Calibration Gas)

The span gas must be capable of providing an accurate, stable and reliable
concentration of measured gas. Span gas can be gas mixtures or permeation tubes.
What so ever may the span source it must be certified and traceable to NIST. The
working standard should also be verified with CRM.

5.7  Zeroand Span Calibration Procedures

a) Zero Calibration

Switch the analyzer at ZERO mode and connect zero gas of (N, of 99.995% purity) from

external source. After thereading has stabilized, check the display of zero value. In case
of deviation, adjust the ZERO value.

b) Span Calibration

After the ZERO calibration has been done, connect the span gas cylinder or permeation
bench, of known concentration of Benzene. Switch on the analyzer to SPAN mode.
Open the regulator valve of the cylinder and the analyzer will start measuring the span
gas concentration. Let the instrument run for three to four cycles for stabilization of
results. Observe the chromatogram of the analyzer, and in case there is any variation in
the measured value and SPAN gas concentration, adjust the reading of the analyzer to
the SPAN gas concentration value. Let it be stabilized again for at least three cycles. On
obtaining a desired stable SPAN concentration the instrument should be flushed out
with zero air for one or two cycles. After ZERO and SPAN calibration, switch the
analyzer to SAMPLE mode. Now, analyzer will measure the benzene and its
compounds as per its configuration in the ambient air.

c) Multipoint Calibration

Multipoint calibration consists of three or more test concentrations inch
concentration. A concentration between 80% and 90% of the full-6¢al
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analyzer under calibration, and one or more intermediate concentrations spaced
approximately equally over the scale range are required. Multipoint calibrations are
used to establish or verify the linearity of analyzer on initial installation and after any
major repair. The analyzers have zero and span adjustment controls, which should be
adjusted based on the zero and highest test concentration to provide the desired scale
range within the analyzer's specifications. Zero and span controls adjustment often
affect the zero/span value, so the adjustments may have to be repeated several times to
obtain consistent valuesi.e. zero or span concentrations.

6.0 Calculation

To convert ppb volume fraction to micrograms per cubic metre, use the following
equation:
p.xm, x 298p

P4 =
24450xTx101.3

Where:
[N = is the Benzene mass concentration, in microgram / m’
o3 = the Benzene mass concentration, ppb volume fraction
m = is the molar mass of Benzene, (78 g/mol)
298 = is the standard absolute temperature, in Kelvin
p = is the measured gas pressure, in kilopascals
24. 450= is the molecular volume of 1 mole, in millilitres
T = is the measured absolute gas temperature, in Kelvin
1013 = is the standard gas pressure, in kilopascals

7.0 Precautions

® Operate the analyser in air- conditioned and dust proof room. The temperature
should be between 20-25 degree Celsius

° Follow standard safety practices for the handling and storage of calibration gas
cylinders & the installation and use of the analvsel v

° Do notexpose calibration cylinders to direct sunlight or excessive heat.

. Maintain the same sample cell flow rate during sampling and calibration. Use
the same sample pump.

8.0 Quality control

There should be a quality control plan, which allows for modification of the jrequcnu
and number of points required for calibration. Such a quality control programme
assures the accuracy and reliability of the air quality data collected. The.cali
programme must include information of dates of calibration, atmosp
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control setting and other pertinent data.

The analyzer should be calibrated or re-calibrated:

(a) onits initial installation;

(b)y  followingitsrelocation;

(0) after every repair or service;

(d)  ifaninterruptionin operation of more thanafew days; and

()  ondetection of malfunction or changing of the analyzerin calibration.

In routine operation calibration of analyzer should be checked periodically defining
period (once a week) to maintain close agreement between the calibration values used
to convert analyzer responses to concentration measurements and the actual response
of the analyzer. The frequency of routine periodic calibration is a matter of judgment
andis a trade-off among several considerations, including:

(@)  the inherent stability of the analyzer under the prevailing conditions of
temperature, pressure, line voltage, etc. at the monitoring site;

(b)  thequality of the ambient measurement needed;

(0) the risk of collecting invalid data because of a malfunction or invalid data or
response problem with the analyzer that would not be discovered until the
calibrationis carried out.

When a new monitoring instrument is installed, zero and span calibration should be
very frequent, may be daily. After obtaining enough data on the drift performance of
the analyzer, the calibration frequency can be adjusted to provide a suitable
compromise among the various considerations mentioned above. To facilitate the
process of determining calibration frequency, it is strongly recommended that control
charts should be used to monitor the zero and span drift performance of each analyzer.
It the drift becomes excessive, then the corrective action has to be taken.

9.0 Record

The calibration record of analyzer with details like calibration data, calibration
equation, analyzer identification, analyzer location, calibration standards used and
their traceability, identity of calibration equipment used shall be maintained by the
concerned laboratory staff.

10.0 References

1. Quantitation by Portable Gas Chromatography: Mass Spec‘rrome’crv of VOCs

Associated with Vapor Intrusion by Justin D. Fair,WilliamF. Bail«ev” Robert-A.
Felty, Amy E. Gifford, Benjamin Shultes,and Leslie H. V oHes g

;
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DISCLAIMER

The guidelines for the measurement of Ambient Air
Pollutants (NAAQS 2009) are based on the reference
methods (Viz. International Standards Organization
and Inter Society Committee) based on field and
laboratory experiences.

Efforts have been made to make it user friendly and
easily understandable, however comments and
suggestions towards its improvement are solicited.

© Central Pollution Control Board, 2011
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Procedure No. VEL/QSP/7.4/01
Procedure for the “Transportation, Receipt, Handling, Protection, Storage, Retention dnd /
or Disposal of Test tems”
7.4.1 Scope:
This procedure is applicable o dll fest ‘tem received for analysis from internal as
well as external customers and also internal movement of the test item within the
laboratory for analysis.

7.4.2 Responsibility & Authority:
Technical Manager, In-Charge Customer Support

7.4.3 Reference:
SO/ IEC 17025:2017 Clause No.7 .4
APHA 23rd Edition

7.4.4 Procedure:

7.4.4.1 The samples from the sampling team or customer or through courier or post are

received at the sample receipt section by the authorized person in the Sample
Booking Section.

7.4.4.2 Vardan Envirolab (VEL) LLP has arrangement to store the sample at the desirable
environmental conditions. Such type of samples are stored or conditioned before
the start of the sample. The infegrity of the sample is protected by marking it
properly and by providing proper code number to it.

7.4.4.3 Laboratory has procedure to identify the sample or test items. The sysfem remains
the same throughout the life of the product or test item in the laboratory. Sampl
received by the sample booking section are coded: the code numer
samples remains the same as long as the sample related queries are mgde
The coding of the sample or test items is done as follows.

Company Name / Sample Group Code / Year Month Date $r. No.
For Example: VEL/W/2212151001 ;
Sample Group as per present testing activities is as mentioned belo

Product Group/ Sub-group Sample ¢
Pollution & | Bioassay, MSW, 3oil/ Sediments, :
Environment Used/Waste Oil, Wastes
Waste Water Ww
Water/ Residues | Drinking Walter, Packaged Drinking W
in Water Water, Packaged Drinking Water,
Industrial Water, Construction Water
Surface Water SW
PrNo
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Atmospheric . Ambient = air, Fugitive emission, A
Pollution Work Environment and Indoor Air
Quality
Ambient Noise, Source Noise N
Meteorological  Parameters, . AP
Stack emission, Others
Cres & Minerals Limestone & Dolomite OM
Solid Fuels Codl SF
Nutraceuticals & | Nutraceuticals & Functional Foods FA

Functional Foods

Food & Agriculfural | Food & Agricultural Products
Products

Residues in Food

Products

Drugs - & | Drugs & Phcrmcéeuﬁcals DR/DF
Pharmaceuticals k
Cosmetics & | Cosmetics & Essential Oils CE
Essential Oils

AYUSH AYUSH Producis AY
Animal  Food & | Animal Food & Feeds AF
Feeds

Sample no. and report no. is different

The sample /ma?eﬁol are identified by the group / category of the product.

7.4.4.4 Upon receipt of samples the authorized person verified, looks into any deviations
or suitability of the item for test as relevant to the sample as below:

Name of the customer/ party

Postal address

Telephone No.

Contact person

Sample description

Condition of the Sample

Sample seal is intact

Tests required

L4

@ % P 9 B8 9 0
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» The test method or test protocol provided / specified by the customer is

checked

Quantity of the sample

The number of parameters 1o be carried out

Testing facility is availoble for the received sample

Sufficient quantity of sample received for testing

Storage condition of sample

Any deterioration due fo transportation or handling is properly checked in

the sample

= Anyloss or damage observed o the sample due to the handling of
sample

e Any abnormdlity in the shape of the sample if for physical analysis is
properly checked

o Dafe of receipt

» Job No./Code No. assigned fo the sample

® & % & 3 @

If any of the above is found not satisfying the requirement, the sampling
person/customer is immediately informed of the matter either telephonicailly,
through e-mail or pérsonczlty as possible fo contact him. After getting clarfﬂcqﬁon

from the customer/sampling person, the sample is allowed for the processing of
the coding.

When the customer requires the item to be tested acknowledging o deviation
from specified conditions, the laboratory informs the customer that it shall include

a disclaimer in the report indicating which results may be affected by the agreed
deviation.

7.4.4.5 For unambiguous identification of the sample, the customer support cell gives a

unique ID to sample. The sample undergoes booking process & coded as per the
wbove system |

»Ndme of company (VEL) placed on 15t number, then category code of
) ample is placed in 2nd number, sample- booking yvear in two digits in 3«
lumber, sample-booking month in two digits in 4" Number, sample-
‘ookmg date in two digits in 50 Number and sample ~booking sericl

mber of the day for that particular group or category is placed at éth
umber of the coding system in four digits.

VEL/QSP/7.4/01 Amend. No. 01 Amer;d. Date: 25/05/2024 Page 03 of 09
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15t ond K 4 Kin &4k
Name of Group Year rMonth Date Number
company ‘ :
VEL w 22 12 15 1001

» The coding system once given to the parficular sample is known by that
number till the sample is remaining in the laboratory or for any query of the
sample.

» The laboratory personnel in the laboratory know the sample by the sample
code identification,

» The customer is not allowed to know ihe sample code number Hll the
report is dispatched to the customer. In case of any query regarding his
sample, he shall be connected o the authorized person {Customer care
executive) the dedling person knows the sample by the description of the
customer address and contact number. The address and contact number
of the customer are kept at the sample booking counter.

» The sample inside analytical section is identified by its code number only.
The confidentiality of the customer s maintained by this system.

e Neither the customer knows the sample code nor does the chemist know
the customer details because of this coding system.

s Before faking the sample under coding process, the sample is properly
checked for its requirements of fitness to accept,

Sample Booking Cell is also maintaining sample receipt checkiist (7.4 F-01) to
ensure the.integrity of the samples. Sample Booking register (7.4 F-07) and Job
Allotment Register {7.4 F-05) is maintained by Customer Care Executive.
Technical Manager of all section allofs samples to the analyst for Testing and
R intains the sample receipt and allotment register {7.4 F 04). The coded and
d samples are sent to the Andlyst/microbiologist for testing. Analyst
kSheet (AWS), 7.4 F-06 including parameters details to be tested. All care

during the transit 1o prevent the samples from any deterioration,
e or loss. The samples forwarded 1o the lab, are kept in the in
priate shelves in conditions as given in test methods or requirements
Jivén by customer or standards methods of preservation as Gpplicobié fo
samples. Adequate precautions and care is undertaken to safeguard the

Pr No
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samples from any damage and deterioration, during storage and ‘resﬁng in
the laboratory.

e Perishable samples are sent fo the festing laboratory immediately and
undertaken for testing.

e Sample requiring refrigeration is preserved in the refrigerator as and
when received in the laboratory.

e Samples where microbiological testing other than chemical tests are
also required to be camied out, it is desired to have it in separaie
confainers to avoid any external contamination.

s It is advised fo procure the samples for microbiological testing in
separate sterilized glass bottles supplied by the organization.

» In case of Retesting of microbiological Sample, it is done only on fresh
Sample by spiking the sample.

» The samples during the testing period remain in the custody of the
concemed analyst. The andlyst takes care of the sample duringfhe
analysis. After the samples have been tested, stored in the deep
freezer till the disposal and building material samples are stored in
controlled conditions with custody of Technical Manager..

« Perishable samples are destroyed immediately after issue of test report.

* Non-perishable samples are retained for a period of 30 days from the
date of issue of the fest report.

» The remaining sample is returned to the customer, if requesfed by the
:cusfomer / party at the time of Reporting the sample.

& sa ples are disposed-off under the supervision of the Technical
“and maintains the records of sample disposal (7.4 F-08)
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SAMPLE COLLECTED BY
VEL TEAM

FLOW CHART FOR HANDLING OF SAMPLES INSIDE THE LAB

BY PARTY /CLIENT/ COURIER

SAMPLE GIVEN

RECEIPT OF SAMPLE AT SAMPLE RECEIPT

COUNTER/TEST REQUEST FORM

4
CHECK FOR DETAILS OF
SAMPLE

SAMPLE ENTRY IN LIMS &
CODING OF SAMPLE

SAMPLE SENT TO LAB
FOR TESTING

kA

kil
ANALYTICAL WORK

SHEET ISSUE

.

PHYSICO-CHEMICAL (ENTERY
SAMPLE RECEIPT REGISTER)

¥

’

MICROBIOLGGICAL (ENTERY
SAMPLE RECEIPT REGISTER)

INSTRUMENTAL (ENTERY
SAMPLE RECEIPT REGISTER)

Y i
TESTING
RECORD ARRANGE ORIGINAL OBSERVATIONS TO SOFTWARE
OPERATOR (ICS) & ENTRY IN LIMS
v

PRINT THE TEST CHECKING & APPROVAL OF - CONTROL OF

CERTIFICATE BY SOFTWARE TEST RESULTS "I TESTED SAMPLE
OPERATOR (ICS)

TEST REPORT APPROVAL BY ONE HARD/SOFT

“HECKING > AUTHQRIZED SIGNATORY ™ COPY STORED
AS OFFICE COPY

.

TEST REPORT 1S DISPATCHED/
GIVEN TO CUSTOMER

Amend, No. 01

Amend. Date: 25/05/2024
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7.4.4.6 Disposal of Testing items and related accessories

o

@

Technical Manager is responsible for Disposal of sample. The tesfing personnel
enfrusted with the samples shall retain the remnanis after testing for specified period
of fime period defined by the customer in appropriate environmeantal conditions as
given below-

Type of sample Retention Time
1. Water sample one month
2. Waste Water one month
3. Alr & stack (Filter paper, thimbles & confainers) one month
4, Soil one month
¢é. Food and Agriculiure one month
5. Animal Food and Feed one monih
6. Nulraceutical and Functional Food one month
7. Solid Fuels v one month
8. Ores and Minerals one month
9. Cosmetic and Essential Oils as per |P/BP
10. AYUSH Products Qs per IP/BP
11.Drugs and Pharmaceuticals as per IP/BP

After reporting, remnanis have been passed on to Technical Mancager for storage till
the retentfion fime.

At the fime of testing, special care is taken to refrigerate (< 4-degree centigrade
temperature) the sample after completing days’ work,

After testing preserves all the aritical samgles in special cup-board in deep fridge (< 4-
degree centigrade temperature) so that no change of sample property takes place.
Food somples are disposed-off ot designated sites of Municipal Solid Waste or
cuthorized vendors.

Microbiology samples are disposed-off or given fo blo medical waste sites or
authorized vendors.

Disposal of Waste Waler and Reagents: .
- Hazardous chemical reagent ke KCN, CNBr, are firstly neutralized by
sodium thiosulphate and adjusted fo PH 7 by acid or alkdli and then
disposed.
° In case of acid, akali and waste water they are neutralized by frafing and
then adjusted to PH 7 P
s Complex metric salf as EDTA, Ceric ammonium sulphate etc. ar 65(1@: a
or reduced as required and then adjusted fo PH 7 then draine
Disposal of Microbiological waste: Vs
J All used media, culture etc. are sterilized auto clave ot 12100 {515/
30 minutes.
* After autoclaving, collect the media in g big vessel and alio
mixing with water.
. Adjust PH 7.0°C acid / alkali
s Add any disinfectant solution to the culture tube & petridishes.
After autoclaves Bio hazard daily or synergy.

Pr No
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»  Disposal of Samples

° Syrups, Oral suspension and capsule are made to slurry with H.O &
adjusted to PH 7 by acid / alkali.

] Ophthalmic solution, Injections, Ophthalmic cream and IV fluid-Open the
container and pour in big bucket then adjust PH 7 and then drained off.

. Cosmetics like cream, dye, powder, lotion, shampoo, lipstick all pour in o
bucket then adjust PH 7 then drained off,

e Food Samples shall be collected in bags and given 1o the vendor who
collects garbage for dumping.

® Residual Pesticides, antibiofics etc & other hazardous liquid samples are
being freated in ETP installed In the premises.

Disposal Procedure for Chemical testing items and accessories

a. Disposal procedure of Water, Waste Water Sample and General Lab
Effluents
Water samples and general lab effluents (titrated solutions & solution
remaining after colorimetric analysis, laboratory reagents after expiry and
lab washing water] are firstly neutralize with the help of ime in case of
acidic solutions and use alum in case of alkaline condition, in a container,
check the pH of the freated water and then directly disposed with idrge
quantity of water in lab drain. Record of same is maintained in formaits.,

b. Disposal procedure of Heavy Metal solutions
Metal Solution (Standard solution of Mercury, Arsenic, Selenium,
Chromium, nickel, zinc, cadmium,) are stored in open container on roof
top for evaporation, after cornplete evaporation, the metal solid somple is
given to scrap purchaser.

¢. Disposal procedure of soil and Minerals
Soil and Alr filter paper, Thimbles are disposed-off at authorized municipal
sites. :

d. Disposal procedure of Broken Glassware, Emply Containers of Chem;c;ais

They are collected in a separate container and kept in isolat:
sold to scrap purchaser '

e. Disposal Procedure for Biological festing items and acce
Contaminated Glassware /
= Assafety measure, wear latex gloves and d;sposcﬂfs‘&e e
» Collect all microbiclogically contaminated m
petri-plates, tubes, lyophilized cultures ampules
stabs, flasks.
o Put all the material into Autoclavable poly bag
- disinfectant and put the bags info vertical autoclave.
e Run the verfical autoclave according to SOP for 30 minutes
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« After completion of Autoclaving, the waste is given to an approved
authorized vendor for proper disposal and record of same is
maintain. The reusable glassware is washed as per procedure for
washing of g!osswc:re.

f. Disposal procedure for contaminated plastic ware ,

o Take dll the disposable material into autoclavable plastic bag and
put all the disposable contaminated material into vertical portable
autoclave according to SOP and send all the material to the
approved authorized vendor.

e Disposal of contaminated mops and latex gloves

» The contaminated mops/tissue papers and latex gloves are used
over the disinfected cultures on surfaces during any spillage are
putin poly bags before putting in discard bins and sent all the

Material to the approved authorized vendor for disposal.

»  Disposal of Biologicdl indicators

e The biological indicators run as posifive confrols or indicators
showing growth after. running in sterilization cycles (if any), i
discarded affer autoclaving along with other discard.

8

7.4.5 Records:

S1. Neo. Description Form & Format No,
1. Sample Receipt Checklist 74F01:
2. Sample Booking register © 7A4F07
3. Sample Allotment Register 7.4 F05
4, Sample Receipt Register 7.4 F 04
5. Job Order Sheet 7.4 F06
6. Sample Disposal Record 74 FQ8

“Technical Record Refer to VEL/QSF/01, 02, 03 & 04
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Procedure No, VEL/QISP/7.4/01
Procedure for the “Transportation, Receipt, Handling, Protection, Storage, Retention and /
or Disposal of Test items”
747 Scope:
This procedure is applicable to all tast item received for analysis from internal as
well as external customers and alsc internal movement of the test item within the
laboratory for analysis.

7.4.2 Responsibility & Authority:
Technical Manager, In-Charge Cusomer Support

7.4.3 Reference:
SO/ IEC 17025:2017 Clause No.7 .4
APHA 23rd Edition

7.44 Procedure:
7.4.4.1 The samples from the sampling team or customer or through courier or post are

received at the sample receipt section by the authorized person in the Sample
Booking Section.

7.4.4.2 Yardan EnviroLab (VEL) LLP has arrangement fo store the sample af the desirable
environmental conditions. Such type of samples are stored or conditioned before
the start of the sample. The infegity of the sample is protected by marking it
properly and by providing proper code number to it

7.4.4.3 Laboratory has procedure to idenfiy the sample or test items. The system remains
the same throughout the life of the product or test item in the laboratory, Samples
received by the sample booking section are coded; the code number for
samples remains the same as long ¢s the sample related queries are made.
The coding of the sample or test items is done as follows.

Company Name / Sample Group Code / Year Month Date $r. No.
For Example: VEL/W/221215100)

Sample Group as per present testing activities is as mentioned below.

Product Group/ Sub-group Sample Group Code
Poliution & | Bioassay, MSW, Soil/ Sediments, R
Environment Used/Waste Oll, Wastes

Waste Water

Water/ Residues | Drinking Water, Packaged Drinking

in Water Water, Packagad Drinking Water,
Industrial Water, Construction Water
Surface Water
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Atmospheric Ambient c¢ir, Fugitive emission, A
Paollution Work Environment and Indoor Air
Qudlity
Ambient Noise, Source Noise N
Meteorological  Parameters, AP
Stack emission, Others
Ores & Minerals Limestone & Dolomite oM
olid Fuels Codl Sk
Nutraceuticals & | Nutraceuticals & Functional Foods FA

Functional Foods

Food & Agricultural | Food & Agricultural Products
Products

Residues in  Food

Products

Drugs < & | Drugs & Phcrmoéeuﬂcals DR/DF
Pharmaceuticals

Cosmetics &  Cosmelics & Essential Olls CE
Essential Oils

AYUSH | AYUSH Products AY
Animal  Food & | Animal Food & Feeds AF
Feeds

Sample no. and report no. is different

The sample /materiﬁi ore identified by the group / category of the product.

7.4.4.4 Upon receipt of samples the authorized person verified, looks into any.deviations
or suitability of the item for test as relevant to the sample as bei =

Name of the customer/ party

Postal address

Telephone No.

Contact person

Sample description

Condition of the Sample

Sample seal is intact

Tests required

L

s © ¢ H B8 H &
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e The fest method or test protecol provided / specified by the customer is
checked :

Quantity of the sample

The number of parameters to be carried out

Testing facility is available for the received sample

Sufficient quantity of sample received for testing

Storage condition of sample

Any deterioration due to transportation or handling is properly checked in

the sample

» Anyloss or domage observed to the sample due to the handling of
sample

» Any abnormality in the shape of the sample if for physical analysis is
properly checked

= Date of receipt

s Job No./Code No. assigned to the sample

2 2 9 2 5 B

If any of the above is found not safisfying the requirement, the sampling
person/customer is immediately informed of the matter either felephonically,
through e-mail or pérsonoliy as possible to contact him. After getting clarification
from the customer/sampling person, the sample is allowed for the processing of
the coding. ‘

When the customer requires the item 1o be tested acknowledging o deviation
from specified conditions, the laboratory informs the customer that it shall include

a disclaimer in the report indicating which results may be affected by the agreed
deviation.

7.4.4.5 For unambiguous identification of ’fhé sample, the customer support cell gives o

unique ID to sample. The sample undergoes booking process & coded as per the
Bove system.

e of company (VEL) placed on s number, then category code of
le is placed in 2rd number, sample-booking year in two digits in 3
r. sample-booking month in two digits in 4% Number, sample-
ihg datfe in two digits in &b Number and sample —booking serial
r of the day for that particular group or category s placed at éth
er of the coding system in four digits.
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VARDAN ENVIROLAB LLP, MANESAR HARYANA

QUALITY PROCEDURE MANUAL (VEL/QPM/02)

«. Maintains the sample receipt and allotment register (7.4 F 04)
Callotted samples are sent to the Analyst/microbiologist for testing. Analyst

- samples. Adequate precautions and care is undertaken to safeguard the

&b

13t ond edt P Sin
Name of Group Year Month Date Numiber
company ’
VEL w 22 12 15 1601

The coding system once given fo the particular sample is known by that
number till the sample is remaining in the laboratory or for any query of the
sample.

The laboratory personnel in the laboratory know the sample by the sample
code identification.

The customer is not allowed to know the sample code number il the
report is dispatched to the customer. In case of any query regarding his
sample, he shall be connected to the authorized person (Customer care
executive) the dealing person knows the sample by the description of the
Customer address and contact number. The address and contact number
of the customer are kept at the sample booking counter.

The sample inside analytical section is identified by its code number ontly.
The confidentidlity of the customer is maintained by this system,

Neither the customer knows the sample code nor does the chemist know
the customer details because of his coding system,

Before -taking the sample under coding process, the sample is properly
checked for its requirements of fiiness to accept.

Sample Booking Cell is also maintairing sample receipt checklist (7.4 F-01) to
ensure the.infegrity of the samples. Sample Booking register (7.4 F-07) and Job
Allotment Register (7.4 F-05) is maintained by Customer Care Executive.
Technical Manager of all section allots samples to the analyst for Testing and

. The coded and

Otk Sheet (AWS), 7.4 F-06 including parameters details fo be tested. All care
ken during the transit to prevent the samples from any deterioration,
age or foss.  The samples forwarded fo the lab, are kept in the in
propriate shelves in conditions s given in test methods or requirements
ven by customer or standards methods of preservation as applicable to
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VARDAN ENVIROLAB LLP, MANESAR HARYANA

QUALITY PROCEDURE MANUAL (VEL/QPM/02)

samples from any damage and deterioration, during storage and testing in
the iaboratory.

= . Perishable samples are sent to the testing laboratory immediately and
undertaken for testing.

L]

Sample requiring refrigeration is preserved in the refrigerator as and
when received in the laboratory,

» Samples where microbiological testing other than chemical tests are
also required to be carried out, it is desired fo have it in separate
containers to avoid any external contamination

e It is advised fo procure the samples for microbiological festing in
separate sterilized glass bottles supplied by the organization

» In case of Retesting of microbiological Sample, it is done only on fresh
sample by spiking the sample.

e The samples during the testing period remain in the custody of the
concemed analyst. The analyst takes care of the sample during the
analysis. After the samples have been tested, stored in the deep
freezer fill the disposal and building material samples are stored in
confrolled conditions with custody of Technical Manager..

e Perishable samples are destreyed immediately affer issue of test report.

» Non-perishable samples are retained for a period of 30 days from the
date of issue of the test repors.

e The remaining sample is returned to the customer, if requested by %he
customer / party at the time of Reporting the sample.

» The samples are disposed-off under the supervmon of-the=feghpical
Manager and maintains the records of sample dispd:
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VARDAN ENVIROLAB LLP, MANESAR HARYANA

QUALITY PROCEDURE MANUAL (VEL/QPM/02)

FLOW CHART FOR HANDLING OF SAMPLES INSIDE THE LAB
SAMPLE COLLECTED BY SAMPLE GIVEN

VEL TEAM / BY PARTY /CLIENT/ COURIER

RECEIPT OF SAMPLE AT SAMPLE RECEIPT
COUNTER/TEST REQUEST FORM

CHECK FOR DETAILS OF
SAMPLE

SAMPLE ENTRY IN LIMS &
CODING OF SAMPLE

hd

4
ANALYTICAL WORK
SHEET ISSUE

SAMPLE SENT TO LAB
FOR TESTING

I 1

PHYSICO-CHEMICAL (ENTERY MICROBIOLOGICAL (ENTERY INSTRUMENTAL (ENTERY
SAMPLE RECEIPT REGISTER) SAMPLE RECEIPT REGISTER) SAMPLE RECEIPT REGIST ER)
Y Y v
TESTING

I

RECORD ARRANGE ORIGINAL OBSERVATIONS TO SOFTWARE
OPERATOR (ICS) & ENTRY IN LIMS

v
PRINT THE TEST CHECKING & APPROVAL OF N CONTROL, OF
CERTIFICATE BY SOFTWARE TEST RESULTS v TESTED SAMPLE
OPERATOR (ICS)
; TEST REPORT APPROVAL BY : ONE HARD/SOFT
CHECKING > AUTHORIZED SIGNATORY ! COPY STORED
AS OFFICE COPY
TEST REPORT IS DISPATCHED/
GIVEN TO CUSTOMER
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VARDAN ENVIROLAB LLP, MANESAR HARYANA
QUALITY PROCEDURE MANUAL (VEL/QPM/02)

7.4.4.6 Disposal of Testing ifems and related accessories v
Technical Manager is responsible for Disposal of sample. The festing personnel
enfrusted with the samples shall retain the remnants after testing for specified period
of fime period defined by the customer in appropriate environmental conditions as

given below-

Type of sumple Retenlion Time
1. Water sample one month
2. Waste Water one monih
3. Air & stack {Filter paper, thimbles & containers) one month
4. Soil one month
6. Food and Agriculiure one month
5. Animal Food and Feed one month
6. Nutraceutical and Functional Food one month
7. Solid Fuels “ohe month
8. Ores and Minerals one month
?. Cosmetic and Essential Oils as per [P/BP
10. AYUSH Products as per iP/BP
11.Drugs and Phammaceuticals as per [P/BP

® After reporting, remnants have been passed on o Technical Manager for storage 1ill
the retention time.

o At the fime of testing, special care is faken to refrigerate (< 4-degree centigrade
temperature) the sample after completing days’ work,

o After testing preserves all the critical samples in special cup-board in deep fridge (< 4-
degree centigrade temperature) so that no change of sample property takes place.,

® Food samples are disposed-off ot designated sites of Municipal Solid Waste or
authorized vendors.

= Microbiology samples are disposed-off or given fo bio medical waste sites or
authorized vendors.

al of Waste Waler and Reagents: ;

“Hazardous chemical reagent like KCN, CNBr, are firstly neutraiized by
sodium thiosulphate and adjusted to PH 7 by acid or akali and then
posed.

case of acid, akali and waste water they are neutralized by hating and
2n adjusted to PH 7 ,

mplex metic salt as EDTA, Ceric ammonium sulphate efc. are oxidized
reduced as required and then adjusted to PH 7 then drained off.
Microbiological waste:

All used media, culture etfc, are sterilized auto clave ot 1212C {15To/m?)} for
30 minutes. '

After autoclaving, collect the media in a big vessel and allow cooling and
mixing with water,

. Adjust PH 7.0°C acid / alkali

s Add any disinfectant solution to the culture tube & petriclishes.

o After autoclaves Bio hazard daily or synergy.
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VARDAN ENVIROLAB LLP, MANESAR HARYANA

QUALITY PROCEDURE MANUAL (VEL/QPM/02)

»  Disposal of Samples .
o Syrups, Oral suspension and capsule are made to slurry with H:O &
adjusted to PH 7 by acid / alkali.
a Ophthalmic solution, Injections, Ophthalmic cream and IV fluid-Open the
container and pour in big bucket then adjust PH 7 and then drained off.
s Cosmetics like cream, dye, powder, lotion, shampoo, lzpsi ck alf pour in a

bucket then adjust PH 7 then drained off,
® Food Samples shall be collected in bags and given to the vendor who
collects garbage for dumping. ‘ .
e Residual Pesticides, antfibiotics etc & other hazardous liquid samples are
being treated in ETP installed in the premises.
Disposal Procedure for Chemical testing items and accessories

a. Disposal procedure of Water, Waste Water Sample and General Lab
Effluents
Water samples and general lab effluents (fitrated solutions & solution
remaining after colorimetric analysis, laboratory reagents after expiry and
lab washing water) are firstly neutralize with the help of ime in case of
acidic solutions and use alum in case of alkaline condition, in a container,
check the pH of the freated water and then directly disposed with large
quantity of water in Jab drain. Record of same is maintained in formats,

b. Disposal procedure of Heavy Metal solutions
Metal Solution (Standard  solution of Mercury, Arsenic, Selenium,
Chromium, nickel, zinc, cadmium,) are stored in open container on roof
top for evaporation, affer complete evapordtion, the metal solid sample is
given to scrap purchaser.

¢. Disposal procedure of soil and Minerals
Soil and Alr filter paper, Thimbles are disposed-off at authorized municipal

. sites.

d. Disposal procedure of Broken Glassware, Emply Containers of Chemicals

They are collected in a separate container and Kept in isolated place and
sold 1o scrap purchaser

e. Disposal Procedure for Biological testing items and accessories &

ontaminated Glassware

As safety measure, wear latex gloves and disposable face mask.
Collect all microbiolegically contaminated materials including
petri-plates, fubes, lyophilized cultures ampules culture slants /
bs, flasks.

Fut all the material into Autociavable poly bags, add some
sinfectant and put the bags into vertical autoclave.

Run the vertical autoclave according fo SOP for 30 minutes
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VARDAN ENVIROLAB LLP, MANESAR HARYANA

QUALITY PROCEDURE MANUAL (VEL/QPM/02)

« After completion of Autoclaving, the waste is given to an approved

authorized vendor for proper disposal and record of same is
maintdin. The reusable glassware is washed as per procedure for
wasshing of glassware,

f. Disposal procedure for contaminated plastic ware

L

Take all the disposable material into autoclavabie plastic bag and
put all the disposable contaminated material into vertical portable
avtoclave according to 3OP and send all the material to the
approved authorized vendor.

Disposal of contaminated mops and latex gloves

The contominated mops/fissue papers and latex gloves are used
over the disinfected cultures on surfaces during any spilage are
putin poly bags before putting in discard bins and sent all the

Material fo the approved authorized vendor for disposal.

Disposal of Biological indicators

The biolegical indicators run as positive controls or indicators
showing growth after running in sterilization cycles it any), is
discarded after autoclaving along with other discard.

7.4.5 Records:
Sr. No, Description Form & Format No.
1. Sample Receipt Checklist 7.4 F O
2. Sample Booking register 7 4F07
3. Sample Allotment Register 74 F05
4, Sample Receipt Register 7.4 F04
5. Job Order Sheet 74 F06
4. | Sample Disposal Record (¢

*Technical Record Referto VEL/QSF/01, 02,038 04
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Annexure R1/3

MINUTES OF 3 MEETING OF THE EXPERT APPRAISAL COMMITTEE FOR
ENVIRONMENT APPRAISAL OF COAL MINING PROJECTS HELD ON 16" & 17t
NOVEMBER 2023 THROUGH HYBRID MODE.

Confirmation of the Minutes of 2"¢ Meeting of the EAC (Coal): - The minutes of the 2™ Meeting
of the EAC (Coal) held on 30" October 2023 has been confirmed by the Chairman.

Opening Remarks of the Chairman: - At the outset, the Chairman welcomed the Expert members &
other participants and requested to start the proceeding as per the agenda adopted for this meeting.

Consideration of Proposals:‘ The 3" meeting of the Expert Appraisal Committee (EAC) for coal
mining projects was held on 16" & 17" November 2023 through Video Conferencing/Hybrid. The
EAC considered proposals as per agenda adopted for the meeting incorporated for discussion with chair.

List of participant attended the meeting is annexed. The details of deliberations held & decisions taken
in the meeting are as under.

Agenda No. 3.1

West Bokaro Coking Coal Washery of 10 MTPA production capacity in an area 11.40 ha of MUs
Tata Steel Ltd. (West Bokaro Division) Located in village Duni, Sarubera, Atna, Bhadwa &
Sondiha, Tehsil M‘mdu, District Ramgarh (Jharkhand) For Envir onmental Clearances - reg.

[Online Proposal NO. IA/JH/CMIN/442132/2023; F ile No. JA-J-11015/10/2022-IA-IT D]

3.1.1 The pxoposal is for Environmental Clearance for West Bokaro Coking Coal Washery of 10
MTPA production capacnv in an area 11.40 ha of M/s Tata Steel Ltd. (West Bokaro Division) Located
in village Dum Sarubera, Atna, Bhadwa & Sondiha, Tehsil Mandu, District Ramvarh (Jhar khand).

The project pr()ponem did not attend the meeting and made the request f()r de/ez ment vide email dated

09.11.2023. Accordingly, EAC, accordingly, deferred the pr opma/ for Iaiez conszdef ation based on
merits of submzssron with other pr 0po: sais

Agenda No. 3. 2

Subhadra Open Cast Mine wnth productmn capacﬁy of 25 MTPA m mine lease area of 1111.85
ha of M/s Mahanadi Coalfield Lmuted located at Vlllaae Gopal Prasad, Kumuda, Nisha,
Kankarei, Raijharan, Nisha P.S Anou] Tehsil Tachler Sadar and Chhendipada, Distr 1ct Angul
(Odisha) - For Environmental Clearance — reg.

[Online proposal No. TA/OR/CMIN/445297/2023; File No. IA-J-11015/72/2021- TA-II(M)]

3.2.1  The proposal is for Environmental Clearance for Subhadra Open Cast Mine with production
capacity of 25 MTPA in mine lease area of 1111.85 ha of M/s Mahanadi Coalfield Limited located at
Village Gopal Prasad, Kumuda, Nisha, Kankarei, Raijharan, Nisha ngiil: ‘ehsil Tachler Sadar and
Chhendipada, District Angul (Odisha). \ :
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3.2.2 Details of the proposal, as ascertained from the proposal documents and as revealed from the
discussions held during the meeting, are given as under:

I. LOCATON OF PROJECT

(i)  The project area is covered under Survey of India Topo sheetNo.F45S13 & F45T1 (RF 1:50000)
and is bounded by the geographical coordinates ranging from 20°55°56.225” N and
20°58°47.344” N and longitudes 84°58°42.383” E and 85°0°50.476” E.

(i)  Coal linkage of the project is proposal for commercial Use for various end users.

(ii)) Joint venture cartel has been formed- Not Applicable

(iv)  Project does not fall in the Critically Polluted Area (CPA), where the MoEF&CC’s vide its OM
dated 13"January, 2010 has imposed moraterium on grant of environment clearance

(v)  Employment Generation-Proposed coal mine shall provide an opportunity of direct employment
to 2108 persons and total indirect employment of approx. 5000 persons.

(vi) The project is reported to be beneficial in terms of energy security for the development of country.

(vii) Terms of References (ToR) granted vide letter J-11015/72/2021 -IA-II(M)] dated: 22.11.2021,
Amendment to Terms of References (ToR\ granted vide letter TA-J-11015/72/2021-IA- H(M)]
dated: 28.02.2022.

(viii) Total Mining Lease Area as per block allotment is 1111. 85 ha. Mining Plan for coal mine has
been prepared by CMPDI for pr‘odu‘ction‘ of 25 MTPA coal. Mining Plan (including Progressive

Mine Closure Plan) has been approved by the MCL Board vide letter no. MCL/SBP/CS/BD-
257/Exct/2023/13262 dt- 13.05.2023.

II. LAND USE DETAILS OF MINE
(ix) The land usage pattern of the project as fol]ows

Pre-mining Jand use details

N ~ | | Outside ML Total
- Type of Land Within ML Area (Ha.) Area
No ~ o , Cl (Ha)
L ; _ (Ha)
1. Agricultural S 80050 L N 800.50
2. Forest ; : . R e 125.24
3. Wasteland OLENA T . NA NA
4, Grazing land L 886 . Nil 58.67
5. Water bodies + . 628 Nil 6.28
6. Settlements NA NA NA
7. Others (Specify)
Old Excavation Area (East NA NA NA
Quarry)
Old Excavation Area (West NA NA NA
Quarry)
Old OB Dumps NA NA
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Roads : 0.25 Nil

R & R Colony NA NA NA
Staff Colony NA NA NA
Green Belt NA NA NA
Balance Area NA NA NA
Barren land** v 92.64 Nil : 92.64
Township** Nil Nil Nil
Community/others use 2827 Nil 28.27
area™* .

Total Project Area 1111.85 Nil 1111.85

*% (As per the above table the total land use area is 1111.85 Ha. The other land use types are
Barren land of 92.64, Community/others use area of 28.27 Ha.)

Post Mining

S. Land Use Land Use Land Use (ha)
No. ; (End of Life) | Plantat | Water | Public | Undist | Total
; ‘ ion Body use urbed _

1. | External OB 2417 0 0 0 0 24.17
Dump . .

2. | Top Soil Dump 8.97 0 0 0 -0 8.97

3. | Excavation 881.28 0 0 0 0

4, Roads, buildings Roads: 15.72 0 0 15.72 0 118.16
Infrastructure Township: 27.12 | 126 0 25.86 0

G Infra: 75.32 0 0 0 0

5. | Green Belt 6.89 0 0 0 0 6.89

6. | Undisturbed Area 0 0 0 0. | 0 . O

7. | Safety Zone ~ 11.79 11.79 0 0 | 0 | 1179

8. | Rationalization ﬁ 25.34 25.34 0 0 | 0 25.34
Area - e ,

9. | Diversion / Below 842 O 8.42
River / Nala ' L L . =

10. | Water Harvesting . 3536 0 | 3536 ’Tf 0 0 35.36

11. | Staff Colony g 0 7 0 0

12. | Backfilled Area** 71524 | 18252 0 0 0 715.24

13. | Excavated Void 130.68 0 0 0 0 130.68
Without
Plantation**

14. | Coal Stock Yard** 9.76 0 9.76

15. | Embankment** 11.49 0 11.49

16. | Explosive 5.58 0 5.58
Magazine**
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; Total Area 1111.85 | 22091 | 3536 | 6149 | 0 [1111.85]
** (As per the above table the total land use area is 1111.85 Ha. The other land use types are
Backfilled Area of 715.24 Ha., Excavated Void without Plantation of 130.68 Ha., Coal Stock Yard
of 9.76 Ha., Embankment of 11.49 Ha., and Explosive Magazine of 5.58 Ha.)

(x) Total Geological Reserve reported in the mine lease area is1142.67MT with 790.95MT Mineable
Reserves by opencast mining. Out of total mineable reserve of 790.95MT,768.83 MT are
available for extraction. Percent of extraction is 67 %.

(xi) Thickness of seams to be worked on: Opencast mining method is proposed for extraction of coal
seam X1 to IID. The effective thickness of the seams X1 to ITD is varying from 0.06m to 75.90m.

(xii) Grade of coal: Wt. Avg. G-13 (GCV — 3690 Kcal/Kg), Stripping Ratio: Only In-situ: 0.80 With
Re-handling: 0.93, Average gradient: - 3.48%(1 in 16.44), Maximum thickness of seams: Seam X1
to 1ID varies from 0.06m to 75.90 m

(xiii) Method of Mining operations envisages by opencast method.

(xiv) Life of mine is 36 years (includino 2 vear of construction)

(xv) The project has 1 external OB dumps (temporary) in an area of 24.17 ha with 88m height and
103.72Mm® of OB.1 internal OB dump in an area of 715.24ha with 613.18 Mm> (Insitu) 103.72
Mm? (Rehandling) of material is envisaged in the project.

(xvi) Total quarry area is 881.52 ha out of which backﬁl]ing will be done in 715.24 ha up to 30m while
final mine void will be created in an area of 130.68 ha with a depth of 160 m RL and 35.36 ha
water body. Backfilled quarry area 182.52 ha shall be reclaimed with plantatlon 495.27 ha
agriculture land and 37.45 ha will be returned as forest land.

III. TRANSPORTATION OF COAL

(xvii) Transportation of coal: :
e In pit: Initially through Dumper and in Pit Conveyor after few years.

* Surface to siding: From surface hopper (20 No.) by belt conveyor (18 Nos. )

 Siding to loading: Through two Rapid Loadm0 System (RLS) (07 Nos) Capacm/ 5000 tonne
each

. Quantlty being transported by Road/Rall/Conveyor As per approved mmmg plan

* Proposed change in transportatmn means if any, give detaﬂs No change  proposed,
transportation will be carried out as per Approved Mining Plan

(xviii) Reclamation has been planned in an. area of 965.45ha, comprlsm nf 338 17 ha Agricultural use,
220.91 ha Plantation, 35.36 ha V\/atel Body & 125.24 ha Forest Land return Area, Nala diversion,
Township & Embankment. & 130.68 ha of fi nal void area will be left unplanted.

(xix) 125.24ha (Reserve Forest Land: 0.75 ha Govt. Revenue Forest area: 124.49 ha) of forest land
have been reported to be involved in the project. Applications for Forest Clearance has been
submitted vide Proposal No. FP/OR/MIN/150133/2021 dt. 25.01.2022. Stage 1 FC has been
recommended in the FAC meeting held on 20.10.2023. Stage I FC letter is awaited.

(xx) There are no National Park, Wildlife Sanctuaries and eco-sensitive Zones, within 10 km radius.

(xxi) Wildlife conservation plan for schedule I species has  beet

(xxii) The ground water level has been reported to be : Pre

onle: Ranges from 5.2mbgl
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to 7.1mbgl, Buffer Zone: Ranges from 4.5mbgl to 8.1mbgl. Post Monsoon - Core zone: Ranges
from 3.1mbgl to 4.6mbgl Buffer Zone: Ranges from 2.5 mbgl to 4.9mbgl

(xxiii) ... Total Water requirement for the project is 5.11 MLD.

(xxiv)Application for Permission to Dewater Ground water for Mining has been submitted vide
application no. 21-4/4746/OR/MIN/2023 dated 13.02.2023. Recommended by CGWA for NoC.

IV. DETAILS OF PUBLIC HEARING & RELATED ISSUES

(xxv) Public hearing for the project of 25 MTPA capacity in an area of 1111.85ha was conducted
on25.08.2023 at Ground near Pirakhaman Primary school under Kankarei gram Panchayat of
Chhendipada Tehsil of Angul District under the Chairmanship of Shree Pratap Pritimaya, O.A.S.
(S) ADM, Angul. Major issues raised in the Public Hearing & appropriate action to address the
issues raised in the Public Hearing have already been taken/proposed to be taken are given in the
action plan prepared and mentioned in Chapter -7 in Final EIA/EMP report.

(xxvi)Commitment made by the Project Proponent to address the Public Hearing concerns in lieu of
Corporate Environment Responsibility (CER) to be mentioned in the following table:

Year | Year | Year | Year | Year Total
S, ’ Location (Nameof | -1 | -2 -3 -4 -5
No. Particulars | School / Village/ | (In (In (In (In (In (In
Area) | Lakhs | Lakhs | Lakhs | Lakhs | Lakhs | Lakhs
)y ) ) ) ) )
Drinking Water ‘
Supplyand
Infrastructur | Construction hand
e creation | pumpsandtube
1. for Drinking wells and de-silting 15 15 15 15 - B 75
Water of nearby villages k
supply _ ponds within the
‘ 5km radious
Nearby villages | e
2. | Sanitation withintheSkm | 15 | 15 | 15 | 15 | 15 75
_ radious | s .
Skill Development |
Training, Support .
3. Education to schools and 15 15 15 15 15 75
other educational
institutions
Avenue plantation
g | Avenue within 5 kmsradius | 2.5 | 25 | 25 5 5 | 175
plantation o ) ’ ' ’
in villages namely
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Nisha,
Balichandrapur

Plantation in
community
areas

Community
plantation within 5
kms radius in
villages namely
Nisha,
Balichandrapur,
Ambapala.

o
h

25

2.5

17.5

Infrastructur
€

Construction of
Kendriya
Vidyalaya, Police
Station; Bank; Post
Office, Market
Complex, Solar
Street lights within

township for public

use

50

50

50

50

Health

Health Care'and
vaccination,
mobile medical
camp,
Immunization,
medicine etc. to
-villagers within 5
kms radius

awareness camp,

25

25

25

25

125

Air & Water
Pollution:
Control
measures**

Utilization of
~ mobile water
sprinklers at the

tran sportati‘onrdad, L
fixed sprinklerson |

the permanent
roadways, fog
canon at transfer
points

60

®

60

300

Livelihood

15

15

15

15

15

75

10.

Agricultural
programme

Total

200

200

200

205

205

1010

(**As per the above table, Total Public Hearing concerns
Out of total budget, 300 Lakhs will be spent on Air & W
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(xxvii) Consent to Operate for the proposed capacity to be submitted after environment clearance to
State Pollution Control Board- Will be obtained after grant of EC

(xxviii) Diversion of Ghurudia Stream is proposed while Singhada Jhor stream will be straightened.

(xxix)No court cases, violation cases are pending against the project of the PP.

V. BENEFITS OF THE PROJECTS

(xxx)  The project involves1853 PAF.R&R of the PAPs will be done as per prevailing laws.

(xxxi) Total cost of the project is Rs. 3955.65Crore. Cost of production is Rs 678per tonne. Fund for
the CSR will be allocated based on 2% of the average net profit of the Company for the three
immediate preceding financial years or Rs. 2.0 per tonne of coal production of previous year
whichever is higher. Different peripheral development and community development works will
be taken up.R&R cost — 405.46Crore. Environment Management Cost is: Capital Rs1205Lakh;
& Recurring Rs. 178 Lakh -

V1. CONTROL OF POLLUTION: (A) AIR & (B) WATER

(xxxi1) Base line monitoring status:

a) Environmental sensitivity within 10 km buffer zone with distance & direction form the
project site like Forest, water bodies, other mines, other washeries, powerplants, industries,
highways, railway stations, hospita,ls, schools, colleges etc (To be mentioned in PFR &
EIA/EMP report also).

b) Mention the Period/ Season of baselme study carried out - Oct to Dec 2022 (Post-Monsoon).

¢) Whether the Laboratory has been accredited by the NABL/ MoEF&CC certification

involved in analysis of water, air, noise & soil quality data, also prov1d1n0 its respective lab
reports —Yes ‘

M/s Vardan EnviroNet, Gurgaon has prepared the EIA/EMP report after the award of the
Terms of Reference. Yes, M/s Vardan EnvircNet, Gurgaon is accredited by QCI/NABET and
NABL, Certificate No. QCI/NABET/EIA/%%/RA 0284, Vahd up 10 04 05 2026.

d) Detall of Air quality and sm face water quality o

i. Air quahty 8 Location for Post-monsoon and the detcul mtntloned below
The result indicates that the maxmmm;and minimum values of PMj are in the range of 51.2 to
74.6 ug/m’, whereas the PM, 5 1s_m éfranve of 28.1 t0 51.9 ug/m®. The SO, concentrations
within the study area are in the range of 21.2 to 46. 9ug/m? and the NOx are in the range of 20.5
t0 41.2 ug/m’. The CO concentrations within the study area are in the range of 0.5 to 1.19 mg/m’

and the Os are in the range of 15.1 t0 29.6 pug/m>. The NH; concentrations within the study area
are in the range of 25.2 to0 39.1 pug/m®.

Air Pollution Impact Prediction - Post-Monsoon - The incremental increase in the values were
projected to be 15.6168 pg/m?* for PMyo, 8.9239 pg/m? f; 44623 pg/m’ for SOs, and
0.33468 pg/m? for NOx and for CO, 0.000223 mg/m? A Cis 88.2168 pug/m’
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for PMio, 55.7239 ug/m?® for PM> s, 45.04623 pg/m? for SO-, and 38.93468 ug/m? for NOx and
1.100223 mg/m? for CO are predicted during October to December 2022.

ii. Surface water quality: 8 Location for Post-monsoon and detail mentioned below - All
the Parameters for post-monsoon like pH varies from 7.39 to 7.82, Total Hardness varies
from 186.25 to 493 mg/L, Total Dissolved Solids varies from 240 to 899 mg/L, Dissolved
Oxygen — 5.6 mg/l to 6.7 mg/l.

iii. Ground water quality: 8 Location for Post-monsoon - All the Parameters for post-
monsoon Like pH varies from 7.54 to 7.93, Total Hardness varies from 215.26 to 329.43
mg/L, Total Dissolved Solids varies from 225 to 300 mg/L, Chloride varies from — 56.84
mg/l to 79.24 mg/l etc. are found within the permissible limits.

iv. Soil quality: 8 Location for Post-monscon -~ All the Parameters for post-monsoon Like pH
varies from 7.31 to 7.56, Organic matter varies from 0.76% to 0.88%, Available Nitrogen
varies from 152.66 to 192.18 kg/ha etc. are found within the permissible limits.

v. Noise Quality: 7 Location for Post-monsoon - The Leq values for day time was observed
to be 49.88 to 54.06 dB (A) i in residential area, while during night time 40.34 to 43.96 dB
(A). The Leq values for day time and night time at industrial area was 69.5 and 64.52 dB (A).

3.2.3 The Committee during detail deliberation ncted following:

i.  Terms of Reference for instant greenfield opencast coal mine was granted on 22.11.2021
' and their subsequent amendment in ToR cn 28.02.2022.

ii.  Mining Plan (including PIOOTGSSIVG Mine Closure Plan) has been approved on 13.05.2023
for 1144.90 ha. ‘

iil. 12524 ha of forest land has been involved in total ML area of 1111.85 ha. Applications for

Forest Clearance has been submitted vxdu Proposal No. FP/OR/I\/IIN/130133/7021 dated
25.01.2022.

iv.  Life of mine is 36 years (including 2 year of construction).

v. Apphca‘uon for withdrawal of Ground water has been submmed v1de apphcatlon no. 21-
4/4746/OR/MIN/2023 dated 13.02.2023.

vi.  Public hearing was conducted on 25.08.2023 for the project of 25 MTPA capamty in an area
of 1111.85 ha at Ground Near Plrakaman Primary School under Kankarei Gram Panchayat
of Chhendipada Tehsil, Angul on 25.08. 2023 at 11: 00 AM, under Chairmanship of Sri
Pratap Pritimaya, O.A S. (). Addltlonal Dlstrxct Magistrate, Angul in the presence of Er.
Ramesh Kumar Ekka, Reﬂlon lOff icer, Siate Pollution Con1rol Board, Angul, Odisha

vii.  Public hearing issues such as employmem to local people, loss of land and its adequate
compensation, proper R&R, providing medical facilties, mitigation of dust pollution,
plantation, pollution in Pirakhaman village due to Hingula mine, reclamation of mine by
levelling to ground level, water and sound pollution management, opening of Talcher
Medical College and Hospital at the earliest for benefit of the people staying in this area,
facility for k1dnev dialysis, granting 01 year time to dismantle their respective house
contrary to existing policy of provision of employment after demolition of house.

viii.  Baseline data has been collected during the Perio October to December 2022
(Post-Monsoon).
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ix.  Subhadra Open cast mine project is combination of Utkal A and west of Gopalprasad West
Block.

X.  The area does not fall under corridors of any National Parks, Sanctuaries, Biosphere
Reserves, Wildlife Sanctuary, Tiger/Elephant reserves, nor do the same exist within 10 km
of the Mining Lease Area. The Map stating absence of above areas and showing the distance
of various protected areas has been approved from the PCCF, Odisha vide Letter No
6190/CWLWFDWC-FD- 0011-2023 dated 29.05.2023

Xl.  As per list of The Indian Wildlife (Protection) Act, 1972, there are two Mammals i.e
Elephant, & Pangolin, two reptiles i.e Bengal Monitor Lizard, Python and two birds i.e
Indian Peafowl, King Vulture, Schedule-I species present in the study area

3.2.4  The Committee after detail deliber atzon obsel ved that the instant proposal is a Greenfield
opencast coal mine project. An applzcanon for Srage—] Forest Clearance has been submitted and yet to

be granted by Ministry. As visible through Drone Video, most of land in the project area is agricultural
land i.e. about 800 ha.

From discussions it is noted that Ghurudia Nallah and Singhada Jhor flowing within the ML
area, which are required to be diverted at different time interval based on mining plan. The committee
observed that the length of 8.9 Km of Ghurudia Nailah has been proposed to be diverted from south at
the beginning of mining, while Singhada Jhor Nallah will be straightened for 1080 mtr. It was desired
that no stream diversion shall be done upto 15 years for south side whereon mining shall progress on
that time. The committee emphasized that the hydrogeological study for diversion shall be made in
proper manner by avoiding the formation of right-angle bend so as to have uninterrupted flow and
considering the safety zone of 7.5m all along the mine boundary alongwith.

Public Hearing was conducted on 25.08.2023 under the chair mamhip of Additional District
Magistrate (Angul) as per provisions of EIA Notifications, 2006. The issues raised during public
hearing has been addressed, however the Committee desired to have adequate budgetar ¥ allocation to
meet public demand particularly on health establishment with regard to kzdney treatment as raised by

local people. The commitiee nmfed zhe discrepancy in the figures Of Zand use paftei n submztted for pre-
mining and post-mining. ‘

Subsequently committee lzzghlzghted that inor del 10 mzmmzse coal e an sportation through road
PP shall submit the strict timeline for completzoa' of Be]l-conveym mstem in commensurate with

production level. Committee asked the pl 0]ecr p;' openent to Aubmzt the status of all necessary approvals
pending at different stages.

In view of the above, the Committee desired that the project proponent shall submit the following
documents: -

. Project proponent to submit the status of all necessary approvals pending at different stages
including status of FC involved in total ML area of 1111.¢
ii. PP shall submit the R&R approval from the concerned
preparedness.

ation along with their

Minutes of 3 EAC (Coal Mining Sector) held during 16-17 November, 2023 age 9 of 154

Page 75 of 220




iil.

v.

Vi,

Vil

Viii.
ix.

X.

XL

XIL.

XIil.

xiv.

PP shall submit the compliance of ToR condition no. xi, xii, xx, xxi, xxvi, xxx and Amended ToR

no. (iv) & (vii) and (xxvii).

PP shall provide details of the alternate land w.r.t grazing land and water bodies as per pre-

mining activity land use (as per ToR condition viii).

PP shall provide adequate details w.r.t. mitigation measures by clzangmg catchment area

hydrology from stream diversion and submit the protection measures of south nala which is

proposed for diversion in 15 years by leaving 100 mis distance.

PP shall submit the adequate water comervatmn plan for water bodies lying inside and outside

the ML area.

Detailed Action Plan w.r.1. for completion of in-pit Belt-conveyor system and silo loading system

till railway siding shall be submitted. Beside til} construction of the same, PP to furnish adequate

safety measures 1o be adopted for coal transportation through road (as per ToR condition xiii
& xvii)

PP shall social impact study for farmers being affected due to mining operation lying inside the

ML area. ‘ _

PP shall submit the detail revised EMP budget (with capital and recurring cost) by increasing

the mitigation measures in order to reduce the air pollution and water pollution.

PP shall submit the activity-wise public hearing budget (with capital and recurring cost) by

complying all issues recorded in the MunHes of Public Hearing, particularly with respect to

health issues.

PP shall submit the Skill dev elopmenl programs (SDP) aligned with National Skill Development

Center (NSDC) for local people as part of CERs. Further, air pollution mitigation plan shall be

submitted till the villages are not displaced in the mine lease area.

As raised in public hearing, PP shall submit the proof of documents from Siate Forest

Depal tment that there is no human- elephanf issue in the buffer and mine lease area. If so what

is mitigation plan.

PP shall submit details of Site-Specific Wildlife Conservation Plan and difference 0]" échedule !

species as in Wildlife Protection Act (WPA), 1972 and Amendment of WPA, 2022,

PP shall submit the correct figures of the land usage pattern of the pr 0]ec[ dur mg pre-mining
and post- mmzng purpose.

In view of the abové, the project jxms;(leferred ;o~szibnz‘il the above observation.

Agenda No. 3.3

Dhori Coking Coal Washery of 3 ‘MTPA‘CLapa‘cﬁyﬁin project area 12.06 Ha of M/s Central
Coalfields Limited located at Village Tarmi & Turio Block Chandrapura, District Bokaro,
Jharkhand - For Terms of Reference - reg.

[Online proposal No. IA/JH/CMIN/417074/2023; File No. J-11015/1/2023-IA-11 (M)]
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Government of India
Ministry of Environment, Forest and Climate Change
IA Division
(Coal Mining)
| ek

Minutes of AGENDA FOR 6th MEETING OF THE EXPERT APPRAISAL COMMIT
TEE (COAL MINING SECTOR) meeting Coal Mining held from 17/01/2024 to 18/61/20

Date: 05/04/2024

24
MoM ID: EC/MOM/EAC/154473/1/2024
Agenda ID: EC/AGENDA/EAC/154473/1/2024
Meeting Venue: MoEF&CC
Meeting Mode: Hybrid
Date & Time:
17/01/2024 10:30 AM 05:30 PM
18/01/2024 . , 5‘,1:(5:30 AM : 01:00 PM

1. Opening remarks

At the outset, the Chairman welcomed the Expert r‘n,cmkbér .
Members participated in the meeting is at Annexure VI - Editor issue; Final Approved Mimates
refer this document and Treat as approved Minutes ofthe EAC [Coal Sector]., o :

nts and requested“té ‘ ﬁu‘t;,ﬁw‘fpmcé‘c:ding as.per the agenda adopted for this meeting, The list of
Lthe EAC s enclosed herewith in PDF as a ANNEXURE]. Please

~

. Confirmation of the minutes of previous meeting

Confirmation of the Minutes of 5thMeeting ot the EAC (Coal): The minutes 6f
the Chairman with the following corrections. Agenda N
extend the timeline till 31.07.2024 subjcct io the sub on of Action taken rep
the EAC will review the proposal in ent ety i inonth of June/Tuly 2024 and:now ¢
2A(ix), which shall be read as: The coal shall be transported through clas
Service road for transportation of coal-to Banadag suitway siding by adopt ;
Court in the matter and Certified Compliance Report(CCR) from the IROfor the |
2024." Committee is of the view that tifi n of action taken repy
read as “The coal shall be transported throngh c
to use Service road/State Highways for trans
of Hon’ble Supreme Court in the matter an
taken report by June, 2024." Agenda Ttem
complete the work of in-pit Belt conveyor sy
December, 2024.” Shall be read as: “PP shoulc mplet
shall grant CTO for road transportation after October, : )

ditig'by adopting all mitigative m
ce Report (CCR) from the IRO for the Amendment.

ing held an-16-17 November, 2023) The Committe
Silo loading system till. Decémber; 2024
in-pit Belt Conveyor system with CF

3. Details of proposals considered by the committee

Day 1-17/01/2024
3.1. Agenda Item No 1:

3.1.1. Details of the proposal

3-km to Banadag railway statiop.and 6

: 21518 22nd December 2023 has been confirmed by
perMoM "Further, the Committee recommended to
2023 and'compliance to EC conditions. Subsequently,
condifion of Environmental clearance condition no.
tway station till 31st July, 2024 to use
further directions of Hon’ble Supreme
nd their respective Action taken report by June,
Tuly, 2023, Further, the above condition shall be
13 1st July, 2024 Project Proponent is permitted
ust pollution subject to further directions
earance (EC) and their respective Action
at specific condition no 1.i.e “PP should
all grant CTO for road transportation after
em till October, 2024 and accordingly, SPCB

anbad, Jharkhand. by STEEL AUTHORITY OF INDIA LTD located at DHANBAD,JHARKHAND

Tasra Coking Coal Washery Plant of M/s. Steel Authority of India Limited with 3.5 MTPA capacity of 21 Ha area, located at FCIL Campus, Town ~ Sindri, District-Dh

Proposal For Fresh ToR

Propesal No File No Submission Date

Activity
(Schedule Item)

IA/JH/CMIN/453615/2023 I-11015/122/2007-1A.11(M) 15/12/2023

Coal washeries (2(a))

3.1.2. Project Salient Features

Agenda No. 6.3
Tasra Coking Coal Washery with capacity of 3.5 MTPA in the project area of 21 ha. of M/s. Steel Authority of
District Dhanbad (Jharkhand) - For Terms of Reference - reg.

[Online Proposal No. 1A/JH/CMIN/455615/2023; File No. J-11015/122/ 2007-1A. TI(M)}

6.3.1 The proposal is for Terms of Reference for Tasra Coking Coal Washery with capacity of 3.5 MTPA in th
located at FCIL Campus, Town ~ Sindri, District Dhanbad (Jharkhand). PP applied online vide proposal No 1
placed in 5th EAC meeting held during 17-18 January, 2024,

6.3.2  The Project Proponent made a detailed presentation on the salient features of the project and informed th

11 Campus, Town ~ Sindri,
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PROJECT LOCATION:

* The project area is covered under Survey of India Topo sheet No. 73 1/6 (F45C6) anc. is bounded by the geographical coordinates ranging from 23°39°37.22"N to 23°3
9'51.23”Nandlongitudes86°28°59.45” E to 86°29°15.52" E.

+ The project/activity is proposed by the PP is a Green filed project and covered under category A of item 2(a) ‘Coal Washeries® of the Schedule to the Environmental Im

pact Assessment Notification, 2006 as the throughput of Coal is > 2.5 MTPA therefore, it requires appraisal at Central level by the sectoral EAC in the Ministry.

Tasra Coal Washery had been granted EC for 3.5 MTPA of M/s Steel Authority of India Ltd., Vide letter no. J-11015/ 365/2009-1A.11(M) pt. Dated 30.03.2017 by the

MoEF&CC. However, the Coal Washery could not be installed as land for installation of the Washery could not be acquired.

¢ The Fertilizer Corporation of India Limited (FCIL) has obtained in principle approval for leasing of 61 Acres (24.69 Ha) of FCIL Land (Old SMP Plant Area) for set
ting up of a Coal Washery for Tasra Opencast Coal Project Vide Letter no. FCIL/Sindri/Tasra/2023/1810 dated 20th November 2023.

+ PP submitted that there is no Wildlife Sanctuaries, National Park, Biosphere Reserve, exists within 10 Km radius of the project site.

* The area is not Falling under Critically Polluted Area,

* One small unnamed Protected forest exists at a distance of 9.5 Km.

+ No R&R involved

» No Archeological/ Historical/ Ancient Monument within 10 KM of the project site

No forest land is involved in the project.

.

.

LAND USE DETAILS OF PROJECT SITE:

The land usage pattern of the coal Washery project is as follows:

Sl. No. Details Areain Ha | % w.r.t. Total Area

1. Main Plant Area

1. Storage Area for Coal Stock

1. Water Reservoir

I Green Belt

1. Internal Roads

1. Parking Area

I. Misc Area

Total

TRANSPORTATION OF COAL:

+ Transportation of raw coal from Mine Pit to the Coal Washery shall be through conveyor/private road and Clean/middling coal from the Washery to the Steel & power
plants of SAIL will be through Rail.

* Quantity being transported by Road/Rail/Conveyor: Washed coal & middling wil} be transported through Rail.

OTHER DETAILS:

Total water requirement for the project is 966 m3/day.

Application for obtaining the approval of the Central Ground Water Authority for NCC for water withdrawal will be submitted after the approval of ToR.

Damodar River is flowing at a distance of 2.3 Km from Southern Boundary of the leaze area. No nala diversi

No court cases, violation cases are pending against the project of the PP.

Page 2 of 248




Xy f :%SZ

y

.

@

Z N

» The project does not involve violation of the EIA Notification, 2006 and amendment issued thereunder.

+ The project involves no project affected families. R&R of the PAPs is not required.

« Total cost of the project is Rs. 93,900 Lakhs.

BENEFITS OF THE PROJECT:

* The project is reported to be beneficial in terms of bigger exercise by Government of India fo increase the washing capabilities of Indian coal in order to increasg the su
pply of washed coking coal to steel plants thereby reduce the outgo of valuable foreign currency. This will also help in reducing the prices of steel product so vital for I
ndian economy.

3.1.3. Deliberations by the committee in previous meetings

Date of EAC 1 :28/02/2024
Deliberations of EAC 1 :
8.3.3: Committee after deliberations noted the following:

The proposal was initially considered in the EAC meeting held on 17-18
information. PP vide letter dated 09.02.2024 submitted the reply o :
Query-1: PP shall conduct a detailed alternate site selection
Reply: PP Submitted that a detailed study for the sclectio
inside the Tasra Mining Lease area. PP presented the analy,
washery. The reasons that Site — 11, Site — 111, and Site .
Site-II - Chasnalla Colliery Colony (49.4 Acre or.20.0° ecta
If this site is required, a total of 25+ Hectares shall be.neede
feasible; instead of that, road transportation is'a better option.). Hu
the cost of the project. The area is coal-bearing; Setting up: a washer
present just adjacent to the boundary. Thearea is present i
have to felled at this location. The offtake routeisa challen
Site-I1X ~ Domgarh (96.7 Acre or 39.1 Hectare) i .
Approximately 1500 families are present in the sre:
of Tasra Coal Mine. Cutting of 3215 Tre
Hectares; Railway Siding with Rapid Loading System:
Site | and hence not prescribed. .
Site-1V — Rohrabandh (49.7 Acre or 201 Hectare
The site has a rich green cover. A large no o ¢
displaced family, Railway siding and Rapic
Loading System: 5 hectares; Conveyor: 3 Hectar
Query-2: PP shall confirm the minimy
Reply: PP submitted that they have
09.02.2024 that about 15-18 Hectares of

124 Awlierein. Committes after deliberation deferred the proposal for want of additional
ly submitted by PP is as follows:

xisting mining site.
r-four sites. It-was mentioned that Site number 2 & Site number 3 exist
ustification of seleétion. PR submitted that Site-I was selected for setting up the proposed
ing up the proposed washery are summarized below:

id Loading System::5 Ha and Conveyor: 5 Hectares (which is not
posed for washery. R&R will be required at a large scale, increasing
: underaroundiniine infrastructure of the Chasnalla coal mine is
1side thie mine Jease area of Tasra Coal Mine.1260 trees will
r ich will be an issue from a safety point.

¢t The land falls inside the mine lease area
Hectares shall be needed (Washery: 15
] require additional set-up at proposed

R, impagting the
this site is requi

tune of 2169 will have

;Qquired at other locations for R&R of the
em. If this site 15 Seleets

v 18-20 Hectares; Railway Siding with Rapid
te ] and hence not prescribed.

T‘hc'{:‘q‘néultant has confirmed vide letter dated
iEsentation and submitted the same.

Reply: Detailed study w.r.t to transportatior
and has been addressed at sL.no. 5 & 6 of the
Query-4: PP shall submit the habitation det
Reply: All four sites have been studied for h
present within a 100-meter radius of the land pr
relocate the school at another premises situated appre
Schoot for unauthorised occupation vide letter no — FCT.
The Committee deliberated on the reply submitted by the.
proposed the transportation of Raw Coal from the conveyor belt a
PP. The Committee noted that there is a school just close to the pro

or raw coal & Rail mode for washed coal

Site Analysis Report. “Lions Public School” is
in an unauthorised manner, and it is planned to
s already running. FCIL has communicated to the
ter during the meeting.

:lected is located inside the FCIL Campus. Further, PP has
the least area requirement and R&R issues as ascertained by the
unauthorized occupation. The Committee is of the view that PP shall
submit an action plan for relocation of the school and students which is (al proposed site. The PP vide letter dated 29/02/2024 submitted its reply
wherein it mentioned that “in discussion with FCIL Estate department we have identified a location nearer to present premises and proposed the same to school authorities. . The
Principal of the Lions Public School, Sindri has agreed and written a letter (o the GM, I/C (Tasra & Chasnala), SAIL dated 29/02/2024, that they are ready 1o relocate from the
existing premises to a new location which is at a distance 0f'200 - 300 m from the present loeation.

Moreover, SAIL/IKTMPL (MDO of SAIL) will bear the entire necessary infrastructure development expenses related to the construction of the new school and hence Lions Public
School will have no financial expenditure Jor the same. "

The PP vide communication dated 2/03/2024 also submitted that “Further to our communication made o your office on 29.02.2024 for the relocation of Lions Public School
within 300 meters from the curvent premises, dully accepted by school authority. In past 2 days, We have Jurther identified 2-3 more potential sites, all are within a 1-2 kilometres
radius of the existing premises.

SAIL, through its MDO (KTMPL), is committed to Jacilitating the seamless relocation of the school to the new site, as directed by the committee, ensuring
the complete satisfaction of the school authorities prior to the commencement of the proposed Tasra Coal Washery.

We hereby assure that the first site is available additional 2-3 more sites are also available as alternative options.”

The Committee noted that PP has identified the optional site to shift the school, PP has submitted an undertakin
Public School will have no financial expenditure for the same, PP also submitted a letter dated 29/02/2024 fro
the submission PP was asked vide email dated 8/0/2024 that “PP should give the plan and assurance (il the
shified anywhere without their consent.” The PP vide letter dated 1/03/2024 informed that “We assure thai
in Operation. Further, we assure that the shifiing of school shall be done in due consent of the School adi
Based on the submission of PP, the Committee is of the view that the grant of ToR skould not be taken’
management and families whose children are studying in this school are free to make their independent
Based on the discussion held and the document submittecd the Committee recommended the proposa
Plant of capacity 3.5 MTPA in an area of 21 Ha, located at FCIL Campus, Town — Si 3
Committee in addition to standard ToR also prescribed the following Specific ToR.

epred.at fill capatity, the stidents should not be
n will be

rd.
oR for the

Coking Coal Washery
harkha

of India Limited. The

970
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3.1.4. Deliberations by the EAC in current meetings

8.3.3: Committee after deliberations noted the following:

The proposal was initially considered in the EAC meeting held on 17-18 January 2024 wherein Committee after deliberation deferred the proposal for want of additional
information. PP vide letter dated 09.02.2024 submitted the reply on the Parivesh portal. The reply submitted by PP is as follows:

Query-1: PP shall conduct a detailed alternate site selection study for at least 3 sites including the existing mining site.

Reply: PP Submitted that a detailed study for the selection of the site for installation has been done for four sites. It was mentioned that Site number 2 & Site number 3 exist
inside the Tasra Mining Lease area. PP presented the analysis of alternative Sites and justification of selection. PP submitted that Site-1 was selected for setting up the proposed
washery. The reasons that Site ~II, Site — 111, and Site — I'V have not been preferred for setting up the proposed washery are summarized below:

Site-11 - Chasnalla Colliery Colony (49.4 Acre or 20.0 Hectare)

If this site is required, a total of 25+ Hectares shall be needed. Washery: 15 Ha, Railway Ziding with Rapid Loading System: 5 Ha and Conveyor: 5 Hectares (which is not
feasible; instead of that, road transportation is a better option.). Human habitations are present in the area proposed for washery. R&R will be required at a large scale, increasing
the cost of the project. The area is coal-bearing; setting up a washery will cause blockage of coal resources. The underground mine infrastructure of the Chasnalla coal mine is
present just adjacent to the boundary. The area is present in high flood level zone of Damoder River.The land falls inside the mine lease area of Tasra Coal Mine.1260 trees will
have to felled at this location. The offtake route is a challenge and would involve passing through densely populated areas, which will be an issue from a safety point.

Site-III - Domgarh (96.7 Acre or 39.1 Hectare)

Approximately 1500 families are present in the area proposed for washery. The site would require R&R, impacting the cost of the project. The land falls inside the mine lease area
of Tasra Coal Mine. Cutting of 3215 Trees is expected for setting up of a Washery at this location. If this site is required, a total of 23+ Hectares shall be needed (Washery: 15
Hectares; Railway Siding with Rapid Loading System: 5 hectares; Conveyor: 4 Hectares). In this site, offtake infrastructure i.e,, RLS will require additional set-up at proposed
Site I and hence not prescribed.

Site-1V — Rohrabandh (49.7 Acre or 20.1 Hectare)

The site has a rich green cover. A large no of trees to the tune of 2169 will have to be felled at this location. Additional Land will be required at other locations for R&R of the
displaced family, Railway siding and Rapid Loading System. If this site is selected, a total of 27+ Hectares shall be needed (Washery: 18-20 Hectares; Railway Siding with Rapid
Loading System: 5 hectares; Conveyor: 3 Hectares). In this site, offtake infrastructure i.e., RLS will require additional set-up at proposed Site I and hence not prescribed.

Query-2: PP shall confirm the minimum area required for setting up of the Washery.

Reply: PP submitted that they have engaged M's Daniels GT India Private Limited, for setting up of washery infrastructure. The consultant has confirmed vide letter dated
09.02.2024 that about 15-18 Hectares of land is required for setting up of a washe isplaved a copy of the letter during the presentation and submitted the same.

Query-3: PP shall submit a transportation plan for each site selection{piefera hrouch rail niode.and belt conveyor combination).

Reply: Detailed study w.r.t to transportation for all four sites has.b 'on&‘idermién,[rz\nsp‘or(;through Belt conveyor for raw coal & Rail mode for washed coal
and has been addressed at sl.no. 5 & 6 of the Site Analysis Regi d the KML showing the transportation scenario.

Query-4: PP shall submit the habitation details around each 1 red for sctting up of the plant.

Reply: All four sites have been studied for habitation 1 /
present within a 100-meter radius of the land proposed
relocate the school at another premises situated Approxi
School for unauthorised occupation vide letter 110~ T
The Committee deliberated on the reply submiited by the PP
proposed the transportation of Raw Coal from the conveyor
PP. The Committee noted that there is a school just clos
submit an action plan for relocation of the schaol and sh
wherein it mentioned that “in discussion with FCIL Esta
Principal of the Lions Public School, Sindri: has-agreee
existing premises 10 a new location which Is ar. i distan
Moreover, SAIL/KTMPL (MDO of SAIL) will-beur th
School will have no financial expendinve for the s
The PP vide communication dated 2/)3/2024 4l
within 300 meters from the current pren
radius of the existing premises. |

d that the school is ripniing in an unauthorised manner, and it is planned to
»Lions Public School” isialrcady running. FCIL has communicated to the
howed the letter during the meeting.

as selected s located inside the FCIL Campus. Further, PP has
s the least ared requirement and R&R issues as ascertained by the

19/364 dated ~ 1.
ittee also, obse,

i

4 for the relocation of Lions Public School
ential sites, all are within a 1-2 kilometres

SAIL, through its MDO (KTMPL)

school in lieu of the present school and Lion
ng his consent to re-locate the school. Based on
pted at full capacity, the students should not be
tion will be functional well before Washery comes
iithorities™

om EAC/MoEF&CC for shifting the school. The school
i this regard.

grant of ToR for the setting up of Tasra Coking Coal Washery
rict- Dhanbad, Jharkhand, by Steel Authori “IndfiqeLimited. The

Public School will have no financial expenditure.
the submission PP was asked vide email dated §
shified anywhere without their consent.” The PP vide
in Operation. Further, we assure that the shifting of schog
Based on the submission of PP, the Committee is of the View
management and families whose children are studying in this
Based on the discussion held and the document submitted the Colnm
Plant of capacity 3.5 MTPA in an area of 21 Ha, located at FCIL 3
Committee in addition to standard ToR also prescribed the following Specific ToR.

“

.1.5. Recommendation of EAC

Recommended

3.2, Agenda Item No 2:

3.2.1. Details of the proposal

Amalgamated Yekona I & I1 OC (Phase-I) by Western Coalfields Limited located at CHANDRAPUR,MAHARASHTRA

Proposal For Amendment in EC

Proposal No File No bmissi Activity
Submission Date (Schedule Item)
IA/MH/CMIN/A38539/2023 J-11015/381/2015-1A.1I(M) 30/07/2023 Mining of minerals (1(a))

3.2.2. Project Salient Features

Agenda No 6.2
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6.2 Amalgamated Yekona I & I} OC (Phase-I) [Production capacity 2.75 MTPA/2.44 MTPA (Normative/Peak) ; Lease Area 1679.39 ha] of Western Coalfields
Limited (WCL) located in Tehsil Warora, District Chandrapur (Maharashtra) — Recensideration for Amendment of Environment Clearance dated 01.91.2021 ~ reg.

[Online Proposal No. JA/MH/CMIN/438539/2023; File No. J-11015/381/2015-IA. II{M)]

6.2.1 The proposal is for amendment in Environmental Clearance granted vide letter datz¢ 91.01.2021 for Amalgamated Yekona 1 & 11 OC (Phase-1) for increase in productiqn
capacity from 1.0 MTPA to 2.75 MTPA/3.44 MTPA (Normative/Peak) of M/s Western Coalfields Limited and increase in land area from 680.06 ha to 1679.39 ha located in
Tehsil Warora, District Chandrapur (Maharashtra).

2. The project proponent vide proposal no JA/MH/CMIN/438539/2023 applied for amendment in EC dated 1.1.2021. PP vide letter no. 5-G/969-970 dated 28.07.2023
requested Ministry for amendment of following specific condition no. 4 (vi) & 4 (xviii) of EC letter dated 01.01.2021 as:

Specific Condition as per EC dated 1.01.2621 Arnendment Sought

(vi) “Transportation of coal from Coal Handling Plant shall be through mechan
ized covered trucks for 3 years. No transportation by trucks after 3 years and pr
oposed railway siding/pipe conveyor system.”

Transportation of Coal from the mine shall be through tarpaulin covered trucks till the com
missioning of proposed railway Siding i.e by December 2026. No transportation by trucks a
fter Dec’2026 except for small scale industry/ consumers.

Justification

+ The mechanized cover trucks are not feasible on techno economical basis. Thus, transportation of coal to be allowed from tarpaulin covered trucks.

+ The work of construction of Railway Siding in under proces 5
d within 3 years i.e. 31.12.2023. Thus, additional three-year
made for early commissioning of Railway Siding and avoiding road.

tand aequisition and other works, the Railway Siding could not be commissione
26 may be provided for commissioning of Railway Siding. However, all efforts will be
n of coal. :

Specific Condition as per EC dated 1,01.2021

{xviii) “Toe wall of atleast 15 mis to 20 mis height sho
ng the OB dump to protect yekona village.” :

cgard 1o th

Justification

« The toe wall of 15-20 meters fs not feasibl¢ tc

* There is a gap of about 100 mtrs.hete

+ Only Top Soil overburden du
1 heightening will be done. Pla

+ Garland Drains have been pro
2 m depth are also provided agai
y loose material of the dump.

+ Dumping was done by removing ¢
heaving is totally avoided. ~

* A scientific study has been carried out
construction of toe wall.

* In CMR, 2017 there is no mention of the dirmen

h tre ;;")liamalm‘n (10,000 nos. in an area of 4 ha).
aly 36 mirs & same is finalised, no further dumping o
dump.*

dimension 3300 length, 2 m width and
y water body. This help in arresting an

ation and possibility of floor failure and up

6.2.2  Earlier the proposal was considered in the 43th EAC &
information. The PP has submitted the reply on Parivesh portal vide
The information submitted by the PP is as follows: as mentioned below:

S.
:‘: Observation of EAC Reply by PP

The work order for construction of Railway Siding has'ba
rt Rail & Ropeway Corporation Ltd (IPRCL), Mumbai vid fi
tota! value of Rs.80.74 Crore. However due to delay in land wor
ks, the Railway Siding could not be cominissioned within 3 vears i.e. 31.12.2023. Con
struction of the railway siding requires acquisition of 35.4 Ha land out of which 10.00
ha already belongs to WCL and the remaining land is to be acquired under *Gati Shakt
i Multi Model Cargo Terminal Scheme” of Railways. Thus, additional period up to 10.
Current status and preparedness of proposed railway siding/pipe conveyor sys | 12.2025 may be provided for commissioning of Railway Siding.
tem as per specific condition no. 4 (vi) of EC letter dated 01.01.2021 with doc | Present progress: :
1. | umentary proof (pipe conveyor plan comprising of layout, NIT and tendering | The construction work for railway siding has already commenced. The Centre line ma
details with date for the Railway siding alongwith Feasibility Study Report, E | rking of Track has been completed by IPRCL. Civil work of the track laying is likely t
ngineering Scale Plan, Detailed Project Report etc.) @ be completed by Jan’2025. Subsequently, civil work of wharf wall siding platform
. will be commenced. Fixed sprinklers and wind barrier will be installed at the proposed
railways siding by Dec’2025.
Totel award value for commissioning of Railway Siding is 80.74 crore to IPRCL. Till
‘November, 2023, the bills of 24.63 crore has been processed by the project proponent.
Remaining payment will be done after completion of civil work and commissioning of
Railway Siding.
The detailed timeline period for the construction of the railway siding is 10.12.2025 a
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nd eaclosed.

Przailing EC has been granted for the production capacity of 2.75 MTPA (Normativ
€). The coal production from the mine was 2.75 MTPA in FY 2022-23. The dispatch o
fceal in FY 2022- 23 from the mine was 3.50 MTPA due to liquidation of earlier coal
stock in the mine. The coal transportation statistics to the dedicated users including M
S MAHAGENCO thermal power plant in FY 2022-23 has been enclosed.

In FY 2022-23, Amalgamated Yekona-1&I1 OC has dispatched 3.50 MTPA of coal. G
MR Warora and Sai Wardha Power Generation Ltd located near to the project purchas
es 2 total quantity of 2.0202 MT. Remaining 1.48 MTPA of coal was transported to ot
her zoal customers. The traffic study has been conducted considering the transportatio
n ofapprox. 1.50 MTPA of coal to other coal customers.

PP shall submit the plan for coal transportation upto 90% to its peak capacity
2. i.e.3.44 MTPA to dedicated users only including M/s MAHAGENCO therma
I power plant as proposed in EIAEMP report.

In this project the coal is transported to either nearby thermal power plan (only 1.30 k
m away from project boundary) and other customers through Wani railway Siding (90
kms away from the project). Majri railway siding is located nearly 23 kms away from
the project. However, due to lack of adequate road infrastructure for nearly 2.3 kms, th
e caal could not be transported to Majri Railway Siding. The route from the project sit
¢ t¢ Majri Railway Siding passes through the Warora Town. The Warora town does n
ot have any peripheral road in west. Hence the coal could not be evacuated by the pres
ent -oute without entering Warora Township.

Henze, it was proposed to construct a by-pass road of 2.3 ki length for Warora town
conrecting Warora -~ Madheli Road to Warora-Wani Road. This will provide an altern
ate coal evacuation route. Approval for construction of this road is issued by Dy. Secr
etar¥, Revenue and Forest Department, Govt. of Maharashtra, Mumbai vide letter no.

$-7). this road will serve the purpose of local transport and public use also and deconge
traffic in Warora town.

: lhe éifﬁdavit submitted from the Co[lectox Chandrapur, the preﬁent p1opoxal of

The Writ Petition No. 2470 of 2022 is sub-judice. Howe

3 al near the sensitive zone such as school, hospi
] veroute till mechanised system is put in place
supported by traffic study for one month:(-wi
alternate route) along with the mitigation 1
n till the period of completion of mechanised

project. During the traffic study, the leve
bein very good category.

and at re(mlar interval checl\s for the
) certificates. Additional road safety p

month baseline ambient air quality data i

ade and it has been sent through e-mail.
s been conducted through reputed Nationa
sibility study regarding toe wall and providi
oil dump towards Yekona Village in Amalgam
on the technical study the remedial measures pro
und manner. The report is enclosed.

PP shall submit the drone video of OB
oe-wall all around the OB dump.

" PP to submit copies of MoU signed for coal transponyanox

) ned for coal transportation with Major consumers deliberate
uding thermal power plant.

are enclosed.

3.2.3. Deliberations by the committee in previous meetings

Date of EAC 1:25/08/2023 }
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Deliberations of EAC1:

48.6.2 The Committee after deliberations noted that the instant proposal is primarily for extension of timeline for implementation of mechanised system and construction of Toe
wall for adequate height along the OB dump. With regard to transportation of codl , the commitiee observed that PP could not produce the documentary proof, which indicates
that PP has taken adequate steps to complete the woks of belt conveyor and silo loading. From the submission it is noted that Work order has been awarded 1o M/s Indian Port
Rail & Ropeway Corporation Ltd (IPRCL), Mumbai vide letter dt 07.05.2022 for construction of railway siding and the target date of completion is 06.11.2023. However, as on
date, the work of survey is completed. PP did not inform the committee about tentative timeline for revised work order which is ending in November 2023, which should have been
on the basis of adeguate planning. With regard to construction of toe wall, no work has been commenced. .
With regard to toe wall request, the committee agreed to maintain the height of 2.5 mt arowmd the OB bump area with proper design. Further adequate wind barrier shall be
installed near habitat area in order 1o arrest the movement of dust towards villages.

The Commiltee 1ok a note of the cowrt case titled Smt. Kamladevi Manakchand Mealoo Education Foundation & Anr. Versus Union of India & Ors. (WRIT PETITION No.
2470 of 2022) pending before the Hon 'ble Bombay High Court, Nagpur Bench, wherein the petitioner has filed the petition to prohibit the M's Western Coalfields Limited (WCL)
from using the disputed road (i.e. road acquired under the Dindora Barage Pipeline Project) because the said disputed road passes through the school and when heavy vehicles
carrying the coal, gffects the health of the students. It has also been contended that Mis Western Coalfields Limited (WCL) is currently transporting the coal over the disputed
road and has started 1o construct the same. To authenticate the allegations of the petitioner the Ministry vide letter dated 07.06.2023 directed Integrated Regional Office, Nagpur
to conduct the site inspection and prepare the report. Thereafter, the site inspection report was prepared by the Integrated Regional Office (WCZ), MoEF&CC.
Based upon the above-stated site inspection report, the Ministry has filed an affidavit on 09.08.2023 in the WRIT PETITION No. 2470 0f 2022, before the Hon'ble Bombay High
Court, Nagpur Bench. The Ministry in para no. 18 and 19 of the affidavit submitted that:

“...the Environment Clearance letter has been stipulated with the condition to implement the beli-conveyor system to transport the coal from silo to railway siding within
3 years (December 2023) and till that period PP to transport coal by road with safeiy measures. However, no specific route is defined in EC during the transit period.
Also, based on the observation of IRO, it is now recognized that the coal transportatisn is passing through the contended zone.
That, in the meanwhile, PP vide application dated 28.07.2023 has applied for amending the EC conditions of letter dated 01.01.2021 highlighting the reasons of delay in
construction of belt conveyor & railway siding due to land acquisition, which will impede the time prescribed Jfor said construction by the Ministry. However, if the said
amendment in EC had not applied to by the PP, then this would have been a violation category case under EIA notification, 2006, as the conditions prescribed in EC with
regard to the construction of rail transport mechanism is not complied within timelinz.”
During meeting, the committee informed PP to submil the MoU signed Jor coal transportation to various user, however, PP Jailed 10 submil the same. The committee noted that
coal transportation being done with miscellaneous coal consumer and power plant but quaniizies were not provided to the Committee. The committee was, therefore, opined that
in order 1o avoid the road transportation io multiple users by different road, PP mustsubmilthe plan for 90% coal movement through rail and 10% by road with firmed timeline
and documentary proof. Further, till the mechanised system put in placé; Itee asked PPto. submit a dedicated transporiation of coal through road. avoiding the
sensitive areas, afier conducting traffic stuey within one months, - L
Inview of the above, the Committee asked the project propone

L. Current status and preparedness of proposed.;
proof (pipe conveyor plan comprising of layout,.
Detailed Project Report etc.) i

2. PP shall submit the plan for coal transportation upto 90
as proposed in EIA-EMP report, :

3. The Writ Petition No. 2470 of 20225 sub-judice. Ho
plan 1o avoid the usage/construction of roud for-tr

c:ondifiony nocdvi) of EC letter dated 01.01.2021 with documentary
Raibway: siding dlongwith. Feasibility Study Report, Engineering Scale Plan,

=1

the site in,

el

3.2.4. Deliberations by the EAC in cur|

6.2.2  The Committee deliberated on
Dump, plantation, propose railway siding
submit the details of proposed air po
recommendation made by VNIT for the stab

mincral outside

During the meeting PP informed that supply o
the coal is supplied to other customers in open My
other customers and WCL is not engaging tippers
distance customers and for which they are in the Prot
referred to clause 7.2.2 of the FSA wherein it has state
programmelschedule ...." and the same is the case with all ¢

s) located at a distance of 5.5 KM and rest of
are engaged by the thermal power plants and
and WCL is planning to supply coal to other long
ibmitted a copy of Fuel Supply Agreement (FSA) and
mberitype of trucks 1o lifi the coal as per such loading

The Committee is of the view even though PP is not transporting the miney

) eve Steps to mitigate poliution if any, caused due to transportation of mineral
outside the lease area. The PP in its reply submitted vide letter dated 18.01.2024 s

he'tollowing existing and proposed air pollution control measures.

. Existing Proposed
SI N e
o Mitigation Measures
Nos. Expenditure Nos. Expenditure Timeline

Mobile Wa i ‘ g /
1 obile Water Sprink 06 Through revenue budget 04 Through revenue Feb,2024

lers = budget i
2 Fog Canons 05 33.05 Lakh 05 40 Lakh March,2024
3 Fixed Sprinklers 36 40.59 Lakh 30 30 Lakh June, 2024

Wind Barrier railway 700 meter wind barrier with h ission ilway sidi
4 Vir B B arrier with After commission of railway siding

siding eight 6 mts 200 Lakh i.e. Dec 2025 N
. . 1,200 | 170.48 Lakh (along with 5 year
5 Tree Plantation 00 maintenance) (along Y 80,000 240 Lakh During Monsoon of 2024
Total 224.12 Lakh ' 510 Lakh

PP also provide the Fietai}s of the court case wherein the core issue is requirement of EC for bypass road for trans
school. The matter is still pending and PP submitted an undertaking wherein it has mentioned that “The
departmenial coal transportation along the proposed by-pass road for which WP 2470/202

portation of mineral near Warora Town and its impact on the
i Amalgamated Yekona I & II OC Mines, WCL does not envisage
2 has been filed before Hon'ble Bombay High Court, Nagpur Branch”. Committee
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observed that the case is not related to this EC rather it is related to construction of bypass road outside the lease area.

The Committee viewed the drone video submitted by the PP and deliberated on the requirement of toe wall around the OB dump. Committee observed that PP has reported that
this dump is finalised and there would be no further dumping in the same. PP also submitted a feasibility study regarding toe wall and providing remedial measures for black
cotton soil dump towards Yekona Village. The study was carried out by VNIT, Nagpur. The Committee is of the view that PP shall implement the recommendation made in the
said report at the earliest. The PP vide his letter dated 18.01.2024 submitted that the recommendation will be implemented by June, 2024.

Based on the discussion held the Commitiee recommended the following amendment in the EC dated 01.01.2021

Specific Condition as per EC dated ) . .
1.01.2021 Recommendation of EAC

(vi) “Transportation of coal from Co | Transportation of Coal from the mine shall be through tarpaulin covered trucks till the commissioning of proposed railway Siding i.e.
al Handling Plant shall be through m | by December 2026. No transportation by trucks afier Dec'2026 except for small scale industry/ consumers. PP shall implement the a
echanized covered trucks for 3 years. | dditional measures i.e )Use upto 25% CNG/EV Tippers for the coal transportation, ii) ensure thar transportation of mineral is in co
No transportation by trucks afier 3y | vered tippers, iii) regular water spraying on the road, iv) No overloading of the tippers, v) cleaning of the roads at least fora 5 KM s
ears and proposed railway siding/pip | pan on the iransportation route to thermal power plant, vi) allowing the vehicle having valid fitness certificate and PUC, vii) wheel w
e conveyor systen.” ashing facility and viii) installation of CCTV camera at mine entrance etc. PP shall also implement the measures proposed in letter d
ated 18.01.2024 submitted to the Ministry for mitigating air pollution.

) w PP shall implement the recommendation made by VNIT by June 2024 Jor the stability of OB Dump and allied protection of Yekona village. Ther
(xviii) “Toe wall of atleast N , o N .. ; . .
15 mis to 20 mis heioht sh | € should not be any dumping toward the Yekona viliage side and additional measures be taken to ensure that the village is not endangered. With

Y s leig respect to other dump inside the mining lease area PP shall carvy out the stability studies Jrom the reputed institutes and implement the recome
ould be constructed along . L . Y - . : .
ndations. PP shall submit the compliance of the same to RO, MoEF&CC along with documentary proof viz. photograph before and after imple
the OB dump to protect ye T i Py ) ; T e . .
kona village.” ’ mentation, ii) certificate from VNIT that the recommendation made by them has been implemented in letter and spirit and cudited expenditure st
ge- atement.
Additional planting be done on the OB dump for

ensification.of the vegetation and submit geo tagged proof on half yearly basis to IRO

The Committee also prescribe an additional conditionihs

3.2.5. Recommendation of EAC

Recommended

3.2.6. Details of Environment Conditions:

3.2.6.1. Specific

specific condition:

L. | PP shall strengthen the existing ) :

3.3. Agenda Item No 3:

3.3.1. Details of the proposal

KOLGAON EXPANSION(DEEP) OC MIN

Proposal For

Proposal No Activity

(Schedule Item)

File No

IA/MITCMIN/A

J-11015/228/2009-1A11(M) | 2 12/2023 Mining of minerals (1(a))

3.3.2. Project Salient Features

Agenda No. 6.4

Kelgaon OC Project with increase in production capacity from 0.6 MPTA to 0.8 MTPA and increase in ML area from 397.25 ha to 545.41 ha by M/s Western Coalfields
Ltd. located in Tehsil Wani, District Yeotmal (Maharashtra) - For Terms of Reference — reg.

[Online Proposal No. IA/MH/CMIN/451775/2023; File No. J-11015/228/ 2009-IA. II(M)]

6.4.1 The proposal is for Terms of Reference for Kolgaon OC Expansion Project for increase in production capacity from 0.6 MPTA to 0.8 MTPA w
lease project area from 397.25 ha to 545.41 ha. Located in Tehsil Wani, District Yavetma (Maharashtra).
The project/activity is proposed by the PP is an expansion project and covered under category A of item 1
prpact Assessment Notification, 2006 as the mining lease area is > 500 Ha. Therefore, it requires appraisal at Central level by the sectoral EAC in the Ministry. PP applied online
vide proposal No JA/MH/CMIN/451775/2023 for grant of TOR and the proposal was placed in 5th EAC meeting held during 17-18 January, 2024.

6.4.2  The Project Proponent made a detailed presentation on the salient features of the project and informed that:

ith increase in the Mining

(a) *Mining of Minerals Coal’ of the Schedule to the Environmental

6.4.2.1: Location:

1. PP submitted that the Kolgaon Opencast Mine is located on the Wani Tahsil of Yeotmal District of Maharashtra. The bl

WCL. 1t is bounded by North Latitude 190 5" 41” to 190 6° 20" and east Loagitude 790 50° 49” to 790 52° 00”
M/1.

ock is adjacent to mugoli and nirguda blocks of
and is covered in the Survey of India Toposheet No. 36

1. PP submitted that the Project does not fall in the Critically Polluted Area (CPA), where the MoEF&CC's vide its OM dated 11.04.2022 & 07.05.2022 has imposed

975
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moratorium on grant of EC. There is no forest land involved in the project. The project does not require recommendation of NBWL. No National Parks, Wildlife

Sanctuaries and Eco-Sensitive Zones fall within 10 km boundary of the project.

6.4.2.2: Previous Approval & Past Production details:

L. PP submitted that the project has been granted Environmental Clearance for production capacity of 0.6 MTPA (Peak) with ML area of 397.25 ha (392.67 ha within mine

lease area and 4.58 ha outside mine lease area) vide Ministry’s letter no. J-11015/228/2009-1A. 1I(M) dated 16.02.2012.

L. PP submitted that the past production details as per which the production is well withiz the EC capacity.

| et produion e P ot b
2005-06 | 0.40 NIL Nil
2006-07 | 0.40 0.1 Nil
2007-08 | 0.40 0.32 Nil
2008-09 | 0.40 0.36 Nil
2009-10 | 0.40 0.31 Nil
2010-11 | 0.40

2011-12 | 0.60

2012-13 | 0.60

2013-14 | 0.60

2022-23 | 0.60

Agenda No. 6.4 .
Kolgaon OC Project with increase in production capaci
Ltd. located in Tehsil Wani, District Yeotmal (Maharashtra)
[Online Proposal No. 1A/MH/CMIN/451775/2023; File No. J-1101
6.4.1 The proposal is for Terms of Reference for Kolgaon OC Expansio ) ¢
lease project area from 397.25 ha to 545.41 ha. Located in Tehsil Wani, District Yavatma (Maharashtra).

The project/activity is proposed by the PP is an expansion project and covered under category A of item 1(a) ‘Mining of Minerals Coal” of the Sch

vide proposal No IA/MH/CMIN/451775/2023 for grant of TOR and the proposal was placed in 5th EAC meeting held during 17-18 January, 2024.
6.4.2  The Project Proponent made a detailed presentation on the salient features of the projec: and informed that:

6.4.2.1: Location:

1. PP submitted that the Kolgaon Opencast Mine is located on the Wani Tahsil of Yeotraal District of Maharashtra. The block is adjacent to mugoli and nirguda blocks of
WCL. It is bounded by North Latitude 190 5’ 417 to 190 6’ 20" and east Longitude 790 50’ 49 to 790 52° 00 and is covered in the Survey of India Toposheet No. 56

M/1.

1. PP submitted that the Project does not fall in the Critically Polluted Area (CPA), where the MoEF&CC'’s vide its OM dated 11.04.2022 & 07.05.2022 has imposed
moratorium on grant of EC. There is no forest land involved in the project. The project does not require recommendation of NBWL. No National Parks, Wildlife

Sanctuaries and Eco-Sensitive Zones fall within 10 km boundary of the project.

6.4.2.2: Previous Approval & Past Production details:

L. PP submitted that the project has been granted Environmental Clearance for production capacity of 0.6 MTPA (Peak) with ML area of 397.25 ha (392.67 ha within mine

lease area and 4.58 ha outside mine lease area) vide Ministry’s letter no. J-1 1015/228/209-1A. TI(M) dated 16.02.2012.

from 397.25 ha to 545.41 ha by M/s Western Coalfields

ascifrproduction capacity from 0.6 MPTA to 0.8 MTPA. with, increase in the Mining

edule to the Environmental
Impact Assessment Notification, 2006 as the mining lease area is > 500 Ha. Therefore, it requTes appraisal at Central level by the sectoral EAC in the Ministry. PP applied online
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1. PP submitted that the past production details as per which the production is well within the EC capacity.

6.4.2.3: Mining Details:

—

. PP submitted that the total Mining

£~
Expansion (Deep) Opencast Mine
CS/BM-348/2022-23/1012 dated 17.0

- PP submitted the Method of mining operation
27.982MT, with mineable reserves are 16.29 MT.
with thickness ranging from 0.34 to 11.85. Grade of

follows:

- PP submitted that the Transportation of coal is being done by dum
Transportation of coal has been proposed through belt conveyor.

e T e
2005-06 | 0.40 NIL Nil
2006-07 | 0.40 0.1
2007-08 | 0.40 0.32
2008-09 | 0.40 0.36
2009-10 | 0.40 031
2010-11 | 0.40 036
2011-12 | 0.60 0.60
2012-13 | 0.60 0.56
2013-14 | 0.60 0.03
2014-15 | 0.60 0.46
2015-16 | 0.60 0.12
2016-17 | 0.60 0.00
2017-18 | 0.60 0.26
2018-19 | 0.60 0.50
201920 | 0.60 00000040
202021 | 0.60 04524
202122 | 0.60 0599
202223 | 0.60 060

- PP submitted that the total quarry area is 216.8 ha with a depth of 200m. Final mine void of 125.2

cological reserve reported in the mine lease area is
as on 01.04.2025 is 8.74Mt. Four composite seam
1in24to1in35. The Life of mine is 12 years.

2 ha will be converted to water body. Post mining land use will be as

pers in mine pit head, from surface to sidings by tippers and at sidings to loading by pay loaders.

plan) and Mine closure plan for Kolgaon
vide Board resolution no. WCL /office of

Land use (ha)
SL No. Land use post mining

Plantation | Water Body | Publicuse | Undisturbed | Total
1 External OB Dump 159.29 0.00 0.00 0.00 159.29
2 Excavation 91.58 125.22 0.00 0.00 216.80
3 Infrastructure like Sub-station, CHP Service Buildings etc. | 3.00 0.00 5.00 0.00 8.00
4 Undisturbed area (brought under plantation) 65.00 0.00 0.00 45.30 110.300
6 Road 2.00 0.00 2.92 0.00 4.92
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7 Green Belt Area 5.00 0.00 0.00 0.00 5.0
8 flood Protection Embankment 4.00 - 28.75 8.35 41.10
Total 329.87 12522 36.67 53.65 545.4]

L. PP submitted that the ground water level has been reported to be varying between 4.5 mto 7.0 m during pre-monsoon and between 2.3 m to 3.5 m during post-monsoon ?n
core zone. The ground water level has been reported to be varying between 4.3 m to 11.8 m during pre-monsoon and between 1.7 m to 5.4 m during post-monsoon in
buffer zone. Total water requirement for the project is 408 KLD.

1.PP submitted that the NOC has been secured from CGWA for abstraction/ dewatering of mine discharge in respect of subject mine vide NOC no.
CGWA/NOC/MIN/ORIG/2021/13912 valid upto 02/12/2023. Renewal application is in process vide application no. 21-4/76 L/MH/MIN/2017.

6.4.2.3: Project Cost & Benefit:

1. The project involves 187 project affected families. No village rehabilitation is involved in the project only land outside is involved for which a cost of Rs. 42.9635 cr has
been kept in the approved project report.

2. Total capital cost of the project is ¥ 206.1941 crores. Cost of production is Rs. ¥ 2889.08/t(at 85%), CSR cost is Rs. 2 per tonne. Environment Management Cost in
Rs crores; Capital 12.7773 cr. & Recurring cost is ¥6/tonne of coal production.

3.3.3. Deliberations by the committee in previous meetings

N/A

3.3.4. Deliberations by the EAC in current meetings

6.43  The Committee after deliberations nited Lh,é.tb!lowiﬁg

- EC for Kolgaon OC for capacity 0.40 MTPA within
- EC for enhancement in capacity upta 0.6 MTPA w
- Total Mining lease area as per block alloyment
Mining plan and Mine closure plan for K
circulated vide Board resolution no. WCL
No National Parks, Wildlife Sanctua
Application for renewal of Groundwater

Production is well within the EC Capa

B

o

6.44  The Committee after deliberat
{0 543.41 ha. The Committee is of the v
ToR prescribed and also conduct Sresh publ,
Based on the above, EAC recommended
to 0.8 MTPA and increase in ML area
Notification, 2006 and its amendments the;

in production capacity from 0.6 MPTA

of Terms of referérice for expmision of Kolgaon O
? trict Yeotmal (Maharashtra) under EIA

41 ha by ‘estern Coalfiel

3.3.5. Recommendation of EAC

Recommended

3.3.6. Details of Terms of Reference

3.3.6.1. Specific

specific tor

1 PP shall modify its Mine Plan w.r.t 1o mine lease area Le. 545.41 ha for its peak production and gel it approved from Ministry
" | shall be conducted beyond this area. .

The total excavation (minerals, waste, top soil} 1o be excavated needs to bring out cleariy in production and development plan. The mineable reserves, blocked reserves need
to be mentioned along with life of mine. PP should add an amexure in the mining plan clearly showing the year-wise production and development plan (tabular formar) till
the end of life of mine. The location of mineral stacking, dumping sites, plantation and other infrastructures needs 1o bring out clearly in the mining plan, PP needs 1o bring
oul the waste 1o be generated during the entire life of mine and where it will be dumped/backfilled. '

[ o]

PP has to prepare EI4-EMP report by taking fresh baseline data and thereafier conduct the Public Consultation, including public hearing, through concerned SPCB in the
3. | concerned districts as per the provisions/procedure contained in the El4 Notification, 2006 for information of the stakeholders about the present coal mining operations
inviting comments and their redressal.

4 PP should provide in the EI4 Report details of all the statutory clearances, permissions. no objection certificates, consents etc. req

uired for this project under various Acts,
Rules and regulations and their status or estimated timeline afier grant of EC.

5. | PP shall submit the drone video & photographs of mined area, fresh lease area to be mined and existing and proposed fransportation route.

PP should submit the detailed plan in tabular Jormat (year-wise for life of mine) for afforestation and green belt development in and around the mining lease. The PP should
6. | submit the number of saplings to be planted, details of native species, area to be covered under afforestation & green belt, location of plantation, target for survival rate and
budget earmarked for the afforestation & green belt development. In addition to this PP should show on asurface plan (S-year interval for life of mine) of suitable scale the
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area to be covered under afforestation & green belt clearly mentioning the latitude and longitude of the area to be covered during each 5 years. The capital and recurring
expenditure 1o be incurred needs 1o be submitted. Plantation plan should be przpared in such a way that 80% of the plantation 10 be carried out in first 5 years and Jor the
remaining years the proposal for gap filling. The seedling of height not less then 2 meters to be selected and accordingly cost of plantation needs to be decided. In addition
fo this, plantation in the safety zone at lease boundary the plantation should be planned in such a way that it should be completed within 2 years only.
PP should submit the quantity of surface or ground water 10 be used for this project. The complete water balance cycle need to be submitted. In addition to this PP should
7. | submit a detailed plan for rain water harvesting measures to be taken. The PP should submit the year wise target for reduction in consumption of the groundisurface water
by developing alternative source of water through rain water harvesting measures. The capital and recurring expenditure lo be incurred needs 1o be submitted
PP should clearly bring out the details of the manpower to be engaged for this project with their roles Iresponsibilities/designations. In addition to this PP should mention
8. | the number and designation of person to be engaged for implementation of ensironmental management plan (EMP). The capital and recurring expenditure 1o be incurred
needs to be submitted.
9 PP should submit the year-wise, activity wise and time bound budget earmarked for EMP, occupational health surveillance, and activities proposed to address the issues
" | raised during Public Hearing. The capital and recurring expenditure to be incusred needs to be submitted.
1 PP shall explore the possibilities of utilization of OB material for different puzposes (in construction of roads, manufacture of artificial sand, aggregates, use for farmers
0. | etc.) and accordingly Plan shall be included in EIA/EMP Report.
1} PP shall provide the details of mining technology/methodology proposed to be adopted for coal mining operations and ifs associated environmental benefits of using from
1. | Climate Change perspective.
1 In case of ground water abstractionfintersection. The PP shall comply with the Ministry's OM dated 23/05/2019. Compliance status needs (o be presented before EAC at the
2. | time of appraisal.
1 PP should clearly bring out that what is the specific diesel consumption ~ (Liters(Tonne.of total excavation & mineral) and steps 1o be taken for reduction of the same. Year-
3 wise largel for reduction in the specific diesel consumption whmitred. PP shall also. explore the possibility of using e-vehiciestLNG/CNG based mining
" | machineries and trucks for mining operation and transp - e ;
1 PP shall submit detailed project report for implime ing till raibway. siding for evacuation of coal with its target date of
4. | completion. L : :
1 All the certificates viz. Involvement Qf’Forés( Tand;.di. ng should be duly authenticated by Forest Department. The Certificate
5. | should bear the name, designation, official seal oFthe perso e
L | PP shall submil the measures to beqakeir for siabilin
6. | dhump is more than 60 meters than PP.shall get the sty
1 G o
7 The budget to be earmarked for the vorious activi
PP should clearly show the Iranspm'i ronle 'Q‘/‘II
center line of the road on cither side Should bee Further, frequency of testing of Poly Achromatic
1 Hydrocarbon needs 10 be submitted alone with | of damage to the crop and land on the either side
8. | of the road needs to be mentioned. The PP sh : 2 emission rate from the various sources.
The Ground level concentration i
considered in EIA/EMP Report.
1 Details of grazing land if any imvoly P shall provide the relevant rule position
9. | applicable in this regard and compliance
2 b
5 PP shall submit the action plan to adhere't
2 . . L
) PP shall submit the proposal of EC only after compl th February, 2012.
2 | PP shall submit design dLl’laI‘/S of all Air Pollution contro nted as part of Environment Management Plan vis-c-vis reduction in
2. | concentration of emission for each APCEs.
5 The PP sho‘u/d ensure that only NABET aceredited consuliant shall be engaged for the preparation of EIA/EMP Reports. PP shall ensure that accreditation of consultant
3. sha{[ be valid during the collection of baseline date, preparation of EIA/EMP report and during the appraisal process. The PP and consultant should submit an undertaling
the information and data provided in the EIA Report and submitted to the Minisiry are factually correct and PP and consultant are fully accountable for the same.
2
4 PP shall prepare a wildlife conservation plan in consultation with the local Jorest department.
2 : X . .
5 PP shall submit certified compliance report of EC conditions Jrom Ministry’s IRO. IRO shall certify that PP has complied 90% of conditions.
5 The‘PP shoul‘d submi{ the photograph of monitoring stations & sampling locations. The photograph should bear the date, time, latitude & longitude of the monitoring
6 station/sampling location. In addition to this PP should submit the original test reports and certificates of the labs whj Allanalyzedhe samples.
) i,
4 S,
3.3.6.2. Standard
I . .
a) Mining of minerals
1L ArtxlEIA;(I;Ié\gP Report shall be prepared for...... MTPA peak capacity in an ML/p-oject area of.....ha based g x 11 of the EIA Notifi
cation, 2006.

Page 12 of 248



X

An EIA-EMP Report would be prepared for..... MTPA peak capacity to cover the impacts and environment management plan for the project specific activities on the enviro
nment of the region, and the environmental quality encompassing air, water, land, biotic community, etc. through collection of data and information, generation of data on i
mpacts including prediction modeling for MTPA of coal production based on approved project/Mining Plan for....MTPA. Baseline data collection can be for any season (thr
ee months) except monsoon. ’ :

If the washery is located within the mine lease or near to the mine lease its location should be cited seperately also, providing pillar cordinates and site layout plan. Insuch ca
ses cumulative impact of mine operation with washery to be assessd and EMP measure to be drawn to the worst scenario

Plan of mechanized transportation of coal to coal washery also for rejects and washed coal to be drawn

Propoer KML file with pin drop and coordinate of mine at 500-1000 m interval be provided

A toposheet specifying locations of the State, District and Project site should be provided.

A Study area map of the core zone (project area) and 10 km area of the buffer zone (1: 50,000 scale) clearly delineating the major topographical features such as the land us
¢, surface drainage pattern including rivers/streams/nuliahs/canals, locations of human habitations, major constructions including railways, roads, pipelines, major industries,
mines, washery and other polluting sources. In case of ecologically sensitive areas such as Biosphere Reserves/National Parks/WL Sanctuaries/ Elephant Reserves, forests (
Reserved/Protected), migratory corridors of fauna, and areas where endangered fauna and plants of medicinal and economic importance found in the 15 km study area shoul
d be given. The above details to be furnished in tabular form also.

Land use map (1: 50,000 scale) based on a recent satellite imagery of the study area may also be provided with explanatory note on the land use.

Map showing the core zone delineating the agricultural land (irrigated and un-irrigated, uncultivable land as defined in the revenue records, forest areas (as per records), alon
g with other physical features such as water bodies, etc should be furnished.

A contour map showing the area drainage of the core zone and 25 km of £
side the lease/project area) should also be clearly indicated in thes

A detailed Site plan of the mine showing the proposgil ¢
structure, CHP, ETP, Stockyard, township/colony (withi
er bodies to be left undisturbed along with any naty
s, proposed diversion/re-channelling of the water: couy

1ing ope

1 arca, OB dumps, green belt, safety zone, buildings, infra
mndistarbed

fany, and landscape features such as existing roads, drains/natural wat
nd modification of thereof in terms of construction of embankments/bund

In case of any proposed diversion of nallah/canal

Catchment area with its drainage map of 25 kin ‘ar‘e‘
map should clearly indicate drainage pattein of the
lity of water to be diverted L

ivel rlet system and its respective order. The
need eloboration in form of lengthe, quantity and qua

Prior in principle approval from the réSpé ‘
I not be finally considered before the apprais
dy : :

aly/ drains. However, state approval shal
equired with emphasis on hydrological stu

oposes diversion of 1
eport in case where divers

Similarly if the project involves diversi
in the map along with the status

of diversion and its realignment should be shown

Break up of lease/project area as p

R OPENCAST PROJECT should be giv
en as per the following table:

SL
Landuse
No.
1 Agricultural land
2 Forest land
3 Wasteland
4 Grazing land
5 Surface water bodies
6 Settlements
7 Others (specify)
Total

Break-up of lease/project area as per mining plan should be provided.

Impact of changes in the land use due to the project if the land is predominantly agricultural land/forestland/grazing land, should be provided.

Study on the existing flora and fauna in the study area (10km) should be carried out by an institution of relevant discipline. The list of flora
arately for the core and study area and a statement c'lear]y specifying whether the study area forms a part of the migratory corridor of any endangered fauna should be given.
If the study area has endangered flora and fauna, or if the area is occasionally visited or used as a habitat by Schedule-1 species, or if the project falls within 15 km of an ecol

ogically §ensitive area, or used as a migratory corridor then a Comprehensive Conservation Plan along with the appropriate budgetary provision should be prepared and sub
mitted with EIA-EMP Report; and comments/observation from the CWLW of the State Govt. should also be obtained and furnished.

and fauna duly authenticated sep

One-season (other than monsoon) primary baseline data on environmental quality - air (PM10, PM2.5, SOx, NOx and heavy metals such as Hg, Pb, Cr, As, etc), noise, water
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(surface and groundwater), soil - along with one-season met data coinciding with the same season for AAQ collection period should be provided. The detail of NABL/ MoE
F&CC certification of the respective laboratory and NABET accreditation of the consultant to be provided.

Map (1: 50, 000 scale) of the study area (core and buffer zone) showing the lacation of various sampling stations superimposed with location of habitats, other industries/mi
nes, polluting sources, should be provided. The number and location of the sampling stations in both core and buffer zones should be selected on the basis of size of lease/pr
oject area, the proposed impacts in the downwind (air)/downstream (surface water)/groundwater regime (based on flow). One station should be in the upwind/upstream/non-i
mpact/non-polluting area as a control station. The monitoring should be as per CPCB guidelines and parameters for water testing for both ground water and surface water as
per IS] standards and CPCB classification wherever applicable. Observed values should be provided along with the specified standards.

For proper baseline air quality assessment, Wind rose pattern in the area should be reviewed and accordingly location of AAMSQ shall be planned by the collection of air qu
ality data by adequate monitoring stations in the downwind areas. Monitoring location for collecting baseline data should cover overall the 10 km buffer zone i.e. dispersed i
1 10 km buffer area. In case of expansion, the displayed data of CAAQMS and its comparison with the monitoring data to be provided

A detailed traffic study along with presence of habitation in 100 mts distance from both side of road, the impact on the air quality with its proper measures and plan of action
with timeline for widening of road. The project will increase the no. of vehicle along the road which will indirectly contribute to carbon emission so what will be the compen
satory action plan should be clearly spell out in EIA/ EMP report.

The socio-economic study to conducted with actual survey report and a comparative assessment to be provided from the census data should be provided in EIA/ EMP report
also occupational status & economic status of the study area and what economically project will contribute should be clearly mention. The study should also include the statu
s of infrastructural facilities and amenities present in the study area and a comparative assessment with census data to be provided and to link it with the initialization and qu
antification of need based survey for CSR activities to be followed.

The Ecology and biodiversity study should also indicate the likely impact of change in forest area for surface infrastructural development or mining activity in relation to the
climate change of that area and what will be the compensatory measure to be adopted by PP to minimize the impact of forest diversion.

Impact of proposed project/activity on hydrological regime of the area shall be

essed and report be submitted. Hydrological studies as per GEC 2015 guidelines to be prep
ared and subimitted | B

Details of mineral reserves, geological status of the sty
of mine life should be provided on the basis of the ap!
hould be included. The Progressive mine develo
approval of Competent Authority should be fim

ing depth and progressive stage-wise working scheme until the end
1 fram the approved Mining Plan. Geological maps and sections s
s0.be showtin figures. Details of mine plan and mine closure plan

Details of mining methods, technology, equipment to.be us

hnology afmd cquipmem proposed to be used vis-a-vis the potential i
mpacts should be provided. . :

Impact of mining on hydrology, medification of natur;

wing though the ML and adjoining the leas
e/project and the impact on the existing uscrs and ir “

Forest diversion shall be only propese

d 1 ip‘lfi)i):‘iédhr developed in forest area. No forest ar
ea shall be used for OB dump, according - .

inmize its impact. A detail to be furnished i
n EIA/EMP report bl

Detailed water balance should be pi rious' mine operation arately.

Flow chart of water balance should b

. er discharge, etc. should be provided. Deta
ils of STP in colony and ETP in mine s

PP shall submit design details of all Air Poll
on of emission for each APCEs

nagement Plan vis-4-vis reduction in concentrati

PP shall propose and explore to use LNG/CNG base

sportation of coal. The measures adopted to conserve ener
gy or use of renewable sources shall be submitred.

PP to evaluate the green house emission gases from the mine operation:

corresponding carbon absorption plan.

Site specific impact assessment with its respective measure to be provided

Impact of mining and water abstraction from the mine on the hydrogeology and groundwater regime within the core zone and 10 km buffer zone including long-term monito

ring measures should be provided. Details of rainwater harvesting and measures for recharge of groundwater should be reflected in case there is a declining trend of groundw
ater availability and/or if the area falls within dark/grey zone.

Impact of blasting, noise and vibrations should be given.

Impacts of mining on the AAQ and predictions based on modeling using the ISCST-3 (Revised) or latest model should be provided.

Impacts of mineral transportation within the mining area and outside the lease/project along with flow-chart indicating the specific areas generating fugitive emissions shoul
d be provided. Impacts of transportation, handling, transfer of mineral and waste on air quality, generation of effluents from workshop etc, management plan for maintenanc

¢ of HEMM anfi other machinery/equipment should be given. Details of various facilities such as rest areas and canteen for workers and effluents/pollution load emanating f
rom these activities should also be provided.

Effort be made to reduce/eliminate road transport of coal inside and outside mine and for mechanized loading .
: 89

Demils of waste OB and topsoil generated as per the approved calendar programme, and their management shown 'n“ﬁ%ures g
ive development and mine closure plan, green belt development, backfilling prozramme and conceptualipo: ! y
¢ based on slope stability studies with a max of 280 angle as the ultimate slope should be given. Secti

the adjacent area should be shown.

Ty, hotes tables giving progress
dump heights and terracin

Efforts be made for maximising progressive internal dumping of O.B., sequential mining, external duin

981
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uce land degradation.

Impact of change in land use due to mining operations and plan for restoration of the mined area to its original land use should be provided.

Progressive Green belt and ecological restoration /afforestation plan (both in text, figures and in theAdequate greenbelt nearby areas, coal stock yard and transportaion area o
f'coal shall be provided with details of species selected and survival rate. Adequate greenbelt nearby areas, coal stock yard and transportaion area of coal shall be provided w
ith details of species selected and survival rate Greenbelt development should be undertaken particularly around the transport route and CHP.

Table 2 : Stage Wise Cumulative Plantation

H341

Present Sth 10th | 20th | 24th Year

S.N. | Land use Category
(Ist Year) | Year | Year | Year | (end of mine life)*

1 Backfilled Area(Reclaimed with plantation)

2 Excavated Area (not reclaimed)/void

[}

External OB dump Reclaimed with plantation)

4 Reclaimed Top soil dump

5 Green Built Area

6 Undisturbed area (brought under plantation) ;

7 Roads (avenue plantation) " 2
] Area around buildings and Infrastructiir . g

Total
6
S. No. YEAR*
1 Ist year
2 3rd year
3 5th year
4 10th year
5 15th year
20th year
7 25th year
8 30th year
9 34th year(end of minc life)
10 34- 37th Year (Post-mining) §
i ;

Conceptual 'F inal Mine Closure Plan. gnd post mining land use and restoration of land/habitat to the pre- mining status should be provided. A Plan for the ecological restorati
on gf the mined out area and post mining land use should be prepared with detailed cost provisions. Impact and management of wastes and issues of re-handling (wherever a
pplicable) and backfilling and progressive mine closure and reclamation should be furrished. Table 3: Post-Mining Landuse Pattern of ML/Project Area (ha)

L
Land  use and Use (ha)

S.N. | during W Publi
Minin . ater ublic .
8 Plantation Body | Use Undisturbed | Total

1 External
OB Dump

Top soit
Dump

sv]

3 Excavation

4 Roads
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T

X

Built up
area

Green Belt
Undisturbed
Area

Total

Occupational health issues. Baseline data on the health of the population in the im
pact zone and measures for occupational health and safety of the personnei and m
anpower in the mine should be given.

Site specific Risk Assessment and Disaster Preparedness and Management Plan s
hould be provided.

(ilntegration of the Env. Management Plan with measures for minimizing use of n
atural resources - water, land, energy, etc. should be carried out.

Cost of EMP (capital and recurring) should be included in the project cost and for
progressive and final mine closure plan.

Details of R&R. Detailed project specific R&R Plan with data on the existing soci
1 0= cconomic:status of the population (including tribals, SC/ST, BPL families) fou
3 the study arew and broad plan for rescttlement of the displaced population, si
jr,thé‘ reséttlcmeht‘co]ony, alternate livelihood concerns/employment for the d
laced people, civic and housing amenities being offered, etc and costs along wi
the schedulé of the implementation of the R&R Plan should be given.

1 ages and specific budgetary provisions (capital
ific activities:over the life of the project should be given.

- standard operating process/procedu
deviation/violation of the environmental

company should have a well laid dow
e5/violations of environmental norms to th
d/or shareholders or stakcholders at farge.

itoring of compliance of environmental regulati

¢ should cover the information relating to notices issued i
aper, proceedings/minutes of Public Hearing, the points raised by the

nd commitments made by the proponent and the time bound actio
"proposed with budgets in suitable time frame. These details should be presented
in a tabular form. If the Public Hearing is in the regional language, an authenticate
d English Translation of the same should be provided.

Status of any litigations/ court cases filed/pending on the project should be provid
ed.

Submission of sample test analysis of Characteristics of coal: This should include
details on grade of coal and other characteristics such as ash content, S and heavy
metals including levels of Hg, As, Pb, Cr etc.

Copy of clearances/approvals such as Forestry clearances, Mining Plan Approval,
mine closer plan approval. NOC from Flood and Irrigation Dept. (if req.), etc. wh
erever applicable.

FOREST CLEARANCE: Details on the Forest Clearance should be given as pert
he format given:

|
H
TOTAL TOTAL Balance are | Status of a ]
ML/PRO | FORES | Date of F | a for which ppl for. di ‘
JECTAR | TL AN | C FCis yetto | version of |
EA (ha) D (ha) be obtained | forest land i i
!
|
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an, provid
¢ details o
feach FC

PP shall submit clarification from PCCF that mine does not falls under corridors o
1. f any National Park and Wildlife Sanctuary with certified map showing distance o
fnearest sanctuary.

Source of water for use in mine, sanction of the Competent Authority in the State
1 Govt. and impacts vis-a-vis the competing users in the upstream and downstream
of the project site. should be given.

In case of expansion of the proposal, the status of the work done/activities as per
1. mining plan and mine closure plan and progressive reclamation of OB dump shall
be detailed in EJA/ EMP report

A copy of application submitted for 5 star rating system to Ministry of coal for ex
1. pansion cases may be provided. Certificate /rating given to project shalf be provid
ed with EIA-EMP report

PP-shall carry out survey through drone highlighting the ground reality for atleast
1 10 minutes

Dctaii@dy,Chrcmﬂdgy of the project starting from the first lease deed alloted/Block
allotment/ Land acquired 1o:its No. of renewals, CTO /CTE with details of no. ren
ewals, previous. EC(s) granted details and its compliance details, NOC details fro
m us Govt bo like Forest NOC(s), CGWA permissions, Power permissio
- especiively to be furnished in tabular form.

EMP‘rcpm'tmust mention the peak capacity productio
sultant (N .acrreditation) and Laboratory (NABL /

3.4. Agenda Item No 4:

3.4.1. Details of the proposal

Expansion of Prakasham KI

LTD located at BHADRADRI
KOTHAGUDEM,TELANGAN. :

Proposal For

Activity
(Schedule Item)

Proposal No

IA/TG/CMIN/447190/2023

Mining of minerals (1(a))

3.4.2. Project Salient Features

Agenda No, 6.5

Expansion of Prakasham Khani Opencast Coal mine (Amalgamation of Manuguru OC H Expansion & Manugury OC IV Extension) for increase in
production capacity from 9.75 MTPA to 10.45 MTPA in the ML area of 2402.40 ha (2214.84 ha Forest Land and 187.36 ha non-forest land) of Singareni
Colleries Company Limited (SCCL) located in Village & Mandal Manuguru, District Bhadradri Kothagudem (Telangana) - For Environmental Clearance
under Ministry’s OM dated 11.04.2022 (Stage I - 20% expansion) - reg.

[Online Proposal No. LA/TG/CMIN/447196/2023; File No. J-11015/78/2013-1A-11(3))

6.5.1 The proposal is for Environmental Clearance for Expansion of Prakasham Khani Opencast Coal mine (Amalgamation of Manuguru OC I Expansion &
Manuguru OC 1V Extension) for increase in production capacity from 9.75 MTPA to :0.45 MTPA in the ML area of 2402.40 ha (2214.84 ha is Forest Land and 187.56
ha is non-forestland) of Singareni Colleries Company Limited located in V illage & Mandal Manuguru, District Bhadradri Kothagudem (Telangana) under provisions of
7(ii) of EIA Notification, 2006 and under OM dated 11.04.2022 [Stage-1 20%].

The project falls under Schedule 1(a) of mining and is a Category - “A” project as per EIA notification 14th September 2006 as the mining lease area is more than 500
Ha. PP applied for expansion in pursuant to O.M dated 11.04.2022 [Stage-1 20%)].

6.5.2 Details of the proposal, as ascertained from the proposal documents and as revealed from the discussions held during the meeting, are given as under:
6.5.2.1: Location:

East Longitudes 80°44°16.41" E to 80°48°48.34" E -

1. The project area is covered under Survey of India Topo Sheet No. 65C/9 & 65 C/13 and is bounded by North Latitudes 17°55°36.81" N to 17°58°54.87" N and
e o

2. The project does not fall in the Critically Polluted Area (CPA), where the MoEF&CC’s vide its ONF4lat
of environment clearance.

6.5.2.2: Mining Lease: The PKOC Mine is amalgamation of two existing opencas: mines na
opencast mine, with production capacity of 9.75 MTPA in the mine lease area of 2402.40 ha.

SINo | Details Area (Ha)
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1 Manuguru ML granted vide G.O Ms. No 217 dated 12.08.2008 921.9

2 Manuguru Ext. granted vide G.O Ms. No 259 dated 23.09.2008 125.90
3 Manuguru OC-II granted vide G.O Ms. No 63 dated 6.03.1999 168.22
4 Manuguru OC-111 granted vide G.O Ms. No 91 dated 24.03.2005 75.09

5 Manuguru OC-11 granted ;'ide G.0 Ms. No 238 dated 27.08.2008 175.59
6 Manuguru OCP 1V granted vide G.O Ms. No 13 dated 18.05.2016 | 3£4.31
7 Manuguru OC-1T granted vide G.O Ms. No 5 dated 12.04.2019 288.74
Total-1 216¢.86
8 Lol for non-coal bearing area 23334
Grand Total 240z .40

6.5.2.3: Forest Area: PP submitted that 2214.84 ha of forest land has been reported to be involved in the project. Approval under the Forest (Conservation) Act, 1980
for diversion of 2214.84 ha of forest land for non-forestry purposes has been obtained vide MoEF&CC.

Letter No Area (in Ha)

F.No. 8-8/96-FC dated 10.10.1997 for an arca 286.25 ha 286.25

F.No. Cumine. 75

Dm:bfwhiéh‘ 828 16 hacovered under PK OC mine. | 828.16

F.No.

F.No 125.9
F.No. 8-7/2008-FC dated 30.12.2008 foran d!(:‘l 175.69
F.No [6+for an m 4.68
F.No. 8-79/2013-FC dated 24;‘0-’}:.2(}}7 tf{':r‘~‘ 430.42
F.No. 8-70/2014-FC dated 02.11.2018 for an 288.74
Total 221484

6.5.2.4: Protected Area: The ki
1 species (Indian peafowl, hou
provision of Rs.2.41 Crores v:
6.5.2.5: Method of Mining & Mj

tance of 5.82 kmand 1.92 km. Wildlife conservation plan for Schedule-
a has been aj by PCCE&CWW, Telangana with a budgetary

onitored lizard 3
Dated:14.06.2018

. PP submitted thatMining Plas
Manuguru OC 1V Extension
2168.86 ha + Non Coal Bearing
a capacity of 15 MTPA over an area

amation of Manuguru OC 11 Expansion &
n extent of 2402.40 ha (Coal Bearing area

use 1.3(b) of guidelines dated 29.05.2020 for

- Total geological reserve reported in the mine
extractable, out of which 228.78 MT were alread:
%.

15 seams with thickness ranging from 1.2 to 9.78 m are workable. Grade of ccal is G-§ Stripping ratio 7.75, while gradient is varying from 1 in 5.5 to 6.5.
Method of mining operations is by Opencast method of working with Surface Miner & Shovel and Dumper combination

Life of mine is 7 years from 2023-24. ) )

The project has 3 external OB dump in an area of 504.34 ha with 120 m heigat and 441.06 Mm3 of Total OB. 1 Internal OB dump in an area of 783.199 ha with
1066.44 Mm3 of Total OB is envisaged in the project.

Total quarry area is 1495.476 ha out of which backfilling will be done in 782.119 ha which shall be reclaimed with plantation while final mine void will be
created in an area of 712.357 ha with a depth of 270 m. Final mine void will bz converted into water body.

- Land Use Details of Mine: The land usage pattern of the project is as follows:

reserves. Out of total mineable reserves 290.55 Mt are
3-24) are available for extraction. Percent of extraction is 72.27

o

=

Pre-mining land use details

Land ownership | Land use Extent (ha)

Private land Agricultural | 25.498

Agricultural | 126.745

Govt. Iand

Township 35.317
Forest land Reserve 2214.84
TOTAL 2402.400

Post Mining:
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zs\,l(‘)‘ Type Total Plantation | Water Body El;:l[fz/mv Use
1 Excavation / Quarry Area

2 Backfilled Area 783.119 783.119

3 Excavated Void 712.357 712357

4 External Dump 504.341 504.341

5 Safety Zone /Rationalisation area 179.743 82.293 24279 63.231

6 Diversion Nallah 22.085 22085

7 ?S‘);‘\i’ii Igﬁzzg‘;f s 137976 | 84.996 52.98

8 Embankment 33.334 33.334

9 Green Belt 28.116 28.116

10 Water Reservoir near pit/Water body

Grand Total

‘ u 6211

1. Transportation of Coal: Transportation
KCHP siding to customers by rail mod
2. Reclamation Plan in an area 1516.199.ha, ¢
others proposed for green belt development
3. Coal linkage as per fuel Supply Agreement of the

‘ 56;I?\ﬁ‘h;iki)fiiﬁrcnmi dump and 28.116 ha of green belt and 227.607 ha in

[=28

.5.2.5: Baseline Data: Environmental Bascline data v

AirQu | Ambient air quality data monjtor
ality () n the range of 37.3ig/m 3 to 32 4
Core Z | tively. All the parameters 1
one) e BDL. L

Air Qu | In buffer zone, thcp()uCéntr&{iQﬁ
ality (| M2.5 concentration varicd from
Buffer | m 9.21g/m 3 (BA-8, Sumithi Sin
Zone) | ey to 18.2pug/m 3.4B

. Bandagirigudam village). The P
saram village). The SO 2 concentration varies fro
concentration14.1pg/m 3 (BA-5, Kunavaram vil

Noise In core zone, max,
Qualit | 47.7 dB (A) at Bomn
y $35.8 dB (A) at Kunay

Office,In buffer zone, min., Day Leqis
(BN-2) village andmin., Night Leq i

Surfac
e Wate | The surface water quality 1
rQuali | ws that the water quality con
v

ty critera. The an amples from all the sampling locations sho

pH values were in the range between
ge of 254 - 1105 mg/L, are above the acceptable
mg/L) are within the acceptable limits. ; ’
Calcium concentrations are observed 1o be above the acceptable but within the permissible limit of 200mg/L at Shivalingapuram GW-3 (9
Omg/L), Samithi Singaram GW-4 (99mg/L) and within the acceptabiz limits in other locations. Magnesium concentrations were observed to be above the
acceptable limit of 30mg/L but within the permissible limit of 100mg/_ in GW-3, 4, 5 (66, 69, 33mg/L) and within the acceptable limits at other GW-1, 2
locations. Chlorides concentration is observed to be above the acceptadle limit of 250mg/L but within the permissible limit of 1000mg/L. at location Samit

Groun | hi Singaram GW-4 (259mg/L) and within the acceptable limits at other locations. Sulphates, Fluorides Nitrates & Iron concentrations were observed to be
d Wat | within the

er Qua | acceptable limit at all the locations.

lity The total alkalinity concentrations were in the range 180 - 575mg/L, were above the acceptable limit of 200mg/L but within the permissible limit of 600m
/L at all locations except Padageru GW-1 (180mg/L) is within the ecceptable limit. Total hardness concentrations were in the range 87 ~ 524mg/L, were

above the acceptable limit of 200mg/L but within the permissible ‘imir of 600mg/L at all locations except Padagery GW-1 (87mg/L) is within the accepta

ble limit.

The concentrations of heavy metals Cadmium (Cd), Copper (Cu), Leac (Pb), Zinc (as Zn), Arsenic (As), Chromium (Cr), were either below the detection |

imits or below the permissible limits.

The water samples, for which few parameters exceed acce

alternate water resources,

within the study arca. TDS concentrations are in the ran
it of 2000mg/L. at all locations except GW-1, 2 (254, 430

ptable limits but within the permissible limits can be used for drinking purpose in the absence of

Water The ground water level has been reported to be varied between 2,05 m to 7.48 m during pre-monsoon and between 1.20 m to 4.18 m during

Post-monsoo
n.

5;2‘:: The total water requirement for the project is 9816 KL.D. o
Ground Water Clearance was obtained vide Lr. No. Lr.No. 258/T, /SCCL/2018-2, Dated 18:05,2021 2:2026 for existing project.
P
6.5.2.6: Public Hearing: Public hearing was conducted for MNG OC 11 & MNG 31V on 28.0 & 23.07. ever, Public hearing is exempted

for the present proposal i.e. Prakasham Khani OC Mine of 9.75 MTPA capacity. PP submi
down of ground water level, R&R issues, requirement of basic amenities like rcads. educatio:
OC IV were control of water pollution, employment, establishment of Thermal Pawer Plant y S€
6.5.2.7: EMP Budget: PP submitted that the Environment Management Plar. (ZMP) for th
(Capital) and Rs. 25.54 cost per tonne as recurring cost.

were employment, falling
aised during PH of MNG
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6.5.2.8: Other Details:

1. No River/Nallah diversion is proposed in this project.

2. No R&R was involved in this project. . o

3. Regular monitoring of ambient air quality is being carried out on fortnightly basis. The documented report is being submitted to State Pollutloq Cpntrol Bgard
and also to MoEF&CC along with half yearly EC compliance report. In gensral, the results of ambient air quality monitoring data were found within prescribed
limits except few aberrations which can be attributed to the specific local cordirions during the day of sampling. )

4. No court cases, violation cases are pending against the project of the PP. The project does not involve violation of the EIA Notification, 2006 and amendment
issued thereunder. The amalgamated EC was granted on 12.02.2021. PP submitted that following past production detail:

Year gi;;r;\c)ﬁoned capacity Actual production (MTPA) 1. E‘;ccess production
2021-22 § 9.75 9.75 0
202223 1 9.75 9.75 0

3.4.3. Deliberations by the committee in previous meetings

N/A

3.4.4. Deliberations by the EAC in current meetings

6.53  Committee after deliberations noted the:

1. PP has submitted the para-wise reply of:

7w
-
»

Conditions as per OM S

®
I

once; for its existin
rofprojects which h
amendments.

A

ave been exempted

s amalgamation of 2 adjacent opencast
mypurn OC 11 Expansion & Manuguru O
for which public hearing were conduct
The details are given below:

NG OC-1] Exp.:
. Pt conducted on 28.08.2007 for a peak product
Hlon capacity of 5.00 MTPA for which MoEF&C
ranted EC on 31.07.2008.

ntly, EC was obtained for enhanced ca
( MTPA on 21.02.2014 under 25%
ient of existing EC capacity as per O.
d 19.12.2012.

)C-IV Ext.: PH conducted on 25.07.2012 for
roduction capacity of 3.50 MTPA for which M
&CC granted EC on 10.12.2014.

PK OC: SCCL obtained EC for PK OC with a produ
ction of 9.75 MTPA (6.25+3.50) under 7(ii) on 12.02.2
021.

2

2 %(i There should not be change in Category of the project from

" due to proposed
i) modernization or expansion.

There is no change in the project area i.c., 2402.40 ha a
nd hence there is no change in category i.e., *A’.

4G There is no additional land acquisition or forest land diversion involved ‘or the proposed exp
i) ansion or there is no increase in lease area with regard to mining vis-a-vis the area mentioned
in the EC, based on which public hearing has been held earlier.

)

The expansion in terms of production is proposed in th
€ same project area for which EC has been granted earl
fer.

There is no additional land requirement in the proposed
expansion project.

& The proposed expansion shall not be more than 50% of production capacity as mentioned in t
4. Y he prior EC, issued on the basis of public hearing held and the same shall be allowed in mini
mum three phases.

The present proposal is for 50% increase in the previou
s EC sanctioned capacity i.e., from 9.75 MTPA to 12.7
5 MTPA within the same project area of 2402.40 ha.

4 Predicted environmental quality parameters arising out of proposed expaision/modernization

Alr quality impact prediction modelling has been done
for the expansion capacity of 12.75 MTPA. All the pre

¢ earlier EC, or if the existing ratio of greenbelt

vi) ot reduce below 33%, ¢

5. v shall be within the prescribed norms and the same shal] be maintained as per prescribed norm | dicted GLCs are within the prescribed norms. The detai
s. Is of predicted environmental quality parameters are fu
rnished in Chapter-4 of EIA/EMP.
There is no reduction in the greenbelt area due to the pr
4« The proposed expansion should not result in re oposed expansion.
6.

The green belt area as per the existing EC as well as pr
oposed expansion is 1516.199 ha at post closure stage,
which is 63.1% of the total project area. )
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The project proponent should have satisfactorily complied the cond:tions stipulated in the exi
sting EC(s) and satisfactorily fulfilled all the commitments made Juring the earlier pubhc he

The conditions stipulated in the existing EC are being ¢
omplied and all the commitments made during the earli

4 hile & PN er public hearing have been fulfilled.
5 i aring / consultation proceedings and also the commitments given while granting previous XD | pirec tor, MoEF&CC, Integrated Regional Office, Hyd
’ i) ansion, as may be applicable. This shall be duly recorded in the carbﬁed compllance report is crabad inspected the project on 20th September, 2023 a
! sued by the IRO/CPCB/SPCB, which should not be more than onz-year-old at the time of su nd issued latest Certified Compliance Report (CCR) on
bmission of application. EC conditions.
Revised EIA/EMP has been prepared for production en
hancement up to 50% of existing EC as per O.M dated
30.05.2022.
A Public Consultation shall be undertaken if applicable by obtaininz response in writing, as per i ltati p . L
sultat vill dertaken by obtaining res
8. | vii | para 711l (ii) (b) of EIA Notification 2006, except those category of projects which have bee gsssleci;‘)\rlv:ltis;?s\;;r Sir:n7 TH (if)n(b)y of Eallzi I\?otiﬁ
i) n exempted as per para 7 III (i) of E1A Notification 2006 and its zmendments. cation 2006 and the details will be furnished in the oro
posal while seeking EC for enhancing coal production £
rom 40 to 50 percent. .
Effluent monitoring and air quality monitoring is being
9 4(i | Effluent monitoring including air quality monitoring systems as specified in the existing EC, | carried out as specified in the EC.
" | x) | ifstiputated, should have been installed. An online ambient air quality monitoring station was es
tablished at the core zone.
1 . R ; Prepared a revised EIA/EMP report for 50% enhancem
0. Requirement of revised EIA/EMP report. ent in sanctioned EC capacity.
Director, MoEF&CC, Sub-Office, Hyderabad inspecte
5 Requirement of Certified Compliance Repor d the project on 20th September, 2023 and issued latest
- Certified Compliance Report (CCR) of EC conditions.
1 . . . ‘NotApplicable (The present proposal is seeking EC for
2 Requirement of fresh public cons: . o 20% enhancement of coal production during Phase-1)
1. PP has submitted an apphcatmn 10 mcrcaxg prod StégM expansion upto 20% under O.M. dated 11.04.2022 for
expansion up to 50%). ‘ : o ’
1. PP has obtained EC for PI{ oc px‘{)" ot or
1. Prakasham Khani Opmoast (?K O( ) OC-1V Extension projects located near
Manuguru Village & Mandd 1. Bhadr:
1. PP submitted the minin W g'uiydelines dated 29:05,2020 for 4 ¢apacity of 15 MTPA over an area of
2402.40 Ha.
1. PP has obtained the permissior hin the project bo €. 2402.400 ha.
1. PP has obtained the Ground Water Clez tp to 17.05.2026.
1. Baseline data has been collected during the period o for Air, Water, Soil, Noise and others
1. PP has submitted the revised EIA-EMP for expansion of Prakasham Khani Opencast Coal Mine with production capacity 12.
ha.
1. PP has taken pollution control measures such as installation of mist sprayezs and fixed water sprinkling system for dust SUPPEESSio;
1. The project boundary is at a distance of 1.92 km from the ESZ of Kinnerasaxi Wildlife Sanctuary.
1. Schedule I species - Indian peafowl, four homed antelopes, Indian monitor lizard & Gaur are found in the study area,
1. Wildlife conservation plan is under 1mpIementation for conservation of tio-diversity in the PKOC project with the funds of Rs. 241.
year 2018 by SCCL.
1

- PP has submitted the route of coal transportation from face to in-pit crusher by dumpers, in-pit crusher to KCHP by

y Conveyor and KCHP to customers by rail. |
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1. PP also submitted an affidavit vide which inter-alia it has mentioned that there i3 no difference document submitted to the Ministry and presentation being made
to EAC and there is no litigation on the project.

6.5.4 The EAC, after detailed deliberations observed that the instant proposal has been submitted under Ministry’s OM dated 11th April, 2022 for expansion in
capacity upto 20% with exemption in public hearing and without change in mine lease area under clause 7 (ii) of EIA, Notification, 2006. Earlier Ministry had issued EC
on 12.02.2021 for capacity of 9.75 MTPA in the ML area of 2402.4 ha without PH as ths EC was granted for amalgamation of two earlier granted ECs.

Committee observed that as Ministry’s OM dated 11.04.2022 “The proposed expansicn shall not be more than 50% of production capacity as mentioned in the prior
EC, issued on the basis of public hearing held and the same shall be allowed in minimun three phases.” It is clear from the aforesaid OM that expansion is dependent of
capacity for which PH was done. In the instant case the capacity which can be extended based on PH in pursuant to OM is as follows:

Mines & EC details PH Done g/jz; capacity with Stage -{ (2 (I;/éz;( Capacity with Stage-11(4 IVE/:; Capacity with Stage 1I(5
Is\danuguru 11 OC-EC dated 31/07/200 5 MTPA 6 MTPA 7 MTPA 7.5 MTPA

Eflanuguru 1V OC-EC dated 10/12/201 ‘3A.5 MTP 42 MTPA 4.9 MTPA 6.3 MTPA

Total §3 MIP 102 mTea 11.9 MTPA 13.8 MTPA

PP is aiready operating the mines at 9.75 MTPA capacity and requested for increase in production capacity up to 10.45 MTPA but it is evident form the above that the
maximum expansion at stage-1 (20%) that can be granted with exemption of PH in pursuant to OM dated 11/04/2022 comes out to be 10.2 MTPA. But for further
expansion up to 40% there is no change in documentation as comparedito 20% sian except for submission of CCR with respect fo previous expansion obtained. In
the instant case PP has already obtained expansion of 25% fo ) 2014 in pursuant to OM dated 19/12/2012 and also submitted the CCR for the
amalgamated EC. Further, as per OM dated 11/04/2022 be granted is [ 1.9 MTPA and.the capacity sought by the PP is within the same. Therefore,
the Committee agreed for expansion up to 10.45 M of the viesw that further expansion if any PP.sought then it should not be more than 11.9
MTPA. . e

it he

The Committee reviewed the compliances of pr .
mmitted to comply

conditions have been mentioned in IRQ report for wh
grassing on the active OB dump, 1,50,000 nos. of tre

te requirements/applicable conditions of OM. It was observed that partial
ixed imeline such 4 to provide training to persons of near villagers,

Committee asked the PP to speed-up the pvfocé@ss of 1h

MoEF&CC“Addﬁ:@onal 1 nos. of CAAQMS to be installed
within the ML area in consultation with con - o

Jie sub
conditions. Considering the commitment of P
(Stage ) 10 Expansion of Prakasham Khani

production capacity from 9.75 MIPA 1o 104

The EAC, after detailed deliberation on. 1
‘ it of Environment Clearance upto 20%
i OC IV Extension) Jor increase in
rest Land) of Mis Singareni Colleries
Company Limited located in. ijl } 11.04.2022, under the provisions of
Environment Impact Assessmen . ! / : ? he following specific conditions in
addition to specific conditions already: preseribed i ] ditions for enviroumental sq s:

3.4.5. Recommendation of EAC

Recommended

3.4.6. Details of Environment Condition

3.4.6.1. Specific

specific conditions:

1. PP 10 obtain the CTO for Opencast coalmine capacity of

2. PP shall get the mining lease amalgamated and submit the documents in this regerd 1o IRO, MOEF&CC.

3. PP should install additional 1 nos. of CAAQMS within the ML area in consultation with concerned SPCB.

4 PP 10 address the issues of local public with sufficient budgetary provisions as a part of, public hearing. The maintenance of all public hearin g activities shall be
) covered through recurring cost, which will be part of CSR budget. Details shall bz intimated to IRO

PP 1o install continuous ambient air quality monitoring stations at suitable locations preferably village side with consultation of SPCRB. The real time data so

5. generated shall be uploaded on company website and linked it with website of CPCB &SPCB. In addition, data should also be displayed digitally at entry and
exit gate of mine lease area for public display.

6 PP to implement the activities proposed in EMP in a time bound manner. The Fudget carmarked for the same shall be kept in a separate account and audited
annually. PP shall submit the implementation status with documentary proof and amount spent Jfor the same to RO, MoEF&CC.,

7 PP shall conduct feasibility studies for assessment of voids for backfilling of asia and mixing of ash with overburden, taking up backfilling ash and OB mixing
activities during operations as well as post closure of ntines in line with the Fly Azh Utilization Notification, 2021,

8. PP shall conduct third party audit of compliance of EC condition at an interval sic months and is report shall be submitted to IRO, MoEF&CC.

The green belt and plantation plan submitted in the EIA/EMP shall be implemensed in a time bownd manner. A sivival rate of at least 0% shall be maintained
0. by carrying out gap plantation in case of mortality. The budget earmarked for thz plantation shail be kept in a separate account. PP should annually submit the

audited statement of expenditure along with proof of activities viz. photographs (before & afier with geolocation date & time), details of expert agency engaged,
details of species planted, number of species planted, survival rate, density of plantation etc. 1o the Regional Office of MoEF&CC and on PARIVESH Porial as
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the case may be for the activities carried out during previous year. Third varty monitoring of the plantation done shall be carried out through an institution of
MoEFCC (e.g ICFRE)

PP shall ensure that all type of plastic waste generated from the mines sha'l be stored separately in isolated area and disposed of strictly adhering 1o the Plastic
Waste Management Rules 2016. In pursuant to Ministry's OM dated 18/07/2022. PP shall also create awareness among the people working in the project area
as well as in its surrounding area on the ban on Single Use Plastic(SUP) “n order to ensure compliance of Ministry’s Notification published by the Ministry on
12/08/2021. A report along with photograph on the measures taken shall alzo be included in the six monthly compliance report being submitted by PP.

Hon'ble Supreme Court in an Writ Petition(s) Civil No. 114/2014, Common Cause vs Union of India &Ors vide its judgement dated 8th January, 2020 has
directed the Union of India to impose a condition in the mining lease and a similar condition in the envirommental clearance and the mining plan to the effect that

the mining lease holders shall, after ceasing mining operations, undertake re- crassing the mining area and any other area which may have been disturbed due 1o
. their mining activities and restore the land 10 a condition which is fit for growth of fodder, flora, fauna ete. Compliance of this condition afier the mining activity
is over at the cost of the mining lease holders/Project Proponent”. The implementation report of the above said condition shall be sent to the Regional Office of
the MoEF&CC.

PP should collaborate with the recognized institute for facilitating the skili development program for the local villagers. PP shall keep the digital record of skill
12 development programme wherein the details of the persons undergone skill development program needs to be provided. Further, details of benefit obtained viz.
whether they are employed or not also needs to be monitored. Based or this data PP needs to modify its skill development programme so that maximum number
of trainees get the employment. Afler skilling local persons, if possible PP shali engage them as per their qualifications

13. + PP shall complete the proposed belt conveyor installation as proposed auriag the meeting.

14, PP shall strengthen the existing Environment Management division of the uait under intimation to the IRO

3.4.6.2. Standard

1(a) | Mining of minerals

air quality monitoring and mitigation measuy

1. Adequate number of Fog canon (mist spraye st generating sources with time bound action plan.

Post environmental closure tliird party monitori ail ete shall.be carried out and analysed with EMP measures

1 at regular interval. A suitable recommendatior r compliance. The data used for analysis shall be obtained
’ from continuos AQMS, site specific water of rivel 1, meeting to the requirement of project
report. s ; ‘ :
1 Comparison of average monﬂﬂy_te‘n

maintain at regular interval.

1. PP to install solar lights along the ron

Coal stock pile/crushe;
1. covered to avoid air born
dust extractors.

Coal handling plant shall be o

. onmental friendly sustainable technology
: should be implemented for mitiga ’
1 Adequate measures on EMP should b ontinuous monitoring station and quarterly report

shall be generated and submitted with 6 ma

Effective safeguard measures for prevention of du g
1. pollution. The Fugitive dust emission from all sources sh
level confirm to the standards prescribed by the MOEFCC/CPCB

tke'regular water sprinkling shall be carried out in areas prone to air
ation of required equipment’s. It should be ensured that air pollution

1. PP should Install Wind breaker/shield arrangement along the ratlway siding for reducing the dust propagation in upwind direction.

Continuous ambient air quality monitoring stations as prescribed in the statue be established in the core zone as well as in the buffer zone for monitoring of
pollutants, namely PM10, PM2.5, SO2 and NOx. Location of the staticns shall be decided based on the meteorological data, topographical features and
1. environmentally and ecologically sensitive targets in consultation with the State Pollution Control Board. Online ambient air quality monitoring stations may

also be installed in addition to the regular monitoring stations as per the requirement and/or in consultation with the SPCB. The new CAAQMS should be
installed with expansion.

The Ambient Air Quality monitoring in the core zone shall be carried out te ensure the Coal Industry Standards notified vide GSR 742 (E) dated 25th September,
1. 2000 and as amended from time to time by the Central Pollution Control Board. Data on ambient air quality and heavy metals such as Hg, As, Ni, Cd, Cr and
other monitoring data shall be regularly reported to the Ministry/Regional Cffice and to the CPCB/SPCRB.

Transportation of coal, to the extent, if permiited by road, shall be carried out by covered trucks/conveyors. Effective control measures such as regular water/mist

L sprinkling/rain gun/ Fog cannon etc shall be carried out in critical areas prone to air pollution (with higher values of PM10/PM2.5) such as haul road,
loading/unloading and transfer points. Fugitive dust emissions from all soarces shall be controlled regularly, H:shall:be ensured that the Ambient Air Quality

parameters conform to the norms prescribed by the Central/State Pollution Con‘rol Board. "

The transportation of coal shall be carried out as per the provisions and route envisaged jfi“the approyed ¥
1. Transportation of the coal through the existing road passing through any village shall be avoi
so constructed so that the impact of sound, dust and accidents could be appropriately mitiga

corporate environment responsibility
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o,

PP should establish in house (at project site) environment laboratory for measurement of environment parameter with respect to air quality and water (surface
and ground. A dedicated team to oversee environment management shall be setup which should comprise of Environment Engineers, Laboratory chemist and
staff for monitoring of air, water quality parameters on routine basis. Any non- ompliance or infringement should be reported to the concerned authority

Self environmental audit shall be conducted annually. Every three years third party environmental audit shall be carried out.

The company shall have a well laid down environmental policy duly approve ty the Board of Directors. The environmental policy should prescribe for stapdqrd
operating procedures to have proper checks and balances and to bring into focus any infringements/deviation/violation of the environmental/forestx‘\wIQIlfc
norms/conditions. The company shall have defined system of reporting infringements/deviation/violation of the environmental/forest’wildlife norms/conditions
and/or shareholders/stake holders.

Action plan for implementing EMP and environmental conditions along with rasponsibility matrix of the company shall be prepared and shall be lduIy approved
by competent authority. The year wise funds earmarked for environmental pretection measures shall be kept in separate account and not to be diverted for any
other purpose. Year wise progress of implementation of action plan shall be rzported to the Ministry/Regional Office along with the Six Monthly Compliance
Report.

A separate Environmental Cell both at the project and company head quarter level, with qualified personnel shail be set up under the control of senior Executive,
who will directly to the head of the organization.

green belt

Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed all along the mine lease area as soon as possible. The green belt
comprising a mix of native species (endemic species should be given priority} shall be developed all along the major approach/ coal transportation roads. And
Plantation should also be carried out in nearby area with consent of forest department and gram panchayat within 10 km radius with its proper maintanance

The project proponent shall take all precautionary measy,
spotted/reported in the study area. The Action plani
Department.

ng operation:for conservation and protection of endangered/endemic flora/fauna, if any,
shall be prepared and implemented in consultation with the State Forest and Wildlife

land recalmation

The final mine void depth should p
provided for sustenance of aguatic life 1
usable for agricultural/forestry ’
issued by the Ministry of Coal

with thick and.alive top soil. Post-mining land be rendered
Ted in the guidelines for Preparation of Mine Closure Plan

Hon’ble Supreme Court:in'an W
directed the Union of Indjz to i
the mining lease holders shal
their mining activities and restore the |
is over at the cost of the mining lease
the MoEF&CC SEie

All approach roads to mine and all'oth
with state government

PP shall explore the pos
farmers etc.)

Active OB Dump should no

Progressive backfilling of mine an

Top soil should be stored separately «

The project proponent shall make necessary &
provide alternate areas for livestock grazing, if any
acquiring grazing land.

core zone, in consyit
plement the directions of H

Further, it may be ensured that as per the time schedule specified in mine closure plan it should remain live till the point of utilization. The topsoil shall
temporarily be stored at eanmarked site(s) only and shall not be kept unutilizec. The top soil shall be used for land reclamation and plantation purposes. Active
OB dumps shall be stabilised with native grass species to prevent erosion and surface run off. The other overburden dumps shall be vegetated with native flora
species. The excavated area shall be backfilled and afforested in line with the approved Mine Closure Plan. Monitoring and management of rehabilitated arcas

shall continue unti] the vegetation becomes self-sustaining. Compliance status shall be submitted to the Ministry of Environment, Forest and Climate Change/
Regional Office.

Fly ash' shall be }lsed for external dump of overburden, backfilling or stowing of mine as per provisions contained in clause (i) and (ii) of subparagraph (8) of fly
ash notification issued vide SO 2804 (E) dated 3rd November, 2009 as amended from time to time. Efforts shall be made to utilize gypsum generated from Flue

Gas Desulfurization (FGD), if any, along with fly ash for external dump of overburden, backfilling of mines. Compliance report shall be submitted to Regional
Office of MoEF&CC, CPCB and SPCB.

Thelentire excavated area, backfilling, external OB dumping (including top scil) and afforestation plan shall be in conformity with the “during mining”/’post
mining” Xand—usp pattern, which is an integral part of the approved Mining Plar: and the EIA/EMP submitted to this Ministry. Progressive compliance status vis-
a-vis the post mining land use pattern shall be submitted to the MOEFCC/RO.

Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey shall be carried out at least once in three years for monitoring land use

pattern and report in 1:50,000 scale or as notified by Ministry of Environment. Forest and Climate Change(MOEFCC) from time to time shall be submitted to
MOEFCC/Regional Office (RO).

minin

g plan

Mini;

ng shall be carried out under strict adherence to provisions of the Mines Act 1952 and subordinate legislations made there-under as applicable.
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1. Tranportation of coal till Railway Siding shall be developed to avoid transportation through Road

1. PP shail adopt mining method by preferably using surface miners for the project and silo loading through in-pit conveyor should be adopted

1. Efforts should be made to reduce energy and fuel consumption by conservation, efficiency improvements and use of renewable energy.

1. No mining shall be carried out in forest land without obtaining Forestry Clearance as per Forest (Conservation) Act, 1980.

1 Mining shall be carried out as per the approved mining plan (including Mine Closure Plan) abiding by mining laws related to coal mining and the relevant

circulars issued by Directorate General Mines Safety (DGMS).

1. 5- Star Rating is mandatory to obtaine certification as per guidelines of Mininstry of Coal

miscellaneous

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &

Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and Trans-boundary Movement) Rulés,
5 2016 and the Public Liability Insurance Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India /
High Courts and any other Court of Law relating to the subject matter.

The project proponent shall make public the environmental clearance granted for their project along with the environmental conditions and safeguards at their
1. cost by prominently advertising it at least in two local newspapers of the District or State, of which one shall be in the vernacular language within seven days and
in addition this shall also be displayed in the project proponent’s website permanently.

1 The copies of the environmental clearance shall be submitted byl

ject:proponents to the Heads of local bodies, Panchayats and Municipal Bodies in
addition to the relevant offices of the Government

sthe same for 30 days from the date of receipt.

at‘c:d"‘cnvirmlmen‘t~~c1e rance conditions, including results of monitored data on their

1 The project proponent shall monitor the er
’ projects and display the same arg convenient']

¢ ely; PMI0,
losure tp the publie-and puto

The project proponent shéﬂ! S

L under the Environment {Pr

1. The project authorities shall fimbrﬁl fo ]

1 The project authorities mu.§t su‘ictlj adl

L The proiect proponent s
that during their presenta

1. No further expansion or ent, Forests and Climate Change.

1 Congealing factual dafa or su and attract action under the provisions of
Environment (Protection) Act,

1. The Ministry may revoke or suspén

1. The Ministry reserves the right to stipulate ad{\ ¢ bound manner shall implement these conditions.

L The Regional Office of this Ministry shall monit&x‘ ¢ project authorities should extend full cooperation to the officer

i
(s) of the Regional Office by furnishing the requisite data / inform

noise and vibration monitoring and prevention

Adequate measures shall be taken for control of noise levels as per Noise Pollution Rules, 2016 in the work environment. Workers engaged in blasting and
L drilling operations, operation of HEMM, etc shall be provided with persozal protective equipments (PPE) like ear plugs/muffs i conformity with the prescribed
norms and guidelines in this regard. Adequate awareness programme for users to be conducted. Progress in usage 6£sti

e

1 Controlled blasting techniques shall be practiced in order to mitigate ground vibrations, fly rocks, nois
’ DGMS.

. The noise level survey shall be carried out as per the prescribed guidelines to assess noise exposure
’ and report in this regard shall be submitted to the Ministry/RO on six-monthly basis. :

public hearing and human health issues

1. Compensation of the land acquired for the project shall be settled as per the R&R Policy within fixed. i

1 Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and monitored \Veé

o ) b¢ submitted to this
ministry & it’s RO on six-monthly basis.

et

Thg prgject proponent sl.xa][ undertake occupational health survey for initizl and periodical medical examination of the persofinel engaged in the project and
L maintain records accordingly as per the provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic health check-up, 20% of the

personnel identified from workforce engaged in active mining operations shall be subjected to health check-up for occupational diseases and hearing impairment,
if any, as amended time to time.
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Personnel (including outsourced employees) working in core zone shall wear protective respiratory devices and shall also be provided with adequate training and
information on safety and health aspects.

Implementation of the time bound action plan on the issues raised during the public hearing shall be ensured. The project proponent shall undertake all the
tasks/measures as per the time bound action plan submitted with budgetary provisions during the public hearing. Land oustees shall be compensated as per the
norms laid down in the R&R policy of the company/State Government/Central Government, as applicable.

The project proponent shall follow the mitigation measures provided in this Ministry’s OM No.Z-11013/5712014-IA.11 (M) dated 29th October, 2014, titled
‘Impact of mining activities on habitations-issues related to the mining projests wherein habitations and villages are the part of mine lease areas or habitations
and villages are surrounded by the mine lease area’.

PP to conduct need based assessment survey of the area to for in order to decide the activities to be carried under the CSR and to provide detail of the activity
carried out with adequate budgetary provision and time bound action plan. B

PP should conduct epidemiology study to (analysis of the distribution, patterns and determinants of health and disease conditions in defined populations).

Permanent Health care facilities of Hospital should be established within 5 km: of project boundary for the local people.

PP must ensure an emergency action plan during pandemic in order to provice assistance to the nearby villages located within the 10 km radius buffer zone af
required)

PP is asked to also identify the rural areas for installation of solar light with its maintenance within the study area of 10 km radius buffer zone within one year

The illumination and sound at night at project sites disturb the villages in respect of both human and animal population. Consequent sleeping disorders and stress
may affect the health in the villages located close to mining operations.-Habittions have a right for darkness and minimal noise levels at night. PPs must ensure
that the biological clock of the villages is not disturbed: by &ientine: ights/ masks away from the villagers and keeping the noise levels well within the
prescribed limits for day light/night hours e '

ished R&R villages.

hem ‘c‘-mplo‘ykablc with its proper records.

vironment Cleay

Validity of Environment Clearance is

er life of the ming

Permission of power supjsly o b

Solid/hazardous wastc

\ent Rules, 2016/Hazardous & Other Waste
Management Rules, 201 .

The project proponent shall

The project proponent shall obt
(Prevention & Control of Pollu
operations/production

trol of Pollution) Act, 1981 and the Water
ittee prior to start‘commencement of mining

The project proponent shall preparc a Sit -
recommendations of the approved Site-Speci
Department. TThe implementation report shall be {
study area).

an and approved by the Chief Wildlife Warden. The
shall be implemented in consultation with the State Forest
ance report (in case of the presence of schedule-] species in the

The project proponent shall obtain clearance from the National Board for Wild'ife, if applicable.

The project proponent shall obtain forest clearance under the provisions of Forzst (Conservation) Act, 1986, in cgsé of
purpose involved in the project. e

water quality monitoring and mitigation measures

Regular monitoring of ground water level and quality shall be carried out in and around the mine }easitf b\g establi L et

3 1$ and
. f . P . . o o C e ’ i
constructing new piezometers during the mining operations. The monitoring of ground water levels shdll be carried ouf four time “IIONS001,

monsoon, post-monsoon and winter. The ground water quality shall be monitored once a year, and il data thus “collécteq
MOEFCC/RO. : ~ ’

The effluent discharge (mine waste water, workshop effluent) shall be monitcred in terms of the parameté bt!
Standards vide GSR 742 (E) dated 25th September, 2000 and as amended from time to time by the Central Polliti

The monitoring data shall be uploaded on the company’s website and displayed at the project site at a suitable location he
(M) dated 27th May, 2009 issued by Ministry of Environment, Forest and Climate Change shall also be referred in this regar

No obselete technologies for sewage treatment shall be implemented. Constructon of Sewage Treatment Plant with latest technology should be completed within
2 years and treated water shall be reused for plantation. CTE and CTO of STP shall be obtained as per the norms.

Domestic water shall be providing to the residents/villages which are coming under the zone of influence of the

o ) ! : project due to ground water extraction and
mining operation by installing adequate number of RO plants with proper supply line and Taps within 2 years

993
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Quality of polluted water generated from the operations which include COD and acid mine drainage and metal contamination shall be monitored along with
R TDS, DO, TSS. The monitored data shall be uploaded on the website of the company as well as displayed at the site in public domain.

The project proponent shall take all precautionary measures to ensurz riverine/riparian ecosystem in and around the coal mine up to a distance of 5 km. A
1. rivarine/riparian ecosystem conservation and management plan should be prepared and implemented in consultation with the irrigation / water resource
department in the state government.

The surface drainage plan including surface water conservation plan for the area of influence affected by the said mining operations, considering the presence of
river/rivulet/pond/lake etc, shall be prepared and implemented by the project proponent. The surface drainage plan and/or any diversion of natural water courses
L shall be as per the approved Mining Plan/EIA/EMP report and with due approval of the concerned State/Gol Authority. The construction of embankment to
prevent any danger against inrush of surface water into the mine should be as per the approved Mining Plan and as per the permission of DGMS or any"other
authority as prescribed by the law.

1 The water pumped out from the mine, after siltation, shall be utilized for industrial purpose viz. watering the mine area, roads, green belt development etc. The
. drains shall be regularly desilted particularly after monsoon and maintained properly.

Industrial waste water generated from CHP, workshop and other waste water, shall be properly collected and treated so as to conform to the standards prescribed
1. under the standards prescribed under Water Act 1974 and Environment (Protection) Act, 1986 and the Rules made there under, and as amended from time to
time. Adequate ETP /STP needs to be provided.

1 Adequate groundwater recharge measures shall be taken up for augmentation of ground water. The project authorities shall meet water requirement of nearby
’ village(s) after due treatment conforming to the specific requirement (standards).

Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size shall be constructed around the mine working, coal heaps & OB dumps
to prevent run off of water and flow of sediments directly into the river and water bodies. Further, dump material shall be properly consolidated/ compacted and
accurnulation of water over dumps shall be avoided by providing-adequate channels for flow of silt into the drains. The drains/ ponds so constructed shall be
1. regularly de-silted particularly before onset of mons | Sump capacity should provide adequate retention period to allow proper

settling of silt material. The water so collected. i [ and green belt development and other industrial use. Dimension

1 Ground water, excluding mine water, sha
’ ground water resources.

s, lakes, tanks.sha

s six months and record of monitoring data
ironment, Forest and Climate Change/Reg

nal Office.

3.5. Agenda Item No 5:

3.5.1. Details of the proposal

Subhadra Open Cast Project by Mahanadi

Proposal For

P IN !
roposal No chedule Item)

TA/OR/CMIN/445297/2023

1 Mining of minerals (1(a))
! /

3.5.2. Project Salient Features

Agenda No 6.1 .
Subhadra Open Cast Mine with production capacit
Prasad, Kumuda, Nisha, Kankarei, Raijharan, Nish
Environmental Clearance - reg.

[Proposal No. IA/OR/CMIN/445297/2023; File No. 1A-J-11015/72/209

Mahanadi Coalfield Limited located at Village Gopatl
dipada, District Angul (Odisha) —~ Reconsideration for

6.1.1  The proposal is for Environmental Clearance for Subhadra Open Cast Mine with production capacity of 25 MTPA in mine lease area of 111 1.85 ha of M’s

Mahanadi Coalfield Limited located at Village Gopal Prasad, Kumuda, Nisha, Kankarei, Raijharan, Nisha P.S Angul, Tehsil Tachler Sadar and Chhendipada, District
Angul (Odisha).

The mine area is a part of the Survey of India Topo Sheet No. F45S13 & F45T1 bounded by Latitude 20° 55 56.225" N and 20° 58'47.344" N and longitudes 84°
58 42.383" E and 85° 0’ 50.476" E. The project falls under Schedule {a) of mining and is a Category - “A” project as per EIA notification 14th
September 2006.
The PP has obtained Terms of Reference (ToR} vide letter no. J-11015/70/2021-IA. 1I(M) dated 22.11.2021 and Amendment in ToR vide letter dated 28.02.2022.
Mining Plan for coal mine has been approved by the MCL Board vide letter no. MCL/SBP/CS/BD-257/Exct/2023/13262 dt- 13.05.2023. Environmental Baseline data
was generated in the Post-Monsoon Season from Oct to Dec 2022. The advertissrment for Public Hearing was published o 0234 1es of India & The Sambad
newspaper and PH was conducted on 25.08.2023 under the Chairmanship of Shree Pratap Pritimaya, 0.A.S. (S) ADM,,

applied for EC and the proposal was placed in EAC meeting held on 16-17 November, 2023 wherein the Coms
information. The PP submitted the information and the proposal is now placed in Sth EAC meeting.

6.1.2  Details of the proposal, as ascertained from the proposal documents and as revealed from the discussio

1. Location of Project:

1. The Subhadra Open Cast Coal Mine of MCL is located in Kankarei, Pirakhaman, Balichandrapur, Rajjhar:

: : 1 unsidhipa; Golagac a 'Chjf
Bhalugadia, Baghuabol villages and Jaipur RF Tehsil Talcher and Chhendipada, District Angul (Odisha).; ) A

erent; Kumunda,
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1. The project area is covered under Survey of India Topo sheet No. F45S13 & F45T1 (RF 1:50000) and is bounded by the geographical coordinates ranging from
20°55'56.225" N and 20°58'47.344" N and longitudes84°58'42.383" E and 85°0'50.476" E. The DGPS coordinates of the ML area are given in
Table 2.1 of EIA Report.

1. Project does not fall in the Critically Polluted Area (CPA), where the MoEF&CC’s vide its OM dated 13thJanuary, 2010 has imposed moratorium on grant of
Environment Clearance.

1. There are no National Parks, eco-sensitive Zones, within 10 km radius.

6.1.2.2: Mining Lease: The Utkal A (Subhadra) Coal Mine has been allotted by Ministry of Coal vide order no NA-103/1/2021-NA dated 18.11.2021.

6.1.2.3: Forest Area: 125.24ha (Reserve Forest Land: 0.75 ha, Govt. Revenue Forest area: 124.49 ha) of forest land have been reported to be involved in the project.
Applications for Forest Clearance was submitted vide Proposal No. FP/OR/MIN/156G133/2021 dt. 25.01.2022. Stage 1 FC has been recommended in the FAC meeting
held on 20.10.2023. Stage 1 FC has been granted vide letter no -8-06/2023-FC dated 05.12.2023,

6.1.2.4: Protected Area: There is no national park or wildlife sanctuary within the swudy area. However, due to presence of Schedule-1 Fauna application submitted to
DFO, Angul for approval of site specific wild life management plan.

6.1.2.5: Mining Plan: Mining plan (including Progressive Mine closure plan) has been approved by the MCL Board vide letter no. MCL/SBP/CS/BD-
257/Exct/2023/13262 dt- 13.05.2023.

6.1.2.6: Method of Mining: Method of mining will be Open Cast M

lining..With due consideration to geo-mining characteristics of the deposit, the mine is
proposed to be worked by shovel-dumper combination for OB

tace Mincr for ¢oal winning and loading by Front End Loader.

1. LAND USE DETAILS OF MINE

Pre-mining land use detﬁii;s -

S.No Type of Land
1. Agricultural
L. Forest
1. Wasteland
1. Grazing land
1. Water bodies
1. Settlements NA NA
1. Others (Specify)
1 8)1:1 lrI;:P;c;:a\-'ation Area (East NA NA NA
L 8{2\ rEr;\;)cavation Area (West NA NA NA
1. Old OB Dumps NA NA NA
1. Roads 0.25 Nil 0.25
I. R & R Colony NA NA NA
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1. Staff Colony NA Na NA

1. Green Belt NA i ILJA NA

1. Balance Area NA NA NA

1. Barren land** 92.64 Nil 92.64

i Township** Nii Nif Nit

1. Community/others use area** | 28,27 Nii 28.27

1. Total Project Arca ; ! 11185

=% (As per the above table the total land use g land 0£.92.64, Community/others use area of 28.27 Ha.)

Post Mining

S. Ne. Land Use

Puplicuse | Undisturbed | Total

1. External OB Dumyp, G 24.17

L Top Soil Dump = ‘

1. Excavation

Roads: 13.72
1. Roads, buildings Infraste 118.16
1. Green Belt 6.89
1. Undisturbed Area 0 [¢] 0 0 0 0
1. Safety Zone 11.79 t1.79 0 0 0 11.79
1. Rationalization Area 25.34 25.34 0 0 0 25.34
1. Diversion / Below River/ Nala /Canal | 8.42 @ 0 8.42 0 8.42

1. Water Harvesting 35.36 ¢
I. | Staff Colony IC
1. Backfilled Area** 715.24 182.52
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1. Excavated Void Without Plantation** | 130.68 4} 0 0 0 130.68
1. Coal Stock Yard** 9.76 0 0 0 0 9.76
1. Embankment** 11.49 0 0 11.49 0 11.49
1. Explosive Magazine** 5.58 0 0 0 0 5.58
Total Area 1111.85 220.91 35.36 61.49 0 1111.85

** (As per the above table the total land use area is 1111,85 Ha. The other land 1se types are Backfilled Area of 715.24Ha., Excavated Void without Plantation
0f 130.68 Ha., Coal Stock Yard of 9.76 Ha., Embankment of 11.49 Ha., and Explosive Magazine of 5.58 Ha.)

- Total Geological Reserve reported in the mine lease area is 1142.67MT with 790.95MT Mineable Reserves by opencast mining. Out of total mineable reserve of
790.95MT,768.83 MT are available for extraction. Percent of extraction is 67%.

- Thickness of seams to be worked on: Opencast mining
varying from 0.06m to 75.90m.

d for extraction of coal scam XI to IID. The effective thickness of the seams XI to 11D is

. Grade of coal: Wt. Avg. G-13 (GCV 369

‘ﬁemzﬂ: OB dump in an arca of 715.24ha with

- Total quarry area is 881.5
depth of 160 m RL and 35.3
returned as forest land.

be created in an area of 130.68 ha with a
ha agriculture land and 37.45 ha will be

. TRANSPORTATION OF COAL -

o

Transportation of coal:

+ In pit: Initially through Dumper and in Pit Conveyor after vears,
* Surface to siding: From surface hopper (20 No.) by belt conveyor (18 Nos.)
+ Siding to loading: Through two Rapid Loading System (RLS) (02 Nos)

Capacity 5000tonne each

= Quantity being transported by Road/Rail/Conveyor: As per approved mining plan
+ Transportation will be carried out as per Approved Mining Plan.
1. Reclamation has been planned in an area of 965.45ha, comprising of 538.17 ha Agricultural use, 220.91 ha Plantation, 35.36 ha Water Body&: 125.24 ha
Forest Land return Area, Nala diversion, Township &Embankment. &120.68 ha of final void area will be left unplanted.
2. Life of mine is 36 Years (including 2 Year of construction)

3. Coal linkage - The mine has been aliotted to MCL by the Ministry >f Coal vide order no NA-103/1/2021-NA dated 18.1 1.2021. There shali be no
Testriction to carry on mining operations for own consumption, sale or for any other purpose.

6.1.2.7: Baseline Data Generation:

The Primary baseline data for specific micro~meteorology data, ambient air quality, waste qualit)q;fﬂ{)is ¥
Monsoon season i.e. October to December, 2017. The monitoring results of ambient air, surface’s:
2022-December 2022. Baseline interpretation is given below:

ima has been collected during Post
nd water for the month of October

Period October to December 2021

AAQ parame

ters * PMI0 =512 to 74.6 ug/m3
at 8 locations
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(min.
& Max.) + PM2.5=281t0 51.9 pg/m3

¢ SO2=21.2to 46.9ug/m3

* NOx=20.51t041.2 yg/m3.

* CO=0.5101.19 mg/m3

+ 03=15.11029.6 pg/m3.

* NH3=2521039.1 yg/m3.

+ PMI0 = Max. GLC -15.6168 pg/m3
Incremental * PM2.5 = Max GLC- 8.9239 pg/m3
GLC *+ SO2 =Max GLC- 0.44623 pug/m3
Level

* NOx = Max GLC- 0.33468 pg/m3
*+ CO=Max GLC- 0.000223 mg/m3

-Ground Wate

T pH: 7.54 to 7.93; Total Hardness: 215.26 to 329.43 mg/L; TDS: 225 to 300 mfg/L; Chloride:56.84 mg/l to 79.24 mg/l etc. are found within the permi
quality at 8 ssible limits. Heavy metals such as Lead, Arsenic etc. are BDL at all the locations.
locations

Surface wate
r

quality at 8
locations

PH:7.39 to 7.82; Total Hardness: 186.25 to 493 mg/L: TDS

40 to 899 mg/L; DO: ~ 5.6 mg/l t0 6.7 mg/l; COD: 21-73 mg/l ; BOD: 2.4-24 mg/l

Noise levels
Leg

Day & Nigh The Leq values for day tim ¢ sidcnxial‘arc;@ ‘\&‘hilg during night time 40.34 to 43.96 dB (A). The Leq v
,E) :tys Mg alues for day time and night tin Ao e

Locations : ‘

Soil  Quality 73 .

at 8 Location PH: 7.31 10 3(

s

12 No. of Schcduié ~T.speci
rted. Some of the seisitive
Flora & Faun | sand Python molurus
a o
Site-specific wildlife co
s has been allocated for ¥

Domestic W
Industrial Re
Total Water

s:
Water Requir | Domestic Requir
ement Greenbelt requiren;

During initial period so

north bourids
mand will also be met fi

diistiial water de

NOC from CGWA for Grount N/ORIG/2023/19706 dated — 27.12.2023.

6.1.2.8: Public Hearing & Related Issues

Public hearing for the project of 25 MTPA capacity in an area of 1111.85 d on 25.08.2023 at Ground near Pirakhaman Primary school under Kankarei
gram Panchayat of Chhendipada Tehsil of Angul District under the Chairmanship of Shree Pratap Pritimaya, 0.A.S. (S) ADM, Angul. Major issues raised in the Public
Hearing & appropriate action to address the issues raised in the Public Hearing have already been taken/ proposed to be
mentioned in Chapter -7 in Final EIA/EMP report. The PP initially proposed a budget of Rs 1010 Lakh to address the issues raised during PH. The proposal was
considered in EAC meeting held on EAC meeting held on 16-17 November, 2023 wherein EAC deferred the proposal and asked the PP {o submit the activity-wise public
hearing budget (with capital and recurring cost) by complying all issues recorded in the Mimues of Public Hearing, particularly with respect 10 health issues.in reply of
which the Budget for Public Hearin g has been revised to Rs 1235 Lakhs as per the EAC observation, particularly providing more emphasis on Health care (vaccination,

health awareness camp, mobile health camp, Immunization, providing medicine ete. ).

taken are given in the action plan prepared and

Revised Public Hearing Budget

Phasing of Allocated proposed PH commit
I . . ) t t (Rs. Lak|
Propesed Activities under Public Hearing Commitment Scheme Place of Implementation ment Budget (Rs. Lakh)
Year-| Year- | Year-| Year- | Year-
1| 2 | 3| 4| 5 |Toa

Air & Water Pol | Different measures to control Air pollution/Water Poll | Kosala village (NW), Sandhapal (N
lution control ution like utilization of water sprinklers, fixed sprinkle | W) 80 80 80

80 80 400
measures 1s, fog canon etc, Natada (E), Ambapal (E)

Infrastructure d | Construction of Road, School, Solar Street lights suppl | Villages - Kusumpal, Mallibandh, A

evelopment y, Cremation ground etc. mbapal, >0 30 0 30 30 250
Bantaﬁon Plantation -Avenue & Community etc. gﬁ;gﬁ;’&;;zkhmmm' Raijharan, 5 5 5 10 10 33
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Phasing of Allocated proposed PH commit
ment Budget (Rs. Lakh)

Year-| Year- | Year- | Year- | Year-
1 2 3 4 5

Proposed Activities under Public Hearing Commitment Scheme Place of Implementation
Total

Health centres -Angul DHH, Kosal
a CHC, Chhendipada CHC, Mandap
ada PHC 30 50 50 50 50 250
Villages - Nisha, Kosala, Raijharan,
Balichandrapur, Sandhapal

Health Care and vaccination, awareness camp, mobile

A A nat e
Healthcare medical camp, Immunization, medicine etc.

Water & Sanitat | Drinking Water Supply and Construction of wells, pon | Village - Kumunda, Ambapal, Natad

30 30 30 30 30 150
ion ds, hand pumps and tube wells a, ;

Education & Liv
elihood Generati
on

Skill Development Training, Support to schools and ot | Kankarei High School, Kosala High

- . 30 30 30 30 30 150
her educational institutions School, Raijharan High School 2 ’ ’ >

Total » 245 | 245 | 245 | 250 | 250 123

6.1.2.9: Other Details:

1. Court Cases: No court cases, violation cases are pending against the project of ~he PP.

2. Violation: The project does not involve violation of the EIA Notification, 2006 and amendment issued thereunder since it is a Greenfield project.

3. R&R: Out of the total area of 1111.85 hectares of land to be acquired:for theoroject 696.95 hectares are private land and the remaining areas are Government
and Forest lands. While the acquisition of private lan a dir 1z on the personial social and economic status of the land owners. About 1853 families
have been identified for displacement due to Subliad
Odisha.

6.1.2.10: Benefit of the Project:

1. Employment Generation-Proposed: coal.ming
persons. . .

1. The project is reported to be beneficial:

11 be alloeated ‘b‘ased on 2% of the average net profit
ion of previous year whichever is higher. Different

¢. Environment Management Cost was: Capital
ment Cost - Capital Rs 1605 Lakh; & Recurring Rs.

1. Total cost of the project is Rs:39
of the Company for the three immedi:
peripheral development and comnn
Rs1205Lakh; &Recurring Rs. 178 Lakl
182 Lakh, Total - Rs. 8137 Lakhs:

romment Mana!

C()mmi{lpcf has defew&”ﬂ
; § i s
onedbelow:

6.1.3 Earlier the proposal was

: i c1;”2023 whereig th
submit the observation. The PP

30.12:2023 and as mi

S.
N | Observation of EAC
o

4.2023 communicated

Forest Clearance:

Forest Diversion proposal has been applied vide Proposal No. FP/OR/MIN/150133/2021 dated 25th January 2022,

The proposal has been recommended by the FAC on dated 20.10.2023 for Stage ~I Clearance.

Stage I Clearance has been issued vide letter no. 8-06/2023-FC dated 05.12.2023.

Land Acquisition:

Total area involved in Subhadra OCP is 1111.85 Ha.

The land is being acquired under tke Coal Bearing Areas (Acquisition & Development) Act, 1957. The Central Go
¢ . . vi. has vested rights of the land with Mahanadi Coalfields Limited through different Gazette notifications under Se

all necessary approvals pending at diff

L erent stages including status of FC invo | & 101 of the same Act. T . .

Ived in tgtal ML areabof 1111.85 ha The dates of publication of Notifications u/s 11 (1) of CBA Act 1957 for entire 1111.85 Ha. of land along with cop

’ ’ fes of such notifications have been submitted to the Members in reply to the ADS.

Explosive Magazine:

The design and drawings of Explosive Magazine has been approved by the Petroleum & Explosives Safety Organis

ation, Ministry of Commerce & Industries, Govt. of India on 08.11.2023.

NoC for Ground water from CGWA:

The Central Ground Water Authority (CGWA), Ministry of Jal Shakti, Govt of India has issued the No Objection

Certificate (NOC) for draw] of ground water for Subhadra OCP on dated 27.12.2023 which is valid till 26.12.2025..

Nala Diversion: Ghurudia Nala, Masania Nala and Singhada Jhor Nala flows within the Mine boundary of Subhadr

a OCP. These seasonal nalas are required to be diverted to commence/carry out mining operations. Specific ToR C

onditions (v) stipulated for a detailed hydrological survey of these nalas /Stream, regarding its catchment area, flow

volume and length of the stretch to be diverted. Accordingly, the hydrological survey was carried out.

Nala Diversion Channel Report with design and drawing was submitted to Dept. of Water Resources, Govt of Odis

ha on 24.03.2023 for grant of approval.

Joint field inspection involving Technical Experts of various branches of Water Resources Dept. like Irrigation, M

ega-lift Irrigation, Minor Irrigation, Lift Irrigation of Angul was completed on 06.06.2023 and report has been sub

Project proponent to submit the status o

999
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mitted to Engineer-In-Chief, DoWR, Govt of Odisha for consideration of diversion proposal.
Approval from DoWR, Gov=. of Odisha is awaited.

PP shall submit the R&R approval from

The R&R Plan of MCL is prepared and implemented for all the operating mines and projects of MCL & not fora s
pecific/single project. -
All the provisions / companants and equivalent monetary benefits of R&R Plan of MCL is in compliance to provisi
ons laid down in Odisha Resetrlement and Rehabilitation Policy 2006.

As per provision laid down under Para 16 of the said Policy, the Government of Odisha constitutes the Rehabilitati
on- cum- Periphery Development Advisory Committee (RPDAC) for one project/ group of projects for approval, i
mplementation and monitoring of R&R Plan.

Para 7 of the Policy envisagzs that the Resettlement and Rehabilitation Plan shall be placed before the RPDAC for
approval.

Plx)xgsuant to Govt. of Odisha Notification No. 25092/R dated 06.07.2006. Revenue Divisional Commissioner (Nort
hern Division, Sambalpur, Cdisha) constituted the RPDAC for all projects of MCL in Angul district vide his letter
1n0.2321 dated 02.11.200¢.

The 1st RPDAC meeting >f MCL was held on 07.11.2006 decided that the provisions of ORRP 2006 in toto would
be considered as the appreved R&R Plan for all the new projects of MCL in Angul district for which 4(1) of LA A
ct 1894 and /or 9 (1) of CBA Act 1957 would be published after 14.05.2006 i.e. the date when Odisha Resettlemen
t and Rehabilitation Policv 2006 came into force.

The MCL approved R&R Plzn for Subhadra OCP dated 19.01.2023 is in compliance with the 8th biennial revision
of ORRP 2006 dated 17.10.2022 in conformity to decisions taken in the 1st RPDAC meeting of MCL held on 07.1
1.2006.

The Rehabilitation grants in monetary terms as per R&R Plan of Subhadra OCP vis-2-vis ORRP 2006 is given belo
AV .

.4 . ORRP 2006 up to 8th Bienni | MCL vetted R&R plan dated
| 4l Reyision dated 17.10.2022 19.01.2023

01 member of Displaced Fam
ily of 02 categories (Categor
y i&ii as per ORRP 2006)

2. | the concemed District Administration 2 1 | Rs.16,00,000 to Category i &
long with their preparedness; e
_ Rs.21,000/- per month per P
- DE (Category 1 & ii ) with Bi
ennial Increment of Rs. 1000
R$.6,00,000 per PDF
5. 3,12,465 per PDF
5.20,831 per PDF
Rs.49,992/((@Rs.4166/ mont
h/PDF upto period of 1 yr)
Rs.4166 per PDF
It is evident that the approved R&R Plan of MCL is providing higher benefits in’ m
sh compensation in lieu of employment/ in lieu of homestead plot compared,
Moreover, MCL provides Special Incentive amounting Rs. 10.00 Lakhs perPD
once and go for seif -reloczticn, which is beyond the stipulated provisions,
As stated above, the above pravisions of the R&R Plan which is applicabl
t has been approved in different RPDAC meetings chaired by RDC (ND
venor.
PP shall submit the compliance of ToR 4
3 condition no. xi, xii, xx, xxi, xxvi, xxx | PP has submitted the point wise compliance to the ToR conditions and éncl
" | and Amended ToR no. (iv) & (vii) and
{xxvii).
Subhadra OCP is surrounded 5y Hingula, Balaram Opencast Coal Project and
dra, Balabhdra Extension and Ramachandi Coal Block at northern side, Utkal B1, 5
ide, JSPL Power Plant and Durgapur RF at southern side. Besides, there are a number of ting surro
unding Subhadra OCP. A viciaity map is presented in the next slide.
PP shall provide details of the alternate Except southern and far-eastern side of Subhadra OCP the entire area in the vicinity is coal bearing area. Almost al
4 land w.r.t grazing land and water bodies | | the villages in the surroundir g areas of Subhadra OCP are going to displaced eventually.

as per premining activity land use (as p
er ToR condition viii).

There is no land available far zrazing within 5 km of Subhadra OCP, both in Chhendipada and Talcher Tehsil. A le
tter from Angul Dist. Administration, intimating the above facts has been obtained certifying the above fact.

Apart from Rs. 6 Lakhs/ PDF cash compensation in lieu of homestead plot in R&R Colony, MCL is providing addi
tional incentive of Rs. 10 Lakhs/PDF once the entire village gets self-relocated. As a result, the villagers within the
mine boundary of Subhadrz QCP are eager for self-relocation elsewhere because of the lucrative R&R benefits pro
vided by MCL. Therefore, the-z is no planning to establish R&R Colony.
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In view of the above, there exists less probability of requirement of grazing land and water body for the community
to be displaced for the Project.

Besides, MCL shall provide alternate grazing land as per pre-mining land use in the backfilled areas of its existing
mines of MCL by improving the soil condition and re-grassing the backfilled area.

There are 03 nallahs that are passing through the proposed lease area, which are given below:

Ghurudia Nallah and its tributaries are passing over the proposed excavation area for mining from south-west to no

rth-east direction to finally discharge to Singhada Jhor Nallah at north-eastern side of the mine boundary.

Similarly, Masania Jhor Nallah enters at east side of mine boundary passing over the proposed excavation area for

mining and flows in south-west znd north-easterly direction to merge with Singhada Jhor Nallah at north-eastern si

de of the mine boundary.

Whereas, Singhada Jhor Nallah flows along the northern side of the mine boundary.

s of south nala which is proposed for di Ghurud%a Nallah is bigectif)g the lease area anfi necessitates diversion to have sustainable mining gperaiions.
A : Ghurudia Nallah and its tributary at south which may be termed as south nallah as well as Masania Jhor Nallah fro

version in 15 years by leaving 100 mts . R P . . - -

distance. = m its entry point fo the mining lease area of Subhadra OCI_> is requfrgci. to be diverted before commencement of min

Ing operation as a necessary pre-requisite to commence mining activities as per the approved Mine and Mine Closu

re Plan. .

Hence, it is proposed to divert Gaurudia Nallah & Masania Jhor Nallah from the entry point to the mine lease area

by considering suitable hydrological change aspects has been enclosed.

PP shall provide adequate details w.r.t.
mitigation measures by changing catch
ment area hydrology from stream diver
sion and submit the protection measure

As per pre-mining land use, 6.28 ha of Water bodies are present within Mine Lease area.
To augment ground water recharge MCL has identified 06 no. of ponds in different villages within § km area.

The identified water bodies have a total area of 6.1 Ha and their combined annual recharge potential is ~ 71802 m
3/year.

These water bodies will be adopted by MCL and maintained for ground water recharge.

A Budget of Rs. 28 lakh been kept for conservation of pond by implementing different activities.

lc water round the year and quality of water will be maintain

¢ guantity will be pum

: ped for usage. The rainwater collection in the mine p
5. In ords

st the rainwater for ground water recharge, watersh
arga. According to the availability of surface water, re

land drains around the mine excavation area
run-offs will be part of natural drainage.

Catchment A
rea (m2)

155153

292358

195593

PP shall submit the adequ:
ervation plan for water bodics
de and outside the ML area.

317225 172818

40800 378829

10065 71147

) ! 25
Total | 61015 BT a6ss0s
|
Table: Activities with Budget for Pond Conservation Measures
sL. ) Total Expe
No. Physical Targets nditure (R
s.)
I. Implementation of Brick lining with a Wharf platform at pond 6,00,000
2. Levelling and smoothing of bank of pond 2,00,000

Stabilization of earthen embankments with vegetative or rock riprap to av
oid soil erosion and the inflow drainage channels with the stone revetment 3,00,000
80 as to avoid rapid seepage

[V

4. Pond boundary will be provided with fence {temporary fencing) 4,00,000

Greenbelt development around t} 5 m width t erve the
5. q )3 around the pqnd of 5 m width to preserve the pon 4,00,000
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All the infiow drainage channel leading to pond will be provided with suit

6. able silt barriers or sediment traps at suitable intervals for control of silt/w | 5,00,000
aste

7. Construction of walkways, Temple and benches for visitors 4,00,000
Total in Rs. 28,00,000

Detailed Action Plan w.r.t. for completi
on of in-pit Belt-conveyor system and s
ilo loading system tiil railway siding sh
all be submitted. Beside till constructio
n of the same, PP to furnish adequate sa
fety measures to be adopted for coal tra
nsportation through road (as per ToR co
ndition xiii & xvii)

PP shall social impact study for farmers
being affected due to mining operation }
ving inside the ML area.

Average Annual Income of Famers in the Project Affected Villages

Detailed Plan for implemer:tation in form of CPM (Critical Path Method)/PERT (Program Evaluation Review Tec
hnique) chart for implementation of in-pit Belt-conveyor system and silo loading system till railway siding will be
completed by FY 2027-28 has been enclosed.

Transportation of coal to Balaram railway siding (15 Km distance) will be done by road till the commissioning of
CHP/ RLS of Subhadra OCP.

The stretch of road is a part of coal corridor developed by MCL for coal transportation from adjoining Mines.

No trucks or vehicles will be used for transportation of Coal by village roads or roads located near to the villages.
The proposed Subhadra Railway Siding will eventually be connected to the MCRL Phase I which is a Jjoint venture
of MCL, IRCON International Ltd & Odisha Industrial Infrastructure Development Ltd.

MCRL Phase 1 is completed & MCRL Phase 11 is presently under progress.

Following mitigation measures are proposed for minimization of environmental impacts due to transportation of co
al through roads:

Developing a thick greenbelt along both sides of the road.

Regular sprinkling.

sed:to reduce air pollution.
licated pointsi..

's,s ﬂxe socio-economic impacts on the project affected fam
: or the Subhadru QCP for Mahanadi Coalfields Limited (MC

ber of affected families whose agricultural la
milies of farmers will be affected from Chhot
. J from Kankarei and 154 (8.82%) families fr
usehold [ncluding families of Project Affected Far

Golagadia | 25 1.43
Kaunsidhi

pa 479 2743
Baghuabol | 26 1.48
Kumunda 30 1.72
Total 1746 100.00

Jetails of the Agriculture Land Acquired for the Project

Jut of the total area of 1111.85 hectares of land to be acquired for the project 696.95 hectares are private land and t
he remaining areas are Government land and Forest fand. '
‘dut of the total acquired land for the proposed project 58% land acquired under the project is private agriculture la
ut of it 6.77 hectares are irrigated and 690.18 hectares including homestead lands are un-irrigated.

The Kharif crops grown in the area include paddy, maize, ground nut, Til, and vegetables like brinjal, pointed gour
d (parval), lady finder, pumpkin and carly cauliflower. On the other hand, rabi crops include millet, maize, field pe

a, sgnﬂower, safflower, ginger, potato, tomato, onion, garlic, coriander, ctc. However, the major food grain of the a
rea is considered as rice.

During the survey it was obtained that the maximum population of the farmers in the project affected villages have
the average annual between 20,000-30,000 per month. While some population has the average income between 30,
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000-40,000 per month.

Other information’s has bezn enclosed.

PP shall submit the detail revised EMP
budget (with capital and recurring cost)

Originally expenditure for Environment
Subhadra Coal Mine.

As per observations and directions of the EAC the EMP has been revised and now has been increased from Rs 761
3 Lakhs to Rs 8157 Lakhs {w:th capital and recurring cost). '

This represents a increase of 544 Lakh or 7.14% increase from the previous budget.

Total Cost of the Project: Rs 3955.65 Crores

Management Plan was planned for Rs 7613 Lakhs for the life of mine for

9. | by increasing the mitigation measures i | Fund Provision for EMP:
1 order to reduce the air pollution and Capital Cost ~ Rs 1605 Lakhs,
water pollution. Recurring Cost — Rs 182 Lakhs
Total - Rs 8,157 Lakhs (During the Life of Mine i.e. 36 Years)
Annual Budget for Environmental Management Plan for Operation — Revised as per EAC Observation and enclose
d.
The previous Public Hearing budget was fixed at Rs 1010 Lakhs. Now, the Budget for Public Hearing has been rev
ised to Rs 1235 Lakhs, particularly providing more emphasis on Health care (vaccination, health awareness camp,
mobile health camp, Immunization, providing medicine etc.) and Skill Development Programs. Air pollution contr
ol measures have been proposzd in the EMP as well as CER, total budget being Rs. 6.95 crores.
It is estimated that approximazely 550 persons will be provided Skill Development Training in a phased manner in
the following skills as per National Skill Development Center (NSDC) course list:
PP shall submit the activity-wise public | Bee Keeping :
1 hearing budget (with capital and recurri
0 ng cost) by complying all issues record
* | ed in the Minutes of Public Hearing, pa
rticularly with respect to health issues.
ith Natiopa} Skill Development Center (NSDC) for local p
hs. Now, the Budget for Public Hearing has been rev
s { hcare (vaccination, health awareness camp,
roviding medicine cte.) 1 Development Programs..Adr-pollytion contr
ME s well as CER, twal builget bheing Rs. 6.956F
L It is estimated ghat'a
PP shall submit the Skill development ; ills
rograms (SDP) aligned with National
1 kill Development Center. (N
cal people as part of CE oat Farming
pollution mitigation plar loriculturist
tted till the villages are 4
the mine lease area.
As raised in public hearing, PP shall su dius of our project site. Certificate of P CCF | >d.
bmit the proof of documents from State The neares OJCC[.SltC and the nearest elephant reserve is 24 km away.
1 Forest Department that there is no hum | 2 Wildlife co } / and submitted to DFQ An_gul.
2. . . ) : A budget of Rs. 43.11 crores hzs been proposed for WLC, out of which 5.30 crores Rupees have been allocated to
an-elephant issue in the buffer and mine i i
leasc area. If so what is mitigation plan. | PU1gafe man —elephant conflict.
= p
Site-specific wildlife conservation plan has been submitted to the DFO-Angul Forest Division on 23.09.2023 by M
CL. .
Following are the salient features of the WLCP:
No national park/ wildlife sanctaary biosphere reserve, or eco-sensitive zone has been reported in the 10 km radius
of the mine area.
12 No. of Schedule ~I species (zs per WLPA amendment 2022) have been reported, out of which 05 are mammals,
. . . . 05 are reptiles and 02 are Aves in the core area,
S\ilf{}llxafg éi?:?éggifs:SPIO;S;;Z_%;Z:QS 25 No. of Schedule -1 species (T\:S per WLPA amendment 2022) have been reported, out of which 12 are mammals,
1 . R, 11 are reptiles and 02 are Aves in the buffer area.
3 ce of schedule I species as in Wildlife P Some of the sensitive Schedule—] £ include Eleph " . R ey N
“ | rotection Act (WPA), 1972 and Amend S v dule-) fauma include Elephas maximus indicus, Manis crassicaudata, Melursus ursinus,
ment of WPA, 2027, Panthera pardus, Bos gaurus an¢ Python molurus.
’ A budget of Rs. 43.60 Crores has been allocated for WLCP.
MCL undertakes to bear the cos: of the approved Site-Specific Wildlife Management Plan to be implemented by th
e State Forest Dept. by depositing the approved amount in CAMPA. Further, the flora and fauna list for the study a
rea (Core zone with a 10 km rad:us buffer zone) has been duly prepared and authenticated by DFO, Angul.
As per WLPA 1972, 11 Na. ef Schedule-1 species are present however as per Amendment of WLPA 2022, 27 No.
of species are present. The difference between Schedule-1 Species as per WPA 1972 & Amendment of WPA 2022
has already been addressed while preparing the Wildlife Conservation Plan.
1 PP shall submit the correct figures of th | The figures of the land usage pattern of the project during pre-mining and post-mining purpose has been depicted i
4. | eland usage pattern of the project durin

n the approved Mine and Minz Closure Plan.
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g pre-mining and post-mining purpose. MCL affirms that the figures stated in the Mine and Mine Closure Plan is correct and true.
The table has been enclosed.

3.5.3. Deliberations by the committee in previous meetings

Date of EAC 1:16/11/2023
Deliberations of EAC 1 :

324  The Committee after detail deliberation observed that the instant proposal is a Greenfield opencast coal mine project. An application for Stage-1 Forest
Clearance has been submitted and yet to be granted by Ministry. As visible through Drone Video, most of land in the project area is agricultural land i.e. about 800 ha.
From discussions it is noted that Ghurudia Nallah and Singhada Jhor flowing within the ML area, which are required to be diverted at different time interval based on
mining plan. The committee observed that the length of 8.9 Km of Ghurudia Nallah has been proposed to be diverted from south at the beginning of mining, while
Singhada Jhor Nallah will be straightened for 1080 mir. It was desired that no stream diversion shall be done upto 15 years Jor south side whereon mining shall
progress on that time. The committee emphasized that the hydrogeological study for diversion shall be made in proper manner by avoiding the formation of right-angle
bend so as to have uninterrupted flov and considering the safety zone of 7.5m all along the mine boundary alongwith.

Public Hearing was conducted on 25.08.2023 under the chairmanship of Additional District Magistrate (Angul) as per provisions of EIA Notifications, 2006. The issues
raised during public hearing has been addressed, however the Committee desired to have adequate budgetary allocation to meet public demand particularly on health
establishment with regard 10 kidney treatment as raised by local people. The committee noted the discrepancy in the Sfigures of land use pattern submitted for pre-mining
and post-mining.

Subsequently committee highlighted that in order 1o minimise coal transporiation through road PP shall submit the strict timeline Jor completion of Belt-conveyor
system in commensurate with production level. Committee asked the project proponent to submit the status of all necessary approvals pending at different stages.

Inview of the above, the Committee desired that the project proponent shall submit the following documents: -

Project proponent o submit the status of all necessary approvals pending at different stages including status of FC involved in total ML area of 1111.85 ha.
PP shall submit the R&R approval from the concerned Dis g tioitalong with their preparedness.

PP shall submit the compliance of ToR condition no. xj, x and dmended ToR no. (iv) & (vii) and (xxvii).

PP shall provide details of the alternate land ve.r. bodies us per- nning.activity land use fus per ToR condition viii).

PP shall provide adequate details w.r.t. mitig *from stream diversion and submit the protection measures of
south nala which is proposed for diversi o
PP shall submit the adequate water co
. Detailed Action Plan w.r.1. for completio
the same, PP 1o furnish adequate:safety measu
PP shall social impact study for furmers heing
PP shall submit the detail revised EMP budeet. (
water pollution. s o
10. PP shall submit the activify=wise pu
particularly with respect 1o healr

R SR

o

nd oulside the ML o

~3

0 oo

rded in the Minues of Public Hearing,

N
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al-people as part of CERs. Further, air

pollution mitigation plan shall-be syl ‘
As raised in public hearing, PP:shall
lease area. If so what is mitization plo
13. PP shall submit details of Sire-Sp
Amendment of WPA, ;
14. PP shall submit the cor

o

Sienres of th

3.5.4. Deliberatjons by the EAC in ¢

6.1.4 Committee after deliberations’

. Terms of Reference for instant greenfi
Mining plan (including Progressive Min
13.05.2023. ;
- 125.24 Ha of Forest land involved in the ML area
Life of mine is 36 years (including 2 year of constru
- The Central Ground Water Authority (CGWA) has issued
which is valid tilf 26.12.2025.
Public hearing was conducted on 25.08.2023 for the project of 25 MTPA capacity in ML area of 1111.85 ha. The issue raised during the PH involves R&R issues,
plantation, air pollution control measures, construction of STP & ETP, CSR activities, medical facilities, land reclamation, health facilities, training & skill
development, etc.
- Baseline data has been collected during the Period/ Season of October to December 2022 (Post-Monsoon).

There is no protected area within the 10 kim radius of the project.
Proposal does not fall under violation category.

o

Ly

tained vide letter no. 8-06/

v

)C) for withdrawal of ground water for Subhadra OCP dated 27.12.2023

o

R

Dgring the meeting.the Committee deliberated on various issues related to project including issues raised during PH, EMP, Grazing land, plantation, transportation of
rr}meral[. water requirement, diversion of nallha. Mining lease area etc. Based on the deliberations committee asked the PP to submit the commitments made during the
discussion. PP submitted the same vide letter dated 17.01.2024 and email dated 18.01.2024 wherein it has inter-alia mentioned that:

1. PP shall deploy elec’fric vehicles and Jor LNG/CNG vehicles to the extent of 50% of transportation fleet for evacuation of coal through road up to Balaram Siding
(Apper. 11 KM) tili commencement of rail evacuation system with CHP of Subhadra OCP which is likely to-commence from the fourth year of mining
operations. PP shall monitor the EV/LNG/CNG usage through installation of adequate number of CCTV cameras.

1. PP submitted a revised water conservation pl
integrated with EMP and extend beyond the I
as follows:

an with an increased budget of Rs. 1.00 crores (previously Rs. 28.00 lakhs). PP informed that revised plan is
ease area. PP proposed to adopt 6 ponds in different villages and the details of the same with budgetary provision is
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. PP committed to develop greenbelt on approximately 38% of the lease area, i.e. 426.15 ha. This includes i} Progressive greenbelt development (Safety zone:
11.79 ha. will be developed as greenbelt within 01 year of commencement of mining operation & Backfilled and undisturbed areas: 209.12 ha in backfilled areas
and undisturbed areas during the mining operation), ii) Forest restoration: Plantation will be carried out over 125.24 ha land and retumned to forest department at
the end of mining, iii) Greenbelt Development along Nallahs: A strip of 50 meters on both sides along diverted route of Gurudiah Nallah and Masania Nallah, and
50 meter in the southern side of Singhada Jhor Nallah, totalling around 80.00 ha will be developed as greenbelt within three years of nallah diversion. PP
submitted that Native species like Siris, Neem, Palasa, Amaltas, Shisham, Amla, Jamun, Mango, Arjun, Karanja, Bija, etc. will be planted along with other
species in consultation with the forest department. PP will ensure at least 70% survival rate carrying out gap plantation in case of mortality.

1. PP submitted the updated EMP by including i) Fog cannon installation: to mitigate dust emissions, ii) Increased greenbelt development budget: aligned with the
expanded plan and iif) 02 Continuous Ambient Air Quality Monitoring Stations (CAAQMS): for real-time air quality monitoring. The budget as per revised EMP
is Rs 2995 Lakh (Capital) and Rs 201 Lakh (Recurring).

1. With respect to grazing land PP submitted that as per Govt. of Odisha, Revenue and Disaster Management Department circular no. 23629 dated 28.05.2008
issued by Commissioner cum Secretary to Government “..When the entire habitation of the village is going to be displaced due to land acquisition for
establishment of industries, there seems to be no need for Gochar land in that village. In that case the Gochar land can be alienated in favour of IDCO or any
agency.”. PP also submitted that the entire habitation of concerned viliages within the lease hold area of Subhadra OCP will be displaced. However, we will
progressively develop grazing land within the mine site as per pre-mining land use. )

2. PP submitted that 35.36 ha water body will be left at the closure of mine as per the approved mine plan & mine closure plan of Subhadra OCP. The total depth of
water body will be restricted to 30 meters. Safety measures like fencing, safety signage. etc. will be implemented to prevent any accidental situations,

3. PP submitted that a minimal plastic waste (less than 1 ton per year) is anticipated from equipment packaging. This will be stored separately in isolated area and
disposed of strictly adhering to the Plastic Waste Management Rules 2016. The Committee is of the view that in pursuant to Ministry’s OM dated 18/07/2022 PP
shall also create awareness among the people working in the project area-as well as in its surrounding area on the ban on Single Use Plastic(SUP) in order to
ensure compliance of Ministry’s Notification published.b on 124082021 A report along with photograph on the measures taken shall also be
included in the six monthly compliance report being:s e i

4. PP submitted the revised budget to address th

5. PP submitted that Wild life Conservation P
any additional cost as approved by Chig;

6. PP submitted that Ground water NOC
In next few years, once the mine i3 fully. oper
rainwater accumulation will be utilised. W
as per the targets given to obtyin water nsutrality.

7. PP submitted that Ministry of Coal vide allotment order no.

part-A and part-B of the allotment order de
of Gopalprasad West as Subhadra Open
1558.4604 Ha. involving Utkal A and whole of Go
approved mining plan the mininglease arca

Ha. PP also provided the justification’

e details of Utkal-A and ¥ ¥, MCL has named Utkal-A and Western Part
j ca Ui/s 11(1) of CBA (A&D) Act 1957 is
hadra OCP: PP informed that in para 2.1.8 of the
¢ total mining lease area of Subhadra OCPis 1111.85

CRIAED) Act 1957,

In addition to above, the Committee noted:that total 03 nos. of nall
Committee asked the PP to protect the Singhy '
Diversion of Ghurudia Nallah. PP shall obtain ‘permission fromy thy
plantation.

“the commencement of mining operations. For the
should be supported by width of atleast 50m thick

The Committee after deliberatior
dated 22.11.2021 & 28.02.2022
October to December 2022. Comm
dated 17.01.2024 and email dated

<oal mine projec
8.2023. The b

ained FoR and amendment of ToR vide letter

Based on the above discussions held
of 25 MTPA in mine lease area of 111
Angul, Tehsil Tachler Sadar and Chhend:
Notification, 2006 and its amendments:

ra Open Cast Mine with production capacity
uda, Nisha, Kankarei, Raijharan, Nisha P.S

3.5.5. Recommendation of EAC

Recommended

3.5.6. Details of Environment Conditions

3.5.6.1. Specific

specific conditions:

1. Any activity of the forest land shall only be carried out after obtaining necessary forest clearance.

2. PP to obtain the CTO for 25 MTPA (peak) capacity after grant of EC.

PP shall deploy electric vehicles to the extent of 30% of rransportation fleet Jor evacuation of coal through road up 1o~ Balaviin Siding (dpprox. 11 KM) il
3 commencement of rail evacuation svstem with CHP of Subhadra OCP which is likely to commence from the fourth year of mining operations. PP shall monitor

the EV usage through installation of adequate number of CCTV cameras. Till such fime transportation from a dedicated road and village road shall no, sed
Jor the same.

PP S/I.CI// aa"opl 6 ponds outside the lease area in different villuge and carry out the various activities Jor their protection and maintenance as proposed in the plan
4 subi.mlled Jor the same to :"/flﬂlsll',\’ ‘T{7e budger earmarked for water conservation plan for these ponds is Rs. 1.00 crores shall be kept in a spate account and

gudzled ann{mlly. PP while submitting the compliance report to Regional Office and on Parivesh Portal as the case may be also submit evidence of
implementation of the plan including geo tagged photographs. .

5. PP shall develop greenbelt on approximately 38% of the lease area, i.c. on 426,15 ha of land as proposed in the plantation plan submitted to the Ministry and
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maintain a survival rate of at least 70% (afier 10 years of the plaitction) by carrying out gap plantation in case of mortality. The budget earmarked for the
Plantation shall be kept in a separate account. PP should annually sebimit the audited statement of expenditure along with proof of activities viz. photographs
(before & afier with geolocation date & time), details.of expert agency engaged, details of species planted, number of species Pplanted, survival raie, density of
Plantation etc. to the Regional Office of MoEF&CC and on PARIVESH Portal as the case may be for the activities carried out during previous year. Third party
monitoring of the plantation shall be done preferably by an institutiar. of MoEFCC (eg ICFRE).

6 PP shall maintain atleast]0 mirs widih ree Planiation of broad leaved species and wind brealégreenshield of about 10 mis height along the boundary of coal
: storage yard.

PP shall implement the activities-wise proposed o address the issues raised during Public Hearing. The budget earmarked for the same is Rs 1235 lakhs and the

7 same shall be kept in a separate account and audited annually. The dewaits of activities undertaken, amount spent along with documentary proof shall be a part of
: report to be submitted 1o IRO, MoEF&CC. The maintenance of all actvities shall be covered through recurring cost of Public Hearing, and continued as a part
of CSR budget.

PP shall ensure that all type of plastic waste generated from the mines shall be stored separately in isolated area and disposed of strictly adhering to the Plastic
8 Waste Management Rules 2016. In pursuant to Ministry's OM dated 18/07/2022 PP shall also create awareness among the people working in the project area as
’ well as in its surrounding area on the ban on Single Use Plastic(SGP) in order to ensure compliance of Ministry's Notification published by the Ministry on
12/08/2021. 4 report along with Photograph on the measures taken shail also be included in the six monthiy compliance report being submitted by PP.

All the mitigation measures committed / envisaged in the EIM/EMP veport and subsequent submission (ANNEXURE 2) shall be implemented which also includes
i) Fog cannon installation: 1o mitigate dust emissions, ii) Increased greenbelt development budget: aligned with the expanded plan and iii) 02 Continuous
9. Ambient Air Quality Monitoring Stations (CAAQMS): for real-time ai- quality monitoring. The budget as per revised EMP is Rs 2995 Lakh (Capital) and Rs 201
Lakh (Recurring) shall be kept in a separate account. PP should anmnually submit the audited statement along with proof of activities carried o the Regional
Office of MOEF&CC and PARIVESH Portal as the case may be for the activities carried out during previous year.

PP 10 install 2 continwous ambient air quality monitoring stations.at
10. | generated shall be uploaded on company website and [
gate of mine lease area for public display.

ble locations preferably on village side with consultation of SPCB. The real time data so
f CPCB &SPCB.In addition, data showld also be displayed digitally at entry and exit

PP shall implement Effluent Treatmen

il Sewage Treatment Plant for its colony. No untreated water shall be
1. | discharged from mine boundaries 1o POy S

PP to install solar lights along the foud

of solar lights.ivirural areas with its maintenance within the
12, | study area of 10 kan radius buffir 2 ;

Proponent shall appoint an Qecupationa
records accordingly; also, Occnparional
13. | six months and necessary remediols
environment for mine vorkers shall
paramedical safeguards maybe ensur

aworkers engaged in the Project and maintain
labinial smoking, eic. shall be undertaken once in
iohal Institute for ensuring good occupational
ovision of anti-snake venom including all other

14 PP shall condict Jeasibifity siudie. {
" activities during operations as well

rhurden; 1 g up backfilling ash and OB mixing

021,

Hon'ble Supreme Cour:
directed the Union of Indi
the mining lease holders s
15. | their mining activities and v o7
is over at the cost of the minin
shall be sent to the Regional o)1)

s, vide i1s judgement dated Sth Jarnyary, 2020 has
e and the mining plan to the effect that
ichmay have been disturbed due to

fidttioitafier the mining activity

sing the mining a

of Jodder, flora, [

[=3
is fit for gzrowth
; i !

o

16. 1 PP shall strengthen the existing Enviro

3.5.6.2. Standard

1(2) | Mining of minerals

air quality monitoring and mitigation measure

1. Adequate number of Fog canon (mist sprayer) shall be installed to reduce the impact of air pollution at dust geﬁer'ah

Post environmental closure third party monitoring by reputed instituted :n air quality, water, land & soil etc shall be carried out and analysed with EMP measures

1 at regular interval. A suitable recommendation in this regard, shall be fizmished to IRO, MoEF&CC for compliance. The data used for analysis shall be obtained
from continuos AQMS, site specific water regime. Also third party s1ail analyses the implementation of river diversion, meeting to the requirement of project
report.

1 Comparison of average monthly temperature of pre and post mine cperation after obtaining EC shall be elaborated for post three years and a record to be

maintain at regular interval.

1. PP to install solar lights along the road used for transportation of coal to avoid the accidents at night and also seek its maintenance.

1 Vehicular emissions shall be kept under contro] and regularly monitored. All the vehicles engaged in mining and all

ey i fed activities shall operate only after
obtaining ‘PUC’ certificate from the authorized pollution testing centres.

Coal stock pile/’crqshen’feeder and breaker material transfer points sha.l invariably be provided with dust suppression system. Belt-conveyors shall be fully
1. covered to avoid air borne dust. Side cladding all along the conveyor z

Zaniry should be made to avoid air borne dust. Drills shall be wet operated or fitted with
dust extractors.

u. Coal handling plant shall be operated with effective control measures w.r.t, various environmental parameters. Environmental friendly sustainable technology
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should be implemented for mitigating such parameters.

Adequate measures on EMP should be analyzed on annual basis to assess the trend of air pollution data from continuous monitoring station and quarterly report
shall be generated and submitted with 6 monthly compliance reports to RO, MoEF&CC.

Effective safeguard measures for prevention of dust generation and subsequent suppression like regular water sprinkling shall be carried out in areas prone to air
pollution. The Fugitive dust emission from all sources shall be regularly controlled by installation of required equipment’s. It should be ensured that air pollution
level confirm to the standards prescribed by the MOEFCC/CPCB

PP should Install Wind breaker/shield arrangement along the railway siding for reducing the dust propagation in upwind direction.

Continuous ambient air quality monitoring stations as prescribed in the statue be established in the core zone as well as in the buffer zone for monitoring of
pollutants, namely PM10, PM2.5, SO2 and NOx. Location of the stations shall be decided based on the meteorological data, topographical features and
environmentally and ecologically sensitive targets in consultation with the State Pollution Control Board. Online ambient air quality monitoring stations may
also be installed in addition to the regular monitoring stations as per the rzquirement and/or in consultation with the SPCB. The new CAAQMS should be
installed with expansion.

The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the Coal Industry Standards notified vide GSR 742 (E) dated 25th September,
2000 and as amended from time to time by the Central Pollution Control Baard. Data on ambient air quality and heavy metals such as Hg, As, Ni, Cd, Cr and
other monitoring data shall be regularly reported to the Ministry/Regional Office and to the CPCB/SPCB.

Transportation of coal, to the extent, if permitted by road, shall be carried out by covered trucks/conveyors. Effective control measures such as regular water/mist
sprinkling/rain gun/ Fog cannon etc shall be carried out in critical areas prone to air pollution (with higher values of PM10/PM2.5) such as haul road,
loading/unloading and transfer points. Fugitive dust emissions from all sources shall be controlled regularly. It shail be ensured that the Ambient Air Quality
parameters conform to the norms prescribed by the Central/State Pollution Centrol Board. :

The transportation of coal shall be carried out
Transportation of the coal through the existin,
so constructed so that the impact of sound, ¢

corporate environment responsibility

PP should establish in housc (4t
and ground. A dedicated team o
staff for monitoring of air, water quu

Self environmental audit shs

The company shall have aiwel] Iai(i 1o
operating procedures 10 have prope
norms/conditions. The conpan

and/or shareholders/stake holders.

1on/violation of the environmental/forest/wildlife
‘the environmental/forest/wildlife norms/conditions

i hc. prepared and shall be duly approved
ale account and not to be diverted for any
1"Office along with the Six Monthly Compliance

by competent authority,
other purpose. Year wis:
Report.

A separate Environmental

rExecutive,
who will directly to the hea

green belt

Greenbelt consisting of 3-ticr plantati
comprising a mix of native species (en
Plantation should also be carried out in nearby

g the
yat within

The project proponent shall take all precautionary measures du
spotted/reported in the study area. The Action plan in this regard,
Department.

‘conservation and protet
¢ prepared and implemented in corf

land recalmation

The final mine void depth should preferably be as per the approved Mine Closure Plan, and in case it exceeds 40 m, adequate engificermg tiiterventions shall be
provided for sustenance of aquatic life therein. The remaining area shall be backfilled and covered with thick and alive top soil. Post-mining land be rendered
usable for agricultural/forestry purposes and shall be diverted. Further action will be treated as specified in the guidelines for Preparation of Mine Closure Plan
issued by the Ministry of Coal dated 27th August, 2009 and subsequent amendments. :

Hon’ble Supreme Court in an Writ Petition(s) Civil No. 11472014, Common Cause vs Union of India & Ors vide its judgement dated Sth January, 2020 has
directed the Union of India to impose a condition in the mining lease and a similar condition in the environmental clearance and the mining plan to the effect that
the-xniqing lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any other area which may have been disturbed due to
their mining activities and restore the land to a condition which is fit for growta of fodder, flora, fauna etc. Compliance of this condition after the mining activity

ii< OKZr at ge cost of the mining lease holders/Project Proponent”. The implercentation report of the above said condition shall be sent to the Regional Office of
the MoEF&CC ‘

All approach roads to mine and all other roads whict

I h are in regular use should be black topped. The maintenance of road shall be done by PP in collaboration
with state government

PP shall explore the possibil

: g ities of utilization of OB material for different purposes (in construction of roads/ manufacture of artificial s
armers efc.

and, aggregates/ use for

Active OB Dump should not be kept barren/open and should be covered by temporary grass to avoid air born of particles
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1. Progressive backfilling of mine and progressive reclamation of OB dump shall be done
1. Top soil should be stored separately at marked area and necessary vegetation shall be maintained to avoid any entrainment of dust

The project proponent shall make necessary alternative arrangements, if grazing land is involved in core zone, in consultation with the State government to
1. provide alternate areas for livestock grazing, if any. In this context, the project proponent shall implement the directions of Hon'ble Supreme Court with regard to
acquiring grazing land.

Further, it may be ensured that as per the time schedule specified :n mine closure plan it should remain live till the point of utilization. The topsoil shall
temporarily be stored at earmarked site(s) only and shall not be kept unutilized. The top soil shali be used for land reclamation and plantation purposes. Active

OB dumps shall be stabilised with native grass species to prevent ercsion and surface run off. The other overburden dumps shall be vegetated with native flora
L species. The excavated area shall be backfilled and afforested in line with the approved Mine Closure Plan. Monitoring and management of rehabilitated areas
shall continue until the vegetation becomes self-sustaining. Compliarce status shall be submitted to the Ministry of Environment, Forest and Climate Change/
Regional Office.

Fly ash shall be used for external dump of overburden, backfilling or stowing of mine as per provisions contained in clause (i) and (ii) of subparagraph (8) of fly
1 ash notification issued vide SO 2804 (E) dated 3rd November, 2009 as amended from time to time. Efforts shall be made to utilize gypsum generated from Flue
’ Gas Desulfurization (FGD), if any, along with fly ash for external dump of overburden, backfilling of mines. Compliance report shall be submitted to Regional
Office of MoEF&CC, CPCB and SPCB.

The entire excavated area, backfilling, external OB dumping (including top soil) and afforestation plan shall be in conformity with the “during mining”/"post
1. mining” land-use pattern, which is an integral part of the approved Mining Plan and the EIA/EMP submitted to this Ministry. Progressive compliance status vis-
a-vis the post mining land use pattem shall be submitted to the MOEFCC/RO.

Digital Survey of entire lease hold area’core zone using Satellite Remote Sensing survey shall be carried out at least once in three years for mbnitoring land use

1. pattern and report in 1:50,000 scale or as notified by Ministry:ofEi ronment; Forest and Climate Change(MOEFCC) from time to time shall be submitted to
MOEFCC/Regional Office (RO). o -

mining plan

1. Mining shall be carried out under strict ad)

1. Tranportation of coal till Railw;xySi(ﬁngshallpb

1. PP shall adopt mining method by‘pr‘cfer‘zibly neh in517i{ cunwyér should be adopted

i
5l

1. Efforts should be made to redice energ niduse of renewable energy.

1. No mining shall be carried ontin for

1 Mining shall be carried out as perthe

proved mining plan fing
circulars issued by Dirgctorate Cienera |

nes Safety (DGMS)

1. 5- Star Rating is mandatory. to.obta ification as pmr g,

miscelaneous

The above conditions sha
Contro} of Pollution) Act, 1¢
2016 and the Public Liability 1
High Courts and any other Court

ilia under-the provisions of the Wat

on) Act, 1974, the Air (Prevention &
nt and Trans-boundary Movement) Rules,
d by the Hon'ble Supreme Court of india /

The project proponent shall make pub s aid safeguards at their

1. cost by prominently advertising it at least |
in addition this shall also be displayed in the

1 The copies of the environmental clearance shall b {
: addition to the relevant offices of the Government who in turn has to & play

1 The project proponent shall upload the status of compliance of the stipulated environment clearari
’ website and update the same on half-yearly basis. : :

) The project proponent shall monitor the criteria poilutants level narnely; PM10, SO2, NOx (ambieni
: projects and display the same at a convenient location for disclosure to the public and put on the website 6f

! The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated enviroimen
: of Environment, Forest and Climate Change at environment clearance portal

1 The project proponent shall submit the environmental statement for each financial year in Form-V to the concerned State Poll

: ; ution Control Board as prescribed
under the Environment (Protection) Rules, 1986, as amended subsequently and put on the website of the company.

1. The project authorities shall inform to the Regional Office of the MOEFCC regarding commencement of mining operations.

The project authorities must strictly adhere to the stipulations made by the State Pollution Control Board and the State Government.

. The pro_ject proponent shall abide by all the commitments and recommandations made in the EIA/EMP report, commitment made during Public Hearing and also
that during their presentation to the Expert Appraisal Committee.

1. No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of Environment, Forests and Climate Change.

i Concealing factual data or submission of false/fabricated data may

result in revocation of this environmental clearance and attract action under the provisions of
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Environment (Protection) Act, 1986,

1. The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not satisfactory.
1. The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in a time bound manner shall implement these conditions.
1 The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project authorities should extend full cooperation to the officer

(s) of the Regional Office by furnishing the requisite data / information/moritoring reports.

noise and vibration monitoring and prevention

Adequate measures shall be taken for control of noise levels as per Noisz Pollution Rules, 2016 in the work environment, Workers engaged in blasting and
1. drilling operations, operation of HEMM, etc shall be provided with personal protective equipments (PPE) like ear plugs/muffs in conformity with the prescribed
norms and guidelines in this regard. Adequate awareness programme for users to be conducted. Progress in usage of such accessories to be monitored.

1 Controlled blasting techniques shall bebpracticed in order to mitigate ground vibrations, fly rocks, noise and air blast etc., as per the guidelines prescribed by the
. DGMS.
1 The noise level survey shall be carried out as per the prescribed guidelines to assess noise exposure of the workmen at vulnerable points in the mine premises,

and report in this regard shall be submitted to the Ministry/RO on six-monthly basis.

public hearing and human health issues

1. Compensation of the land acquired for the project shall be settled as per the R&R Policy within fixed timeline

1 Adequate illumination shall be ensured in all mine Jois
; ministry & it’s RO on six-monthly basis.

standards) and fonitored weekly. The report on the same shall be submitted to this

al 4 d periodical ,médica
and DGMS ¢irenlar

The project proponent shall undertake
1 maintain records accordingly as per thi

. personnel identified from workforce engage
if any, as amended time to time: :

mination of the personnel engaged in the project and
s regular periodic health check-up, 20% of the
-up forioccupational diseases and hearing impairment,

) Personnel (including outsourcéd empl
’ information on safety and bealth aspe

The p]'bjcct proponent shail undertake all the
ar,ing,llundous[ees shall be compensated as per the

Jhearing shall

Implementation of the time bound actio g
‘during the publi

1. tasks/measures as per the fime bound
norms laid down in the R&R policy of |

The project proponent shall-fol
L. ‘Impact of mining activities on h
and villages are surrounded by the’'mi

( 144;\}:11 {M) dated 29th October, 2014, titled

sty’s OM No.Z-11013 .
C ¢ the part of mine lease areas or habitations

crein habitations and

under the CSR and to provide detail of the activity

ditions in defined populations).

1. Permanent Health care faciliti

1 PP must ensure an emergency acti

ocated within the 10 km radius buffer zone {af
required)

1. PP is asked to also identify the rural areas for | tudy arca of 10 km radius buffer zone within one year

The illumination and sound at night at project sites disturb g : uman and animal population. Consequent sleeping disorders and stress

1 may affect the health in the villages located close to mining operations. Habirations have a right for darkness and minimal n isedevelsatnight, PPs must ensure
: that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks away from the villagers and keBpig th Vi €]l within the

prescribed limits for day light/night hours =

1. PP to take measure for installation of Renewable Energy sources in nearby area falling within 10 km radius
1. Adequate facility of drinking water, plantation and other social amenities sheuld be provided to established R&R wiflages.
1. | Persons of nearby villages shall be given training on livelihood and skill dzvelopment to make them employab,lé {ith

statutory compliance

L. The maximum production or peak production at any given time shall not exceed the limit as prescribed in the EC,

1. All the conditions stipulated in previous Environment Clearance conditions should be strictly complied within certain tithél

1. Validity of Environment Clearance is as per life of the mine mentioned in EC letter or 30 years as per EIA Notification, 2006 and its amendments therein

1. Permission of power supply to be taken from the concerned authority for meeting power demand of the project site,

] Solid/hazardous waste generated in the mines needs to addressed in accorcance to the Solid W

aste Management Rules, 2016/Hazardous & Other Waste
Management Rules, 2016.
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1. The project proponent shall obtain the necessary permission from the Central Ground Water Authority

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air (Prevention & Control of Pollution) Act, 1981 and the ther
1. (Prevention & Control of Pollution) Act, 1974 from the concerned State pollution Control Board/ Committee prior to start/‘commencement of mining
operations/production

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan and approved by the Chief Wildlife Warden. The

recommendations of the approved Site-Specific Conservation Plan / Wiidlife Management Plan shall be implemented in consultation with the State Forest
L Department. TThe implementation report shall be furnished along with the six-monthly compliance report (in case of the presence of schedule-1 species in the
study area).

1. The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

! The project proponent shall obtain forest clearance under the provisions of Forest (Conservation) Act, 1986, in case of the diversion of forest land for non-forest
’ purpose involved in the project.

water quality monitoring and mitigation measures

Regular monitoring of ground water Jeve] and quality shall be carried ou: in and around the mine lease area by establishing a network of existing wells and

1 constructing new piezometers during the mining operations. The monitoring of ground water levels shall be carried out four times a year i.e. pre-monsoon,

’ monsoon, post-monsoon and winter. The ground water quality shall bz monitored once a year, and the data thus collected shall be sent regularly to
MOEFCC/RO.

1 The effluent discharge (mine waste water, workshop effluent) shall be monitored in terms of the parameters notified under the Water Act, 1974 Coal Industry

Standards vide GSR 742 (E) dated 25th September, 2000 and as amended from time to time by the Central Pollution Control Board.

tojéci'sitc at a suitable location. The circular No.J-20012/1/2006-1A.11

1 The monitoring data shall be uploaded on the com :
' ¢ shall alse be referred in this regard for its compliance,

(M) dated 27th May, 2009 issued by Ministry:o

1 No obselete technologies for sewage treal shall.
: 2 years and treated water shall be retised for plant

Treatinent Plant.with latest technology should be completed within
ed as per the norms:

1 Domestic water shall be providing fo the resider

ence of theiproject due to ground water extraction and
mining operation by installing adequate number. of

jears o

) Quality of polluted watey generated from il

amination shall be monitored along with
TDS, DO, TSS. The monitored dat shal

he site in piiblic domain,

aroundithe ¢oal mine up to a distance of 5 km. A
1 tonsultation with the irrigation / water resource

The project proponent shail fake all
1. rivarine/Tiparian ecosystemn. conservat
department in the state g

The surface drainage plan inchiding su
river/rivulet/pond/lake ¢té; shall
1. shall be as per the appsiyed
prevent any danger aga

aid mining operations, considering the presence of
P any diversion of natural water courses
Gol Authonty. The construction of embankment to
d as per the permission of DGMS or any other

The water pumped out fro

roads, green belt development etc. The
drains shall be regularly desi

50 as to conform to the standards prescribed

1. under the standards prescribed under made there under, and as amended from time to

time. Adequate ETP /STP nceds to bo

1 Adequate groundwater recharge measures s

e project authorities shall meet water requirement of nearby
village(s) after due treatment conforming to the specifi

Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size shall be constructed around the mine working, coal heaps & OB dumps
to prevent run off of water and flow of sediments directly into the river and water bodies. Further, dump material shail be properly consolidated/ compacted and
accumulation of water over dumps shall be avoided by providing adequate channels for flow of silt into the drains. The drains/ ponds so constructed shall be
1. regularly de-siited particularly before onset of monsoon and maintained properly. Sump capacity should provide adequate retention period to allow proper

settling of silt material. The water so collected in the sump shall be utilised for dust suppression and green belt development and other industrial use. Dimension
of the retaining wall constructed, if any, at the toe of the OB dumps within the mine to check run-off and siltation should be based on the rainfall data. The
plantation of native species to be made between toe of the dump and adjacent field/habitation/water bodies.

1 Ground water, excluding mine water, shall not be used for mining operations. Rainwater harvesting shall be implemented for conservation and augmentation of
’ ground water resources,

) Monitoring of water quality upstream and downstream of river including pons, lakes, tanks shall be carried out once i

ot hg-and record of monitoring data
shall be maintained and submitted to the Ministry of Environment, Forest and Climate Change/Regional Office

Day 2 -18/01/2024

3.1. Agenda Item No 1:

3.1.1. Details of the proposal
Barsingsar Opencast Lignite mine of capacity 2.1 MTPA in mine lease area of 971 ha by M/s Ne iy ocated at
BIKANER,RAJASTHAN . ‘

Proposal For

Fresh EC
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: R v - Activity
Proposal No File No Submission Date (Schedule Item)
JA/RI/CMIN/456905/2023 1A-J-11015/28/2020-1A-11(M} 28/12/2023 Mining of minerals (1(a))

L

.1.2. Project Salient Features

Agenda No. 6.6

B:%rsingsar Opencast Lignite mine of capacity 2.1 MTPA in mine lease arez of 971 ha by Neyveli Lignite Corporation Limited located at village Barsingsar,
District Bikaner (Rajasthan) - For Environmental Clearance as per SoP dated 07.07.2021 (read with OM dated 28th January, 2022) for violation category —
reg.

{Online Proposal No. IA/RJ/CMIN/456905/2023; File No. 1A-J-11015/2872020-1A-11(M)]

6.6.1 The proposal is for Environmental Clearance for Barsingsar Opencast Lignite mine of capacity 2.1 MTPA in mine lease area of 971 ha by M/s Neyveli Lignite
Corporation Limited located at village Barsingsar, District Bikaner (Rajasthan).

6.6.2  Details of the proposal, as ascertained from the proposal documents and as revealed from the discussions held during the meeting are given as under:

6.6.2.1: Location of Project:

1. The project area is covered under Survey of India Topo Sheet No 45 E/1,45 E/2, 45 E/5,45 E/6 and is bounded by the geographical coordinates ranging from
Latitude: 27048'23” N - 27050°40” N and Longitude: 73011°34” E - 73013°54” E.

. Coal linkage of Barsingsar Mine project is for 2 X 125 MW Thermal power plant of NLCIL at Barsingsar, District Bikaner, Rajasthan.

- Barsingsar Opencast Mine project does not fall in the Critically Polluted Area (CPA).

[}

6.6.2.2: Category of Project: )
The project falls under Schedule 1{a) of mining and is a Category - “A” project as per EIA notification 14th September 2006 as the mining lease area is more than 500
Ha i.e 971 Ha. PP applied for EC in pursuant to MoEF&CC SOP to deal with violation cases vide OM. F.N0.22-21/2020-IA.111 dated 07.07.2021 as the PP did not
applied for revalidated of EC granted under EIA 1994, in pursuant to Ministry’s Notification dated 6.04.2018.

6.6.2.3: Previous Approvals: : ' -

The Environment Clearance (EC) for the Barsingsar projec
to M/s NLC India Limited (NLCIL) vide Lr.No. J-15
TOR under Violation has been issued by MoEF&¢
was issued vide letter No. 1A-J-11015/28/2020:
consultation for the project.

: dated9th June 2022, Again, the amendment to the above TOR
¢ hearing and to invite suggestions/objections as part of public

6.6.2.4: Change in Consultant: S
NLC India Limited (NLCIL) had taken 1 :
However, due to some unavoidablé circimstance
report vide letter dated 27.04.2023. :
6.6.2.4: Mining Lease:

The mining lease for an area of 971 hy was &
Barsingsar Lignite Mine Project (BLMP) comy
6.6.2.5: Forest land & Protected Arca: PP
project. However, wildlife conservation plan K
6.6.2.5: Mining Plan: G : , e
Mining plan and progressive mine clostire plan of Barsingsar lig c oV 7 ' dated 08.09.2004 and 31.03.201 1, respectively.
The latest Mining plan and Mine Closure Plan hs . -

6.6.2.6: Method of Mining:
(i) Gross geological reserves
West pits. The existing mine is |
blocks in future. The mine is op
million tonnes and total overbur
reserves are 35.74 MT. Balance ming
Presently, the project has I no’s of &
stored in the external dump.

Total quarry area 411 Ha out of which b
area of 288 ha shall be reclaimed with pl
Reclamation Plan in an area of 971 ha, compris

area has also been proposed for green belt develoy

); Hyderabad to prepare EXA/EMP report.
IRC-India (P) Ltd to complete the EIA-EMP

up-1/2004 dited 2nd March 2006, Mining activity in
nienced on 23¢rd November 2009,

aries & National Park within 10km radius of the

for approval.

thich 17.63 MT reserves are blocked in NE and
owever, option is kept open to mine these
tal extractable lignite reserves are 53
T reserves are exhausted and balance

mining equipment
the'mine is 2.1 MTPA. A

t 45 m. So far, around §1.97 Mm3 of OB

le final mine void.v

23 ha with a depth of 50 m. Backfilled quarry

this, an area of 133 ha included in the safety zone

(ii) Land Use Details:
Pre-mining land use details: (Arca in Ha)

S. No. Land Use Within ML Area | Outside ML Area | Total
I Agricultural Land (Non-irrigated land) | $96.24 - 896.24

I. Forest Land --

I. Wasteland - - -
1. Grazing Land - - -
L. Surface Water Bodies - - -
1. Settlements -

Page 44 of 248




1. Others (Specify) Government land 74.76 - 74.76

L Old Excavation Area (EastQuarry) - - -

I. Old Excavation Area (WestQuarry) . - -

1. Old OB Dumps - - -

1. Roads & Mine Infrastructure - - -

1. R & R Colony - - -

1. Staff Colony

1. Green Belt

1. Balance Area

Total Project Arca

Post Mining

S.No. Land use
1 External OB
Dump
2 Topsoil Dump
3 Excavation
4 Roads
5 Built-up Area
6 Green Belt
7 Undisturbed Area
8 Safety  Zone/ Rationalization Area
Diversion/
9 Below River/ Nala/Canal
10 Water Body
11 Staff Colony
12 Garland drain/ Embankment 3 - - - 3
L Total Area 848 123 971

(iii) Transportation of Mineral:
Currently, transportation of lignite is carried out through covered belt conveyor system to the pit head thermal power plant.
6.6.2.7: Baseline Data: Baseline data generated from Ist March 2021 to 31st May 2021 and one-month additional data from 27th April to 27th May 2023,
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Period st March 2021 to 31st May 2021

* PMI0 =31.5-94.5 pg/m3

AAQ paramet - PM2.5 =17.1-46.2 pgfm3
ers * S02=10.1-21.3 yg/m3
at 9 locations ( * NOx =12.4-30.7 pg/m3.
min. + CO=246-547 ug/m3.

& Max.)

* 03=23-7.2 yg/m3.
* NH3 <20 pg/m3.

Eléiegz?tal G This is not an expansion proposal the baseline is for existingcapacity.

Ground Water )
quality No ground water source is present within 10km study area. illages are using supply water for domestic purpose.

Surface water No sources of surface water observed within the study area during the study period.

Noise levels L
;g(gfgﬁc;\;i The Leq values for day time was observed to be 41.9 o 68.8 dB (A). The Leq values for day time and night time was 39.4 10 57.3 dB (A).

ns

The soil sampling was carric
Based on particle sizes distri
The pH value of the soil si
The Electrical condugtivity v
The sodium absorption ratio.of
The Cation exchanze capacity:

Soil Quality The loss on igni(io,lé il

ns i 9 s;ax‘npl‘ing;ibca‘tions were carried out and summarized as under:
sandy loam-and sandy clay loam category.
In terms of soil pHsthe chavact tistic of the soil is moderately alkaline pH in nature.

The major nutrient such as Nite S ¥ assium; a., 18.6 to 20.5 kg/ha and 219 0 323
kg/ha respeciive] i g plantation. .
Based on soil analysis dara i s.. The organic carbon status is mediu
m (between .48 10 0.64%. 7 dium in phosphorus (between 6.3 to

6.9 mg/kg). However. f ure and the recommended doses of f
ertilizers should be added in appropriate quant i

Domestic Water Requirem
Green Belt: S0OKLD -
Dust Suppression
Total Waté
Source: Me

Water Require
ment

Baseline data was also validated %
as per NAAQS standard, 2009. The
operations taking place within the le
nearby. The emission sources during:
NAAQS indicating that these are not
to the project activities and are well within

onal data. PP submitted: thatambient air quality paraj

: nd within the standard prescribed limits
0 and PM2.5 arc approaching NAA.

The high maximum value is due to the
ties taking place in the study area and
f 802, NO2 and CO are well within the
Heavy Metals in dust are not very relevant

6.6.2.8: Public Hearing:
Amendment to the above TOR was .issued |
suggestions/objections as part of public consultation for

er2022 for exemption of public hearing and to invite
0 Regional Office, RSPCB, Bikaner (Rajasthan) vide letter
dated 16.06.2023 with request to initiate proccedings forp ice for public written comments as per ToR amendment dated
15.11.2022 was published in two newspapers namely “The T i skar” on 25.06.2023 in Regional language for information to the
stakeholders to offer their Views/ Comments/ suggestions/ objections relevant to the project, addressing to the Regional Officer, RSPCB, Bikaner within 30 days of the
publication of the notice. During the notice period, total 5 No. of representations were received from the stakeholders in Regional Office, RSPCB, Bikaner which were
forwarded to M/s NLC India Ltd. vide letter dated 26.07.2023. Further, NLC India Limited vide its letter dated 14.08.2023 submitted point-wise comments on the
received suggestions/objections to Regional Office, Rajasthan State Pollution Control Board, Bikaner.
PP has submitted the concerns of Public consultation and their action plan during the EAC meeting. The concern raised by pub}
measures, it) CSR done by NLC India towards construction of road, drainage, road light, electricity in Barsingsar Villa;
of education for local villagers, v) Greenbelt development and arrangement of water for animal and birds, and vi) Preventive measure for ground water Quality,

ic includes i) Air pollution control

6.6.2.9: EMP Cost: NLCIL, Barsingsar has proposed to spend a tota

1of Rs. 537.30 Lakhs as capital towards environmental protection measures during balance mine life.
The details of capital and recurring cost of EMP are as follows: :

Cost of EMP (Rs. In Lakhs)
SrNo. | Summary of EMP

Tetal CapitalCost Recurring CostPer Annum
A Air environment 11.00 31.0
B Water environment 18.30 2.62
C Noise and ground vibration | 0.00 0.88
Soil and waste dump
b management 960 0-50

ge, iii) Employment for Villagers, iv) Upgradation
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E Plantation & Green belt 412.00 407.00

Total 537.30 442.00

6.6.2.10: Damage assessment: PP has prepared & submitted the damage assessmant, remediation plan, natural and community resource augmentation plan and a
detailed assessment has been carried out along with EMP budget as follows:

S.N Damage Description Monetary Cost
o.

As per CTO condition 33% of total land use for mining should be covered with plantation, which is 320.43 Ha.

Considering the total initial mine life period of 30 years (till 2036 as per ML grant order dated 02.03.2006), on pro-rata of 1 | Total damage cost = 150*3
1.

0.68 Ha per annum plantation, till March 2022 there must have developed plantation in 170 ha. 2%2000=Rs.0.96 Crores

Tilt 31.03.2022 the PP has developed 138 Ha area of plantation, the difference in plantation, which is 32 Ha, will be taken fo
1 damage which includes Greenbelt plantation at Rs.150 per plant at 2000 trees per hectare density as per EC.

The balance trees as per conceptual plan will be planted in upcoming years.

3.1.3. Deliberations by the committee in previous meetin

N/A

3.1.4. Deliberations by the EAC in current ‘meetings

6.6.3 Committee after deliberations noted the followi

fated 09.06;2022,:Axﬁcfndinent of TOR was issued vide letter N.o.
i tion fiistead of public hearing.
iled (VEL), Hyderabad and additional one-month data

1. PP has obtained TOR undér VV iolation cat
1A-J-11015/28/2020-IA-H(M) dated 15.11
PP has coliected the Baseling. data for g

8]

w

PP has published in two newspa
stakeholders to offer their: Views mments/ suggestion:
RPCB/RO/BKN/Tech/BM-731/782 dated 29.08.2023

Final ETA-EMP has been prepared for capacity of 2.1 M]
- The proposal falls under violation catesory and commit
violation category. E

The Hon’ble Supreme ‘€
versus M/s Sesa Sterlite [
shall be five years,

Ministry’s issued a Notit;
1994, but not obtained en
Notification, 2006. Ministry's
continuing mining operation wi

Meanwhile SOP for handling v
OM regarding 28th January, 20
08.01.2024 “The Hon'ble Supreme Co
dated 7th July 2021 and dated 28th Janin I

namely “The Tip Bhaskar” on 25

«tothe project. Pro

[P

=N

t dated the 7th Fe
rated that the'y

208 12015 in the matter of Goa Foundation
jects granted under the EIA Notification, 1994

=~

clearance under the EIA Notification,
_environmental clearance under the EIA
PP did not apply in that period thereby

foject which were
i

018 applicab
for expansion

et

fadras High Court, Further, Ministry issued
OP. Further, as per the Ministry’s OM dated
ayed the operation of both the Office Memoranda

6.6.4 The Committee after deliberations, is of the view that d07.07.2021 for violation category and the same has already been
stayed by Hon’ble Supreme Court in W.P. (C) No. 1394/2023 ti ion . has stayed the operation of both the Office Memoranda dated 7th
July 2021 and dated 28th January 2022 issued by this Ministry. Therefore, Commitiee decided 10 defer the proposal and is of the view that proposal may only be
considered once the Ministry issues any further divection 10 deal with the violation proposals. Further, the Committee is of the view that in case, proposal is 1o be
considered in future then PP should also provide the Jollowing information:

- PP should submit a year-wise production and development plan (tabular formar) till the end of life of mine. Year wise backfilling plan in a tabular format needs
to be submitted.

- PP should submit the detailed plan in tabular Jormat (vear-wise for life of miae) Jor afforestation and green belt development in and around the mining lease. PP
should submit the number of saplings to be planted, area 1o be covered under afforestation & green belr, location of plantation, warget for survival rate and

[}

suitable scale the area 1o be covered under afforestation & green belt clearly mentioning the latitude and longitude of the area 1o be covered during each 5 years.
The capital and recurring expenditure 1o be incurred needs 1o be submitied. As the area is difficult for plantation the PP may lake the assistance of any expert
agency for plantation programme.

- PP should clearly bring out the details of the manpower 10 be engaged Jor thiz project with their roles fresponsibilities/designations. In addition to this PP should
mention the munber and designation of person 1o be engaged for implementation of environmental management plan (EMP). The capital and recurring
expenditure to be incurred needs 1o be submitted.

4. PP shall provide the budget already spent for addressing the issues raised during PH and also sup,

through written comments in a tabular Jormat elong with timeline Jor implemeniation, -
5. PP shall also explore the possibility of using EV/ICNG based vehicle in place of diesel ope,

[

it.the, budget earmarked for the issues raised by public
e,

s,

budget earmarked for the afforestation & green belt development. In addition to this PP should show on a surface plan (S-year interval for life of minej of

3.1.5. Recommendation of EAC

Deferred for ADS
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3.2. Agenda Item No 2:

3.2.1. Details of the proposal

Jalagam Vengala Rao Opencast Mine (I&I} Expansion) by THE SINGARENI COLLIERIES CO LTD located at KHAMMAM,TELANGANA

Proposal For Fresh EC

N ‘e Activity
Proposal No File No Submission Date (Schedule Ttem)
TA/TG/CMIN/447089/2023 J-11015/268/2007-1A-T1(M) 21/10/2023 Mining of minerals (1(a))

3.2.2. Project Salient Features

Agenda No. 6.7

Expansion of Jalagam Vengala Rao Openeast Mine (amalgamation of Jalagam I & II) with increase in production capacity from 10 MTPA to 12 MTPA with
coal washery of 4 MTPA capacity in ML Area 1953.46 ha by M/s Singareni Collieries Company Limited at village Kommepalli near Sathupalli town,
Sathupalli mandal, Khammam District, (Telangana) — Reconsideration for Environmental Clearance under Ministry’s OM dated 11.04.2022 (Stage 1 - 20%
expansion) - reg.

[Online Proposal No. IA/TG/CMIN/447089/2023; File No. J-1 1015/268/2007-1A-11(M)]

6.7.1 The proposal is for Environmental Clearance for Jalagam Vengala Rao Opencast Mine (amalgamation of Jalagam 1 & 1) with increase in production capacity
from 10 MTPA to 12 MTPA with coal washery of 4 MTPA capacity in ML Area 1953.46 ha by M/s Singareni Collieries Company Limited at village Kommepalli near
Sathupalli town, Sathupalli mandal, Khammam District, (Telangana) under provisions of 7(ii) of EIA Notification, 2006 under OM dated 11.04.2022.

The project falls under Schedule 1(a) of mining and is a Category - “A” tas per-EIA notification 14th September 2006 as the mining lease area is more than 500
Ha. : g

6.7.2  Details of the proposal, as ascertained from the Dro,
6.7.2.1: Location: :

revealed from the discussions held during the meeting, are given as under:

1. The project area is covered under Suny
to 17°13'01.70"N and longitudes 80045°43

2. Project does not fall in the Critically Pollute
environment clearance. o

N ‘d‘zu‘cd 131h January, 2010 has imposed moratorium on grant of

6.7.2.2: Mining Lease:

S1 No Details

1 JVR OCP-II granted vide G.0 Ms.

2 JVR OCP-1 granted vide G0 Ms. N ‘5 dated 21 .02.2(3&)3

3 JVR OCP-I granted vide G.O My 115 dated 13.04
Total-1

4 Lol for non-coal beay

Grand Total

1910.00

1. Forest Area:
2. PP reported that 1156.72 ha of

3980 for diversion of
1156.72 ha of forest land for non-for

SINo | Details

1 F.No. 8-129/2003-FC, dated 02nd February, 2005

2 F.No. 8- 56/2008-FC, dated 03rd July, 2012, (JVR OCP-1 Expansion 136.50 ha) | 136.50
3 F.No. 8-36/2014-FC, dated 30th May, 2017, (JVR OC-II 776.20 ha) 776.20
Total 1156.72

. Protected Area:
- No National Parks, Wildlife Sanctuaries and Eco-Sensitive Zones have been reported with 10 km boundary of the project.

- Wildlife conservation plan for Schedule-1 species has been already obfained with an amount of Rs, 2.57 Crores from the Principal Chief Conservator of Forest
(HoFF) and Chief Wild life Warden (FAC), TS and the funds were deposited with State Forest Dept. on 09-11-2021.

[VERE N e

6.7.2.5: Previous Approvals:

SINe | Details Area (Ha) | Capacity (MTPA)
1 JVR-1 (expansion project 2.5 MTPA to 5.0 MTPA) granted under violation category vide letter dated 1.02.2021.- | 544.81 5

2 JVR-1 vide letter dated 28.03.2010 1409.81 5

Total 1954.62 10
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3 JVR (1& 1) amalgamation and expansion EC dated 11.10.2021 and 4 MTPA coal washery within ML. 1953.46 10

1. Method of Mining & Mining Plan: '
2. Total project area is 1953.46 ha {1910.09 ha ML area and 43.37 ha colony). Mining Plan (Including Mine Closure Plan) has been approved by MoC Vide F.No
PCA-38011/12/2017-PCA dated 29th March, 2019. PP submitted the mining plan approved by company’s board under clause 1.3(b) of guidelines dated

29.05.2020 for a capacity of 15 MTPA over an area of 1910.09 Ha.
3. Land use details of mine: Theland usage pattern of the project is as follows:

Pre-mining Land use details (Area in ha)

SI. No. | Land use Within ML Area(ha) l?dl;fsjﬁcea (ha) Tetal (ha)

1. Non-Forest Land
Agriculture | 691.74 22.57 714.31
Grazing 3.75 - 3.75
Water Body | 37.29 - 37.29
Roads 12.24 - 12.24
Villages 8.35
Waste Land | -
Sub-Total 753.37

2. ForestLand | 1156.72

Total 1910.09

Post Mining: Lo
Post Closure Land use status is fumished herenn

SL. No. | Type pam Uysc{ 1 e
1 Excavation/ Quany'Areﬂ:
(a) Backfilled Aréy'
(b) Excavated Void :
2 External Dump
3 Safety Zone /Ration
4 Road& Infra-structure ar
(@) CHP & Coal Yard
(b) Coal Washery
(¢) Road Diversion
(d) Magazine
(e) Railway Siding
() Mine Service Facilities
5 Garland Drains, Settling Ponds 26.78 13.52 12.26 -
6 Embankment 14.96 14.96 - -
7 Water Reservoir near pit/ Water Body | - - 4C3.56 -
Outside ML area
8 Colony/township 43.37 - - 43.37
GRAND TOTAL 1953.46 1288.86 512.4 152.22

1. Total geological reserves reported in the mine lease area are 309.55 MT w
extractable reserves are 206.79 MT as on 31th March, 2023

2. 6 seams with thickness ranging from 0.05 m
gradientis 1 in 1.25t0 1 in 11.

— 15.20 m are workable. grade of the coal is G-9 to G-12

 stripping ratio 4.12 Cum of OB per 1 tonne of coal, while

vith 291.97 MT extractable reserves. Percent of extraction is 94.32%,. Balance
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Method of mining operations envisages by opencast method.
Life of mine is 23 years from 2023-24.

RS

531.75 ha with 827.72 Mm3 of OB is envisaged in the project.
. Total quarry area is 1030.87 ha out of which backfilling will be done in 531.75 ha while final mine void will be created in 499.12 ha (121.24 ha

jea)

377.88 ha in South Side) with a max. depth of 363.45 m (146 m in East Side & 363.45 m in South Side) will be converted in to water body. Backfilled quarry

area of 531.75 ha shall be reclaimed with plantation. Final mine voids will be converted into water body.

~

an area of 87.77 ha, included in the Infrastructure area etc has also been proposed for green belt development.

@

Sathupalli) by belt conveyor) and from siding (Railway siding, Sathupalli) to customers by rail.
. Baseline Data:

0

Environmental Baseline data was generated in the summer season from March to May, 2023 (Summer Season).

. The project has one external OB dumps in an area of 507.05 ha with 120 m height above ground level and 374.61 Mm3 of OB. Internal OB dump in an area of

Reclamation Plan in an area of 1288.86 ha, comprising of 507.05 ha of external dump, 531.75 ha of internal dump and 162.29 ha of green belt. In addition to this,

Transportation of Coal: Transportation of coal has been proposed from quarry to pit head by Trucks/Dumpers, from surface to siding (Railway siding,

in East Side and

2). The PM2.5 concentrations were in the range of

pg/m3 respectively. All the parameters were found to be within the coal mines standards.

prescribed limits as per National Ambient Air Quality Standards prescribed by MoEF&CC.
The incremental increase in the values was projected to be.inal g
respectively. Whereas, for SO2 it is in the rang: 1
The value of Total GLC is for PM10 in the.r,
itis in the range of 13.76mg/m3 to 17.8
PP submitted that predicted total G
operations in the project. ‘

8mg/m3and that of forNOX is 0.14mg/m3 to 0.93mg/m3.

7.68mg/m3 for N respectively.

Ambient air quality data monitored in the core zone shows that PM10 concentrations varied from 94pg/m3 to 151pg/m3, the minimum concentration was
observed at FVR OC Mine (1&11 Expansion) PO Office (CA-1) and maximum concentration was observed at JVR OC Mine (1&II Expansion) BWS (CA-

31.8pg/m3 to 52.14g/m3. The minimum concentration was observed at JVR OC Mine (1&11 Expansion), PO Office (CA-1) and maximum concentration
was observed at JVR OC (1&11 Expansion), BWS (CA-2). The SO 2 and NO 2 concentration varies from 14.1pg/m3 to 17.70g/m3 and 21.3pg/m3 to 27.4

. In buffer zone, the concentration of PM10 values varied from 45pg/m3 (Jaganthapuram village) to 691g/m3 (Rejarla). The PM2.5 concentration varied fro
;\allitQ m 19.0pg/m3 (Jaganthapuram) to 28.7pg/m3 (Rejarla Village). The SO2 and NOx concentration had varied from 12pg/m3 (Pallewada) to 14.9pg/m3 (Ve
Y ngalarao Nagar Village) and 17.4pg/m3 (Cherukupalli Village) to 22.5pg/m3 (Vengalarao Nagar) respectively. All the values were found to be within the

nge of 1:28mg/m3 to 5.58 mg/m3 for PM10 and 0.47 mg/m3 to 2.35mg/m3 for PM2.5
29.58ma/m3 and thit of for PM2.5 is 53.06 mg/m3 to 23.92mg/m3, whereas for SO2

MI10& PM2.5, SOx &NOx dre within the prescribed limits after expansion of mining

Surface water Monitoring w

in Ihe rang;

i Fluorides concentrations are obse
at .

n concentrations bser
The total alkalini
e the acceptable lim
n the permissible Hmjj
The concentrations
ow the permissible limit
The ground water quali
of supply.

)ﬁat all the Iocations. Sulphates,
er -

1t indicates that the pHvi < 0f 7.2 0.7.9 and its turbidity value is 0.07 to 10.9 NT
Surfac A . : Py
N U, dissolved oxygen in thér; Nee o ved solid g¢d 242.t0 95 water samples have Coliforms ranges between 94 to
e Wat i e i . : I >
or 240 MPN/100m! and contaminated sults of surface water samples from all the sampling locatio
ns shows that the water quality:conform: . '
pH values are in the ranuc bérween 6. ‘m‘m‘ations are in the range of 510 - 126
2 mg/L, are above the acceptable 1 . L
Calcium concentration s obsery ewada GW-4 where the value (158mg/L) is
above the acceptable imit but w : cid.to b ove the acceptable limit of 30mg/
L but within the permissible limit Chloride concentration is wwed to be within the acceptable limi
tat all the locations except at Pall e the acceptable limi of 250m ut within the permissible limit of 10
Groun 00mg/L. ; &

that of remaining samples are abov
e the acceptable limit but well withi

Nitrates & Iro

In core zone maximum vahie
1&II Expansion). PO Office (CN.
Noise | 8.3 dB(A)at JVR OC Mine (I&II Expa;
Qualit | In buffer zone maximum value of Leg Da
y um value of Leq Night is 40.1.dB(A) at Sathup
els in terms of Day Leg and Night Leq are well within
ities are causing the increased noise levels,

! um is 49.2 dB(A) at Pailew
dBA) at Vengalarao ; B 5

JVR OC Mine (

mipimum is 3

Total water requirement for the project is 2410 KLD.

Water * Dust suppression: 2200 KLD
Requi * Domestic use: 90 KLD
remen * Plantation & Others: 40 KLD
t * HEMM Washing: 80 KL.D

PP submitted that Ground Water Clearance was obtained vide Lr. No. 2182/Hgl/2008, dated 05th May, 2021a

1. Public Hearing:

Public hearing for the existing project of 10 MTPA capacity in an area of 1953.46 ha was conducted on 14th February,
Major issues raised in the public hearing include development

health, effects of air, noise, water, and road repairs etc. PP also submitted the summary of issues raised during

: Public Hearing existing JVR OC Mine (1&11 Expansion)
project of 10 MTPA and action taken for the same,

1. Past production details:

PP reported that the project does not involve violation of the EIA Notification, 2

F : 006 and amendment issued there under. The last EC was granted on 11,
submitted the coal production from the mine from 2021-22 onwards, is as under:

EC

Year Sanction Actual Production (MTPA) | Excess Production beyond the EC

2020 at JVR Govemment college, Sathupalli,
of surrounding areas, infrastructure facilities employment of local, compensations for land, education and

10.2021 and PP

Page 50 of 248




capacity (MTPA)
2021-22  10.00 07.35 0
2022-23 | 10.00 10.00 0

I. EMP Cost:
Environment Management Cost is Rs. 13.36 crore and recurring cost is 8.86 /tone

1. Others:

2. The project does not involve project affected families. No R&R involved.

3. Joint venture cartel has been formed - Not Applicable.

4. Consent to Operate for the existing capaci

5. No River/nalla is flowing within the boundary of lease.

6. Total cost of the project is Rs. 47322 lakhs. Cost of production is Rs. 1225.97,
three years at company level, R&R cost is NiL.

ty was obtained from the State PCB on 13th April

» 2022 and is valid till 31s¢ October, 2026.

/- per ton, CSR cost is 2% of average net profits of the company made during last

3.2.3. Deliberations by the committee in previous meetings

Date of EAC 1 :17/11/2023

Deliberations of EAC 1 :
The EAC, afier deliberations observed that the instant proposal is for 20 % ex,
expansion within same mine lease area. Earlier, there were nvo -
upto 10 MIPA. EC of JVR I OCP was granted under v
Resource Augmentation plan and Community Resow;
Also, the Committee observed that the instan:s pr;
imposed by Tribunal. M/s SECL made Ministryés 0
During the discussions, Committee noted that comp,
the EC conditions by excess production,; Enyiro
extraction of coal instead of shovel dumper metho
which EAC desired to take amendmess in EC
medical facilities under the project, sehich gy
The Commitiee finally asked the PP "
asked the PP to re-review the improyen )
In view of the above, Commirtee asked the P

ansion
VR ]

PPshaly

PP should submit the certified ‘compliay
Augmentation plan and. Community Res
PP shall submit the stapis ol pending
PP shall submit the technical. Justifical
emission and impact due 1o shovel dun
PP shall submit the status of mine vio
- PP o submil the details related
PP shall submit the Appro
Ministry of Coal.

PP should install CAAQ
- PP should submit existing
PP should submit plan 10
environment laboratory at
PP should submit the status upur
PP should conduct survey o as
remediation plan .
12. PP should submit the CCO certified pg
13. PP shall submit the compliance of issue
1. PP shail submit the plan of filling the min,

15. PP shall submit plan for third party monitoring

ce Augmentatio
cases as well ag

[SES)

=

[

0 %0

10.
1.

Inview of the above the project was deferred for the submission of above observati

d. It was submitte.

under Ministry’s OM dated 11.04.2022 (i.e. withow public hearing) and proposed
and J¥R.II) for the project and both the mines were amalgamated with expansion
Iy 1 stipiilated various mitigation measures and Remediation plan, Natural
N ¢ ed that major actions/ measures have not been completed yet.
eme Court for further proceedings afler paving 50% of amount

reviolation category have not Sfully complied wherein PP violated
ementing Sal trees and deployment of Surface Miner for
are technical difficulties in compliance of these conditions, on
detaied reasons. J urther, there are other EC conditions v.r.1
qctiontaken report on those conditions.
portant criteria of OM dated 11.04

=

have.to su

Further, commitee

Spi{m’ and. its operational shall be submitted.
1 court and Supreme Court)/NGT,
. esoith its mursery. Further, difference of

areq ru be completed in 2-3 years
ting 12 MTPA of coal.
oard. ¢ ring the justification of OM issued by

with the CPCB/SPCB.
species only.
degree and by developing dedicated

iures incurred,
submitted.

3.2.4, Deliberations by the EAC in current meetings

1. Committee after deliberation noted the followings:

2. Earlier the proposal was considered in the 3rd EAC meeting
requisite information. PP submitted the reply on Parivesh portal
January, 2024. The information provided by PP is as follows:

held during 16-17 November, 2023w
vide letter dated 30.12.2023 and t

gt
he prap

SlL
N .
o Observation of EAC Reply by PP
PP should submit the certified compliance report after comp
leting 90% of the EC conditions along with compliance of R * Director, Sub-Office, MoEF&CC, Hyderabad inspected the mine on 20.09.2023 and is
1 emed]atio_n plan, Natural Resource Augmentation plan and sued Certified Compliance Report on 20.10.2023.
Comm}mlty Resource Augmentation plan. Also, status of co * 90% of Remediation plan, Natural Resource Augmentation Plan and Community Reso
nstruction of school and hospital and its operational shall be urce Augmentation Plan activities have been completed.
submitted.

e T
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» Director, Sub-Office, MoEF&CC, Hyderabad issued CCR certifying that all RP&NCR
AP works are in progress as per schedule.

PP shall submit the status of pending court cases as well as

» Two cases were admitted by NGT, Southem Bench, Chennai.

1. Case No. O.A. 174 of 2020 (SZ), dt: 08.09.2020 - Sri Banothu Nandu Nayak, R/o Sathupall
i filed a case in NGT alleging environmental violations and damage caused to houses by SCC
L in operation of JVR Opencast mines.

2. Case No. 0.ANo.20 of 2021(SZ), dt: 27.01.2021 - Sri Oggu Srinivasa Reddy, R/o Sathupa
11i and another filed a case in NGT in regard to violation of environmental conditions by SCC
L in operation of JVR OCP-II.

Common judgment:

2. disposed of cases from any court (Civil court, High court an
d Supreme Court)/NGT. * Hen'ble NGT through a common judgment dated 06.05.2022 directed SCCL to pay a ¢
ompensation of Rs.41.21Crores [i.c. Rs.58.86 Crores (10% of the profit) - Rs.17.65 Cr
ores (3% of the profit) which was directed to be adjusted towards the remediation pla
n] within a period of 3 months with the Telangana State Pollution Control Board along
with cther directions to comply by SCCL.
* SCCL approached Hon'ble Supreme Court regarding the common judgment and the ap
ex court while granting stay order directed SCCL to deposit 50% of amount as impose
d by Hon'ble NGT. SCCL deposited 50% of the amount with the Tribunal. The case is
presently pending with the Hon'ble Supreme Court.
ation for not implemienting surface miner:
e of JVRQC Block is in the form of a syncline which facilitates
ing from all the 3 sides along the syncline where the seams in crop. The gr
PP shall submit the technical justification ams varies from 1in 125 to 1in 11, At the in crop area of the block it
ing the conditions of surface mincr and p d eraduatly flariens as the depth of workings increase.
X s with its nursery. Further, difference of emiss date; the quarry is being operated iu the steep gradient areas (1in 3 to 1 in 4) whic
> t due to shovel dumper and surface miners ploying Surface Miner. i
ed. o . 1 ding'diversion of state highway along south-east direction
gcently, the ¢oal bearing area which is flatter (up to 1 in 5) is now exp
, is favourable for deploying surface miner, As-such, it is now proposed
rface Miti his aren. ‘
il as per the approved Mining Plan a
s about 223.70 ha against the 164.54 h
PP shall submit the status of min
4 of already reclaimed (biolagicall roject area about 132.00 ha plantatio
) completed in 2-3 years andate.’
0.00ha over back filled area, 200.60 ha ov
00 ha avenue plantation) in the next 3
0 Sathupalli town up to JVR OCP railway si
d by 28.05.2022 in collaboration with South
. -94 Crores (SCCL share: Rs.618.55 Cr and Rail
PP to submit the details related to the ex portation of coal by rail mode from the project.
5 ansportation route and preparedness for transpo f Rapid Loading System (5500-6000 tph) and high-cap
’ PA of coal. ph) from pit head up to Silos (2 Silos of each 1000t capac
ver ground bunkerage of 24,000 tonnes storage capacity is also establi
missioned on 28.05.2022 which can handle up to 15 MTPA.
* The existing JVROC CHP with two nos. of Rapid Loading System (Silos) and high-ca
pacity conveyors can handle up to 15 MTPA of coal comfortably.
5 . . . .
6 i’l shz:ill subn?xt'the AP proved I\!/hne le.] docurnent forlxts PU The Mining plan for the proposed peak capacity of 15.00 MTPA has been approved by the Bo
. posed capacity after its approval from its Board, considerin ard of Directors in th fing held on 04.11.2023 vide mi No. 568:5: g
g the justification of OM issued by Ministry of Coal. § i the meeting held on 04.11.2023 vide minute No. 568:5:14.
* One Continuous Ambient Air Quality Monitoring Station (CAAQMS) is installed in th
e core zone of the project in consultation with State Pollution Control Board and conne
cted to TSPCB portal online.
) o ) * 10 No.s of ambient air quality stations were established in core zone (2 No.s) and buffe
PP should install CAAQMS on urgent basis in consultation r zene {8 No.s) of the project as part of post project environment monitoring,
7. with state pollution  control Board and share their online d
ata with the CPCB/SPCB.
. nentand installation of another CAAQMS in the
146 rtly in consultation with State Pollution
PP should submit existing status of plantation along with the
8. plantation proposed in the upcoming year considering native .

species only.

gainst the 164.54 ha as per app
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roved EMP. In addition to 223.70 ha of plantation within the project area about 132.00
ha plantation was done in outside project area beyond mandate: ’
+ Tke stage wise plantation details are furnished below:

Plantation is being carried out with the following native species:

Hardwikia binata, Dendrocalamus strictus, Ficus religiosa, Pterocarpus santalinus, Azadirac
hta indica, Limonia acidissima, Ficus bengalensis, degle marmelos, Mitragyna parvifolia, Da
lbergia laiifolia, Plerocarpus marsupium, Syzygium cumini, Albizzia procera, Terminalia bell
arica, Porgamia pinnata, Madhuka indica, Tamarindus indica, Pithecelobium dulci, Sterculia
urens, Dalbergia sissoo, Bombax ceiba, Albizzia lebbek.

PP should submit plan to strengthen the Environmental cell
with qualification having environment engineer’s/science de

* SCCL has a full-fledged Environment Cell, led by General Manager (Environment) w
he directly reports to the Director of the company.

+ Corporate Environment Department functioning under the GM (Environment) is havi
ng officers with environmental degrees.

+ Further there are 11 administrative Areas under the control of Area General Managers
who will be guided by GM (Environment) related to environmental protection and oth

9. gree and by developing dedicated environment laboratory at er compliance conditions. In each Area, environment cell is functioning with an enviro
with certain timeline. nment officer having environmental degrees.
* Inaddition, qualified environmental officers in each Project are also working for fulfilt
ing the necessary statutory compliance.
In each operational area, an Environment Management Committee (EMC) has been constitute
d with multi-disciplinary team. This committee is chaired by Senior officer of the area (SO to
protect apd guide in implementation of the environmental safeguards.
I nohuﬂiahcc 10 the T(T‘ condition of JVR Coal Mine (I&II Exp.) project, an M-sand P
’ art has been esté\bh edona pl]()i scale in Medapalli open cast project (MOCP) of SC
1 PP should submit the status upon thedn :
0 and plant with the ML area. ‘quacrty 3, ()00 w m mr day
. 1
1 ¢ to blasting within & in om periphery ¢°
1. fML boundary and its r j
lowed to reduce the blast induced grou
houses within 1 km from the periphery of the mi
nity grounds, SCCL renovated the old houses (249) in
NTR colony, Vengalrao Nagar, Rejarla village (BC colo
BC colony) with an expenditure of Rs.2.04 Crores.
1 PP should submiF the CCO certified past production detail b | Certification has been obtained from the CCO for the past production details before and after
2. cfore amalgamating mine and after amalgamation. amalgamarion of the mine. A copy of the same is furnished.
1 PP shall submit the compliance of issues raised during earlie
3 r Public Hearings for violation EC and amalgamated EC and | PP has enclosed the information with the issues raised along with their corrective measures.
’ expenditures incurred.
* Asper the approved Mining Plan and Mine Closure Plan by MoC, Gol,
Total quarry area ofthe project is 1030.87 ha out of which backfilling will be d
one in 531.75 ha.
- Final mine void with water body will be created in 499.12 ha with a max. depth
of 363.45 m.
Backfill i i i
PP shall submit the plan of filling the mine void up to the le ackfilled quarry area of 531.75 ha shall be reclaimed with plantation.
1 vel of ground (if technically feasible) and accordingly Mine '
4. plan shall be submitted.

* Filling the mine void.upf6-the-grou iddevel requires the following:

» Back filly
fover

urxo Sl

¢ 1 evel requires about 885.23 Mm3 o
Idle i

);Milruady reclaimed OB dumps.
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About 995.75 ha of plantation over the dump area (488.70 ha - Internal dump above G.
L & 507.05 ha - External Dump) is to be disturbed for back filling 885.23 Mm3 in the
final void. .

* Apart from disturbing the fully reclaimed area, the emissions liberated due to re-handli
ng of OB for back filling will further pollute.

.

Filling of 885.23 Mm3 of void requires about Rs. 13,604.21 Cr (@ Rs.153.68 per m3)
which is economically not feasible. -

Due to the above mentioned reasons, it is not environmentally and economically feasib
le for filling of void up to ground level.

» However, as per the standard condition being stipulated in the ECs, engineering intery
entions will be implemented for sustenance of aquatic life in the final mine void.

IRNEERL Nagpur has conducted the third party audit of EC compliance including
ntation durine June-fuly’ 2023. However, as advised, third party monitoring of plan
e again ca;‘xiéd out by ICFRE within 2 years.

PP shall submit plan for third party monitoring
referably through an institution of MoEF&:

oW .

v

1. Case No. O.A. 174 of 2020 (
violations and damage caused to
2. Case No. 0.ANo.20 of 2021(8
violation of environmental conditio

1.

. PP had obtained the EC vide Miuis(ry’;s:lcncr 0

- PP submitted the mining plan approved by com any’s boar
. Diversion of 1156.72 ha of forest land h

- Wildlife conservation plan for s

Sww

21 for k0,00 MTPAn ML area of 1953.46 ha (1910.09 ha of lease
area and 43.37 ha of colony). '

dted 2,‘).‘0‘5.202();113r a capacity of 15 MTPA over an area of
1910.09 Ha. . : Gl )
Life of mine is 23 years from 24.

3-FC d11i¢c1 02.02.2005 (JVR OCP-I 244.02 ha), F. No. §-

56/2008-FC, dated 03.07:2012:(] 17 (VR OC-T1 776.20 ha).
No National Parks, \Vildiichmcmmic‘ 1 oL

¢ orest (HoFF) and Chief Wild life Warden (FAC),
TS and the funds deposited with State =
PP has obtained the Ground Water Cle
Public hearing was conducted on 140
Consent to Operate for the existing cay
One court case pending before
Southern Bench, Chennaj i

ce vide letter no, 2

arss

AL area of 1910.09 Ha.

2026,

ount imposed by the National Green Tribunal,

(0 Sathupalli in regard to environmental

Rfo Sathupalli and another in regard to

PP has submitted the complianc

alagam Vengala Rao Opencast Mine Project
within the same mine lease area

SL
N Criteria as Per OM dated 11.04.2022 Reply
0.
The project have gone through the public hearing process, at least onze, for its existing EC capacity o | Public Hearing was held on 14th February, 2020. Mo
1. n which expansion is being sought, except those categories of projects which have been exempted as | EF&CC granted EC for a capacity of 10.00 MTPA in
per para 7 11 (i) of EIA Notification 2006 and its amendments, ML area of 1953.46 ha on 11th October, 2021.
There should not change in Category of the project from “B2” to “B1” o ‘A’ . s
a2 Ther : i ge in Category of the project from “B2” to “B1” or 'A’ due to proposed modern No change in category. Category A",
1Zation or expansion. ’ =0
There is no additional land acquisition or forestland diversion involved for the proposed expansion or There i dditional Tand . ¢ for the br
3. there is no increase in lease area with regard to mining vis-a.-vis the area mentioned in the EC, based (;3 T¢ 15 1o add) 1t(})]na an r.equvlr’eme:n or f propo
on which public hearing has been held carlier. sed expansion as there is no increase in project area.
The proposed expansion shall not be more than 50% of production capacity as mentioned in the prior | Proposal is for 20% production enhancement (1st Pha
4, EC, issued on the basis of public hearing held and the same shall be allowed in minimum three phase | se) over the production capacity mentioned in the pri
s. = he basis of public hearing held.
) ) ion modelling is done for 5
5 Predicted Environmental quality parameters arising out of proposed expansion / modernizafion sha 0.00 MTPA to 15.00 MTP
’ be within the prescribed norms and the same shall be maintained as per Prescribed normg are within the prescribed
6. The prop.osed exPar'xsion s'hould not result in reduction in the greenbe’t area as stipul ¢ earlie. eenbelt area due to the
1 EC, or if the existing ratio of greenbelt is more than 33%, after expansion it should!not reduge belo | elt area as per the ex
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w 33%. ) isting EC as well as proposed expansion is 1288.86 h
a at post closure stage, which is about 67.5% of the to
tal project area.

The project proponent should have satisfactorily complied the conditions stipulated in the existing E | Director, MoEF&CC, LR.O., Hyderabad inspected th
C(s) and satisfactorily fulfilled all the commitments made during the earlier public hearing/ consultat | e project on 20th September, 2023 and issued latest ¢

7. | ion proceedings and also the commitments given while granting previous expansion, as may be appli | ertified EC compliance report. The conditions of exis
cable. This shall be duly recorded in the certified compliance report issuzd by the IRO/CPCB/SPCB, | ting EC are being complied and the commitments of
which should not be more than one year old at the time of submission of application earlier public hearing are being fulfilled.

Public Consultation shall be undertaken [if applicable as per table below] by obtaining response in w | The proposal is for 20% increase of production capac
8. riting, as per para 7 11 (ii) (b) of EIA Notification 2006, except those catezories of projects which ha | ity only. Public consultation will be undertaken at the
ve been exempted as per para 7 I (i) of EIA Notification 2006 and its amendments. time of expansion proposal from 40% to 50%

Effluent monitoring and air quality monitoring is bei

9 Effluent & ambient monitoring including air quality monitoring systems as specified in the existing | ng carried out as specified in the EC. An online ambi
) EC, if stipulated, should have been installed. ent air quality monitoring station was established at ¢

he core zone.

6.7.4  The EAC afier detailed deliberations observed that the instant proposal has been applied under Ministry's OM dated 11th April, 2022 Jor expansion in capacity
uplo 20% with exemption in public hearing under clause 7 (ii)(a) of EI4, Notijication, 2006. Earlier Ministry had issued EC on 11.10.2021and public hearing for the
same was conducted on 14.02.2020.

The Committee observed that PP has proposed the project area as 1953.46 (1910.09 Ha within ML area and 43.37 Ha outside lease area Jor Colony/tovwnship). The
Committee is of the view that EC may be considered for an area for which lease irchuding LOI and mining plan is there i.e. 1910.09 Ha.

The Committee discussed certified compliance report submitted by sub- / rabad of RO, Chennai vide letter dated 20.10.2023 and observed the conditions which
are non-complied are mainly due 10 non-commissioning of the:: PP submitted. that once the Washery will be commissioned the conditions will be
complied. The Committee observed that sub-office Hyd, / P should nol plant:Conocarpus Spp, in green belt which is an exotic species, i) PP
may seck amendment in special condition (i) as gy ourable oo is.al the project area, iiij A wildlife expert may be hired to
monitor wildlife movement in the areas and alyp ion of Wildlife: Aetivi Plan, ) PP shall continuing to submit the six-month
compliance through PARIVESH Portal only. udde )PP bas yer 1o complete construction of STP at Rudrampur Colony of
Kothagudem, ii) PP has not created another:w : izit;:u/)z,//i tank in:the project avea, iti) PP has not provided the information
related to on ground implementation of works und Vin ront /izr F(Wﬁ»‘[,])gpar{ nentin the implementation of Wildlife Conservation
plan, tv) PP has yet to construct 200 KED STP ot Sathipal sedon the com liance of these conditions. .
The final mine void area recommendsd by PP secmsito be ‘ ientific reclamagion plan in order 10 reduce the void area post
mining. Another, CAAQMS 1o be installed in the: bufk wanagement committee should conduct the monthly review
meeting. Commitiee also asked the PP jo expedite the ¢ : ;

up of M-sand plantand necessary; permission reau

ity of utilising the mine waste by setting
Based on the above discussions held in the 6ihiE
OM dated 11.04.2022 for expansion of Jalagan
12 MTPA with coal washery of 4 MTPA cap
Sathupalli mandal, Khammeam Disirict; (Tczidq
and Standard EC conditions underithe provisic

=~

herefore,
. Commyjttee

conmental Clearance under Ministry's
production capacity from 10 MTPA 1o

ve Kommepalli near Sathupalli town,
ady prescribed in EC dated 17.10.2021

Collieries Conpual
in addition to specifi

DN e

3.2.5. Recommendation of EAC"

Recommended

3.2.6. Details of Environment Cond

3.2.6.1. Specific

specific condition:

1. PP 10 obiain the CTO for Opencast coalmin

ery of 4 MIP4 capacity.

5 PP shall complete construction of STP at Rudrampur

STP ar Sathupalli twwn within a period of one year from the date of
grant of expansion EC.

3. PP should create another water 1ank near Chilla vagu within in a period of ane year from the date of grant of expansion EC.
4 PP 10 provide free of cost treatment in the Hospital 1o the locals living there within the periphery of Skm radius of the ML area. 4 log-book shall be mainiained

with the detail of doctors and patient’s.

5. PP shall get the mining lease amalgamated and submit then documents in this regard to IRO, MoEF&CC.

6. PP should provide the school Jacility to below poversy students and same skall be kept in the company record,

PP should strengthen the Plantation withinfoutside the premise of Mine lease area and avoid 10 use species like Conocarpus spp, in green bell. Further, special
condition (vi) of growing of SAL tree is amended 1o the extent that PP shail plant native species like Siris, Neem, Palasa, Amaltas, Shisham, Amla, Jamun,
Mango, Arjun, Karanja, Bjja, etc. will be planted along with other species i consullation with the forest department. As.e sured-k
80% shall be maintained by carrying out gap plantation in case of mortality. The budget earmarked Jor the plin
7 Further, PP shall maintain atleast10 mirs width tree plantation of broad leaves and wind breakigreenshield, (}j

storage yard. PP should annually submit the audited statement of expendinme along with proof of activi
date & time), details of cxpert agency engaged, details of species planted. number of species planted, i
Office of MoEF&CC and on PARIVESH Portal as the case may be for the activities carvied out duriniés
done shall be carried out through an institution of MoEFCC (e.g I CFRE)

survival rate of at least
bewfepiin a separate account.
the boundary of coal
iith geolocation
fo:the Regional

8. PP shall prepare the scientific reclamation plan in order to reduce the void areq post mining.
9. PP should concluct the monthly review meeting with the environmen,

{ management committee of the compdiny
B \
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PP shall ensure that all type of plastic waste generated from the mines shal! be stored separately in isolated area and disposed of strictly adhering Iollhc P/aslvic
Waste Management Rules 2016. In pursuant to Ministry's OM dated 18/07:2022 PP shall also create awareness among the people working in the project area as
well as in its surrounding area on the ban on Single Use Plastic(SUP) ir: order to ensure compliance of Ministry s Notification published by the Ministry on
12/08/2021. A report along with photograph on the measures taken shall also be included in the six monthly compliance report being submitted by PP.

All the mitigation measures committed / envisaged in the EIA/EMP report and subsequent submission shall be implemented (Annexure 2)). PP shall install one
11 CAQMS in the buffer zone before July, 2024. PP should annually submit tne audited statement along with proof of activities carried 10 the Regional Office of
MoEF&CC and PARIVESH Portal as the case may be for the activities carried out during previous year.

2 PP shall implement Efftuent Treatment Plant Jor wastewater generated from workshop and Sewage Treatment Plan Jor its colony. No untreated water shall be
discharged from mine boundaries to pondsiallahiviver.

13 PP shall conduct feasibility studies Jor assessment of voids for backfilling of ash and mixing of ash with overburden, taking up backfilling ash and OB mixing
| activities during operations as well as post closure of mines in line with the Fi ly Ash Utilization Notification, 2021.

Hon'ble Supreme Court in an Writ Petition(s) Civil No. 114/2014, Commen Cause vs Union of India &Ors vide its Judgement dated Sth January, 2020 has
directed the Union of India to impose a condition in the mining lease and a similar condition in the environmental clearance and the mining plan to the effect that

) the mining lease holders shall, afier ceasing mining operations, undertake re-grassing the mining area and any other area which may have been disturbed due to
14 their mining activities and restore the land 1o a condition which is fit for growth of fodder, Slora, fauna eic. Compliance of this condition afler the mining activity
is over at the cost of the mining lease holders/Project Proponent”. The implzmentation report of the above said condition shall be sent to the Regional Office of
the MoEF&CC.

3.2.6.2. Standard

I(a) | Mining of minerals

air quality menitoring and mitigation measure

L Adequate number of Fog canon (mist 3

Post environmental closure third party moni Jand & soil eté shall be carried out and analysed with EMP measures

i at regular interval. A suitable recommends E&CLC for complignce: The data used for analysis shall be obtained

’ from continuos AQMS, site spegit ation of river diversion, meeting to the requirement of project
report. : L

! Comparison of average mohzhly tenmpe; r ted for post three years and a record to be
: maintain at regular interval. : L

1. PP to install solar lights along the road seek itsm‘a‘ihmhance.

. Vehicular emissions shall be kept un ining dnd allied activities shall operate only after
' obtaining ‘PUC’ certificate from the au - :

Coal stock pile/crushe:
1. covered to avoid air bory
dust extractors.

. cs 'stem. Belt-conveyors shall be fully
me dust, Drills shall be wet operated or fitted with

Coal handling plant shall

mental friendly sustainable technology
should be implemented for

1 Adequate measures on EMP sho

| nuous monitoring station and quarterly report
shall be generated and submitted v

Effective safeguard measures for preventio;
1. pollution. The Fugitive dust emission from al ury
level confirm fo the standards prescribed by the M

er sprinkling shall be carried out in areas prone to air
quired equipment’s. It should be ensured that air pollution

1. PP should Instail Wind breaker/shield arrangement along the railway siding reducing the dust propagation in upwind direction.

Continuous ambient air quality monitoring stations as prescribed in the statue be established in the core zone as well as in the
pollutants, namely PM10, PM2.5, SO2 and NOx. Location of the stations shall be decided based on the meteorological data, topographical features and
1. environmentally and ecologically sensitive targets in consultation with the State Poltution Control Board. Online ambient air quality monitoring stations may

also be installed in addition to the regular monitoring stations as per the requirement and/or in consultation with the SPCB. The new CAAQMS should be
installed with expansion.

buffer zone for monitoring of

The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the Coa) Industry Standards notified vide GSR 742 (E) dated 25th September,
1. 2000 and as amended from time to time by the Central Pollution Control Board. Data on ambient air quality and heavy metals such as Hg, As, Ni, Cd, Cr and
other monitoring data shall be regularly reported to the Ministry/Regional Office and to the CPCB/SPCB.

Trzi_nspprtatiqn of coal, to the extent, if permitted by road, shall be carried out by covered trucks/conveyors. Effective control measures such as regular water/mist
1 spnqkhng/ram gun/ Fog cannon etc shall be carried out in critical areas prone to air pollution (with higher values of PMI0/PM2.5).such as haul road,

; loading/unloading and transfer points. Fugitive dust emissions from all sources shall be controlled regularly. It shail be ensir i ir Quality
parameters conform to the norms prescribed by the Central/State Pollution Conrol Board. . ’

The transportation of coal shall be carried out as per the provisions and zoute envisaged in the approved
1. Transportation of the coal through the existing road passing through any village shall be avoided. In case, it is prop
$0 constructed so that the impact of sound, dust and accidents could be appropriately mitigated.

corporate environment responsibility

PP should establish in house (at project site) environment laboratory for measurement of environment paramete
L and ground. A dedicated team to oversee environment management shall be setup which should comprise of En




staff for monitoring of air, water quality parameters on routine basis. Any non- compliance or infringement should be reported to the concerned authority

1. Self environmental audit shall be conducted annually. Every three years third party environmental audit shal] be carried out.

The company shall have a well laid down environmental policy duly approve by the Board of Directors. The environmental policy should prescribe for s'tandgrfi
1 operating procedures to have proper checks and balances and to bring into focus any infringements/deviation/violation of the environmental/forest/wildlife

norms/conditions. The company shall have defined system of reporting infringements/deviation/violation of the environmental/forest/wildlife norms/conditions
and/or shareholders/stake holders.

Action plan for implementing EMP and environmental conditions along with responsibility matrix of the company shall be prepared and shall be duly approved

by competent authority. The year wise funds earmarked for environmental protection measures shall be kept in separate account and not to be diverted fqr any
I other purpose. Year wise progress of implementation of action plan shall be reported to the Ministry/Regional Office along with the Six Monthly Compliance
Report.
1 A separate Environmental Cell both at the project and company head quarter level, with qualified personne! shall be set up under the control of senior Exccutive,

who will directly to the head of the organization,

green belt

Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed all along the mine lease area as soon as possible. The green belt
1. comprising a mix of native species (endemic species should be given priority) shall be developed all along the major approacly coal transportation roads. And
Plantation should also be carried out in nearby area with consent of forest department and gram panchayat within 10 km radius with its proper maintanance

The project proponent shall take all precautionary measures during mining operation for conservation and protection of endangered/endemic flora/fauna, if any,

L spotted/reported in the study area. The Action plan in this regard, if shall be prepared and implemented in consultation with the State Forest and Wildlife
Department, e g

Iand recalmation

The final mine void depth should prefera
) provided for sustenance of aquatic life th ‘
’ usable for agricultural/forestry purposes and she
issued by the Ministry of Coal duted 27

andiin case it exceeds 40 m, adequate engineering interventions shall be
and covered with thick and alive top soil. Post-mining land be rendered
auidelines for Preparation of Mine Closure Plan

Hon’ble Supreme Court in an Writ Petition(,
directed the Union of Indiy 16 IMpose a cong
1 the mining lease holders shall, afler ceasiy
: their mining activities and: restore the far
is over at the cost of the mining lease |
the MoEF&CC :

s vide its Judgement dated 8th January, 2020 has
ance and the mining plan to the effect that

ease.andiay
dertake-rengy

plig ol this condition after the mining activity
d condition shall be sent to the Regional Office of

. All approach roads to:mine and alf ot
’ with state government :

PP shall explore the po‘
farmers etc.)

1 Active OB Dump should b

1. Progressive backfilling of mi:

1. Top soil should be stored separately mnment of dust

The project proponent shall make nec
1. provide altermate areas for livestock grazin,
acquiring grazing land.

zone, in consultation with the State government to
he directions of Hon'ble Supreme Court with regard to

Further, it may be ensured that as per the time schedule specificd 0} lan it should remain live 6l the point of utilization. The topsoil shall
temporarily be stored at earmarked site(s) only and shall not be kept unutilized. The top soil shall be used for land reclamation and plantation purposes. Active
) OB dumps shall be stabilised with native grass species to prevent erosion and surface run off. The other overburden dumps shall be vegetated with native flora

’ species. The excavated area shall be backfilled and afforested in line with the approved Mine Closure Plan. Monitoring and management of rehabilitated areas

shall continue until the vegetation becomes self-sustaining. Compliance status shall be submitted to the Ministry of Environment, Forest and Climate Change/
Regional Office.

Fly ash shall be used for external dump of overburden, backfilling or stowing of mine as per provisions contained in clause (i} and (ii) of subparagraph (8) of fly

1 ash notification issued vide SO 2804 (E) dated 3rd November, 2009 as amended from time to time. Efforts shall be made to utilize gypsum generated from Flyue

Gas Desulfurization (FGD), if any, along with fly ash for external dump of overburden, backfilling of mines. Compliance report shall be submitted to Regional
Office of MOEF&CC, CPCB and SPCB.

The entire excavated area, backfilling, external OB dumping (including top soil) and afforestation plan shall be in conforinity.wi
1. mining” land-use pattern, which is an integral part of the approved Mining Plan and the EIA/EMP submitted t
a-vis the post mining land use pattern shall be submitted to the MOEFCC/RO.

Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey shall be carr
1. pattern and report in 1:50,000 scale or as notified by Ministry of Environment, Forest and Climate
MOEFCC/Regional Office (RO).

mining pian

1. Mining shall be carried out under strict adherence to provisions of the Mines Act 1952 and subordina

L. Tranportation of coal ill Railway Siding shall be developed to avoid transportation through Road
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1. PP shall adopt mining method by preferably using surface miners for thz project and silo loading through in-pit conveyor should be adopted

L. Efforts should be made to reduce energy and fuel consumption by conservation, efficiency improvements and use of renewable energy.

1. No mining shall be carried out in forest land without obtaining Forestry Clearance as per Forest (Conservation) Act, 1980,

L Mining ghall be carr.ied out as per the agproved mining plan (includirg Mine Closure Plan) abiding by mining laws related to coal mining and the relevant
circulars issued by Directorate General Mines Safety (DGMS).

1. 5- Star Rating is mandatory to obtaine certification as per guidelines of Mininstry of Coal

miscellaneous

The above conditions shall be enforced, inter-alia under the provisiors of the Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
1 Control of Pollution) Act, 1981, the Environment (Protection) Act, 1936, Hazardous and Other Wastes (Management and Trans-boundary Movement) Rules,
: 2016 and the Public Liability Insurance Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India /
High Courts and any other Court of Law relating to the subject matter.

The project proponent shall make public the environmental clearance zranted for their project along with the environmental conditions and safeguards at their
1. cost by prominently advertising it at least in two local newspapers of thz District or State, of which one shall be in the vernacular language within seven days and
in addition this shall also be displayed in the project proponent’s website permanently.

1 The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local bodies, Panchayats and Municipal Bodies in
’ addition to the relevant offices of the Govemment who in turn has to d:splay the same for 30 days from the date of receipt.

1 The project proponent shall upload the status of complii

ated éx’l?iro;jnﬂ;é:x]t‘c]carancc conditions, including results of monitored data on their
website and update the same on half-yearly basi S

PMIQ S02, NO\ (ambient levels) or critical sectoral parameters, indicated for the

1 The project proponent shall monitor the
' 1c and put on the website of the company.

projects and display the same at a conv

. The project proponent shall submit six-monthly
: of Environment, Forest and Climnate Change at cn

| The project proponent shall submit the en
’ under the Environment (Profection) Rule

1. The project authorities shall inform (ot

1. The project authorities must strictly ad Stite Government.

1 The project proponent shall abidc by

commitiment made during Public Hearing and also
that during their presentation to the Expe -

1. No further expansion or onmeit, Forests and Climate Change.

1 Concealing factual data o

d attract action under the provisions of
Environment (Protection) A

1. The Ministry may revoke or s

1. The Ministry reserves the right to stiy ind manner shall implement these conditions.

1 The Regional Office of this Ministry shall 1

authorities should extend full cooperation to the officer
(s) of the Regional Office by furnishing the req;

noise and vibration monitoring and prevention

Adequate measures shall be taken for control of noise levels as per Noise Pollution Rules, 2016 in the work environment, Workers engaged in blasting and
1. drilling operations, operation of HEMM, etc shall be provided with personal protective equipments (PPE) like ear plugs/muffs in cog,t;x?ymmy 3
norms and guidelines in this regard. Adequate awareness programme fer users to be conducted. Progress in usage of such accesspriesto

e

) Controlled blasting techniques shall be practiced in order to mitigate ground vibrations, fly rocks, noise and air blast etc
: DGMS.

1 The noise level survey shall be carried out as per the prescribed guide ines to assess noise exposure of the workmen
: and report in this regard shall be submitted to the Ministry/RO on six-moathly basis.

public hearing and human health issues

Compensation of the land acquired for the project shall be settled as per the R&R Policy within fixed timeline

1 Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and monitored weekly. The report of
’ ministry & it’s RO on six-monthly basis.

Th(_: pr'oject proponent s}lxall undertake occupational health survey for initial and periodical medical examination of the personnel engaged in the project and
L maintain records accordingly as per the provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic he:

ecord - : the . alth check-up, 20% of the
personnel identified from workforce engaged in active mining operations shall be subjected to health check-up for occupational diseases and hearing impairment,
if any, as amended time to time.

Personnel (including outsourced employees) working in core zone shall wear protective respiratory

devices and shall also be provided with adequate training and
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information on safety and health aspects.

Implementation of the time bound action plan on the issues raised during the public hearing shall be ensured. The project proponent shall undertake all the
1. tasks/measures as per the time bound action plan submitted with budgetary provisions during the public hearing. Land oustees shall be compensated as per the
norms laid down in the R&R policy of the company/State Government/Central Government, as applicable.

The project proponent shall follow the mitigation measures provided in this Ministry’s OM No.Z-11013/5712014-1A.11 (M) dated 29th October, 2014, titled
1. ‘Impact of mining activities on habitations-issues related to the mining projects wherein habitations and villages are the part of mine lease areas or habitations
and villages are surrounded by the mine lease area’.

) PP to conduct need based assessment survey of the area to for in order to decide the activities to be carried under the CSR and to provide detail of the activity
: carried out with adequate budgetary provision and time bound action plan.

1. PP should conduct epidemiology study to (analysis of the distribution, patterns and determinants of health and disease conditions in defined populations).

1. Permanent Health care facilities of Hospital should be established within 5 km of project boundary for the local people.

L pP must ensure an emergency action plan during pandemic in order to providz assistance to the nearby villages located within the 10 km radius buffer zone (If
required)

1. PP is asked to also identify the rural areas for installation of solar light with its maintenance within the study area of 10 km radius buffer zone within one year

The illumination and sound at night at project sites disturb the villages in respect of both human and animal population. Consequent sleeping disorders and stress
1 may affect the health in the villages located close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs must ensure

’ that the biological clock of the villages is not disturbed; by orienting.the foodlights/ masks away from the villagers and keeping the noise levels well within the
prescribed limits for day light/night hours :

- f lliﬁg;\\;ithin‘ 10 ki tadins

showld be provided to established R&R villages,

1. Persons of nearby villages shall be given irain

statutory compliance

1. Validity of En\"ironmen;t:Cléz:u'auegi

1. Permission of power sﬁpplyto be taken

Solid/hazardous waste
Management Rules, 20

1. The project proponent shal

The project proponent shall o
1. (Prevention & Control of Pol
operations/production

| of Pollution) Act, 1981 and the Water
ee prior to start‘commencement of mining

The project proponent shall prepare
1 recommendations of the approved Site-Spe;
’ Department. TThe implementation report shall be
study area).

an-and approved by the Chief Wildlife Warden. The
{'be implemented in consultation with the State Forest
€€ report (in case of the presence of schedule-1 species in the

1. The project proponent shall obtain clearance from the National Board for Wildl: e, if applicable.

1 The project proponent shall obtain forest clearance under the provisions of Forest (Conservation) Act, 1986, in case of the diversion of forest land for non-forest
’ purpose involved in the project.

water quality monitoring and mitigation measures

Regular monitoring of ground water level and quality shall be carried out in and around the mine lease area by establishis

. . . .. . . . ) =

1 constructing new piezometers during the mining operations. The monitoring of ground water levels shall be carmried outfou 5.4
monsoon, post-monsoon and winter. The ground water quality shall be monitored once a year, and the data th ’]cgllecrgd shallh
MOEFCC/RO.

1 The effluent discharge (mine waste water, workshop effluent) shall be monitored in terms of the parameters notifiegd r the W

Standards vide GSR 742 (E) dated 25th September, 2000 and as amended from zime to time by the Central Pollution Coritré} Board.

L The monitoring data shall llue up[oadedlon the company’s website and displayed at the project site at a suitable locatior
(M) dated 27th May, 2009 issued by Ministry of Environment, Forest and Climzte Change shall also be referred in this regaf

1 No obselete technologies for sewage treatment shall be implemented. Construction of Sewage Treatment Plant with latest toch
2 years and treated water shall be reused for plantation. CTE and CTO of STP shall be obtained as per the norms.

L DQrpestic water shal‘l be p'ro\'iding to the residents/villages which are coming under the zone of influence of the project due to ground water
mining operation by installing adequate number of RO plants with proper supply line and Taps within 2 years

Page 59 of 248




1027

L4 Al

Quality of polluted water generated from the operations which include COD and acid mine drainage and metal contamination shall be monitored along with
L TDS, DO, TSS. The monitored data shall be uploaded on the website of the company as well as displayed at the site in public domain.

The project proponent shall take all precautionary measures to ensure riverine/riparian ecosystem in and around the coal mine up to a distance of 5 km. A
1. rivarine/riparian ecosystem conservation and management plan should be prepared and implemented in consultation with the irrigation / water resource
department in the state government.

The surface drainage plan including surface water conservation plan for the area of influence affected by the said mining operations, considering the presence of
river/rivulet/pond/lake etc, shall be prepared and implemented by the project proponent. The surface drainage plan and/or any diversion of natural water courses
1. shall be as per the approved Mining Plan/EIA/EMP report and with due approval of the concemed State/Gol Authority. The construction of embankment to

prevent any danger against inrush of surface water into the mine should be as per the approved Mining Plan and as per the permission of DGMS or any other
authority as prescribed by the law.

1 The water pumped out from the mine, after siltation, shall be utilized for industrial purpose viz. watering the mine area, roads, green belt development etc. The
: drains shall be regularly desilted particularly after monsoon and maintzined properly.

Industrial waste water generated from CHP, workshop and other waste water, shall be properly collected and treated so as to conform to the standards prescribed
1. under the standards prescribed under Water Act 1974 and Environment (Protection) Act, 1986 and the Rules made there under, and as amended from time to
time. Adequate ETP /STP needs to be provided.

1 Adequate groundwater recharge measures shall be taken up for augmentation of ground water. The project authorities shall meet water requirement of nearby
’ village(s) after due treatment conforming to the specific requirement (standards).

Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size shall be constructed around the mine working, coal heaps & OB dumps
to prevent run off of water and flow of sediments directly into the river an¢ water bodies. Further, dump material shall be properly consolidated/ compacted and

accumulation of water over dumps shall be avoided by proy g adeounte channels for flow of silt into the drains. The drains/ ponds so constructed shall be
I. regularly de-silted particularly before onset of monsGe

4 properly. Sumpicapacity should provide adequate retention period to allow proper
settling of silt material. The water so collected i for dust suppression and green beit development and other industrial use. Dimension
of the retaining wall constructed, if any in:the nine to check min-6ff and siltation should be based on the rainfall data. The
plantation of native species to be made b ent fick/habitationiwater bodics:

) Ground water, excluding mine watc

1 harvesting shall be implemented for conservation and augmentation of
ground water resources. G

1 Monitoring of water quality-upsiream and dow
’ shall be maintained and submitted to the Mir

3.3. Agenda Item No 3:

3.3.1. Details of the proposal

Gevra Opencast Expansion Coal }\‘Iinc‘s by |

Proposal For

Proposal No

IA/CG/CMIN/443111/2023

Mining of minerals (1(a))

3.3.2. Project Salient Features

Agenda No. 6.10

Expansion of Gevra Opencast Coal Mine from 52.5 to
Limited located in Tehsil- Katghora, District- Korba (Cht
{Online Proposal No. IA/CG/CMIN/443111/2023; F. No. J-11015/85/201 o
6.10.1 The proposal is for Environmental Clearance for Expansion of Gevra Opercast Coal Mine from 52.5 to 70 MTP.
4781.798 ha of M/s South Eastern Coalfields Limited located in Tehsil Katghora, District Korba (Chhattisgarh).

{184.486 to 4781.798 ha of M/s South Eastern Coalfields
earance-reg,

A with increase in ML area from 4184.486 to

The project/ activity is covered under category “A” of item 1(a) “Mining of Minerals’ the schedule of the EIA Noftification 2006 as the mining-
500 Ha. e

6.10.2 Details of the proposal, as ascertained from the proposal documents and as revealed from the discussions held during the meeting, :

6.10.2.1: Location:

1. The project area is covered under Survey of India Topo Sheet No. 64 J 11, Scale- 1:50000 and is bounded by the
22018'00” 10 22021'42” N and  82032'00" to 82039' 30" E.

1. Project does not fall in the Critically Polluted Area (CPA) as per MOEFZC OM no. J-11013/5/2010/IA. 1K(1) dated 17.09.20
respect of industrial clusters/areas including Korba Chhattisgarh.

6.10.2.2: Terms of Reference (ToR) & Environmental Clearances (EC):

1. The project proponent applied for ToR for 49 to 70 MTPA for mining cf cozl in leasehol Hato

4781.798 Ha) in Gevra of Tehsil Katghora, District Korba in the state of Chhattisgarh. on dt: 16.08.2021 vide proposal no. IA,/’CG/CMIN»"221371,/2021: Terms of
reference granted on: 07.03.2022 and amended ToR for 52.5 to 70 MTPA granted on dated 09.01.2023.

d area of 4781.798 Ha. (increase in leasehold arca

2.
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1. Earlier, the Environmental Clearance of Gevra opencast was accorded as fc lows:

SiNo. | EC details EC Capacity
1. F. No. J- 11015/88/2003 -IA.I1 (M), Dated 04-10-2004 25.00 MTPA
2. F. No. J- 11015/484/2007 - 1Al (M), Dated 03-06-2009 35.00 MTPA
3. F. No. J- 11015/85/2010 - JA.II (M), Dated 31-01-2014 40.00 MTPA
4. F.No. J- 11015/85/2010 - JA.II (M), Dated 06-02-2015 41.00 MTPA
5. F.No.- J-11015 /85/2010 - TA.IT (M)Pt Dated 21-02-2018 (Validity extension for one year) 45.00 MTPA
6. F.No.- J-11015 /85/2010 — JA.Il (M) Dated 28-03-2019 (Validity extersion for one year) 45.00 MTPA
7. F.No.- J-11015 /85/2010 — IA. 11 (M) Dated 04.06.2020 (Validity for 30 years or life of Mine whichever is earlier.) 45.00 MTPA
8. F.No.- J-11015 /85/2010 — JAI} (M) Dated 10.05.2021 49.00 MTPA
9. F.No.- J-11015 /85/2010 ~ IA.Il (M) Dated 05.09.2022 and regularized .on Datf:d 23.08.2023 52.5 MTPA

6.10.2.3: Forest Area:

Final FC issued vide letter no. and date Area (in hz‘\)‘ -

F No.8-33/2005-FC dated 05.05.2008 100:898

F No.8-81/ 2006-FC dated 20-04-2015

F No.8-77/2006 ~ FC dated 20:04-2015

F No.8-79/2006 ~ FC dated 20-04-2015

F.No. 8-41/2017-FC dated 21.06.2022.

Total Stage-1I FC

Applied for Stage-1 FC, the proposal wa

Total Forest

6.10.2.4: Protected Area:
1. No National Parks, Wildlife $a

study area. However, Wildlife )
be implemented through State Fores

05th March 2016 in its 325th meeting. Revise
Committee of Functional Directors of South Eastern C:
mentioned the Mine Plan and Mine Closure Plan of Coal Ind

1. The land use details of the Mine:

Pre-mining Land Usage:

Sr. No. Land Use Total (Ha.)
1 Agricultural lIand 2967.651
2 Forest land 1116.705
3 Waste Land 0
4 Grazing Land 32.879
5 Surface Water Bodies 16.58
6 Settlements 0
7 {Others (Specify) Govt. Land| 653.983
TOTAL 4781.798
Post Mining:

3

ject. Schedule I species do not exist in the
aipur. The Wildlife conservation plan will
ted 31.05.2022 for its implementation.

plan for 35 to 70.00 MTPA got approved by CIL Board on
losure Plan has been approved in the 197th meeting of the
2023. PP also submitted M/o Coal O.M dated 31/05/2012 wherein it has
red to be approved by Standing Committee of M/o Coal.

Land Use {Ha.)
Sr.Ne. | Land Use

Plantation | Water Body | Public Use | Undisturbed

Total
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1 External OB Dump 480 480
2 Excavation 1282.85 1347.5 2630.35
3 Top soil Storage (05ha included in excavation) 5 N
4 Roads 6 6
. . 1243.062
5 Built-up area (Colony/office/R&R sitelnfrastructure,) 1243.062
6 Green Belt
417.386 417.386
7 Undisturbed area
Total Total Area ‘ 2185.236 13475 1249.062 0 4781.798
Post-Mining Land Use:
Sr. No.| Pattern of utilization Area (ha)

1 Reclaimed External and Internal dumps 1762.18

2 Green belt 5.67

3 Final void /Water body 1347 ¢

4

5

Total
1. Presently Gevra opencast Expansion (25:3 mbination for OB Removal and Surface Miner alongwith Front End

loader and Dumper/Tippers for hovel-dum
loader & dumper for mining out ¢o
shovels & 240t / 100t /150t dumpers res

i\

be used in conjunction with 60t coal

. Excavation and transport of OF

& “equipment with
dumpers, 10cum rope -shov

cklioe +150 T rear
surface miner.

- PP submitted Mining is

; of 52.499 MT) coal
is produced by conventi

benches are jm

ng where opera coal

. Transportation of Coal:

Transportation from face to In-p
In pit conveyor belt to Silo: By belt cot
Silos to consumers: By Rail

Action plan with timeline for coal evacua

B

siding) is pro

ric Rope Shovels of 42 cum / 10 cum and 15 cum hydraulic
ut eoal Surface Miner having 5.0 to 8.0 MTPA capacity would

onal 42 cum capacity rope shovels + 240 T rear
5.*Coal loading and transport operations upto

produced by surface miners and only 11% coal

vide

SL.No | Description

apacity Commissioning Schedul

1 Load Out system with RLS at Eastern side of the mine along with Siding | 20 MTY ”C;r(l)lgn;;swned on

02 nos. Silo (5&6) of 4000 Te

with RLS along with In-pit belt
conveyor system along with 30MTY Mar-24
Siding

[T

Total SOMTY

1. Additional land required for expansion- 597.312 ha (Agricultural land- 447.08 ha, Govt. and-55.939 ha and Forest 1and-94.293 ha). 75% of additional land
visage to bring the land back to its original land use to the maximum extent possible.

required is agricultural land. Post mining land use will en

1. Reserves:

SNo | Particulars Quantity in
Million Tons
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N
i Total Geological reserve as per approved PR 70MTPA (Ason 01.04.2014) 1940.98 MT
il. Total Minable/Extractable reserve as per approved PR 70MTPA (ason 01.04.2014) | 1337.68 MT
it Total mineable reserve within 4781.798 Ha (as on 01.04.2023) 951.481 MT

1. Details of Seams:

i. No of seams : 18

ii. Thickness of seams to be worked on : 0.70 m to 70.34 m
iii. Grade of coal : G10 grade

iv. Stripping ratio (mineral in tonnes to overburden in cum) :
0.617 tonne per cum (1:1.62)

v. Average gradient : 1 in6to 1 in 12~

vi. Maximum thickness of seams : 70.34 m

vil. Ultimate working depth : 340 m

1. Life of mine will be 16 years starting from FY 2022-23.

6.10.2.6: Baseline Data:

Period March to May 2022

The result indicates that the maximum and mini

arcinthe kt"ange 0f42.0 pg/m3 to 123.1 pg/m3, whereas the PM2.5 are in the range

Air Qua | of21.8to 69.81ug/m3. The SO2 concentrat m:,'in the range of {1;()‘.0 to 31.1 pg/m3 and the NOx are in the range of 18.4 to 44.4

ity : m 14:6 10 24.8 [e/Nm3. Cinbon monoxide varies between 0.3 to 0.44 mg/m3. Rest ¢
chromium; Jex d mercury and nickel were found to below detection limits.

Increme S e ;

ntal GL LC-35.32 ge/m3:SO2 = Max GLC- 0.01 Hg/m3 and NOx =M

c |

Level

136 mg/l 0 198 mg/L; Chiorides between 31.99
within the prescribed environmental standard - IS |

Ground | The result indicates that the maximu

ranges between 7.18't0 7.97. TSS »

quality to 62.98 mg/l; Fluoride between
0500:2012 :

Water

\S\:x;gce The result indicates that the mini um and maxim cen 58008 :’S‘mg/L; BOD between (<2 mg/l) to 2.
- 6 mg/l and COD hetween (=5 ma/) to 10 mg/l. A 2296:1992 (Tolerance Limit for Inland §
quality o : e
urface Waters, C ey
Noise le
vels (D

ay & Ni | Leq (Day) range bet

g ¢ within the prescribed standards
ght)

Soil sample has been colle
60-90 cm. The results indicate
0 12.52 kg/ha; Available potash b
Soil Qu | 122.68 to 268.35 kg/ha and electrical
ality 10 531.70 uS/cm. The soil fertility as pe
medium fertile category. The texture of soil
loam (0-30 cm) and sandy loam at (30- 60 cm) & (6
for forest land while for others it is sandy loam at all dep

278 kg/ha; Available phosphorus between 2.87

Flora & | ©loraand Fauna baseline study has been carried by CMPDI. Sitesurvey was conducted between 4th to 8th May 2022. The list of flora and fauna of core &

Fauna nd buffer zone has been provided in Chapter-3.No endangered and endemic taxa reported from the core and bufferzone. No schedule I Fauna species is o
bserved from the core andbuffer zone,

Source of Water:

SINo. | Source Quantity (m3/day) Approval

1 Mine Seepage Water 13087 CGWA

2 Surface/River Water (Hasdeo River) | 3601 Irrigation Dept.
Water
iz‘ril‘t‘ire Total 16688

Water Requirement:

Purpose

Peak demand j
(m3/day) ;
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A ¢ Industrial water demand

1 Surface miner

™

Land reclamation

3 | Dust suppression

4 | Green belt

5 Beneficiation (CHP)

6 Washeries

7 Fire service

8 | Others (specify) Washing in workshop

9 | Add for losses (10%) 1190

B | Domestic/Potable Water Demand 3601

1 Housing

24

Non-residential population

3 | Other (specify) For

4. | Process and'bthgr losses (1

Total ==

Rain Water Harvesting:
Atrtificial Rainwater Harvesting
8,852 m3/year. Roof top rain wa

udy area of Gevra OCP.
CGWA Permission:

: G vrz;fOC,Project. Total recharge capacity-5
633,050 m3/year at 12 locations in in the st

~

cater elearane 3/day vi

C no. GWANOC/MIN/ORIG/2018/4474 Dt: 2

Application for rene
an CGWB New De]

For carrying out cum
r the parameters PM1 e
rts of Gevra OC and Kusn; . March 2022-M:
Cumula | ded covering 15 km of are :
tive Im | The Cumulative Impact Assess
pact As | ng plan considering the OB/Coal
sessmen | tion drilling and blasting in Coal),
t Cumulative impact assessment study re
nd NO2 in study area (15km from Gevra bo
ession systems at haul road, coal pit, Coal Stock an
wind breaker and vertical greenery system.

arameters such a
roposed additional contyol i easures are

255,
flon dust sup

6.5.2.7: Public Hearing:

Public hearing for the project of 70 MTPA capacity in an area of 4781.798 ha was conducted on 06/06/2023 in the premises of SEC !
was presided by Addition District Magistrate, Korba & Regional Officer, Chhattisgarh Environment Conservation Board, Korba. The:a vertjgmﬁ‘n’f for PH was
published on 4/05/2023 in ‘The Times of India’ & ‘Dainik Bhaskar’. Major issues raised in the public hearing include compensation, Rehabilitation & resettiement,
Facilities at R&R sites, pollution control etc. Appropriate action to address the issues raised in the Public Hearing has already been taken/are being taken & a budgetary

provision of Rs 15.15 Crore has been made. Commitment made by the Project Proponent to address the Public Hearing concerns in lieu of Corporate Environment
Responsibility (CER) is as below:

S. Particular Location (Name of School/Village/Are | Year -1( In | Year -2 (In | Total (in L
N. a) Lakhs Lakhs akhs)
1 Infrastructure for creation for Drinking Water Supply Srhumna, Batari, Madwadbora, Chhindp 15.00 15.00 130,00
2| Sanitation Vijax Nagar, Ganga Nagar, Nehru Naga | 1, 1 15.00 27.00
r, Birda.
3 Education Dhurzna, Ranjna, Tiwarta, Chhindpur, K 30.00 30.00 60.00
usmenda.
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PP submitted that the total cost of
the CSR should be allocated, b
production of previous year, w}
6.5.2.8:
Environment Management Cost is

1.

EMP Budget:

Capital Cost:

b. O 104
4 Skill Development Korba District 25.00 25.00 50.00
Vijay Nagar, Ganga Nagar, Nehru Naga N 00.0
5 Roads r. Kuchena, Birda. 300.00 300.00 600.00
. Viay Nagar, Ganga Nagar, Nehru Naga 70.00
6 Cross drains r, Kichora, 30.00 40.00 .
7 | Electrification including solar power Dhnurena, Batart, Dewari, Chhindpur, Ti | | 0o 10.00 20.00
8 Solid waste management facilities Etﬁfm Batari, Dewari, Chhindpur, Ti 15.00 15.00 30.00
Scientific support and a\x'aréness to local farmers to increas | Gewra Basti, Khodri, Salora, Pandripani,
9 ) 10.00 10.00 20.00
¢ yield of crop and fodder Barbkata
. . Gevra Basti, Khodr, Salora, Pandripani,
10 Rain water Harvesting Batbhata 50.00 50.00 100.00
11 Soil moisture conservation works Kasaipeli, Dewari , Kolihamuda, Kora, 50.00 50.00 100.00
Dewgaon
12 Avenue plantation Garga Nagar, Dhurena 100.00 100.00 200.00
13 Plantation in community areas Ijihupmzi 108.00 108.00
14 | Infrastructure a Bé}'a‘ri;Dewari, Korai 20.00 20.00 40.00
13 Health Camps 10:.00 10.00 20.00
16 Art, Culture & Sports 10.00 20.00
17 Livelihood 05.00 10.00
18 Agriculture Programme 05.00 10.00
Total 50 1515

rding to new CSR policy the fund for
years or Rs. 2.00 per tonne of coal

1 Air pollution control measures Amount (in cr)
a | Dust suppression arrangements 442
b | Water sprinkling arrangement along approach road 4.00
¢ | Green belt in & around the mine 1.00
d | Arboriculture/plantation in industrial area 0.10
e | CAAQMS and Piezometers Cost 3.10
f | Horticulture and land development 0.83
Sub-Total 15.45
2 Water Pollution Control Measures Amount (in cr)
a | Effluent treatment plant (ETP) 10.00
b | Sewerage treatment Plant (STP) 5.00
¢ | Settling tank for mine water disposal 2.00
d | Garland drains 1.00
e Other development measures in industrial site viz. drains, tree 7.59
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f | Other development measures in colony viz. drains, tree 0.51
g | Water drains in township 0.21
h | Sewage disposal arrangement in colony 1.07
1 Water Treatment Plant 7.40
j | Rain Water Harvesting 0.24
Sub-Total (2) 35.02
3. | Other Environmental Control Measures Amount (in cr)
a | Barbed fencing for the project 1.50
b | HEMM for Reclamation 133.39
¢ | Housing personnel 3.82
d | Floraand fauna study 0.30
e | Costof EMP preparation 0.50
Sub-Total (3) 139.51
GRAND TOTAL 189.98
4 | Additional Capital Expendimure (propused Amount (in cr)
a | Green belt between residential area :m‘d: m,ii}c (Z?. 7.0
b | Tyre washing arrangement (addiﬁoﬁaii ;x}b 1.0
¢ | Sprinkler system with mist spray in CI‘W : 1.0
d | Additional Rainwater hén&&ing measyy 0.5
e | Noise protection personai‘ gquipmgm 1.0
f | Integrated Continuous 2.02
g 1 Misceilaneous Environn 2.5
Sub-Total(4) 15.02
Total Capital Cost 205.00 crores
1. Revenue Cost:
1 | Revenue Expenditure Related To Environrﬁént érrx;ount (in
a | Environment Audit @ 0.60 lakhs/annum 0.006
b | Eavironment monitoring @ 10.00 lakhs/annum 0.10
¢ | Mine closure cost* (*Revised first year mine closure cost- 22.12 crores) 18.65
d | Monitoring of CSR and RR Plan 0.02
e | Monitoring of land use through satellite surveillance 0.02
Sub-Total(1) 18.97
2 | Additional Revenue Expenditure (Proposed In EMP of 45 To 49 MTPA)
a | Mist Blower (Fog Cannon) cum road Fi ogger 0.60
b | Mechanized Sweeping machine 0.50
¢ | Mobile Water Sprinkler 0.43
d Perirodic Health Checkup 0.50
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Sub-Total(2) 2.05

3 AdditionallRevenue Expenditure ' é:;ount (in
(proposed in EMP of 52.5 to 70 MTPA) )

a | Fog Cannon (Additional -8 no.) @0.6 cr/unit 4.8

b | Mechanized Sweeping Machine (Additional 2 no.) @0.5 cr/unit 1.0

¢ | Green belt around the mine boundary (14 km) @8 lakh/ha 1.12

d | Grass bedding over slope with support measures per year (60 ha @10 lakh/ha) 6.0

e | Soil and Moisture Conservation of top soil @Rs 3500/ha 1.6

f | Grassland creation over reclaimed OB dumps per year (6 ha @8 lakh/ha) ] 0.48

¢ | Wildlife Conservation Plan implementation 10.09

h | Groundwater recharge and monitoring per year (flump sum) 1.0

i | Environment Monitoring per year 3.0

J | Third party audit of compliance of various clearances at suitabl 1.0
Specialized studies like slope stability, fly a: gcnienQ;Jusll!ranSitjon’;fdevclopmcnt of eco park, floating solar park,

k | ecological restoration, OB to sand or similay iy . 5.0
institution of repute per year
Sub-Total(3) 34.49
Total Revenue cost :5'51 crore

6.5.2.9: Court Case:

1.

ect proponent as pe

There are court cases pending with the etails of Court C

Cas i

e n | Court S e Status
0. S

121 Presently the case ny 1 Office, Cllhﬁﬁtxsg Vs C(JMDipkw Extensio

4 | 672015 and the case i

The next hearing is o

Gevra Area SEC! 123.01.2024.

ented capacity. The
2001-02 t

Hearing date given w
as 15.05.2023. Next
date not yet displaye
d.

Act, 2010 agains
ch at New Delhi

B =

[ S

~

o0

7 .. .
007 :f Judicial Magistra
834/
202 The Supreme Court of India
1
1

- In line with the judgment of Hon’ble Supreme Couy

- Regular monitoring of ambient air quality is being carried out with frequency of twice a we

- The ground water clearance: Renewal of NOC has been obtained vide no. CGWA/NOC/M

) No. 114 of 2014 in the matter of Common Cause versus
Union of India and Ors, the collector had issued no s submitted by SECL Gevra OCP on 14.05.2019. Accordingly,
Dept of Geology & Mines (Mineral Resource Dept, CG Raipur hid G eling on 25.09.2019 for discussion regarding Collectors notice issued for excess
production cases wherein the Joint Director, Dept of Geology and Mines discussed on the point about the agreecable violation years and the amount, & also
considering the PP's view on Non applicability of Section 21(5) of MMDR Act 1957, Further meeting was cailed on 14.10.2019, discussing the points deliberated
in the 25.09.2019 meeting, after which no further communication has been received to SECL Gevra OCP from Collector Office or Dept of Geology Mines,
Raipur. However, SECL agrees to abide by any future decisions/guidelines issued in this regard.

6.5.2.16: Other Details:

- Employment to 4391 persons will be provided from the project,
- The project is reported to be beneficial in terms of: Project will considerably improve the socio-economic status of the adjoining areas. This will result in benefits

such as improvements-in physical infrastructure; improvements in social infrastructure, increase in em
energy requirement and post-mining enhancement of green cover.

Coal linkage of the project is proposed for NTPC and Various thermal power plants.

No Joint venture cartel has been formed.

Consent to Establish cum Operate for capacity (52.5 MTPA) was obtained from the Chhattisgarh Environmen
valid for one year. e
Hasdeo river is the main drainage of the area flowing 08 kms from mine boundary. The study area ingJigﬁ}'é% 2
river like Ahiran, Kholar nallah. Lilagar river also flows through the study area of project. No nalla diversio;

ployment potential, contribution to the exchequer, meet

t Conservation Board, Raipur on 15.03.2023 and
» alon X

Regional Office, Nagpur, Member Secretary, Paryavas Bhavan, Raipur and RO CECB, Korba

of ambient air quality monitoring data were found within prescribed limits except few aberr.
the day of sampling.

n general, the results
doeal conditions during

valid upto 03.12.2024.

3.3.3. Deliberations by the committee in previous meetings
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3.3.4. Deliberations by the EAC in current meetings

6.10.3 Committee after detail deliberations noted the followings:

- PP has obtained ToR dated 07.03.2022 and amended on 09.01.2023 for capecity of 52.5 to 70 MTPA.

. PP has collected the Baseline data for the period of March to May 2022. )

- Mine closure plan for 35 to 70.00 MTPA approved by CIL Board on 05.03.2016 and Revised Mine Plan for 52.5 to 70 MTPA along with Mine Closure Plan has
been approved on 25.10.2023.

. Public hearing for the project of 70 MTPA capacity in an area of 4781.798 La was conducted on 06.06.2023.

PP submitted the Action Taken Report dated 13.01.2024 with respect to CCX dated 8.01.2024. )

PP has submitted the application for Stage I FC for forest area of 94.293 ha vide FP/CG /MIN/ 41389/2019 dated 05.11.2019 involved in the ML area of

4781.798 ha. ’

EMP (capital- Rs 205 crores and recurring- Rs 55.51 crores) including additional proposed.

Revised mine closure cost- Rs 523.40 cr

Wildlife Conservation plan- Rs 10.09 cr.

. Catchment Area Treatment Plan- Rs 84.47 lakhs

- Total no. of PAF-3466 (Total employment provided as on 31.07.23- 2941; Ealance employment to be provided- 763; Total families resettled-844; Total balance
families to be resettled-1155).

. CER Budget- 22.852 cr.

OO OO ] O\ Lh W2 b —

S

6.10.4 Committee after deliberations noted that the instant projectis fo
4184.486 to 4781.798 ha. PP conducted Public Hearing after oh
cumulative impact assessment study, R&R, issues raised

'rsé()n ofipraduction capacity from 52.5 to 70 MTPA with increase in ML area from
its amendment. The Committee deliberated on the compliance of ToR conditions,
. Water requirement and other impacts of the project on environment.

¢ recommendations by, BHU regarding ecosystem carrying capacity and
ce and Technolagy, Govt of Chhattisgarh. The action taken with timeline is

Cominittee observed that PP has submitted,
Comprehensive catchment area treatment plan p
provided below: :

Tyre Washing Syst
em

3 nos. Fog cannon

1 nos. Sweeping m Lo L .
achine Sweeping 1 sweeping machine eritional since Feb 2022
mne N . S

of Rs 8447900/~ he
sures in the sty

Catchment area tre | The work will

‘ ented through St
atment Plan 21312039819 on Dt:

deposited in CAMPA vide UTR no. UCBAH
11,2021 toward:

PP submitted Mining is mostly
produced by convention drilling
PP submitted that 240 nos. of ro

ed by surface miners and only 11% coal is

< is in progress.

As desired by EAC the PP vide
details, iii) impact assessment w.r.t
vii) post mining land use , viii) water t
of Korba Action Plan of SPCB and actio

milies to be settled, i) land acquisition
tment plant, vi) detailed report on CSR,
%) details of health care facilities, xi) details

Committee observed that with respect to R&R
is most likely approx. 690 PFAs will opt for plots
site. The timeline is mentioned as March 2025. In’ on
Air Quality impact assessment study reveals that the pre
study area (15km from Gevra boundary) are within the stipul
assessment study shall be implement.

er action plan it is estimated that out of 1149 PAFs it
cash grant of Rs 3.0 Lakh in leiu of alternate house

~duc to operation of Gevra OCP and as per study report the
i quality parameters such as PM10, PM2.5, SO2 and NO2 in
ew than EMP and recommendations made out of cumulative impact

The Committee is of the view that PP shall address the issues raised in PH in a tire bound manner and budget earmarked for the same should not be diverted for the
other use. Additionally, the Committee emphasized that PP shall provide mobile medical wnits and ambulance Jacility for locals. Committee also advised to provide the
modern science lab to near schools and sports facility too. The Committee is oi the view that skill development programme should be linked with the employment
potential and a record of the same shall be maintained regarding 1o ascertain whethzr the skill development plan is effective enough or not 1o enable the local persons to
gel employment afier the training, in case if it is required that skill program needs & be changed as per present & future requirement than PP shall do so.

Committee observed that PP submitted the details of water supply plan & water treztment plant and also water utilization pga(n»i-‘;-
closure. PP submitted that for this particular case of Gevra OC Mine, stored water {seepage ground water as well as col/legte’ i
with Central/State Agencies in the manner viz. i) Water Supply for Irrigation purpeses to local villages: Accumulated wafer
needs, ii) Water Supply for domestic needs of local populace: Water quality will be monitored regularly and accord‘r{g"l}y
local villages, iii) Development of Eco-Park and Recreation lakes: It’s to worth mertioning that SECT, already in‘process
will ultimately help to diversification of economics of that region and iv) Installaticr: of Floating Solar Panel: Floz
further submitted that the mine voids filled with water will act as a ground water rzcharge structure which wi
area and eventually the crop yield of the surrounding area. Based on the submission of the PP the Committe
supply including availability of drinking water in the nearby area. Further water ATM can be setup at public pla
how the existing water requirement for the project can be reduced further and how the excess water collected by / s-inchiding
can be treated and supplied for the public use. Further, the work of development of ECO Park at Gevra Area shail'be completedavithiy
Committee observed that PP submitted the proposal of ongoing and completed CSR. activities with amount proposédiand.di :
1941 Lakh has been proposed and 587.01 Lakh has already been disbursed i.e 30%. The Committee observed they mé)
PP shall expedite the implementation part for the ongoing and proposed activities. Establishment of smart classes'sh
grant of EC.

dy, utilization after mine
e, . .
uttfised in consultation

Commit‘tee observed that with respect to educational facilities PP submitted the ezonomic study report which reveals ‘there ‘are séveral edue al institutions of
various standards managed by both public and private sectors/bodies in the area by SECL and NTPC etc. Educational facilities providéd are by Central School in
Kusmunda by SECL and NTPC, Korba, Delhi Public School (Upto Class X1lth) by NTPC and DAY School in Kusmunda & Gevra Area by SECL. In the study area
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(core zone + buffer zone), there are a total of 13 pre-primary schools, 102 primary school, 60 middle schools, 14 secondary schools, § senior secondary schools. 2 art and
science college, 1 ITI and 3 Govt. non formal fraining centers within villages. Education facility provided to i) Primary & Secondary School at Urja Nagar, ii)
Upgradation work with providing of smart education facility such as Computer set, furniture, Green Board, Books , Games material etc of 5 nos. of new Swami
Atmanand Govt. Utkrist Hindi Medium school. The budget proposed for the same is Rs. 891.751- Lakh. Comminee is of the view that establishment of smart classes
shall be completed within a period of one year afier grant of EC.

Committee observed that with respect to health care facilities PP submitted that there is a well equipped 100 beded Hospital at Gevra Project : Nehru Centenary Hospital

PP submitted that medical camps are organized time to time by different

medical teams of SECT on different items for the benefit of local people residing in core & buffer zone. The mining activities expose workers to some injuries and
health hazards. Incidence of occupational discase and injuries and health hazards as recorded in the hospital for employees in Gevra area is almost negligible. Every
worker is periodically’ checked up once in every' five years and proper record of thir health profile including X-ray and laboratory tests is kept. The importance of such
periodical medical examination be is to detect and prevent occupational diseases like Pneumoconiosis and Tuberculosis. PP submitted that the SECL authorities have
adopted following measures to prevent occupational diseases and health hazards viz. 1) Pre-employment, pre-placement and periodic medical examination of employees,
il) Regular monitoring of working environment and implementation of safety and control measures, to prevent hazards, iii) Use of protective equipment, clothing,
helmets, Gas mask, shoes, etc. iv) Periodical medical examination of every worker is done once in five years to detect preventable and curable diseases at an carly stage
v) A Special Board constituted by the Chief Medical Officer examines cases suspected to have Pneumoconiosis. Established cases are suitably compensated and their job
is changed if required, vi) Apart from the above NCH Gevra provides free of cost medical facilities to not only displaced families but also to each & every person with
BPL card under the CSR head, vii) The manpower details of Doctors in NCH Gevra as on 31.12.2023 is a) General duties Medical Officer (GDMO): 09 nos., b) Dentist:
01 no., c) Specialist: 06 nos. (Orthopedician, Pathologist, Opthalmologist, Psychiatrist, General Surgeon & Pediatrician). The Committee appreciated the efforts taken by
the PP but is of the view that PP shall continue 1o provide proper medical facilites 1o local peoples residing in the close vicinity of the project area and also to the
project affected peoples. PP shall provide provision for financial assistance for the critical illness such as cancer, kidney/liver failure etc. on cases 10 case basis. PP
shall ensure to provide ambulance Jacilities for the general public particularly in the remote areas and a helpline in this regard may also be created.

The Committee also deliberated on the compliance of previous EC conditions. PP presented the Action Taken Report dated 13.01.2024 submitted to RO, Raipur w.r.t
CCR dated 8.01.2023. Committee noted that RO in its CCR mentiond that the EC letter dated 21.08.2018 supersedes the earlier granted EC 31.01.2014 for expansion
from 35 to 40 MTPA, followed by amendment in EC dated 6.02.2015 for further expansion up to 41 MTPA. However, in the EC letter dated 6/9/2022 & 23/8/2023 it
has been stipulated that all other terms and conditions stipulated in previ ECs granted vide letter dated 3.06.2009, 31.01.2014, 6.02.2015, 21.02.2018, 28.03.2019,
4.06.2020, 10.05.2021, 5.09.2022 shall be adhere 1o and remain up 50 there is'dn inconsistency in EC conditons. PA neither took any corrective action from
Ministry on the observed inconsistency nor submitted six monihl The conunittee . herated on this issue and is of the view that EAC may prescribe all

the required conditions while considering this expag nv(:hientjbr RO 10 monitor the project and also for PP to submit the six monthly
compliance by referring to only one document. ;

The Committee observed that PP in its ATR dati
also complied nine conditions. Further, agreed

‘ation made f?y RO, for most of:the conditions informed that it is being complied and
itions. After deliheration on CCR and ATR the Commitiee is of the view that

- PP has obrained CGWA permission T
requirement for the project was ment;
permission for the same or respric
and Gevra Mines for 10500 m3imionth
before obtaining permission from Irvigati

P shall take progetive steps for its renewal. F urther, the water

GHA approye cequired. Therefore, the PP shall obtain the
i date 2011 made between Irrigation Department
shall not use the water for other purpose

130874513 /day for whigh
3/day. PR wbmitted an
0 be ysged in‘housing colony.

Department e

. Work of establishment of the Sal Nurse

re April 202

. Digital display board s/iézlf hen ‘

alveady deposited,

- For implementation of W
Jor the same.

entation is to be

Vst

- With respect 1o compliance of

- PP reported that existing coal evacu
consumers) and proposed for additional
be commissioned by Oct, 2024.

MTPA raibvay siding, 5 MTPA by road to local
S along with belt conveyor system of 30 MTPA] shall

- PP also submitted the compliance made towards the recommendation of sub-committee visited the site on 5/10/2021. Commitiee observed that PP has reported 1o
complied with most of the recommendation and some are being complied. PP reported that Solar Roqf top work will be completed by May, 2024.

- The Committee is of the view that ot of the total 70 MTPA sought 65 MTPA should be fransported only through mechanized System and remaining 5 MTPA
should be through road and PP should reduce it further to fully fransport through mechanized system by October 2024. The major concern is of transportation of
3 MTPA road transportation which could lead fo fugitive emission and otker issues. This was also reported by RO. In this regard, PP has submitted the
corrective measures which are alveady 1aken. There ore, the Committee is of the view that PP shall install CCTV cam
Jrom where tippers are moved, around coal handling plant, silos, railway siding. The Committee is of the view tht
away from the habitation.

all ry-and exist points of the mines
“héye transportation route

- PP reported that public liability insurance conditions.are not applicable to them in pursuant 1o M
Commitiee is of the view that PP shall ensure that in case of any injiry/accident the workers sh
insured.

- PP submitted that the peripheral Jencing is continous work as quarry is in progression. PP shall contin

e

-1t has reported in the CCR the PA has commissioned ETP having the capacity of 210KLD and is in operati

the ) 1g the capacity of
3 MLD has already commissioned and is in operation. Treated water Jrom the STP is being used Jfor greenbell:de

s of the view that in

Page 69 of 248




X

1037
18%

addition to this PP shall implement the mitigation measures proposed in the EMP for this expansion project.

L. During the visit only one CAAQMS was installed and in operation. Add:tional CAAQMS station has not been installed as stipulated by September 2023. PA
informed that purchase order has been issued vide letter dated 24/08/2023 jor additional 1 no. of CA4QMS. The Committee is of the view that PP shall install 2
CAAQMS out of which one should be in downwind direction as discussed during the meeting. The final location for the same shall be finalized in consultation
with CPCB/SPCB.

Committee observed that PP informed that now the project docs not come under Critically Polluted Area (CPA) and as per the action plan prepared by SBCB, the Gevra
OC has implemented fugitive dust control measures i.e. 2 no. mechanized sweeping machine and long range fogging machine (4 no.) are already in operation.

Committee observed that PP provided the details of the court cases and also submitted an undertaking to the effect that * In line with the judgment of Hon'ble Supreme
Court dated the 2nddugust 2017 in writ Petition (Civil) No. 114 of 2014 in the matter of Common Cause versus Union of India and Ors, the collector had issued notice
on 04.01.2019 and subsequently reply was submitted by SECL Gevra OCP on 14.65.2019. Accordingly, Dept of Geology & Mines (Mineral Resource Dept, CG Raipur
had called meeting on 25.09.2019 for discussion regarding Collectors notice issued for excess production cases wherein the Joint Director, Dept of Geology and Mines
discussed on the point about the agreeable violation years and the amount, & also considering the PP's view on Non-applicability of Section 21(5) of MMDR Act 1957,
Further meeting was called on 14.10.2019, discussing the points deliberated in the 25,09.2019 meeling, after which no firther communication has been received o
SECL Gevra OCP from Collector Office or Dept of Geology Mines, Raipur. However, SECL agrees Lo abide by any fiture decisions/guidelines issued in this regard.”
The Committee is of the view that PP shall comply with the direction of Hon'bie Courts and decision of Collector Office or Dept of Geology Mines, Raipur in this
regard.

Bai‘ed on the above discussions & documents submitted in the EAC meeling, the EAC recommended the Environmental Clearance for expansion of Gevra Opencast
Coal Mine from 52.5 to 70 MTPA with increase in ML area from 4184.486 10 4781.798 ha (subject to FC approval) of M/s South Eastern Coalfields Limited located
in Tehsil- Katghora, District- Korba (Chhattisgarh) with the Jollowing specific conditions and standard EC conditions under the provisions of EI4 Notification, 2006
and its amendments: : :

3.3.5. Recommendation of EAC

Recommended

3.3.6. Details of Environment Conditions

3.3.6.1. Specific

specific conditions:

1 PP 1o comply the outcome of the co ¢ number 83

Magistrate Kaighora and any oiher con

e 'kmmzlg(;/" 1217/2007 pending before Judicial

2. PP shall submit the proposal f sion only after

PP shall implement the
3. 55.51 crores(recurring,
shall be submitted to con,

roposed in'd
n separate ac
ice Jor the activi

me is Rs 205 crores (Capital) and Rs
ong with amount spent with documentary proof

Mining shall be carried ou
4.t for transportation of Coal th
handling before Oct 2024 and

ith rapid load out System (20 MTPA)
ral 30 MTPA (Silo 5 & 6) capacity of coal

PP shall conduct feasibility studies |
activities during operations as well as 1
5. SECL including Gevra shall be complet
the total area.

nirden, faking up backfilling Ash and OB mixing
b being conducted by NIT Rourkela for 7 mines of
of voids should be reduced 10 not more than 30% of

6 Digital processing of the entire lease shall be through remote s
: report submitted to MOEF and its Regional Office at Raipur.

os should be done regularly once in 3 years Jor monitoring land use pattern and

The project proponent shall obtain the necessary permission from the Central Ground W

ater Authority for ground water abstraction. N
7 used for mining operations without valid CGWA NOC. Also the project proponent shall obtain the necessary permission Jrom.ih

the use of surface water from river/nallha. Further, the water consumption should be restricted 1o the level Jor which per
Irrigation department as the case may be. '

groundwater shall be
gdtion, department for
2 ¢ CGW4/

3 Environmental laboratory should be established with adequate mumbers ard type of pollution monitoring and
’ Pollution Control Board. Internal Environment Management division shall be strengthened and details submitte

No mining operations shall be undertaken in Forest land, until Jorestry clearance has been obtained under the

OB shall be stacked at the earmarked external OB dumpsite of 480 ha witkin ML area for the opencast oper
10 benches of 30m each. The wltimate slope of the dump shall not exceed 28°. M

lonitoring and management of e.
shall continue until the vegetation becomes self-sustaining. Compliance statss shall be submitted 1o the Ministry o
located at Raipur on a yearly basis.

An afforestation plan covering an area not less than 21 85.236 ha shall be implemented, which includes backfilled are.
along ML boundary, green belt, along roads, infrastructure (1249.062 he), safety zone (417.386 haj, undisturbedivac I
1. consultation with the local DFO. The density of the trees shall be around 2500 plants per ha. PP should annually submit the audiied Siciement of expenditure

along with proof of activities viz. photographs (before & after with geolocation date & lime), details of expert agency engaged, details of species planted, number

of species planted, survival rate, density of plantation etc. to the Regional Jffice of MoEF&CC and on PARIVESH Portal as the case may be for the activities
carried out during previous year. .

dipp 480 ha,
Hgilive species in
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Backfilling shall start by the 1" year of expansion operations. Of the totai 2635.35 ha of the quarry area, an area of 1287.85 ha of excavated area shall be
reclaimed with plantation/afforesiation by planting native plant species in consultation with the local DFO. The density of the trees shall be around 2500 plants
per ha. The balance 1347.50 ha of de coaled the void lefi for further expansion in the dipside shall be converted into a water reservoir, shall be gently sloped and
the upper benches of the reservoir shall be stabilised with plantation and the periphery of the reservoir fenced. :

ETP shall also be provided for treatment of effluents from workshop (1305 m3/d) and an STP shall be provided for treating wastewater (2881 m3/d) from the
township with all dwelling units and the treated efffuents shall be used for green belt development. An estimated 13087 m3/d (97.85 %) of the total 13375 m3/d of
wastewaler (mine pumped out water) generated from the mine would be treated and recycled for mine operations and the balance 3168 m3/d of wastewater
(Excess mine water+ waste water from DETP) shall be treated to prescribed standards before discharge into the surface waters/agricultural use.

Besides carrying out regular periodic health check-up of their workers, 10% of the workers identified from workforce engaged in active mining operations shall
be subjected 1o health check-up for occupational diseases and hearing impairment, if any. Further, PP shall engage an agency such as NIOH, Ahmedabad to
review the status of implementation of occupational health plan and suggest corrective measures.

PP shall implement the action plan submitied for addressing the issves raised during Public Hearing. The budget earmarked for the same is Rs. 15.15 Cr
(Annexure 2). The budget earmarked for the same shall be kept in a separate account and audited annually. In addition 10 this PP shall provide mobile medical
units and ambulance facility for locals, provide the modern science lab 1o near schools and sports facility too. The Committee is of the view that skill
development programme should be linked with the employment potential and a record of the same shall be maintained regarding to ascertain whether the skill
development plan is effective enough or not to enable the local persons o gel employment afier the training, in case if' it is required that skill program needs to be
changed as per present & future requirement than PP shall do so. PP shall submit the activities carried oul and amount spent along with documentary proof to
concerned Regional Office for the activities carried out during the previvus year.

Establishment of sment classes shall be completed within a period of ong year afier grant of EC.

PP shall prepare and implement a plan in a period of one year that how the existing water requirement Jor the project can be reduced further and how the excéss
water collected by various means including raimwater harvesti <op.be. lreated and supplied for the public use. The work of “development of ECO Park
at Gevra drea shall be completed within a period of oneay nsure to increaseithe water supply including availability of drinking water in the nearby

cople.residing in the close vicinity of the project area and
the crifical illness such as cancer, kidney/liver failure etc.
alarly in the remote areas and a helpline in this regard may

fic budselar:
ment ol coo)

al verlap jor the villages falling in the study arca
s.act & CSR policy of the company, “the fund for the CSR
eding fnancial years or Rs. 2.00 per tonne of coal

ied on the socio-economic status of the local
tific methodology based on UND Human
unities, which shall be used as a base-
: fier the project life which is reflected in

peration based
1ic and hupman development o

/Siate R&R Policy/ClL

¢ ! higher. R&R for a cost of not less than
within an ggreed time schedule.

simachinerylequipment’s instead of using electricity

PP shall conduct physical and strength analysis within a g1y propose to install Sand Segregation Plant.

PP shall obtain 3-star rating in terms of Environment Compliance from Ministry of Coal as per rating system implemented by Ministry of Coal.

In addition to the existing CAAQMS, PP shall install the two additional CAAQMS ot of which one should be in downwind direction. Fi urther, the
the CAAQMS existing as well as proposed shall be in consultation with CPCB/SPCB.

location of all

PP shall display data of CAAQMS by online information/Display system at gate of Gevra QCP and link with company website and with Chhattisgarh

Haul road from mine operation site till conveyor system shall be provided vith fog canons and water sprinklers to reduc.

PP shall submit carrying capacity of the area Jrom reputed institutes fer its proposed production of 70 MTPA froni Ge

The embankment constructed along the river boundary shall be of suitable dimensions and critical patches shafl be
Srowt side azzd stabilized with plantation so as 10 withstand the peak water fiow and prevent mine immdation.

There shall be no overflow of OB into the river Hasdeo and Ahiran rivee and Kholar nalla and other Sirst order
massive plantation of native species shall be taken up in the area betweer: the river and the project.

An estimated 2606.92 Mm3 of OB will be generated during the entire I'fe of the mine. Out of which 219.56 Mm3 of.

12,

13.

14

15.

16.

17.
area and water ATM can be setup at public place
PP shall continue to provide proper me
also to the project affected peoples. PF s

18. 4 :
on cases lo case basis. PP shall engiie.
also be created. .
A detailed Plan for CSR with speci
and implemented through esiab

19 of the coal mine projects locared in the

" should be allocated based bn: 2% of the

production of previous year, 3
communities living inth

20 Development Index and. noni

= line data for monitoring the prog
their Anmual Report of the.
R&R shall be not less than.

21. ¢ Rs. 564.44 croves for the P

2 The maximum production from th

23 PP shall submit action plan for using an

U from Gridigenerated from Thermal Power P,

24.

25.

26.

27 ; .
Environment Conservation Board.

28.

29. .
submiit status report to IRO MoEF&CC.

30.

31

32

Dump in an -earmarked area covering 480 ha of land 2387.36 Mn3 of CB will be cumped eight internal OB dump in"ém,
ha. The maxinum height of external OB dump for hard OB will not exceed 96 m with 3 tier and that Jor soft OB shall not éxeeed 6

.
dump shall not exceed 28 degrees. Monitoring and manag

ement of reclaimed dump sites shall contimie till the vegelationbec

tistaining and
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compliance status shall be submitted 16 MOEF and its Regional Office on yearly basis. Further, PP shail carry out slop stability analysis of the dumps from a
recognized institute (IITs/NITs etc.) and implement its recommendations.

33. | Thick green belt of 50 m width at the final boundary in the down wind direction of the project site shall be developed to mitigate/check the dust pollution.
34 The predominant Sal species in the forest area shall be prolected, and in case of coal mining operations inevitable therein, compensatory forestation of these
" | species shall be carried out in consultation with State Forest Department.
35 The project proponent shall obtain Consent to Establish/Operate from the State Pollution Control Boards Jor the proposed capacity of 70 MTPA prior to
T L commencement.
36 PP shall ensure 1o submit the compliance report to Regional Office in a timely manner and in case of any non-compliance identified so far/in future in the CCR
21 then the same shall be complied on priority and action taken report in this regard shall be submitted 1o concerned RO.
37. | PP shall complete all the mitigation measures for reduction of air pollution proposed during EAC meeting within one year.
38 Third party monitoring by reputed instituted for air quality shall be carried cut at identified locations, both ambient and the process area, to arrive at impact of
30, . .
the proposed expansion at regular interval of 3 years.
19 Project proponent shall plant 200000 nos. of native trees with broad leaves along the transportation route in three years to prevent the effect of air pollution.
"1 After completion of tree plantation, number of trees shall be duly endorsed from District Forest Officer.
40 PP shall carry out monthly water monitoring quality of Hasdeo and Ahiran River and conduct Bio-assay test half yearly and further monitoring Ground water
Ty level
41. 1 PP should conduct epidemiology study 1o (analysis of the: ns and deterntinants of health and disease conditions in defined populations).
4 PP shall plant additional 200 ha of Sal tree of 10 ha fo (Ii,‘clf‘i/)zilc% ]}1@ species freely in the region for redevelopment of Sal forest in
T the region. ' : c
43,
44,
45. due to ground water extraction.
46.
47.
48.
49.
50 PP shall comply with the ith respect to pending court cases and
" | other issues.
The project proponent shall t he coal mine up 10 a distance of 5 km. 4
51. | rivarine/riparian ecosystem c tation with the irrigation/ water resource
department in the State Governme
52.
53. | Work of establishment of the Sal Nursery of 10 Ha
54. | Digital display board shall be installed before April 2024.

55 The recommendation made by sub-committee during the site visit on 5/10/2021 shall be implemented. Fi leted by May,
T 2024, 5 "
56, PP shall install CCTV camera in all entry and exist points of the mines Jron: where tippers are moved, ar‘éz{l}cl codl, handling 5, | sisiding. The

Committee is of the view that PP shall ensure 1o have iransportation route awaz from the habitation. | - - /
57 PP shall ensure that in case of any injuryaccident the workers should be provided proper compensalié};: per existing
" | laws as applicable io the project.
58. | The peripheral fencing work shall be continued as per mine progression.
PP shall ensure that plastic waste generated from the mines shall be stored separately in isolated area and disposed of sirictly adhering to the Plastic Waste
59, Ma{mg_emem Rnles. 2016. In pursuant 1o Ministry’s OM dated 18/07/2022 PP shall also create awareness among the people working in the project area as well
as in its surrounding area on the ban on Single Use Plastic(SUP) in order to ensure compliance of Ministry's Notification published by the Minisny on
12/08/2021. 4 report along with Pphotograph on the measures taken shall also be included in the six monthly compliance report being submitted by PP.
H'on ‘ble Supren?e Court ill an Writ Petition(s) Civil No. 11 4/2014, Common Cause vs Union of India &Ors vide its Judgement dated Sth January, 2020 has
dn‘eclgc{ the Union of India to impose a condition in the mining lease and a similar condition in the environmental clearance and the mining plan to the effect that
60. the mining lease holders shall, afier ceasing mining operations, undertake re-grassing the mining area and any other area which may have been disturbed due to

l'heir mining activiliels and restore the land 10 a condition which is Jit for growth of fodder, flora, fauna etc. Compliance of this condition after the mining activity
z;" ovc;r g! (If{ié cost of the mining lease holders/Project Proponent”. The implementation report of the above said condition shall be sent 1o the Regional Office of
the MoEF&CC. '
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61.

Third party audit of plantations carried out should be got done through a reputed fovestry insiitution of MoEFCC (eg. ICFRE) and report submitted to IRO.

3.3.6.2. Standard

1(a)

Mining of minerals

air quality monitoring and mitigation measure

Adequate number of Fog canon (mist sprayer) shall be installed to reduce the impact of air pollution at dust generating sources with time bound action plan.

Post environmental closure third party monitoring by reputed instituted in air quality, water, land & soil etc shall be carried out and analysed with EMP measures
at regular interval. A suitable recommendation in this regard, shall be furnished to IRO, MoEF&CC for compliance. The data used for analysis shall be obtained

from continuos AQMS, site specific water regime. Also third party shall analyses the implementation of river diversion, meeting to the requirement of project
report.

Comparison of average monthly temperature of pre and post mine operation after obtaining EC shall be elaborated for post three years and a record to be
maintain at regular interval,

PP to install solar lights along the road used for transportation of coal to avoid the zccidents at night and also seek its maintenance.

Vehicular emissions shall be kept under control and regularly monitored. All tae vehicles engaged in mining and allied activities shall operate only after
obtaining ‘PUC’ certificate from the authorized pollution testing centres.

covered to avoid air borne dust. Side cladding all alongthe ¢

ntry should be mace to avoid air borne dust. Drills shall be wet operated or fitted with
dust extractors, -

Coal stock pile/crusher/feeder and breaker material transfer points shall. invariably be provided with dust suppression system. Belt-conveyors shall be fully -

Coal handling plant shall be operated wi
should be implemented for mitigating Such

Adequate measures on EMP should be analy
shall be generated and submitfed with 6:month

Effective safeguard measures for prevention
pollution. The Fugitive dust emission from:
level confirm to the standards preseribed

PP should Install Wind breaker/s!

Continuous ambient air g
pollutants, namely PM
environmentally and ecologica
also be installed in addition to the.regul
installed with expansion;

| as in the buffer zone for monitoring of
vlogical data, topographical features and
mbietit air quality monitoring stations may
he SPCB. The new CAAQMS should be

and NOx. Loc
/e targets in

The Ambient Air Quality
2000 and as amended fror
other monitoring data shall

e GSR 742 (E) dated 25th September,
etals such as Hg, As, Ni, Cd, Cr and

Transportation of coal, to the exi
sprinkling/rain gun/ Fog cannos
loading/unloading and transfer poin:
parameters conform to the norms pr

control measures such as regular water/mist
values of PM10/PM2.5) such as haul road,
shall be ensured that the Ambient Air Quality

The transportation of coal shall be carricd
Transportation of the coal through the existing roa
so constructed so that the impact of sound, dust and acciden:

approved Mining Plan or environment monitoring plan.
case, it is proposed to construct a 'bypass' road, it should be

corporate environment responsibility

PP should establish in house (at project site) environment laboratdry for measurement of environment parameter with respect to air quality and water (surface
and ground. A dedicated team to oversee environment management shall be setus which should comprise of Environment Engine

s, L.aboratory chemist and
staff for monitoring of air, water quality parameters on routine basis. Any non- compliance or infringement should be, ;gp’,&‘r

fed authority
T

Self environmental audit shall be conducted annually. Every three years third party environmental audit shall

The company shall have a well laid down environmental policy duly approve by the Board of Directors.
operating procedures to have proper checks and balances and to bring into focus any infringement

norms/conditions. The company shall have defined system of reporting infringements/deviation/violation of ‘the
and/or shareholders/stake holders.

refigripé-for'standard
mentyl/forestwildlife

Action plan for implementing EMP and environmental conditions along with responsibility matrix of the
by competent authority. The year wise funds earmarked for environmental protection measures shall be kept

P
other purpose. Year wise progress of implementation of action plan shall be reported to the Ministry/Region
Report.

A separate Environmental Cell both at the project and company head quarter level, with quaiified personnel shall b
who will directly to the head of the organization.

green belt
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Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed all along the mine lease area as soon as possible. The green belt
comprising a mix of native species (endemic species should be given priority) shall be developed all zlong the major approacly coal transportation roads. And
Plantation should also be carried out in nearby area with consent of forest department and gram panchayat within 10 km radius with its proper maintanance

The project proponent shall take all precautionary measures during mining operation for conservation and protection of endangered/endemic flora/fauna, if any,
spotted/reported in the study area. The Action plan in this regard, if any, shall be prepared and implemented in consultation with the State Forest and Wildlife
Department.

Iand recalmation

The final mine void depth should preferably be as per the approved Mine Closure Plan, and in case it exceeds 40 m, adequate engineering interventions shall be
provided for sustenance of aquatic life therein. The remaining area shall be backfilled and covered with thick and alive top soil. Post-mining land be rendered

L usable for agricultural/forestry purposes and shall be diverted. Further action will be treated as specified in the guidelines for Preparation of Mine Closure Plan
issued by the Ministry of Coal dated 27th August, 2009 and subsequent amendments.
Hon’ble Supreme Court in an Writ Petition(s) Civil No. 114/2014, Common Cause vs Union of India & Ors vide its judgement dated Sth January, 2020 has
directed the Union of India to impose a condition in the mining lease and a similar condition in the environmental clearance and the mining plan to the effect that
1 the mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any other area which may have been disturbed due to
: their mining activities and restore the land to a condition which is fit for growth of fodder, flora, fauna etc. Compliance of this condition after the mining activity
is over at the cost of the mining lease holders/Project Proponent”. The implementation report of the above said condition shall be sent to the Regional Office of
the MOEF&CC
1 All approach roads to mine and all other roads which are in regular use should be black topped. The maintenance of road shall be done by PP in collaboration
’ with state government
1 PP shall explore the possibilities of utilization of OB material-for différent purposes (in construction of roads/ manufacture of artificial sand, aggregates/ use for
: farmers etc.) . s
1 Active OB Dump should not be kept barr
1. Progressive backfilling of mine and progs
1. Top soil should be stored separately at marked
The project proponent shall’ make nee ; g ments, if grazing N corgzone,
1 provide alternate areas for livestock grazing ontext, the:projéctproponerit'shall implement the directions uf Hon'ble Supreme Court with regard to
acquiring grazing land. i B o
1 native grass species to preve den-dy
’ shall be baekfilled and afforested in 1 Manitoring and management of rehabilitated areas
shall continue until the vegetation becotnes self-sustaining. Conmy uistry of Environment, Forest and Climate Change/
Regional Office. R ' “ : ;
Fly ash shall be used fo ontained i clause (i) and (i) of subparagraph (8) of fly
1 ash notification issued vi : ¢ 'to utilize gypsum generated from Flue

Gas Desulfurization (FGD),

report shall be submitted to Regional
Office of MoEF&CC, CP

The entire excavated area, ba
mining” fand-use pattern, whicl
a-vis the post mining land use patte

onformity with the “during mining”/ post
s Ministry. Progressive compliance status vis-

Digital Survey of entirce lease hold area/¢or
pattern and report in 1:50,000 scale or as notified
MOEFCC/Regional Office (RO).

ut at least once in three years for monitoring land use
2e(MOEFCC) from time to time shall be submitted to

mining plan

Mining shall be carried out under strict adherence to provisions of the Mines Act 1952 and subordinate legislations made there-under as applicable.

Tranportation of coal till Railway Siding shall be developed to avoid transportation through Road

PP shall adopt mining method by preferably using surface miners for the project and silo loading through in-pit conveybr sheu

Efforts should be made to reduce energy and fuel consumption by conservation, efficiency improvements and u;

No mining shall be carried out in forest land without obtaining Forestry Clearance as per Forest (Conservatio

Mining shall be carried out as per the approved mining plan (including Mine Closure Plan) abiding by rﬁgn
circulars issued by Directorate General Mines Safety (DGMS). ;

5- Star Rating is mandatory to obtaine certification as per guidelines of Mininstry of Coal

misce

Haneous

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of Pollution)-Act, 1974
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and Trang:
2016 and the Public Liability Insurance Act, 1991 along with their amendments b
High Courts and any other Court of Law relating to the subject matter.

et (Prevention &
Botifidary Movement) Rules,
and Rules and any other orders passed by the Hon'ble Supreme Court of India /
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(4 A

The project proponent shall make public the environmental clearance granted for their project along with the environmental conditions and safeguards at their
cost by prominently advertising it at least in two local newspapers of the District or State, of which one shall be in the vernacular language within seven days and
in addition this shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local bodies, Panchayats and Municipal Bodies in

K addition to the relevant offices of the Government who in turn has to display the same for 30 days “rom the date of receipt.
1 The project proponent shall upload the status of compliance of the stipulated environment clearance conditions, including results of monitored data on their
’ website and update the same on half-yearly basis.
1 The project proponent shall monitor the criteria pollutants level namely; PM10, SO2, NOx (arbient levels) or critical sectoral parameters, indicated for the
’ projects and display the same at a convenient location for disclosure to the public and put on the wzbsite of the company.
1 The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated environmental conditions on the website of the ministry
’ of Environment, Forest and Climate Change at environment clearance portal.
1 The project proponent shall submit the environmental statement for each financial year in Form-¥ to the concerned State Pollution Control Board as prescribed
’ under the Environment (Protection) Rules, 1986, as amended subsequently and put on the website >f the company.
1. The project authorities shall inform to the Regional Office of the MOEFCC regarding commencement of mining operations.
1. The project authorities must strictly adhere to the stipulations made by the State Pollution Control Board and the State Government.
I The project proponent shalt abide by all the commitments and recommendations made in the EIA/ZMP report, commitment made during Public Hearing and also
: that during their presentation to the Expert Appraisal Committee,
1.
1.
1. ‘  ot satisfactory.
1. ime bound mégl,lxer shall implement these conditions.
1 rould extend full cooperation to the officer
noise and vibration monitoring andpre\'en
Adequate measures shall be taken fo ¢ rk envire
1. drilling operations, operation of HEM 3 ¢ i v's (PP ce ear plug fs in conformity with the prescribed
norms and guidelines inthis vegard. sage of such accessories to be monitored.
1 Controlled blasting tecl
’ DGMS.
1 The noise level survey shal].
’ and report in this regard shal
public hearing and human health issu
1. Compensation of the land acquired for
1 Adequate illumination shall be ensured in all mi
’ ministry & it's RO on six-monthly basis.
The project proponent shall undertake occupational health survey for initial and periodical mecical examination of th
1 maintain records accordingly as per the provisions of the Mines Rules, 1955 and DGMS circulars. Besides regulay’
’ personnel identified from workforce engaged in active mining operations shall be subjected to health check-up for ocey
if any, as amended time to time.
1 Personnel (including outsourced employees) working in core zone shall wear protective respiratory devices and shall als
’ information on safety and health aspects.
Implementation of the time bound action plan on the issues raised during the public hearing shall bz ensured. The project pioﬁéne 3
1. tasks/me_asures as per the time bound action plan submitted with budgetary provisions during the public hearing. Land oustees shall bé ¢ompe d as per the
norms laid down in the R&R policy of the company/State Government/Central Government, as apolicable.
The project proponent ghall follow the mitigation measures provided in this Ministry’s OM No.Z-11013/5712014-1A.11 (M) dated 29th October, 2014, titled
1. ‘Impa.ct of mining activities on habitations-issues related to the mining projects wherein habitations and villages are the part of mine lease areas or habitations
and villages are surrounded by the mine lease area’.
L PP to conduc.t need based assessment survey of the area to for in order to decide the activities to be carried under the CSR and to provide detail of the activity
carried out with adequate budgetary provision and time bound action plan.
I. PP should conduct epidemiology study to (analysis of the distribution, patterns and determinants of heaith and disease conditions in defined populations).
1.

Permanent Health care facilities of Hospital should be established within 5 kmn of project boundary for the local people.

PP must ensure an emergency action plan during pandemic in order to provide assistance to the nearbv villages located within the 10 km radius buffer zone (If
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required)

1. PP is asked to also identify the rural areas for installation of solar light with its maintenance within the study area of 10 km radius buffer zone within one year

The illumination and sound at night at project sites disturb the villages in respect of both human and animal population. Consequent sleeping disorders and stress
may affect the health in the villages located close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs must ensure

L that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks away from the villagers and keeping the noise levels well within the
prescribed limits for day light/night hours
1. PP to take measure for installation of Renewable Energy sources in nearby area falling within 10 km radius
1. Adequate facility of drinking water, plantation and other social amenities should be provided to establishad R&R villages.
L Persons of nearby villages shall be given training on livelihood and skill development to make them employable with its proper records.

statutery compliance

1. The maximum production or peak production at any given time shall not exceed the limit as prescribed in the EC.

1. All the conditions stipulated in previous Environment Clearance conditions should be strictly complied within certain timeline

I. Validity of Environment Clearance is as per life of the mine mentioned in EC letter or 30 years as per E1A Notification, 2006 and its amendments therein
1. Permission of power supply to be taken from the concerned authority for ;meeti,r‘lg power demand of the project site.

Solid/hazardous waste generated in the mines ne:

c(}fd:méeﬁb the So‘lid Waste Management Rules, 2016/Hazardous & Other Waste
Management Rules, 2016. ‘ e

1. The project proponent shall obtain the e

| Ground Waicr ‘,Am‘h (: :

The project proponent shall obtain: Consen
1. (Prevention & Control of Pollution). Act: 19%
operations/production o

i (Pre (idn“& Cﬁmlrol of Pollution) Act, 1981 and the Water
ol Board/ Committee prior to start‘commencement of nining

approved, by the Chief Wildlife Warden. The
nented in consultation with the State Forest

; plemel
L Department. TThe implementation report shall be case of the presence of schedule-1 species in the
study area). e
1. The project proponent ‘sh:a'll‘, 0
1 The project proponent shall obtain for ‘ie‘di‘version of forest land for non-forest

purpose involved in the projec

fishing a network of existing wells and
out four times a year i.e. pre-monsoon,
us collected shall be sent regularly to

monsoon, post-monsoon and
MOEFCC/RO.

Standards vide GSR 742 (E) dated 25th S

1 The monitoring data shall be uploaded on the
: (M) dated 27th May, 2009 issued by Ministry of Enviro

1 No obselete technologies for sewage treatment shall be implemented. Construction of Sewage Treatment Plant with latest technology should be completed within
; 2 years and treated water shall be reused for plantation. CTE and CTO of STP shall be obtained as per the norms.

. g . . . . . f/i‘ .
1 Domestic water shall be providing to the residents/villages which are coming under the zone of influence of th projeet, du
’ mining operation by installing adequate number of RO plants with proper supply line and Taps within 2 years

1 Quality of polluted water generated from the operations which include COD and acid mine drainage and
’ TDS, DO, TSS. The monitored data shall be uploaded on the website of the company as well as displayed a

The project proponent shall take all precautionary measures to ensure riverine/riparian ecosystem in and iaround |
1 rivarine/riparian ecosystem conservation and management plan should be prepared and implemented
department in the state government.

The surface drainage plan including surface water conservation plan for the area of influence affected by the szﬁd
river/rivulet/pond/lake etc, shall be prepared and implemented by the project proponent. The surface drzinage plz‘x
1. shall be as per the approved Mining Plan/EIA/EMP report and with due approval of the concemned State/Gol Arithd

prevent any danger against inrush of surface water into the mine should be as per the approved Mining Plan and asp
authority as prescribed by the law. '

1 Thg water pumped out from the mine, after siltation, shall be utilized for industrial purpose viz. watering the mine area, roads, green belt development etc. The
drains shall be regularly desilted particularly after monsoon and maintained properly.

1 Industrial waste water generated from CHP, workshop and other waste water, shal

I be properly collectec and treated so as to conform to the standards prescribed
under the standards prescribed under Water Act 1974 and Environment (Protecti

on) Act, 1986 and the Rules made there under, and as amended from time to
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time. Adequate ETP /STP needs to be provided.

Adequate groundwater recharge measures shall be taken up for augmentation of ground water. The project authorities shall meet water requirement of nearby
village(s) after due treatment conforming to the specific requirement (standards).

Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size shall be constructed around the mine working, coal heaps & OB dumps
to prevent run off of water and flow of sediments directly into the river and water bodies. Further, dump material shall be properly consolidated/ compacted and
accumulation of water over dumps shall be avoided by providing adequate channels for flow of silt into the drains. The drains/ ponds so constructed shall be
L regularly de-silted particularly before onset of monsoon and maintained properly. Sump capacity should provide adequate retention period to allow proper
settling of silt material. The water so collected in the sump shall be utilised for dust suppression and green belt development and other industrial use. Dimension
of the retaining wall constructed, if any, at the toe of the OB dumps within the mine to check run-off and siltation should be based on the rainfall data. The
plantation of native species to be made between toe of the dump and adjacent field/habitation/water bodies.

Ground water, excluding mine water, shall not be used for mining operations. Rainwater harvesting shall be implemented for conservation and augmentation of
ground water resources.

Monitoring of water quality upstream and downstream of river including pons, lakes, tanks shall be carried out once in six momhs and record of monitoring data
shall be maintained and submitted to the Ministry of Environment, Forest and Climate Change/Regional Office. :

4. Any Other Item(s)

N ;’/lg

5. List of Attendees

Sr. No. Name Remarks
1 Dr Sharad Singh Negi "'!"reécbt
2 Sh Inder Pal Singh Matharu IFS | Absent

3 Sh Lalit Kapur

4 Dr Umesh Jagannathrao Kahmckm;

5 Dr Santoshkumar Hampannavar

6 Sh Savalge Chandrasekhar

7 Shri K B Biswas mber (EAC)

8 Prof Shyam Shanker S:ingtz . . Absent

smber (EAC), .

9 Dr Vinod Agrawal

Present

10 Dr Nazimuddin Present

11 Shri Mahi Pal Singh

12 Shri Harmeet Sahaney

13 Prof R M Bhattacharjee

14 Arnit Vashishtha

Scienust’E
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MINUTES OF 6™ MEETING OF THE EXPERT APPRAISAL COMMITTEE FOR
ENVIRONMENT APPRAISAL OF COAL MINING PROJECTS HELD DURING 17%& 18®
JANUARY, 2024 THROUGH HYBRID MODE.

Confirmation of the Minutes of 5"Meeting of the EAC (Coal): The minutes of the 5™ Meeting of the
EAC (Coal) held during 215°& 22°¢ December 2023 has been confirmed by the Chairman with the
following corrections.

Agenda No: 5.13 (5" EAC Meeting held during 21-22 December, 2023)

Para as per MoM "Further, the Committee recommended to extend the timeline till 31.07.2024 subject
to the submission of Action taken report on progress of works before 31st July, 2023 and compliance
to EC conditions. Subsequently, the EAC will review the proposal in entirety in'month of June/July 2024

and now at this stage, the Committee proposed the condition of Environmental clearance condition no.
2A4(ix), which shall be read as:

The coal shall be transported through closed belt conveyor system of a length of 13 km to Banadag
railway station till 31st July, 2024 to use Service road for transportation of coal to Banadag railway
siding by adopting all miligative measure to control dust pollution.” subject to further directions of
Hon’ble Supreme Court in the matter and Certified Compliance Report (CCR) from the IRO for the
Amendment of Environmental Clearance (EC) and their respective Action taken report by June, 2024."

Committee is of the view that timeline for submission of action taken report shall be read as 31% July
2024 in place of 31" July, 2023. Further, the above condition shall be read as “The coal shall be
transported through closed belt conveyor system of a length of 13 km to Banadag railway station and
till 31st July, 2024 Project Proponent is permitted to use SCIVICC road/State Highways for transportation
of coal to Banadag railway siding by adopting all mitigative measures to control dust pollution subject
to further directions of Hon’ble Supreme Court in the matter and Certified Compliance Report (CCR)

Jrom the IRO for the Amendment of Environmental Clearance (EC) and their respectzve Action taken
report by June, 2024. " ;

Agenda Item 3.14 (3" EAC Meeting held on 16-17 November, 2023)

The Committee is of the view that specific condition no 1 i.e “PP. should complete the work of in-pit
Belt conveyor system with CHP and Silo loading system till December, 2024 and accordingly, SPCB
shall grant CTO for road transportauon after December 20247 Shall be read as

“PP should complete the work of zrz—plt Belz conveyor Sysz‘em with CHP and Silo loading sys*tem till
October, 2024 and accordingly, SPCB Shail gz ant CTO for road t ansportation after October, 2024.”

Opening Remarks of the Chairman: At the outset, the Chalrrnan welcomed the Expert members &
other participants and requested to start the proceeding as per the agenda adopted for this meeting.

Consideration of Proposals: The 6" meeting of the Expert Appraisal Committee (EAC) for coal
mining projects was held on 17%& 18" January, 2024 _throwu: Hybnd mode. The EAC considered
proposals as per agenda adopted for the meeting- i iscussion with chair. List of
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participant attended the meeting is annexed. The details of deliberations held & decisions taken in the
meeting are as under.

Agenda No 6.1

Subhadra Open Cast Mine with production capacity of 25 MTPA in mine lease area of 1111.85
ha of M/s Mahanadi Coalfield Limited located at Village Gopal Prasad, Kumuda, Nisha,
Kankarei, Raijharan, Nisha P.S Angul, Tehsil Tachler Sadar and Chhendipada, District Angul
(Odisha) — Reconsideration for Environmental Clearance — reg.

[Proposal No. IA/OR/CMIN/445297/2023; File No. 1A-J-11015/72/2021- TA-II(M)]

6.1.1 The proposal is for Environmental Clearance for Subhadra Open Cast Mine with production .
capacity of 25 MTPA in mine lease area of 1111.85 ha of M/s Mahanadi Coalfield Limited located at
Village Gopal Prasad, Kumuda, Nisha, Kankarei, Raijharan, Nisha P.S Angul, Tehsil Tachler Sadar and
Chhendipada, District Angul (Odisha).

The mine area is a part of the Survey of India Topo Sheet No. F45S13 & F45T1 bounded by Latitude
20° 557 56.225” N and 20° 58°47.344” N and longitudes 84° 58 42.383” E and 85° 0° 50.476” E. The
project falls under Schedule I(a) of mmmg andisa ‘Category - “A” project as per EIA notification 14th
September 2006.

The PP has obtained Terms of Reference (ToR) vide letter no. J-11015/70/2021-TA. T[(M) dated
22.11.2021 and Amendment in ToR vide letter dated 28.02.2022. Mining Plan for coal mine has been
approved by the MCL Board vide letter no. MCL/SBP/CS/BD-257/Exct/2023/13262 dt- 13.05.2023.
Environmental Baﬂ;‘eline data was generated 'in the Pos‘t Monsoon Season from Oct to Dec 2022. The
newspaper: and PH was conducted on 25.08.2023 under the Chairmanship of Shree Pratap Pritimaya,
0.A.S. (S) ADM, Angul. PP after preparation of EIA/EMP report applied for EC and the proposal was
placed in EAC meetmg held on 16-17 November, 2023 wherein the Committee deferred the proposal

for want of requisite mformauon The PP subrmtted the 1nformat10n and the pr oposal is now placed in
5% EAC meeting.

6.1.2 Details of the prOposkal,‘asfas;ceﬁained fromk the proposal document‘s and as revealed from the
discussions held during the meeting, are given as under: ~

6.1.2.1 Location of Project:

() The Subhadra Open Cast Coal Mine of MCL is located in Kankarei, Pirakhaman,
Balichandrapur, Raijharan, Kaunsidhipa, Golagadia, Chhotabereni, Kumunda, Bhalugadia,

Baghuabol villages and Jaipur RF Tehsﬂ Talcher pada, District Angul
(Odisha). o3

(i) The project area is covered under Survey of’ F45T1 (RF
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1:50000) and is bounded by the geographical coordinates ranging from 20°55°56.225” N
and 20°58°47.344” N and longitudes84°58°42.383” E and 85°0°50.476” E. The DGPS
coordinates of the ML area are given in Table 2.1 of EIA Report.

Project does not fall in the Critically Polluted Area (CPA), where the MoEF&CC’s vide its

OM dated 13™January, 2010 has imposed moratorium on grant of Environment Clearance.

(iv) There are no National Parks, eco-sensitive Zones, within 10 km radius.

6.1.2.2: Mining Lease: The Utkal A (Subhadra) Coal Mine has been allotted by Ministry of Coal vide

6.1.2.3:

6.1.2.4:

6.1.2.5:

6.1.2.6:

order no NA- 103/ 1/2021-NA‘dated 18.11.2021.

Forest Area: 125.24ha (Resewe Forest Land: 0.75 ha, Govt. Revenue Forest area: 124.49 ha)
of forest land have been reported to be involved in the project. Applications for Forest Clearance
was submitted vide Proposal No. FP/OR/MIN/150133/2021 dt. 25.01.2022. Stage I FC has been
recommended in the FAC meeting held on 20.10.2023. Stage I FC has been granted vide letter
no -8-06/2023-FC dated 05.12.2023.

Protected Area: There is no national park or wildlife sanctuary within the study area. However,

due to presence of Schedule-I Fauna application submitted to DFO, Angul for approval of site
specific wild life management plan,

Mining Plan: Mining plan (including Progresswe Mine closure plan) has been approved by
the MCL Board vide letter no. MCL/SBP/CS/BD 257/Exct/2023/13262 dt- 13.05.2023.

Method of Mining: Method of mining will be Open Cast Mechanized Mining. With due
consideration to geo-mining characteristics of the deposit, the mine is proposed to be worked
by shovel-dumper combination for OB excavation and Surface Miner for coal winning and

loading by Front End Loader.

(i) - LAND USE DETAILS OF MINE
Pre-mining land use details G
| o Within ML OutSié‘? ML - ‘T‘otal
S. No Type of Land Area (Areain | A€ e
|Ha)  (ArcainHe | Are2inH)
1 Agricultural 80050 o N11 — 800.50
2. Forest 125.24 Nil 125.24
3. Wastelaﬁd NA NA NA
4. Grazing land 58.67 Nil 58.67
5. Water bodies 6.28
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** (As per the above table the total land use area is 1111 85 Ha. The other land use t

6. Settlements NA NA NA
7. Others (Specify)
&. Old Excavation Area NA NA NA
(East
Quarry)
9. Old Excavation Area NA‘ NA NA
(West
Quarry)
10. Old OB Dumps NA NA NA
1. Roads 0.25 Nil 0.25
12. R & R Colony NA NA NA
13. Staff Colony NA NA NA
14. Green Belt NA - NA NA
15. Balance Area NA NA NA
16, | Barren land™* 92.64 Nil 52.64
17. | Township** i Nil Nil
18. Community/others use 28.27 Nil 28.27
area™*
19. Total Projéct Area 1111.85 Nil 1 1:‘1‘1 8

of 92.64, Commumtv/others use area of 28 27 Ha)

Post Mining ;
S. Land Use Land Use Land Use (ha)
No. (End of Life) | Plantation | Water | Public | Undisturbed Total
Body use
1. External OB 24.17 0 0 0 0 24.17
Dump
2. Top Soil Dump 8.97 0 0 0 0 8.97
3. Excavation 881.28 0 0 0 0
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4. | Roads, buildings | Roads: 15.72 0 0 15.72 0 118.16
Infrastructure Township: 1.26 0 25.86
27.12
Infra: 75.32 0 0 0 0
5. Green Belt 6.89 0 0 0 0 6.89
6. Undisturbed Area 0 0 0 0 0 0
7. Safety Zone 11.79 11.79 0 0 0 11.79
8. Rationalization 25.34 2534 0 0 0 25.34
Area ,
9. Diversion / Below 8.42 0 0 8.42 0 8.42
River/ Nala
/Canal
10. | Water Harvesting 3536 0 35.36 0 0 35.36
11. | Staff Colony ‘ 0 0 0 0
12. | Backfilled Area™* 715.24 182.52 0 0 0 715.24
13. | Excavated Void - 130.68 0 0 0 0 130.68
Without
Plantation** : :
14. | Coal Stock ‘ 9.76 0 0 0 0 9.76
Yard** : ‘
15. | Embankment** 11.49 0 0 11.49 0 11.49
16. | Explosive - 5.58 0 0 0 0 5.58
Magazine** L '
Total Area ; 1111.85 220.91 3536. | 6149 0 1111.85

“* (As per the above table the total land use area is 1111.85 Ha. The other land use types are Backfilled Area of
715.24Ha., Excavated Void without Plantation of 130.68 Ha., Coal Stock Yard of 9.76 Ha., Embankment of 11.49
Ha., and Explosive Magazme of 5.58 Ha.)

(i) Total Geological Resezve reported in the mine lease area is ]]‘42 67MT with 790.95MT
Mineable Reserves by opencast mining. Out of total mineable 1escwe of 790.95MT,768.83
MT are available for extractlon Percent of extraction is 07%

(i) Thickness of seams to be Worked on; Opencast mmlng method 15 proposed for extraction of

coal seam X1 to IID. The effemve thlckness of the seams Xl to IID is Varymg A
75.90m. : :

(iv) Grade of coal: Wt. Avg. G-13 (GCV - 3690 Kcal/Kg)

(v)  Stripping Ratio: Only In-situ: 0.80 With Re-handling: 0.93

(vi) Average gradient: - 3.48%(1 in 16.44)
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3

Maximum thickness of seams: Seam XI to IID varies from 0.06m to 75.90 m

The project has 1 external OB dumps (temporary) in an area of 24.17 ha with 88m height
and103.72Mm? of OB.1 internal OB dump in an area of 715.24ha with 613.18 Mm?> (Insitu)
103.72 Mm?® (Re handling) of material is envisaged in the project.

Total quarry area is 881.52 ha out of which backfilling will be done in 715.24 ha up to 30m
while final mine void will be created in an area of 130.68 ha with a depth of 160 m RL and
35.36 ha water body. Backfilled quarry area 182.52 ha shall be reclaimed with plantation,
495.27 ha agriculture land and 37.45 ha will be returned as forest land.

TRANSPORTATION OF COAL

Transportation of coal:

()

(xii)

(xiii)

. In pit: Initially throﬁgh Dumper and in Pit Conveyor after few years.
» Surface to siding: From surface hopper (20 No.) by belt conveyor (18 Nos.)
) Siding to loading: Through two Rapid Loading System (RLS) (02 Nos)
Capaciﬁy 5000tonne each ‘
) Quanfity being transported by Road/Rail/Conveyor: As per approved mining plan
J Transportation will be carried out as per Approved Mining Plan.

Reclamation has been planned in an area of 965.45ha, comprising of 538.17 ha Agricultural

~use, 220.91 ha Plantation, 35.36 ha Water kBody& 125.24 ha Forest Land return Area, Nala

diversion, Township &Embankment. &130.68 ha of final void area will be left unplanted.

Life of mine is 36 Years (including 2 Year of construction)

Coal linkage - The mine has been allotted to MCL by the Miriistxy of Coal vide order no NA-
103/1/2021-NA dated 18.11.2021. There shall be no 1estnct10n to carry on mmmo operations
for own consumption, sale or for any other purpose ~

6.1.2.7: Baseline Data Generation:

The Primary baseline data for spec1ﬁc micr o-meteorolo gy data ambient air quality, wast
level, soil and flora & fauna has been collected durlng Post Monsoon season i.e. O
2017. The monitoring results of ambient air, surface water, soil, ambient noise an
month of October 2022-December 2022. Baseline interpretation is given below

Period , October to December 2021

AAQ parameters
at § locations (min.

e PMo=51.2to 74.6 pg/m?
e PM,5-28.1t051.9 ug/m’
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& Max.) e SO,=21.2to0 46.9ug/m’

e NOx =205 to041.2pg/m?>

e CO=0.5t01.19 mg/m?

e 03=15.11029.6 pg/m°.

e NH;=25.21t039.1 ug/m’.
Incremental GLC *  PMjo=Max. GLC -15.6168 pg/m?®
Level e PMas=Max GLC- 8.9239 pg/m’

e S0, =Max GLC- 0.44623 ug/m?

e NOx =Max GLC- 0.33468 pg/m’

e CO=Max GLC-0.000223 mg/m>
Ground Water pH:7.54 to 7.93; Total Hardness: 215.26 10 329.43 mg/L; TDS: 225
quality at 8 to 300 mg/L; Chloride:56.84 mg/l to 79.24 mg/l etc. are found within
locations the permissible limits. Heavy metals such as Lead, Arsemc etc. are

BDL at all the locations.

Surface water
quality at 8
locations

pH:7.39 to 7.82; Total Hardness: 186.25 to 493 mg/L; TDS 240 to
899 mg/L; DO: = 5.6 mg/l to 6.7 mg/.; COD: 21-73 mg/l ; BOD:

2.4-24 mg/l

Noise levels Leq
(Day & Night) at 8
Locations

| The Leq values for day time was observed to be 49.88 to 54.06 dB

(A) in residential area, while during night time 40.34 to 43.96 dB

(A). The Leq values for day time and night time at mdusmal area
was 69.5 and 64.52 dB (A).

Soil Quality ‘at 8
Locations

pH: 7.31 to 7.56; Organic matter: 0.76% to 0.88%:; Available
Nitrogen: 152.66 to 192.18 kg/ha stc. are found within the
permissible limits:

Flora & Fauna

12 No. of Schedule —I species (as per WLPA amendment 2022) and

| 27 No. of Schedule I species (as per WLPA amendment 2022) have
‘been reported. Some of the sensitive Schedule-1 fauna

include Flephas maximus indicus, Manis crassicaudata, Melursus

| ursinus, Panthera pardus, Bos gaurus and Python molurus.

Site- spkeci ic wildlife édnsewaﬁon plan has been submitted to
DFO- Angul Forest Division on 23.09. 2023 by MCL. A b ‘
Rs. 43.60 Crores has been allocated for WLCP.

Water Requirement

Domestic Water Requirement: 0.83 MLD;
Industrial Requirement: 4.28MLD

Total Water Requirement (Peak): 5.11 MLD
Source: Bore Well and Mine Water & Singhada Jhor
However, initially till the mine is fully developed water réq'\ A
will be as follows:

Domestic Requirement: 10 KLD
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Greenbelt requirement: 50 KLD

Dust Suppression: 100 KLD.

During initial period source of water are bore wells, dug wells,
ponds and Singhada Jhor stream along north boundary. Later on,
industrial water demand will also be met from mine sump water.

NOC from CGWA for Ground water withdrawal obtained vide
NOC no-CGWA/NOC/MIN/ORIG/2023/19706 dated -~
27.12.2023.

6.1.2.8: Public Hearing & Related Issues

Public hearing for the project of 25 MTPA capacity in an area of 1111.85ha was conducted on
25.08.2023 at Ground near Pirakhaman Primary school under Kankarei gram Panchayat of
Chhendipada Tehsil of Angul District under the Chairmanship of Shree Pratap Pritimaya, O.A.S. (S)
ADM, Angul. Major issues raised in the Public Hearing & appropriate action to address the issues raised
in the Public Hearing have already been taken/ proposed to be taken are given in the action plan prepared
and mentioned in Chapter -7 in Final EIA/EMP report. The PP initially proposed a budget of Rs 1010
Lakh to address the issues raised during PH. The proposal was considered in EAC meeting held on EAC
meeting held on 16-17 November, 2023 wherein EAC deferred the proposal and asked the PP to submit
the activity-wise public hearing budget (with capiz‘al and recurring cost) by complying all issues
- recorded in the Minutes of Public Hearing, parﬁcularly with respect to health issues.In reply of which
the Budget for Public Hearing has been revised to Rs 1235 Lakhs as per the EAC observation,
particularly providing more emphasis on Health care (vaccination, health awareness camp, mobile
health camp, Immunization, providing medicine etc.).

Revised Public Hearing Budget

- ‘ Phasing of Allocated proposed PH commitment
Proposed Activities under | Place of | Budget (Rs. Lakh) o
Public ‘Hearing | Implementatio , ~
Commitment Scheme | n Year- | Year- | Year- | Year- | Year-
o ~ , : o P Total
: 1 2 3.1 4 5
Different | Kosala village |
measures to | (NW), ;
control Air | Sandhapal |
Air & Water pollution/W | (NW) '
Pollution | e, 80 80 80 80 80 | 400
control | poijytion | Natada (),
measures | ;o Ambapal (E)
utilization
of  water
sprinklers,
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Phasing of Allocated proposed PH commitment
Proposed Activities under | Place of Budget (Rs. Lakh)
Public Hearing | Implementatio
Commitment Scheme n Year- | Year- | Year- | Year- | Year- Total
1 2 3 4 5
fixed
sprinklers,
fog canon
etc.
Constructio | Villages -
n of Road, | Kusumpal,
School, Mallibandh,
Infrastructu Solar Street Ambapal‘
re liohts - ’ 50 50 50 50 50 250
development | =
supply,
Cremation
ground etc.
Plantation - | Kankarei, ,
Plantation | ~Yopue & Pirakliamana, (| 5 5 10 10 35
Community | Raijharan,
etc. Balichandrapur
Hea]th Care Health centres
and -Angul DHH,
vaccination, Kosala  CHC,
| awareness Chhendipada
camp, -CHC, | |
Healtheare | 001 fgédapada 50 | 50 | 50 | 50 | s0 | 250
~medical B ‘ ; =
TP fVillapes
Immunizati Nisha, | Kosala,
on, | Raijharan, |
medicine Balichandrapur
ete. , Sandhapal
Drinking Village -
Water & | Water Kumunda,
Sanitation | Supply and | Ambapal, 30 150
Constructio | Natada,
n of wells,
ponds, hand
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Phasing of Allocated proposed PH commitment

Proposed Activities under | Place of Budget (Rs. Lakh)
Public Hearing | Implementatio
Commitment Scheme n Year- | Year- | Year- | Year- | Year- Total
1 2 3 4 5
pumps and
tube wells
Skill Kankarei High

Developme: | School, Kosala
nt Training, | High ~ School,

Education & Support - to | Raijharan High

iveli 30 30 30 30 150
leehho‘od schools “and | School 39 ?
Generation
other
educational
institutions
Total r 245 245 245 250 250 1235
6.1.2.9: Other Details:

()  Court Cases: No court cases, violation cases are pending against the project of the PP.

(i)  Violation: The project does not involve violation of the EIA Notification, 2006 and amendment
issued thereunder since it is a Greenfield project.

(i) R&R: Out of the total area of 1111.85 hectares of land to be acquired for the project 696.95
hectares are private land and the remaining areas are Government and Forest lands. While the
acquisition of private land has a direct bearing on the personal social and economic status of the
land owners. About 1853 families have been identified for displacemeht due to Subhadra OCP.

The R & R benefits will be provided as per norms undex R& R pohcy-7006 of Government of
Odisha. e ‘

6.1.2.10: Benefit of the Pro;ect

(i) Employment Generation- Proposed coal mine shall pr0v1de an oppcn tunity of direct employment
to 2108 persons and total 1nd1rect employment of approx 5000 persons.

(i) The project is reported to be beneficial in terms of energy security for the development of country.

(1) Total cost of the project is Rs. 3955.65 Crore. Cost of production is Rs 678per tonne., Fund for
the CSR will be allocated based on 2% of the average net proht of the Company for the three
immediately preceding financial years or Rs. 2.0 per tonne of ¢oa
whichever is higher. Different peripheral developm
be taken up. R&R cost—405.46Crore. Environn

oduction of previous year
evelopment works will
s~ Capital Rs1205Lakh;
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&Recurring Rs. 178 Lakh. Now the cost has been revised and increased Environment
Management Cost - Capital Rs 1605 Lakh; & Recurring Rs. 182 Lakh, Total — Rs. 8157 Lakhs.

6.1.3  Earlier the proposal was considered in the 3™ EAC meeting held during 16-17 November, 2023
wherein the committee has deferred the proposal and asked to submit the observation. The PP has
submitted the reply on Parivesh portal vide letter dated 30.12.2023 and as mentioned below:

S.No. Observation of EAC Reply by PP -

1. Project  proponent  to | The status of different approvals obtained or are in process of
submit the status of all | approval are given below:
necessary ~approvals

pending at different stages Mining Plan & Mine Closure Plan:

%ncluding _ status of FC Mining Plan & Mine Closure Plan approved by MCL Board on
involved m total ML area | js 2351 Meeting dated 25.05.2021 communicated vide letter
of 1111.85 ha. dated 07.06.2021.

Mining Plan & Mine Closure Plan (Modification-1) approved
by MCL Board on its 242nd meeting dated 24.12.2021
communicated vide letter dated 13.01.2022.

Mining Plan & Mine Closure Plan (Minor Modification)
approved by MCL Board on its 257th Meeting dated
24.04.2023 communicated vide letter dated 13.05.2023.

Forest Clearance:

Forest Diversion proposal has been applied vide Proposal No.
FP/OR/MIN/150133/2021 dated 25th Ja‘nualy 2022,

The proposal has been rebommended by the FAC on dated
20.10.2023 for Stagc =1 Cleaiance ‘

- “Stage ~1 C]ealance hask been 1ssued vade Iettel no. 8-06/2023-
. FE datcd 05.12. 2023 ~

‘;;“fL‘and Acqul‘sl‘t;on: o
Total area involved in Subhadra OCPis 1111.85 Ha.

The land is being acquired under the Coal Bearing Areas
(Acquisition & Development) Act, 1957. The Central Govt. has
vested rights of the land with Mahanadi Coalfields Limited
through different Gazette notifications under Sec 11(1) of the
same Act.
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The dates of publication of Not:fications u/s 11 (1) of CBA Act
1957 for entire 1111.85 Ha. of land along with copies of such
notifications have been submitted to the Members in reply to
the ADS. '

Explosive Magazine:

The design and drawings of Explosive Magazine has been
approved by the Petroleum & Explosives Safety Organisation,
Ministry of Commerce & Industries, Govt. of India on
08.11.2023.

NoC for Ground water from CGWA:

The Central Ground Water Authority (CGWA), Ministry of Jal
Shakti, Govt of India has issued the No Objection Certificate
(NOC) for drawl of ground water for Subhadra OCP on dated
1 27.12.2023 which is valid till 26.12.2025.

Nala Diversion: Ghurudia Nala, Masania Nala and Singhada
Jhor Nala flows within the Mine boundary of Subhadra OCP.
These seasonal nalas are required to be diverted to
commence/carry out mining operations. - Specific. ToR
Conditions (v) stipulated for a detailed hydrological survey of
these nalas /Stream, regarding its catchment area, flow volume
and length of the stretch to be diverted. Accordingly, the
hydrological survey was carried out.

Nala Diversion Channel Report with desibﬁ' and drawing was
submitted to Dept. of Water Resouxces Govt of Odisha on
24.03.2023 for grant of approval. ~

| Joint field inspection involving Teehnical _Experts of various
‘branehes of ‘Water"'kResources Dept. like Irrigation, Mega-lift
‘II'I‘IUatl()l} M1n01 Imcatlen Llft [Irrigation of Angul was
- completed on 06 06. 2023 and report has been submitted to
S ::Engmeel ln—Chlef DoWR Govt of Odisha for consideration of
diversion pr OpOSdl

Approval from DoWR, Govt.

1s awaited.
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2. PP shall submit the R&R
approval from the
concerned District
Admuinistration along with
their preparedness.

The R&R Plan of MCL is prepared and implemented for all the
operating mines and projects of MCL & not for a specific/single
project.

All the provisions / components and equivalent monetary
benefits of R&R Plan of MCL is in compliance to provisions
laid down in Odisha Resettlement and Rehabilitation Policy
2006.

As per provision laid down under Para 16 of the said Policy, the
Govemment of Odisha censtitutes the Rehabilitation- cum-
Periphery Development Advisory Committee (RPDAC) for
one préj ect/ group of projects for approval, implementation and
‘m‘onito‘ri‘ng of R&R Plan.

Para 7 of the Policy envisages that the Resettlement and
Rehabilitation Plan shall be placed before the RPDAC for
approval.

Pursuant to Govt. of Odisha Notification:No.- 25092/R dated
06.07.2006. Revenue Divisional Commissioner (Northern
DiviSion, Sambalpur, Odisha) constituted the RPDAC for all
projects of MCL in Angul district vide his letter no.2321 dated

1 02.11.2006.

The 1st RPDAC meeting of MCL was held on 07.11.2006
decided that the provisions of ORRP 2006 in toto would be
considered as the approved R&R Plan for all the new projects
of MCL in Angul district for which 4(1) :of LA Act 1894 and
for9 (1) of CBA Act 1957 would be publiéhed‘after 14.05.2006
i.e. the date when Odisha Resettlement and Rehabilitation

Pohcy 2006 came mto fOlCt

The \/IC‘L apploved R&R Plan f01 Subhadra OCP dated
L 119.01.2023 is in comphanw with the 8th biennial revision of
- ORRP 2006 dated ]7 10.2022 in conformity to decisions taken

“lin the Ist RPDAC meeting of MCL held on 07.11.2006.

The Rehabilitation grants in monetary terms as per R&R Plan
of Subhadra OCP vis-a-vis ORRP 2006 is given below:

Component ORRP 2006 | MCL vetted R&R
up to 8th|plan dated
19.01.2023
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|| Cash in lieu of land

Rs.1,04,155

dated
17.10.2022
Provision of | Yes 01 member  of
Employment Displaced Family of
02 categories
or (Category 1&ii as per
One-time Cash ORRP 2006)
Compensation in lieu Rs.16,00,000 o
of employment Rs.10,41,550 | Category i &ii
or /- per Family
RO for Category 1
Annuity in lieu of| g goes
employment/Financia | diminishing
1 Assistance . to
Rs.1,82,000/-
for Category
vi ‘
(Applicable
to all
Affected
Families)
No Rs.21,000/- per
month . per PDF
(Category 1 & ii )
“with - Biennial
Increment of Rs.1000
| Home-stead Land or|[Ac.0.10 or

| Rs.6,00,000 per PDF

Subsistence gre

|perPDF
||House  Building | Rs. 3,12,465 | Rs. 3,12,465 per PDF
Assistance | per PDF '
Assistance for | Rs.20,831 per | Rs.20,831 per PDF
Temporary Shed PDF
Maintenance Rs.4166 per|Rs.49,992/(@Rs.416
Allowance cmonth:.. per |6/ month/PDF upto

period of 1 yr)
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displaced families for | PDF for 1
a period of one year | year

Transportation  cost | Rs.4166 per | Rs.4166 per PDF
for PDFs PDF

It is evident that the approved R&R Plan of MCL is providing
higher benefits in terms of monetary grants wrt to cash

compensation in lieu of employment/ in lieu of homestead plot
compared to ORRP 2006.

Moreover, MCL provides Special Incentive amounting Rs.

10.00 Lakhs per PDF if the entire village gets shifted at once

- | and go for self -relocation, which is beyond the stipulated
provisions of ORRP.2006.

As stated above, the above provisions of the R&R Plan which
is applicable for all projects of MCL in Angul district has been
‘approved in different RPDAC meetings chaired by RDC (ND),
Sambalpur and Collector, Angul as Convenor.
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PP shall submit the
compliance of ToR
condition no. xi, xii, XX,
XX1, Xxvi, xxx and
Amended ToR no. (iv) &
(vii) and (xxvii).

PP has submitted the point wise compliance to the ToR
conditions and enclosed the same.

PP shall provide details of
the alternate land w.r.t

grazing land and water
bodies as per premining
activity land use (as per
ToR condition viii).

Subhadra OCP is surrounded by Hingula, Balaram Opencast
Coal Project and Nisha RF at the eastern side, Balabhdra,
Balabhdra Extension and Ramachandi Coal Block at northern
side, Utkal B1, Utkal B2 & Utkal C at western side, JSPL
Power Plant and Durgapur RF at southern side. Besides, there
are a number of coal blecks existing surrounding Subhadra

| OCP. A vicinity map is presented in the next slide.

Except southern and far-zastern side of Subhadra OCP the
entire area in the vicinity is coal bearing area. Almost all the
villages in the surrounding areas of Subhadra OCP are going to
displaced eventually.

There is no land available for grazing within 5 km of Subhadra
OCP, both in Chhendipada and Talcher Tehsil. A letter from
Angul Dist. Administration, intimating the above facts has been
obtained certifying the abcve fact.

Apart from Rs. 6 Lakhs/ PDF cash compensation in lieu of
homestead plot in R&R Colony, MCL is providing additional
incentive of Rs. 10 Lakhs/PDF once the entire village gets self-
relocated. As a result, the villagers withiﬁyﬂie mine boundary of
Subhadra OCP are eager for seif-réf‘,‘ocati‘on elsewhere because
of the lucrative R&R benefits provided by MCL. Therefore,

there is no planning to establish R&R Colony.

In ‘; vxew "Qf _the ‘a'bo‘ve, there exists less probability of
requirement of grazing land and water body for the community

to be displaced for the Project.

Besides, MCL shall provide alternate grazing land as per pre-
mining land use in the backfilled areas of its existing mines of
MCL by improving the soil condition and re-grassing the
backfilled area.

PP shall provide adequate
details w.r.t. mitigation

measures by changing

There are 03 nallahs that arz passing through the proposed lease
area, which are given below:
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catchment area hydrology
from stream diversion and
submit the protection
measures of south nala
which is proposed for
diversion in 15 years by
leaving 100 mts distance.

Ghurudia Nallah and its tributaries are passing over the
proposed excavation area for mining from south-west to north-
east direction to finally discharge to Singhada Jhor Nallah at
north-eastern side of the mine boundary.

Similarly, Masania Jhor Nallah enters at east side of mine
boundary passing over the proposed excavation area for mining
and flows in south-west and north-easterly direction to merge
with: Singhada Jhor Nallah at north-eastern side of the mine
boundary.

Whereas, Singhada Jhor Nallah flows along the northern side
of the mine boundary.

‘Ghurudia Nallah is bisecting the lease area and necessitates
diversion to have sustainable mining operations.

Ghurudia Nallah and its tributary at south which may be termed
as south nallah as well as Masania Jhor Nallah from its entry
point to the mining lease area of Subhadra OCP is required to
be diverted before commencement of mining operation as a
necessary pre-requisite to commence mining activities as per
the approved Mine and Mine Closure Plan,

Hence, itis proposed fo divert Ghurudia Nallah & Masania Jhor
Nallah from the entry point to the mine lease area by
considering suitable hydrological change aspects has been
enclosed.

PP shall submit the

adequate water
conservation plan for
water bodies lying inside
and outside the ML area.

As per pre-mining land use, 6.28 ha of Water bOdlCS are present
within Mine Lease area. :

To augment ground water rechal ge MCL haq identified 06 no.

- iof ponds in dlfferent vﬂlaces w 1thm 5 km area.

. The 1dent1ﬁed watcr bOdlCo have a total area of 6.1 Ha and their

combmed annudl recharm: potentlal is ~ 71802 m3/year.

) These Water bodles will be adopted by MCL and maintained for

ground water recharge.

‘A Budget of Rs. 28 lakhs has been kept for conservation of

| pond by implementing different activities.

A detail action plan for water conservation along with
budgetary provision is attached in the next slide.
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Waste water recycling after due treatment will be undertaken to
enable conservation of water. Storage of conserved water in
mine pits will be given due emphasis to provide water round
the year and quality of water will be maintained before and after
storage.

The rainwater collection and the seepage quantity will be
pumped for usage. The rainwater collection in the mine pits
would recharge in and around the mine pits. In order to harvest
the rainwater for ground water recharge, watershed-based
runoff has been attempted covering the mine lease area.
According to the availability of surface water, recharge
structures have been recommended.

Moreover, as part of monsoon preparation every year there will
be garland drains around the }nine excavation area to avoid
entry of surface run-offs into the mine pit. Finally, these surface
run-offs will be part of natural drainage.

SL AV, Catchm
-|Name of L atitude Longitu {Area |Dept|Volum ;t Area
N |Ponds U e m2)|h  le(m3) |
(m2)
0. (m)
Kumund |20.9771 |85.0254 | _ ' .
D los o 377812.5 9445 155153
Kumund 20.9762 85.0227 [1823]_ _ | |
21 05 Py o [25 |45585 1292358
Kumund|20.9763 [85.0215|_ | |
3 15 o 45 [596812.5 114920 1195593
| [Kumund|20.9763 [85.0215 1268 . 31722,
| a4 5 48 9 25 s 172818
[ [Maliban [20.9501 [85.0181 |1632] -
siae o - o |25 [40800 |378829
20.9404 |85.0478
6 |Ampal | 9 402612.5 [10065 |71147
Total 152537115 65598
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Table: Activities with Budget for Pond Conservation Measures

Sl. |Physical Targets Total

No. .
Expenditure (Rs))

1. |Implementation of Brick lining with a

6,00,000
Wharf platform at pond

2. |Levelling and smoothing of ba_mk of

2,00,000
pond

3. |Stabilization of earthen embankments
| with vegetative or rock riprap to avoid
soil erosion and the inflow drainage|3,00,000
channels with the stone revetment so as
to-avoid rapid seepage

4. |Pond boundary will be provided with

‘ 4
fence (temporary fencing) ;00,000

5. . |Greenbelt development around the pond

of 5 m width to preserve the pond 4,00,000

6. |All the inflow drainage channel leading
to pond will be provided with suitable
silt barriers or sediment traps at suitable
|intervals for control of silt/waste

5,00,000

7. |Construction of walkways, Temple and

benches for visitors 14,00,000
|TotalinRs. ~ 12800,000
7. Detailed Action Plan w.r.t. | Détaiiléd Plan fo‘xy'finipl@‘inentati‘u 1 in form of CPM (Critical Path

for completion of in-pit | Method)/PERT (Program Evaluation Review Technique) chart
Belt-conveyor system and | for implém,éh,tation of in-pit Belt-conveyor system and silo
silo loading system till loading system till 'i‘ailway siding will be completed by FY
railway siding shall be 2027-28 has been enclosed.

submitted. Beside till ) . R
construction of the same, Transportation of coal to Balaram railway siding (15 Km

PP to furnish adequate distance) will be done by road till the commissioning of CHP/
RLS of Subhadra OCP.

safety measures to be
adopted for coal
transportation through
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road (as per ToR
condition xiii & xvii)

The stretch of road is a part of coal corridor developed by MCL
for coal transportation from adjoining Mines.

No trucks or vehicles will be used for transportation of Coal by
village roads or roads located near to the villages.

The proposed Subhadra Railway Siding will eventually be
connected to the MCRL Phase I which is a joint venture of
MCL, - IRCON . International Ltd & Odisha Industrial
Infrastructure Development Ltd.

MCRL Phase I is completed & MCRL Phase II is presently
under progress.

Following mitigation measures are proposed for minimization
of environmental impacts due to transportation of coal through
roads:

Developing‘va thick greenbelt along both sides of the road.
Regular sprinkling of water on road.

Tarpauhn covered trucks will be used to reduce air pollution.
Wheel washing will be carried out at dedicated points.

Implementation of speed locking mechanism to control the
speed of the coal transportation trucks to minimize the
genemtmn of dust.

Shoulders along the roads will be greened with grasSing‘

8. PP “shaﬂtsiocial impact
study for farmers being
affected due to mining

ML area.

operation Iymo mgldc the

A Social Impact Assessment study wé‘s:cOnductgd {o assess the
socio-economic impacts on the project atfected famers of 10

il ages from which land has been acquned for the Subhadra
| OCP fm Mahanadl Coalﬁelds Llrmted {MCL), Angul, in the
. 'State of Odisha. ‘

: k'Out;oyf th:etotal pop’ula‘tionfo’f the 10 project affected villages,

the number of affected families whose agricultural land is going
to be acquired is about 1746, of which 636 i.e 36.42 % families
of farmers will be affected from Chhotabereni village, 479
(27.43%) from Kaunsidhipa village, 271 (15.52%) from
Kankarei and 154 (8.82%) families-fr
Village wise distribution -of " affe

Pirakhaman village.
old including
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families of Project Affectzd Farmers is describe in the table
below:

Table - Village-wise distribution of Project Affected Farmers

Village name | No of  Affected | Percentage  of
Household including | Affected
Families Household
including
extended
Families (%)
|| Kankarei 271 : 15.52
Pirakhaman 154 8.82
Balichandrapur | 8 ‘ 0.45
Chhotabereni | 636 13642
Raijharan | 117 6.70
Golagadia 25 143
Kaunsidhipa | 479 12743
Baghuabol 26 | 148
Kumunda 30 L 1172
Total 1746 | 100.00

| Details of the Agriculture Land Acquired for the Project

- Out of the k'tQtaik,‘éxk'éa‘ :'offil 111 .‘851:1:3‘0’(‘;1‘1'65 of land to be acquired
| for the project 696.95 hectares are private land and the
' _r‘emaihing areas are Government land and Forest land.

Out of the total acquired land for the proposed project 58% land
acquired under the project is private agriculture land.

Out of it 6.77 hectares are irrigated and 690.18 hectares
including homestead lands are un-irrigated.

The Kharif crops grown in the area include paddy, maize,
ground nut, Til, and vegetables like brinjal, pointed gourd
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(parval), lady finder, pumpkin and early cauliflower. On the
other hand, rabi crops include millet, maize, field pea,
sunflower, safflower, ginger, potato, tomato, onion, garlic,
coriander, etc. However, the major food grain of the area is
considered as rice.

Average Annual Income of Famers in the Project Affected
Villages

During the survey it was obtained that the maximum population
of the farmers in the project affected villages have the average
annual between 20,000-30,000 per month. While some
population has the average income between 30,000-40,000 per
month.

Other information’s has-been enclosed.

9. PP shall submit the detail | Originally expenditure for Environment Management Plan was
revised EMP budget (with | planned for Rs 7613 Lakhs for the life of mine for Subhadra
capital and recurring cost) | Coal Mine.
by increasing the : o ,
mitigation measures in As per o.bservatxon‘s and duectpns of the EAC the EMP has
order to reduce the air been revised-and nov'v has b.e‘en mcreased.ﬁom ~R§ 7613 Lakhs
pollution and water to Rs 8157 Lakhs (with capital and recurring cost).

PQHUﬁOﬂ- k This represents a increase of 544 Lakh or 7:14% increase from

the previous budget. ‘ ‘
Total Cost of the Project: Rs 3955.65 Crores
Fund Provision for EMP:

| Capital Cost~ Rs 1605 Lakhs,

"R’ecu‘r:rinyg ‘Cost ~Rs 1 32 Lakhs

TO&ﬂ-—RS 8,157 Lakl),s (During the Life of Mine i.e. 36 Years)
Annual Budget for Environmental Management Plan for
Operation — Revised as per EAC Observation and enclosed.

10. PP shall submit the

activity-wise public
hearing budget (with

The previous Public Hearing budget was fixed at Rs 1010
Lakhs. Now, the Budget for Public Hearing has been revised to
Rs 1235 Lakhs, particularly providing more emphasis on
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capital and recurring cost)
by complying all issues
recorded in the Minutes of
Public Hearing,
particularly with respect
to health issues.

Health care (vaccination, health awareness camp, mobile health
camp, Immunization, providing medicine etc.) and Skill
Development Programs. Air pollution control measures have
been proposed in the EMP as well as CER, total budget being
Rs. 6.95 crores.

It is estimated that approximately 550 persons will be provided
Skill Development Training in a phased manner in the
following :skills. as per National Skill Development Center
(NSDC) course list:

Bee Keeping

Dairy Farming

Goat Fanniﬁg

Floriculturist

Forest Nﬁrseljy Raising

Mushroom growing

Auto Rickshaw Drivin g

Beauty and Wellness

*Taildring

stallation Technician-Computer & p:e:i*i}ﬁherals}: k

‘Budget for Skill development'programs (S‘DPk)‘ aligned with
National Skill Development Ccnter (NSDC) for local people as

part of CERs has been enclosed

11.

(SDP) aligned with
National Skill
Development Center
(NSDC) for local people
as part of CERs. Further,
air pollution mitigation
plan shall be submitted till
the villages are not

PP shall submit the Skill |
development programs‘ F

‘}Thc previous Pubhc HearmU budgct was fixed at Rs 1010
~4Lakhs Now, the Budget for Public Hearing has been revised to
I Rs 1235 Lakhs particularly providing more emphasis on

Health care (vaccination, health awareness camp, mobile health
camp, Immunization, providing medicine etc.) and Skill
Development Programs. Air pollution control measures have
been proposed in the EMP as well as CER, total budget being
Rs. 6.95 crores.
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displaced in the mine
lease area.

It is estimated that approximately 550 persons will be provided
Skill Development Training in a phased manner in the

following skills as per National Skill Development Center
(NSDC) course list: ’

Bee Keeping

Dairy Farming

Goat Farming

Floriculturist

Forest Nursery Raising

Mushroqm growing k

Auto Rickshaw Driving

Beauty and Wellness

Tailoring

Installation Technician-Computer & peripherals

Budget | for Skill development programs (SDP) aligned with
National Skill Development Center (NSDC) for local people as
part of CERs has been enclosed.

12.

As raised in public
hearing, PP shall submit
the proof of documents
from S’tate Forest
Department that there is
no human-elephant issue
in the buffer and mine

mitigation plan.

There is no elephant corridor present within. 10 km radius of our
plO_]GCt site. Certificate of PCCF is attached

The nearest elephant corridor is 18 km away from project site
and the nearest elephant reserve is 24 km away

. _‘A wildlife conservation pian 1 as bc;cnprepared and submitted
| to DFO Angul .

lease area. If so what is - o :

- Al budcet of Rs. 43.1 1 crores. has been ploposed for WLC, out

of Wthh 5. 30 Crores: Rupces ‘have been allocated to mitigate

man — elephant conflict.

13.

PP shall submit details of
Site-Specific Wildlife
Conservation Plan and
difference of schedule I

Site-specific wildlife conservation plan has been submitted to
the DFO-Angul Forest D1\7151011 on 23 09.2023 by MCL.

Following are the sahent
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species as in Wildlife No national park/ wildlife sanctuary biosphere reserve, or eco-
Protection Act (WPA), sensitive zone has been reported in the 10 km radius of the mine
1972 and Amendment of | area.

WPA, 2022.

12 No. of Schedule -1 species (as per WLPA amendment 2022)
have been reported, out of which 05 are mammals, 05 are
reptiles and 02 are Aves in the core area.

25 No. of Schedule —I species (as per WLPA amendment 2022)
have been reported, out of which 12 are mammals, 11 are
reptiles and 02 are Aves in the buffer area.

Some of the sensitive Schedule-I fauna include Elephas
maximus - indicus, Manis crassicaudata, Melursus ursinus,
Panthera pardus, Bos gaurus and Python molurus.

A budget of Rs. 43.60 Crores has been allocated for WLCP.

MCL undertakes to bear the cost of the appi*oved Site-Specific
Wildlife Management Plan to be implemented by the State
Forest Dept. by depositing the approved-amount in CAMPA.
Further, the flora and fauna list for the study area (Core zone
with a 10 km radius buffer zone) has been duly prepared and
authenticated by DFO, Angul.

As per WLPA 1972, 11 No. of Schedule-I species are present
however as per Amendment of WLPA 2022, 27 No. of species
are present. The difference between Schedule-l Species as per
WPA 1972 & Amendment of WPA 2022 has already been
addressed while preparing the Wildlife _Conservatxon Plan.

14. PP shall submit the correct | The figures of the land usage pattern of the project during pre-
figures of the land usage mining and post-mining . purpose has been depicted in the
pattern of t‘h“efprojec‘t y 7approved Mmc and Mine Closurc Plan

during pre-mining and
L ,MCL afﬁrms that the ﬁdurcs stated in the-

‘Closure Plan 1s correct dnd true ‘

post-mining purpose,

The table has been enclosed.

6.1.4 Committee after deliberations noted the following:

1. Terms of Reference for instant greenfield opencast coal mine was granted n
their subsequent amendment in ToR on 28.02.2022. \

ii.  Mining plan (including Progressive Mine closure plan) has been approved by t
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vide letter no. MCL/SBP/CS/BD-257/Exct/2023/13262 dated 13.05.2023.

iii. . 125.24 Ha of Forest land involved in the ML area of 1111.85 ha. Stage —I Forest Clearance has
been obtained vide letter no. 8-06/2023-FC dated 05.12.2023.

iv.  Life of mine is 36 years (including 2 year of construction).

v.  The Central Ground Water Authority (CGWA) has issued No Objection Certificate (NOC) for
withdrawal of ground water for Subhadra OCP dated 27.12.2023 which is valid till 26.12.2025.

vi.  Public hearing was conducted on 25.08.2023 for the project of 25 MTPA capacity in ML area
of 1111.85 ha. The issue raised during the PH involves R&R issues, plantation, air pollution
control measures, construction of STP & ETP, CSR activities, medical facilities, land
reclamation, health facilities, training & skill development, etc.

vii.  Baseline data has been collected during the Period/ Season of October to December 2022 (Post—
Monsoon).

vill.  There is no protected area within the 10 km radius of the project.
ix.  Proposal does not fall under violation category.

During the meeting the Committee deliberated on various issues related to project including issues
raised during PH, EMP, Grazing land, plantation, transportation of mineral, water requirement,
diversion of nallha. Mining lease area etc, Based on the deliberations committee asked the PP to submit
the commitments made during the discussion. PP submitted the same vide letter dated 17.01.2024 and
email dated 18.01.2024 wherein it has inter-alia mentioned that:

1. PP shall deploy electric vehicles and /or LNG/CNG vehicles to the extent of 50% of
transportation fleet for evacuation of coal through road up to Balaram Siding (Approx. 11 KM)
till commencement of rail evacuation system with CHP of Subhadra OCP which is likely to
commence from the fourth year of mining operations. PP shall monitor the EV/LNG/CNG usage
through installation of adequate number of CCTV cameras.

it PP‘submi‘tte‘d a revised water conservation plan with an incrzased budget of Rs. 1.00 crores
(previously Rs. 28.00 lakhs). PP informed that revised plan is integrated Wi'ﬂi EMP and extend
beyond the lease area. PP proposed to adopt 6 ponds in different Vlllaoes and the details of the
same Wlth budoetary prov151on is as follows:.-

e
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